Fourth Series Vol XLI - No. 57 yoeoencdds (3o o0 1970

LOK SABHA
DEBATES

(Tenth Session)

(Vol. XLI contains Nos. 51 - 62)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs. 1.00



b

i

CONTENTS" -
No. 57— Wednesday, May 13, 1970/Vuisakha 23, 1892 _.(sg,éaj .

COLUMNS

Oral Answers to Questions— S

*Starred Questions Nos. 1591, 1592 and 1593 ... o 4226

Short Notice Question No. 33 .., PRI » M ¥
Written Answers to Questions— ERNEE

Starred Questions Nos. 1594 to 1620 we  35—54

Unstarred Questions Nos. 9439 to 9476, 9478 to 9500,

9502 to 9552 and 9554 to 9606 . 54—188
Re. Business of the House . 188—193
Question of Privilege against ‘Northern India Pairika,

Allahabad e 194—95
Papers laid on the Table e 195—96
Message from Rajya Sabha w196
Committee on Private Members Bill and Resolutions—

Sixty-third Report e 196—99
Correction of answer to SQ No, 1413 re. Reform in Muslim

Personal Law 199 —-207
University Grants Commission (Amendment) Bill,

Motion to consider, as passed by Rajya Sabha

and
Motion re. Reports of University Grants Commission v 207—94

Dr. M. Santosham ...207, 211—16

Shri Raj Deo Singh e 21622

Shri S. Kandappan e 22227

Shri R, D. Bhandre o 22831

Shri Ramavatar Shastri o e 23139

Shri Yamuna Parsad Mandal e 23945

Shri J. H. Patel e 245—48

Shri Hem Barua - - e 24852

Shri Liladhar Kotoki - ee e 25255

8hri Raghuvir Sinth Shastri w255

Shri N. Sreckantan Nair . 255—59

Shrimati 1la Palchoudhuri we  259—62

Shri Shinkre e 262—66

*The sign + marked above the name of 8 Member indicates that the ques-
tion was actually asked on the flaor of the House by that Member.



MNS

CoLum N_g0

Shri C. M. Kedaria . 266—65"12

Shri Sardhakar Supakas ¥ e 269—7—T6

Shri Abdul Ghani Dar, v 2T2—7c9%

_. Dr.V.K.R.V.Rao e 2779

Half an hour discussion— =316
Opening of Branches of Nationalised Banks in Bihar we 2943208

Shri Bhogendra Jha . 294316

Shri P, C. Sethi we 308—1¢



LOK SABHA DEBATES

LOK SABHA

Monday, May 13, 1970/Vaisakha 23,
1892 (Saka)

The Lok Subha met at Eleven
of the Clock.

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

M. Ps. Memorandum to P. M. regardiog
Relations with Talwan

+
*1591. SHRI A. DIPA :
SHRI MEETHA LAL MEENA:
SHRI P. K. DLO ;

Will the Minlster of EXTERNAL
AFFAIRS be pleascd o state

(a) whether several Members of Parlia-
ment have submitted a memorandum to
the Prime Minister taking exception to the
indiscriminate manner In which Government
of India have taken a decision 1o bracket
the nationals of Taiwan together with
hosilles and unfriendly countries ; and

(b) if so, whether Government of ladla,
In the face of this memorandum, s recon-
sidering their decision and details there-
of ?

THE MINISTER OF EXTERNAL
AFFAIRS (SIIRI DINESH SINGH) : (a)
The Prime Minister has received a memo-
randum from soms Mcmbers of Parliament
regarding visitor from Taiwan,

(b) There is no question of Indiscrimi-
natcly clubbiog the Talwan Chinese with
the nationals of hostile or unfriendly coun-
trics, Government do not recognlse Taiwan

8s a scparate state nor Talwanese pams-
ports, However, there Is no difficulty for
tourists from Taiwan to obtaln visas to come
to India,

SHRI A, DIPA : May I know whether
it is a fact that the Government of Iadia
gives visa facllities for North Korea and
North  Vietnam even though these two
countries have consistently been hostile
towards India 7 If so, how do the Govern-
ment of Indla justify its demonstrating a
hostlle attitude towards Formosa, which has
done nothing 1o offend us or taken a hos-
tile attitude towards us, vif-g-vis North
Yietnam and North Korea 7

SHRI DINESH SINGH 1 | think the
hon, Member had writien out this question
before he heard my reply,

SHRI PILOO MODY: The hon. Mlinis-
ter had also written out hls answer before
he came here...(Interruptions)

SHRI N, K. SOMANI : The Minister
should not use such language.

SHRI S. K. TAPURIAH : Sir, you
confiscate his answer book, Let us see
how he answers,

SHRI DINESH SINGH : The hon.
Member is siill thinking of his school days
when books were confiscated, The whole
point Is that there is no discrimination,

SHRI1 A. DIPA : May I know whether
the North Korean cultural delegation re-
cently visited Pakistan and gave stalements
in support of 1he Pakistapi siand on
Kashmir und several Members of Parllament
drew the attentlon of the Forcign Mipister
in this regard, Similar statements have
been Issued by North Vietnam, What is
the reactlon of the Goveroment of India
in thix regard and what s the justification
for their relaxing the visa ryles In the case
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of North Korea and North Vietnam as
agalnst Formo:a ?

SHRI DINESH SINGH : Here we are
dealing with the questioa of visas for
Chinese coming from Taiwan and not the
statements of D, R V. N, or North Korea
Io Pakistan about which we have earlier
answered a question In Parllament. So far
as the people coming from Talwan are
concerned, as 1 have already sald, there is
po discrimination,

oft izt ww wbw oSz & & A
geommndlg @me § AT §: ww A
wratar, argara, &, S gmit wrg S
& sy FgAT § AT gEU  WEAT, S
fs gmrar geRa &1 @A & A1 g
W argA #Y A 2 9% &, afwa e
o g gIFT ST A OF  WAT U
a6 w7 @y &, gufe 99 7 gwd aw
e #1 gra agran 1§ gg qTAT Wgaw
g fe na are frad snafual 7 swEcd
qragiE mtrr g e 9a # ¥ fFaa) €
wiw & T

ofi fadw fag : wradlg azeq 3 sa
tfraem T amHAIFE gHAQ
tar 7d mmR {1 A EdlT a9 WM EH
& 9T gAY § W 9 S argaa ¥ §,
Fafama s g & A wa oy
¢ | AT azEn AT gE wEAAly g
A9 a1t ¥ wE W gHAMT FT WA
o QAT & framr Fwrm QA S wa g
et WA & e & o Al g g

SHRI PILOO MODY 1 That was not
the substance df the question, The subs.
tance of the question was how many visas
I!lve been requested for and granted,

MR, SPEAKER 1 He need not butt in
between, .
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SHRI DINESH SINGHi The hon,
Member who spoke just now did not hear
the orlginal question, The original ques-
tion put by the hon. Member, In the middle
of the divislon of China was how many
passporis were asked for to go to Taiwan,

oft wist o1& Ayt ;. fEad Sy A
drar gimr & fradt # faqr nar ?

ot feam fag : @saw wEea, argam
TaFferflargr R AT E

SHRI P. K., DEO : Both India and
Talwan are members of ECAFE and both
are mecmbers of the Asian Development
Bank, There are growlng economic ties
between these two countrics, and latcly there
has been export of railway wagons 1o the
tune of Rs, 2} crores, and there has been
bilateral agreement beiween Air India and
the Taiwan Airlines, Secondly, the Taichun
paddy of Talwan has brought about a green
revolution In our country, [In view of this
growing economic relationshlp [ do not
know why Talwan has been clubbed with
countries llke Portugal, Pakistan, Rhodesia,
Communist China and South Africa with
whom we have abso'utely no trade relatlons
and who are hostile to us in wheir attitude
in the intcrnational sphere, May I know
why they have been clubbed together. In
the maiter of granting visas to the Taiwan
tourists why should they be treated on par
with  countrles like Portugal, Pakistan,
Rhodesia or South Africa ?

SHRI DINESH SINGH : The difficulty
arises because the hon, Mcember used the
word **Toiwan'’ to denote a country which
does not exist in the world, The whole
point Is that the authoritics in Taiwan say
that are the Government of China, We do
pot recognise the Government of China in
Taiwan, We recognlse the Government of
China in Paking. Therefore, we cannot
accept passports and visas issued on behall
of the Government of China from Talwan,
If the people coming from Talwan carry an
affidavit, landing permlts are given to them,

SHRI K LAKKAPPA 1 When we vislied
the Far East Asian countries as members
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of a delegatlon we found that the dynamic
policy of our country has not made any
effort to build up or consolidate our rela-
tionship with those countrles, Taiwan is
an agricultural country and we are receiving
delegations from Taiwan and we are also
Sending delegations to Talwan. We have
received technical know-how and scientific
methods of agriculiure from Taiwan
which we in turn are passing on to
other  backwardcoun tries. To cons-
olidate our position and to have a dyna-
mic foreign policy In regard 10 South East
Asian countries, Is the Government of India
golng to recognise Taiwan 7 Being afrald
of the Communists they are keeping mum.

BHRI DINESH SINGH : The recogni-
tion of a country comes inlo question afier
a country comes into existence, As I men-
tioned just now, there is no country as
Taiwan.

SHRI CHENGALRAYA NAIDU;
India has not recognised East Germany.
Theugh we are not having diplomaiic rela-
tlons wlih East Germany, Consuls have been
appointed and we havc got trade dealings
with them. Then, we have recognised only
South Korea and have not recogni:ed North
Korea. We have recognised only South
Vietnam and not North Vietnam, Still, we
are dea'log with North Korea and North
Vicinam, We even wanted to have an

Ambassador in North Vietnam. Though
Talwan s not a Siate, Natlonalist
China is the real China, There

s the rcbel China, which s hestile to us,
Is It your policy 1o be fiendly with those
who are hostile to you and to give bad treat-
ment to your friends 7 Due to the policy
of this Government we are having cnemies
everywhere and have no friends, whereas
Pakistanis are having friends everywhere,
This Government has failed to huild friend-
ship whth other countrles, Will this
Government at least conc<lder having dip-
lomatic relations with Taiwan, Natlonallst
Chalna ?

SHRI DINESH SINGH: If I may
rep:at what | saild earlier, the difficulty has
arfsen because hcn,  Members have started
speaking of Talwan as if It is an Independent
country. That iIs not the fact, Talwan
claims to be China. The Goveroment in
Talwan, they clalm, Is the Government of
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China. We recognise (he Government of
China which 13 in Pcking, not the Govern-
ment which Is on thisisland. The whole
difficulty has arisen from this point of view,
Talwan has not broken off from China,
They claim that they represent the whole of
China. That Is something which, the
House Is aware, we have discussed for the
last two decades. So far as we are concers
ned, we recognise the Government of China
which exists in Peking ; we do not recognise
the Government In Taiwan,

off $IT w@ T AW ALRA,
aEAT ® T A wifes o
A AT § AT go wAo wY ) AEMT §
&% 291 7 agwT ) 7 feargar
gaTt g ¥ qwat ¥ ww A0 fgr @ wk
W€ FT 417 &7 1 ¥ aw I9 AT A/2-
ST &1 717 forar a1 1 w7 4% W wre
MANgwERageIR W aw, g
a1 ¥T GIET IE¥ 37 &0 & fog alkg
31T €7 a1 1 €917 @A g & go e
9 wY¥fas & argna queie §, w9
T w5 §7 F 2w A foanw
s ?

FEY, AITWA FIRIT § gAY agw
uwy fdgg aq, 9@ fecsafers  fodag
a7 a% 7 ¢, 367 991 9y Faw AN
& for T al s2m JzOm @) fe
gaRAmEfza s deal fs oA
g7 Tfass AN g3 oA gwa § A< ang-
T A wgAr M aga @ o A
srsc e g !

it fedw fag :  @sow agiew, o
wfemg g8 wx gag & agt & foe &
# fE & aaw adl arav @ e fom aeg @,
gfaar at s waeft ot 8, Afer w-
g gzeg Y g3 a3 1 yfrar A
a7z Y §, OF TF w7 & Ahr T wORTT
9 Afen % § 39 & aAd WAt § o
Aty geeg sg3 § fr gn gfar H qn
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s AT AFAR W IR @ w1

& & o s gar adt s gy feg
¥, 37§ ft aq= &, a1 €& ¥ gAY §-

FIT GET AGY & | gH  WTAAIG §EE F
fawrdi &1 aga &= & @ § 1 fww 37
% gg fawrT 20 g% gTR @ A

off ux o1& g I9 ¥ §19 §IY
A9 Ay 39 & fou qar W9 39 O
w® & ? weue wgiay & ano A7 a2ema
wrgm § | A ug wsgr a5 feafes
fidwia 7 & 3fea gde q9dis s §
forg #a1 ag §g FTE § 7

wes AR : ¥ wa UHAISE g F @
g

SHRI V. KRISHNAMOORTHI : When
our country had (riendship with China, I
mean, red China, we used (o say, Hindl-
Chinl bhaj bhal. The situation has chang-
ed now. Much water has flowed under
the bridge after the hostilities between India
and China. Our Government should rea-
lise the practical necessitles of this country.
The hon, Minlster was saylng that there Is
no disiinction between Tulwan and red China
as far as the Government of India®s policy
Is concerned, But the fact remalns that
Taiwan I3 a permanent Member of the
Security Council. While Talwan continucs
to be a permanent Member of the Sccurily
Council, the Government is sponsoring over
and over agaln the case of China for admi-
ssion In the Unlted Nations Organisation.
That pre-supposes there are two Chinas
accoording to the policy pursued by the
Government of Indla, In such a case, the
existance of Taiwan as a separate country
from the malnlund of China should be co-
rrectly understood by the Government of
Indla. For the benefit of this country,
while they recognlse Vietnam, North Korea
and other countrles, why not the Govern-
ment of India recognise Taiwan also asa
separate country and have our diplomatic
relatlons with them ?

SHRI DINESH SINGH 1 If the hon,
- Member would care to look up the record
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of the United Nations, he will find there is
no Member of the UNO called Taiwan.

SHRI BALRAJ MADHOK : The hon.
Minlster is treating this House lightly. Can
he say that there Is no country like Taiwan ?
He says that mo country like Talwan
exlsts, This Is not the way to treat the
House, We will not tolerate ft, He can
say, “We wlill not recognlse Taiwan.” [
can understand it., But to say there {s no
country like Taiwan Is not understandable,
This §s not the way to treat the House.

o waT W18 A . Hegw WA,
qaz ¥ 74 AR A FT @ H Ag
Aq1T AEY AT AR § | Fg ar Arw AL
& | A9 gAITU ARATT FQIET | W AT
§ qrgar 13 §, 37 § q7717 famarz

SHRI BALRAJ MADHOK i Let him
say, ‘““We do not want 1o have any relations
with Talwan.” 1 can understand It, Today
there ere two Koreas, two Germanys, two
Vietnams and two Chinas, There are two
Chinas, Let him say, “We acccpt one
Chinas and we do not accept other China."
Why can't he say that ? Why should he
evade the question ? ([arerruptions)

SHRI DINESH SINGH : Sir, my diffi-
culty is that the hon, Members want to me
say something which does not exist in the
world, 1 would beg of you to give me
protection from what the Members want me
io say. They are saying that thero arc two
Chinas, There are no two Chinas, Neither
Talwan Government about which they have
been talking. and which does not exist, nor
anyone In the Government in Peking says
that there are two Chinas, Nobody says
there are two Chinas except my hon. frlend
opposite, Has the Government in Taiwan
ever sald that it is a separate, Independent,
Government and (hat it is a different
Government 7 How can we give recogni=
tion to & Government which does not exist
lo the world 7 1 am amazed at the ques-
tlons being put saying that there Isa
Goverament of Talwan, There is no Govern-
ment of Taiwan, (Jarerruptions) It Is not
a question of recognizing the Government
of Talwan, but changing the recognition of
the Government of China. This, we have
glrcady sald, we do pot propose to do,
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ot Toeire farg : e agig, ol
LR CEICIE R I C O iC i ]
arfest % § & ag sediz ) fggeaa
&1 fgem agl awwar, ofsens § w2
®IAT §, A AIEWEH & qf@ IS
AT wramA ¥ WA A I wEa L ar
frg & & arg gazdi 1 @w glv N
gafimA sYara 20 & aod) arewa
fafreex |rga & g1 METT—7 T1@ ATA
o A gH Awar g YN AT w1 fgmmr
gl g—arga 7 § v fgear g—1A
%1 feqi famd @sma & fou ga o aig-
ar & @rq 739 qifed) gfesgie 541 7
% 7 an7 gw agt & g ww # fowa-
ared F14 § fagguzdfa M +T, =@
¥ auwIT & a7 gHAT g 7

it fady fag : weaer qgea, v &
AT & AT AT FA2 K @ by
1 %5 aga adar 9z g7 ¥ wifow A
¢ fr 34 ¥ & fesnfigs &1 g9 qar
glar &, St YA FY WA T T 1 aAvE-
qM AT FY A1z 2 AL wgar ¢, A
g9 F1 917 AT 2, PN IT F) #F A7
9T F... (sawem) ...... €7 # §g-
wicdifsr # g1 gafer gam e &
|19 gaR graeq avy Al 8, BfFT
graeq W=7 2) avd §1 wq QX A N
aum Afen § 35 gl Y, v & g
g 999 9=y T e A9g Y@ N
<17 €Y gIHIT T 74, 9§ a1 GAW &
it @, gg S N awar § 1

oft TR Aww amaw : HA wERE A
ot £g 53 & Iu F wgr s g
4T {—¥¥ IAT ¥ g7 T g AOYT
g §, vt 7g »f § awar § e ag wF
fegram o afsena Y =t &1 gt
wOgT ¥ Are gy A2 e ot wrad
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fav ®1 gaL W 7 AFaan s@A o ¢
&l 37 % amq gAfaws grew enfa
fer §137 8 ¥ o §—qdf st &
afewsdy s, gaur faves &) @
wregan | & gmar sgan g e fee gow
%) Argar ¥ & §ATT 9T 4T I@ 3@ WY
yaAifas faruwiT &) gawe fam #
@dt § a1 faq @ & | gRdEy
uadfa § 37 ¥ graew §, 97 W A
&7 e gvar §, 9§ ®1 gz H @@
gu 37 grerdl w1 Aeaa Ag W 1 &
A wigar § & wrwar s $ W
R gedlfas gew  wrfim SQ
® s Wi feg g7 W@
w % & ww feg w0 fax
w am  gfe ¥ @ am, 9 3
£ w1 & fga w1 gfe ¥ @ w AT I
w17 37 &t 261 & qrg peAfas v
enfag w3 N gET AGLT ¥ AT
wfeaes A § 7

wit fedm fag : osaw wged, AT
2 @ wrk § 1 I A & Wy
3q & A1 Fregar v fear g, wa o
€ 2 W | AT gEed A oy tfe
aga ¥ 2t A srgar W wmawar @ 4
g fed) o g3 fom ST ATX 0 ow-
AEF Geard 5 fea 2ot & meqar A 40
firg 2 & megar Ag QA &)

SHRI YIRBHANDRA SINGH ; There
are quite a few countries in the world whom
we have not recognised. Yet, we have
trade and consular relations with them, |
wanl to know whether the Gover t of
India Is prepared to have trade and consular
relations with Talwan,

SHRI DINESH SINGH : No, Blr,

ot TRt wed @ ag g W
nia § fe fegrne & gusTe ¥aw dfen
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% GTFIT &) ST 1 g AT § A
ATEATT & GIFTC F1 T & IS AG
qAAT & | ATEAIA # IR away #
S FY @S FEOIL § | AT AR
T AT § To FHAFL BT AE qALAT
ag %3 1% ¥ fv agara 3w oo}
R gmd awwre A Aifa Wy o ¥ fw
AT fgemr 81 &t & R H
AT wrgar g fw arzara Aa wr f4d,
7 ¥ 3w % wifes < fear o, =@
faafed ¥ aome gareze Aww § ®)a
" @ wrdaT v w1 faare @ , aif
arga €\q & @i faer fgar @, @i
fs 99 1 sgdt acafas omgg ? &
A SEar g e @ F o § awere A

Mg garg ?

FOU ST—gAd g g f§ argana
w gumT A o s swdar 1 fozg /vt
w17 §, fgrgea@ & gg A1l §1 @A
Mo 1 gmagfgunefee
gz ® qrT $ F fau f1§ qeqa, oy
gax & geeg o § w3 A § 1 & wwan
wiga1 g fe g8 grag # 3 geaq F¥A §,
frs @ T ¥ o @1 @ @
g?

it fede feg : 9ger qa® A WiA-
g weex ¥ fFar ar fs qigarT a s
fgemr §—vadt wf) st w1 ATeEY
Y A TR AT araw X R
&Y A gRiT fifwn # §—0A1 areaE
& = %1 fgear maat §, cadt ¥ agw
®Y I 7 ¥ 1 agAR A wowT §—
g fog & w31 A @, ggarfa s
w1 ) ag HIAT O ¢ AT AF WA
‘ater A gy fe @Emw ¥ s\ gEe
T FrT AR £,
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sft TmrAT w37 37 o qan
a7 fF argga A #) fad, g fRar &
A9 T @ wFdAd F @ E......
(sawema).....-

off wat @1 gea: WA @ w9 JW
w1 fgear & adt awd, 394 27 N @
F@E

st feam fag: mgara a0 fadr,

ag 95 a) I5ar @ ALY @, HifF agar
ST Fr A

&t TEnEAT mrent : #L gE sare

&1 wqrq 7@ fear, 9g® q@ ¥ W@ T
(Interurptions)

SHRI PILOO MODY : s it a fact
that this Government has sponsored the ad-
mis ion of the People’s Republic of China
into the UN, and If this Minister maintains
that there is one China and that he recog-
nises only one Government of China, did
he, at the same time while sponsoring Chlna
at the UN, ask that the Government of

China at Taiwan be displaced from the
UN?
They have not done it, It s not

correct to say that the Government contiunes
to recognise only one China, What Is more
the Government of Chioa In Talwan has
been recognised by a number of countries
which have relationships with the mainland
China also, There arc several countries
which reco'nise both the Governments.
What s It that is so great about the
loglc of this Minlster that he could recognise
only one 7

SHRI DINESH SINGH ! The hon,
Member, in his usual manner, puta question
and answered It to his own convenience.
Now he said that we have proposed the
entry of the Pcople’s Republic of China
lo the Unlted Nations and that we
have not asked for the seat which is occu-
pled be the old Government there to be vacat-
ed. It Is wot correct, We have sald that
the seat held by the so called Natlonalist
Government should go rightly to the

Goveroment of the people’s Republic of
China,
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SHRI PHOO MODY : [ did not say
that,

SHRI DINESH SINGH : There Is no
quesifon of recognising two Governments.
One will have to withdraw, And that will
have to be glven 1o the rightful Gowvernment
which is the Government of the People’s Re-
public of China,

Regarding the informatlon that the hon.
Member gave to the House that there are
countries which recognise boith Chioas, 1
should say that is not correct, So far as
that position is concerned, a country ecither
recognise the People’s Republic of China or
the Natlonalist China, Of ccurse, one may
deal with the effective government in For-
mosa, That Is a scparatc matier, But, one
has to recognise one Government of China,
And we recognlse the People’s Government
of China and we do not propose to make
any changes in It,

SHRI BALRAJ MADHOK :
prepared to deal with them 7

Are you

SHRI PILOO MODY : Are you recog-
nising the Chinese  Government In
Ladakh 7

it wy fond : geaw #gizg, @ <Y
ar=t Hifa feas! gr 91ar §, 59 wgiey
ag Ay awg A ;A § Wil e
el faq wd g A ®F F M@
2ar ¢ fw fgrgeqra ) qTHIT W1 &6 6
FIFIT N Hta a1 Afg §1 g=E@T @A
€13 a i Afa ¥ waes fasgs
1% & graifes o geei wgar & i gq
ST F GURITE | 0% GO & ST §
ey LA 9T w31 § AT QF §IWL
* TT F FTTweAT § | ST Iy Afw
T ®7A §, @ AT o Aifa, & gAEr
78 gawa § f QA1 F argar @ )
ffa, @AY ot FNT A FHIC § IART
a7 & foq argw Scdta § qeg -
T 9T A FIHIXT § 3997 A7 & Feg
WA 9T qTET 1 WA qENET { g
gfaar & K1 goer AT W qEEr
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2Y 19 adY @ afwq 7T gAam ww (T
fe frgeama gad & eend o @ 7@
aga ® 70 T g N § 1 qeEqar W
#ifa w1 9z B qraarqr 7 & & ;A
wigar § ¥ A TG 1@ AAS § oge
w3 forgd N7 & g -0 6 GRTT
¥ &9 & Qifen qTee 7 qrgan fas e
dar7 /YFIT ¥ w7 F A Fava feqa g
®1T & Ige qegan fad ? war gad Al
¥ Wi g 9g@ v & feg &0T
27

sit fedm fg : madls weew & faw
frar fs dife ea) ag wgar k fs wrear
T ) AT ¥ e e agr @ &
(saaem)......

nnnnn

it ay fond : gw w1gd § fe oy X@
Afe Y so17 dfwa g agf s F §

it fadm fog : A wgar § e wmag
ffer grmT mANg 5T & AN
F 17 T @ § 1. (vowwm)...

o wy forwd : anqd A ot WA
& T J G H FAIT g WA

oft fedm fog - & wsqor &Y @
s IE )

qIAAtT §xEq KT QF A T T §
fis gt wifnm s wifgy fe difer
fe @uFc €T ¥ GTRIT AT A

8 Q a@ mang axew ag gy & s
dar7 € GUEIT wAT FAW £ W
art @y g A ad) gardt Wk Aifr adf
t wife gn daa = wrem w0 fge
AT 0
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ot wrsET giew @ w@SaW WEIRA,
ggag swrg Y e & 5 gy awl
W e ¥ @ U AW AWS
g1 afe &7 @ond) & A H g @A
% fe gurdl daw 9zew avw ¥ s E
gat 2wl & fog 1 WX A gEL gRAArE
dg § 9 fe wader & arsie § ¥ got
g oAA § faq gark 3o § @1 @
nad § 1 @ F wrara A sgAr Tga
£ w0 X o197 faqmn @1 dafen @R sl
fe oY gfrar & zad X E Afw
U qAAr gAY § A M IT W
Troa) § e wdifoq aga @ §ag 93,
FEMF AT oA A =83 § A
g gEO g Fow F A 1. .
wafed & saar wgar ¢
war 5 Agigm oA femm 1 wgfea
it arfe gara wifeam st g &
% gy wraw 1@ AT naddz  fREr
¥ ot e 7 aA—ud fag qar e
qd® wTH IET MAT !

MR. SPEAKER : 1 am golng to make
a request to hon, Members, This question
has aiready taken forty minutes, Yesterday,
the short notice question also took so much
time,

1 am seriously thinking of revising the
procedure of this House. and I think that
the House should also agree 7 there are
many controverslal matiers which arlse
during the Question Hour and they lead to
debates and discussions, and that is the
reasons why so much time is taken.

SHRI PILOO MODY : You may
reverse the procedure. Let them glve
apswors first and theo we shall ask

questions,

MR. SPEAKER : The time has come
when we should Increase the nmumber of
committees. It is becoming very difficult
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1o keep to business within the time-schedule;
we should have more commitlees or we
should convert the consultailve committees
into parliamentary committees ;...

SHRI RABI
idea,

RAY : A very good

MR. SPEAKER 1 The Members should
then meet In thore commitieces and discuss
these things rather than waste the whole
Question Hour here, They can discuss
these things at length In the consullalive
committees ; all these  controversial
matters llke tourism which we had
yesterday or like Taiwan which we are
discussing today could be discussed there
at length, and thereby the lime of the
Houe can be saved.

st vy fond :9g¥ @ 9T yeU &
g3t su @mm )

wt g va : aigd Agam § wfen
AT Z T a1 949 afgar

MR. SPEAKER : 1 would  request
hon. Members 1o agreee Lo this ; 1 am not
going to allow more than three or four
questions on any matter, whether, it ls
Important or therwlse, and 1 would request

hon. Members lo kindly sit down when 1
ask them 1o sht down.

st wREAT TR FeqL WENRT,
TH graqg ¥ § oF Q1T wgAT W31 gL
... (SqwA)

MR. SPEAKER 1 | am not going to
allow a debate on this now.

of ST qwTw W FOA T
¢ Imd gw WTAT @RI XA Wigd &

7 fawsd Wl dar &) WY ¥ Og>
FawT Wffedad @19 €3 | 98 999 1§-
feuftamcqar g s O 7a® 9y
ama § 3% agfea s st agkT &
¥ § afg ayfws 3wt
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wfxai & @ ¥ &0 srar 7 A wzet
F! [A A TG FT ArawqHaAr § 7 931
wfeg & gt fs are wfay & A%
IHT W & foq ot awg &7 | @ §WIT
{ ot FO) gET IIAT AT TFAT )

AeqR RFIT : T7 A AFN wAT
fgraad gaawg & *Padf 1 aF
wF | ¥ wd AT T feeww A
=fgg 1

st Tfs g : ag =@ gr fs 5w
ST #) FAZIA &7 A7 |

SHRI HEM BARUA 1 Your suggestion
is a very welcome suggestion.

SHRI S. KANDAPPAN : Will you
write to Government about your suggestion?

MR. SPEAKER : 1 am thloking about
it ; I have yet to make up my mind,

SHRI KANWAR LAL GUPTA :
shall support you.

We

ol faw fag : wiaAa qzer 3 w0
fe auwT ¥@ AAd § Ggea @dQ a &
RIAAT §TET ¥ wgAT Wgar g (& g
& fasre «@ a3 # fasger d@qfea &
AT wrAAT qgEn o A9 faare qgfea
WA A § oA KW OF@ W
sratA )Y sy

Death of an Indian Detainee in Colombo

+
SHR1 J MOHAMED :
SHRI 8. P, RAMA-
MOORTHY :
SHRI NANJA GOWDER :
SHRI R. R, SINGH DEO :

Will the Minlster of EXTERNAL
AFFAIRS be pleased to siate :

*1592,

(a) whetber attention of the Government
has been invited to a report dn the Hindu

VAISAKHA 23, 1892 (SAKA)

Oral Answers 18

of March 28, 1970 regarding the death of
an Indian detainee at the Immigration camp
in Colombs on March 27, 1970.

(b) whether it has created considerable
anxicly and among numerous inmates of
the camps of the detained on the charge of
illicit entry into Ceylon ; and

(c) whether Government have recelved
any report in regard to these happenings from
our High Commissioner and if so, the detalls
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a).
Yes, Sir.

(b) The detcnus at the camp went on
hunger strike at the time of this unfornu-
nate Incident, However, there were other
reasons such as the duration and conditions
of thelr detention.

(c) On 26th March, 1970 our High
Commission in Colombo was Informed by
the Ceylon Immigration Department that a
detenu, SHRI S, M, Ismail, was suffering
from acute chest pain and admitted to the
general hospital that day. An cfficial of
the High Commission wisited the camp
immediately. Shrl Ismall explred at about
1050 AM in the hospltal and this was
promplly intimated to the visiting official
and to the High Commisslon, At the post
mortem conducted the next day in the hos-
pltal the medical opinion on the death was
“myocardial  infaction due 10 coronary «
occluslon', The city Corner’s verdict was
that the death was due to natural causes,

SHRI J. MOHAMED IMAM : Shri
Ismall was arrested 8 months priot to his
death. It Is alleged that he and olber
detenus were very much manhandied and
assaulted, that Shrl Ismail was beaten mer-
cliessly and he developed chest pain ; be
was nol given proper medical aid when a
doctor approached bim to take bim toa
good hospiial, the autborities there refused
and took him in their own van, Very
shortly afierwards be died.
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When Iodians are detained in Ceylon
by the Ceylon Government. cin they bz
kept indefinitely without trial for 8 moaths?
What are rules and conventions betw:en
the two Governments on this point? Also
when they detaln a parsoa of Iadian otlgln,
do the Ceylon Government Intimate the
QGovernment of India of the fact that a
certaln Indian has been arrested 7 They
are after all, Indian citizens. What s the
kind of (reatment that should be expected
because they are not criminals, they might
have gone there by mistake 7 What is the
siandard of treatment to be accorded to
Indian detenus when they are in deten-
tion 7

This s not the only case of detentlon,
It is said th:re are a hundred detenus who
are similarly placed. What steps will
Government take for their emancipation
and relcase and sending them back home ?

Also, what Is the report sent by our
High Commisslon there ? What Is the
diligence and ' vigilance they exerclse on
Indians who are lllegally or legilly detained
there ?

SHRI SURENDRA PAL SINGH : Two
camps are maintalned by the Ceylon
Government under the Ceylon Immigration
Act of 1949. All those people who enter
Ceylon by Illicit means are sometimes
arrested and detained in these camps. In-
vestigations are carried out as to wherefrom
they have come and whether they should
be kept in Ceylon or deported, Sometimes
delays do take place In trying to work this
out, It is true sometimes it takes 8 or 9
months, The process of investigation |is
such that delays are inherent In It,

Anyway, as far as the Indlan High
Commission s eoncerned, it malntaios pro-
per llalson and contact with the Ceylon
authorities, High Commission officlals go
to the spot on laspection and find out the
facts, These cases are decided expadi-
tiously,

As to whither Shel lsmall was beaten
up lnjured etc., information is that he was
not manhandle or beaten up in the camp,
Waen our High Commission officlals weat
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there and interrogated and trled to find out
from the detenus what transpired, nobody
cam? forward to say that he had been bea-
ten up or manhandled as a result of which
he recelved any injurles. We are informzd
that because he was sufferlng from a heart
diseise, he developed chest plain all of a
sudden and had to b: admitted in hospltal
where he succumbed to the discase wery
soon therealter.,

SHRI J, MOHAMED IMAM ) What
about the hundred other detenus awalting
trial 7 Nobody seems to think of them,

SHRI SURENDRA PAL SINGH :
There are, In all, about 217 derenus In these
twu camps. As [ sald earlier on, our
High Commisslon is in touch with the
Ceylon authoritics, they go there and try
to find out what is happening about them,
and every effort is made to see that the
case of Indian cltizens are decided as early
as possible.

SHRI 8. KANDAPPAN : Unforiuna-
tely, the relations b:iween the Indian
community and the Ceylonese in Ceylon are
deteriorating day by day, and we see all
sorts of reports in the press, [ am sure
that shortly the Government of India has
got to take up the questlon of repetriation
agaln with the Ceylon Government, because
the perlod for application has already expi-
red on 30th April or so, There Is a ten-
dency in Ceylon, whenever people stray
from our shore, somedmes even fishermen
happen to stray because of weather condi-
tlons, to treat them wery badly., In this
coutext, I would like to know whether our
High Commission, our Government, would
take up this lssue a little more serlously
with the Ceylon Government to see that
Ionocent people, who unwittingly stray lnto
the shores of Ceylon. are pot harassed,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : I
entirely agree with the hon, Memb:r that
ionocent people who stray Into Ceylon
should oot be ill-treated, and our High
Commissioner does take up these cases when
they get to him. We have repeatedly men-
tloned this to the Ceylon Government, but
when there is illiclt Immigration, the
other country has a right (o regulate
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people coming Into It, 1 think that
hon. Membzrs who represeot the people
and senior Members of the partles should try
to presuade our nationals that thelr home fs
India, that they should not want to go to
any other country to seltle down, as It
would create a bad name for us that Indlans
want to go and settle everywhere, 1 would
appeal to all hon, Members to use their
influence to see that our people realise that
their home Is India, that they must try to get

whatever they want in India rather than
wanilng to go and setile In other count-
rics.

SHRI S, KANDAPPAN 1 Is he suggest-
Ing that we are trying to send our people
abroad ?

SHRI DINESH SINGH : [ am sorry
that the hon. Member does not apprzciate
the sentlment cxpressed by me, that I am
trying to scek his co-operation. Probably
he is not used to glving co-operation,

SHRI S, KANDAPPAN :
1 appreclate (he sentiments.

Certainly
not,

SHRIRANGA 1 If we are to take the
Minister seriously, we will have to ask the
Minlsters also not to go abroad at all for
any purposc. Would It be possible for hon.
Minlster io assure us that the High Commis-
slon does manage to see that the period for
which these unfortunate people are kept in
detention is reduced 7 Have they ascertained
whether {t has been progressively reduced
from two years or onc year—God alone
knows what it was —to this miserably long
period of cight months Why should it 1ake
such a long period of cight months for that
Government to find out whether a particular
immigrant has illegally entered or not 7

SHRI DINESH SINGH : The hon,
Member will apreciate that those who enter
iliegally or llliclily, do not carry papers by
which it can be established immediately.
Under the law that was passed in November,
1949, the Ceylon Government took the power
to arrest persons who are {llicit immigrants.
Such a person will have to establish his
position, If be can establish his Ceylonese
pationality, then he is allowed to siay on
there, If he is not able to establish
it, then they determiae his natlonatity.
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SIHIRI S, KANDABPAN : There comes
the role of our High Commission. Ualess our
High Commission in Czylon co-operates with
the person, it Is impossible for him to estab-
lish is natiopality,

SHRI DINESH SINGH : There Is
exacity what I was coming to. Only when
the Ceylonese authoriiles are not satlsfied
that he is a Ceylonese natlopal, do they
approach the Indian High Commission, If
he is an Indian natlonal in their opinion, to
Issuc him travel papera to go back to Indla.
Then, we have got to look Into the case
whether he Is an Indian citizen or not, or
whether he has come from some other coun-
try. Therefore, there Is co operatlon belween
our mission and the Government of Ceylon,
We have said that It could be better but it
is @ matier where we have to be careful be-
cause it Is actually the functioning of another
Government. That Is where | appealed to
the hon, Members to see that il our people
do not go, this problem will be greatly reduc-
ed. The hon, Acharya referred 1o Ministers
going, 1 thought It was a far serious appeal
that | made to him and it was not a question
of Ministers, M. Ps, or even hon, Acharya
himself going abroad to atiend to some cone
ference work.

Sale of Goods at Expo 70 in Osaks
(Japan)

+
#1593, SHRI CHENAGALAYA
NAIDU 1
SHRI DHANDAPANI :
SHRI MAYAVAN :
SHRI N. R. LASKAR 1
Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it Is a fact that Indlan
Shops at Expo ‘70 bad a recorded sale of
Rs. 1 lakh per day;

(b) if so, how much has been earned by
the Indian pavilion in Expo ‘70,

(c) the names of goods that have fetched
good market;

(d) If so, whether Goveroment had io
send for goods to the Indlan pavilion for
sale, which fell short; and



23 Oral Answers

(e) whether some forelgn markets for
the Indian goods have been captured ?

THE MINISTER OF FOREIGN
TRADE (SHRI B, R. BHAGAT): (a)
Yes, Sir,

(b) to (d). Sales arc conducted through
stall holders and not by Government,
Aggregate sales upto uplo Mav, 7 amoun-
ted to Rs, 43,36 lakhs, The main items in
d:mand are handicratis, handlooms, jewel-
lery and Iddian culsine. Stocks are re-
plenished by them from time to time accor-
ding to thelr requirements. Government Is
recovering & percentage on gross sules only
in respect of restaurant and sales shop in-
side the India pavilion,

(¢) Trade enquirles have been recelved
In respect of a number of Indlan products
which are  being negotlaled by the parties
concerned,

SHRI CHEYGALRAYA NAIDU ; In
vlew of the the heavy sales of Indian goods
in Expo 70 will the Gowvernment advise the
Handloom Board and the Handicrafis Board
1o send more goods to Expo 70 so that
more sales could be effected? Itis not
only selling of goods; It is an advertisement
for our goods in foreign countries, Will
they give speclal facllities in thls regard ?
Are the Government prepared to give pri-
vate businessmen some facilities to send
their goods and (o display them there and
s¢ll them In Japan 7

SHRI B, R. BHAGAT : As | have said
in my main reply, they are meeting thelr
requirements by the despatch of fresh goods,
All facllitles are availuble and will also be
gliven so that they are able to effect more
sales, It s true that they thought that the
stocks would last more but they were sold
out much earlier,

SHRI RANGA ! Any special facilitles
to promote sales ?

SHRI B, R, BHAGAT 1 Five shops

wete allo ted for India and the allotment of

. these shops for handloom and handicrafts
is ltecll & special facility. As for encourag-
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ing private buslnessmen to effect more
sales, they are already negotiating sales and
aod all facilities are given to them. But
1 should point out that Expo 70 is not a
commercial falr the emphpsis Is on culture,
future of mankind and the use of technology
and science for the betterment of life and
peace harmony in the world. A few shops are
there only because a large number of per-
sons from all parts of the world and also
hundreds of tho ds of Japanese come
there every day and natually they like to
buy something. So this facility had been
provided.

SHRI CHENGALRAYA NAIDU : Is
it a fact that when our Government celcbra-
ted the Indian national day, there were
fashion shows held there? When the fashion
show was held there, 1 want to know
whether these was any demand for Indlan
sarees and other Indlan dress when our
Indian dress wass shown there, 1 was told
that many Japanese people were putting
colns In the box there to fulfll thelr wish.
What is their wish 7 How much money was
put there and how much money are they
collecting there every day ! The Minlster
has come fresh from Japan and so he will
be knowing all things. May I know the
details 7

SHRI B. R, BHAGAT : Sir, the fashion
show was also organised. Indian textiles
and silk were the main fabrics shown, The
HHEC got inio collaboration with the top
designer of Japan, Madam HANAE MORI
1 was present there, ([aterruption) I can
say that it was not only a great success, but
that seats were booked much in advance
and the house was full, I was told that
all the goods that were on show had been
sold out in advaoce, 1t has been sald
that another slmilar show should be
organlsed to popularise Indian textiles.

SHRI CHENGALRAYA NAIDU :
What about the question about the coins that
the Japaness are putting, and what is their
wish 7 Please explaia,

SHRIB. R. BHAGAT 1 1 strongly
urge upon the hon. Member to vislt it and
throw a coln and express a wish, and his
wish, will be fulfilled.
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SHRI CHENGALRAYA NAIDU:
What is it that they wish ? (Interruption)
1 was told that they want to have friendship
with Indian girls, and that Is way they are
putting money into the box, 1 was told
that the Japanese are putting more mouney
in It with the wish that they should have
glrl friends in India. Why canmi't you say
1t? Why is he afraid ? (Interruption)

AN HON, MEMBER : What is wrong
o it ?

MR. SPEAKER 1 The hon, Member
has a wvery loud wvoice and that js the
difficulty. It disturbs the whole House,
Shri  Dhandapanl —Shri Mayavao—Shri
Laskar—not present. Shri Mahida.

SHRI S. KANDAPPAN : Shri

Mayavan is there.

Sir,

MR. SPEAKER : Shel

Muyavan,

I am sorry,

THRI MAYAYAN : [ want to know
from the hon, Minister whether books on
Indian culture and literature are on sale
there, and whether coples of the English
translation of Thirukkural are available
there. Secondly, | want to know whether
progrommes of Bharata Natyam and
Kathakali are arranged lo vur pavilion.

SHRI B. R, BHAGAT 1 | could not
hear the first part of the question, Abcut
Bharat Naiyam, all the classical dances are
being organised there,

SHRI S, KANDAPPAN i His first
question was, whether therc are any sales
of books cn Indian classics,

MR, SPEAKER 1 Shrl Mahida,

SHRI NARENDRA SINGH MAHIDA
This is the first time that such an Expo is
being held in  Asia, and our stalls in that
exhibition are most popular there, In view
of the fact that Indla holds the second posi-
tion in Asia in industrial development, may
1 know whether within the oext 10 years we
shall also have such an exposition In
Indiy 7

SHRI B. R, BHAGAT : [ will bear
the suggestion of the hon. Member in mind
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But we bave 1o go Into it before we decide
upon it. It is true that the lndian
pavilion Is popular ; 20 per cent of the
visiters who go there every day make it a
point to sce the Indian pavilion.

ot Wrey swm o weaw wgEd, Q@
TF *qqEq] g WIA € | gt 90 QY
AEATY o9 gum 9w ey ny § wfwq
%) eiere agf fear o AT W
# fraza & 5 seg gaar gl w1 AT
gra| # I A fagar a1 gF @) @9 L@
sqaeqr %% (% 3a% fefea @at fad
AT |

qeqA WERAG : A7 HALTE g A1AAT |

st Aoy swiy : qgh §ET gIAT WAL
F1 I A famr . A 9k fefem
gaz feq wig

HCQET WEIAQ : IZ A qIA A9 @)
Fqar g

ot Wtag wa= : dar A A £
W qT GIA N EAH A f5g T a7
% fafea sac 2 fad aF

st tfag : fafea oax & aa

=ifgd

wEqw wEA ;AT adeE Y 4G T
A4 3% IO H& &Y AT |

ot stwg wwve : agt @ fRar wy &
fafey o T fear m

AW WENCT : WAL IAT A W
dar g Augt A dwrgi 7
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SHORT NOTICE QUESTIONS
wwraT ate ot Ff

SNQ. 33, it HfeYT wTe Ag: war
fawrf aut faew o+ og qard & gar
ﬁi?f fir :

(%) wemfas swar atw £t swrf

F A ¥ yweqw & amfemdr A4 F
aa-ag FoX & sar w1 §

(=) 721 qTFITF o wEew § N
fawray faeh § ;

(w) #ar gTET A wurAr atg A

‘Fof w9 @A F AR F gAwE §ET
g aadia wY ¢ ;

(%) afz zi, &t ta®r #a1 qfomw
@ ; AT

(%) @ qwwT &1 fagie swan
aiw ) 3¢ % @A ¥ B2y 9 fd-
AN ERFYT

faaré awr faga swem # goud
(sht fageawt wom) : (%) ¥ (). A&
arag GUETL A FSAT A= 97 F 94 w1
ag @ ¥ afcwerar gE gE § dizonwo
476 9T ¥ ot | aFewra WY g &
gfgel @17 AsAmar € gRemal 1
fazqa otw ® fog nd & wwwia A1
g g A qfana: = dfqaar 1
1966 % quf amrag w@ 419 & form -
wit feqr | w€ wrdgard s & faad
war mar § fr 419 & qof F=TgT TaT A
ot w7 &7 fagqr a1 | 59 @ ® -
A HIX qAEAT ¥ W0 F Aig
fasrz faaet fear o g 30
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st Hlere s g sy atw
AR A q aigrAr @ & A Ad

THEYTT & TAYT AT Figarer fawi
Tt § o fr afeadt fowr @ Al
fora #Y &7 1950 ¥ Zigaw ofwar ofua
fsar nar ar 1 9z 98 weq wqW ¥ Faw-
a1 § & uAEqA F TATYT aqr ate-
aryr fasi & it g€ qava ) aeaa a9
ardt & fasdft 1 7z qasr %9 feu
AARAAT a7 Far & f "4 1958.59 ¥
@0 geadfy Yiaar # @ ¥ F:9T aww
O B AR FY DAAT I oY | 2w 7T
faerarg aoseta faw g0 & fegr ar
6 7, 1960 : | I aF3 FAAT FEAWT
¥ ga %t q@15fa agf &), afeq gv & ag
Feiar ala & foq ot gava § § 17
F0% To 1 w@igfr 41 1f sl wwafeda
qar F19 & ) 35 s@ THT SAA K
afgm # o Y &1 zw arg A gear-
faa F=r§ 250 %z 4 3fFq 57 38 w
A9z fsmmarwr g1 99w FArf
419 %1z £ 37 7 30 g9 uwe fafsag
Afe sl 150 ma st afeqrEz qar
#z:qqu dlg W) I@ & AT ;T oWy
§) @@ & @iq M9 g W gar qar § s
agt a7 faast € afegisqar & faq ot
470 gtz Furaly amarar g &
A9 ¥ F1T ag T e § 5 ¥ ag
agl & s 1966 § UFEAT A qAUT &
#faa) ¥ qg efwfa @ Q@ ?
a7 o A 77 eFfA AR F oal
seEAImE & M g af «r )
3 %t edtgfa 3 gng ag wa @ f
adar A & 9t fawrn a1 38 & a19 4
g1 gar ar 1 A AN & N atw w7
A & uears ¥ ghanr el Tmge
T atamyr § 9w faa wmar g@ A0
Tarew oY, sfeq ag w% ¥ faqg qar
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gen 3 1 & s wigan g fs s Ao -
&7 AT ATHIT 9T qA77 @ fe o g&
wiv % geaifag s 250 wlz &7 g
) arg ? & gg W A wgan g fE
W M@ A A qww @A g, faw
w1 fasrene awerEm faa wa F fear
o1, 77 maré & #4f 9¥) 1T 39§ Gy
w7 A diwar g ¥ wf @ af ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) 1 The
present Kandana project Is not a new
scheme. It was sanctioned as carly as 1966
and full agrecement was reached and the
project was sanciioned by the Plaoning
Commission. The only polot under consi-
deration now Is wherever there are submer
slons people ware naturally going to be
ousted, In this particu'ar case the Rajas-
than Government has stated that Durgah,
Galiakot and  Mataji-ka-lemple  will be
affected and, ihurefore, they wanted that
the level of the dum should be lowered.
We are going to find out what would be the
effect of 419" ieservoir level and we are
examining how fur It could be reduced, The
hon. Member suys it should be reduced 1o
250" which 1is the level of the river bed,
1t is not & question of 250" or 419". The
gucstion under conslderation is whether the
height of the sanctioned project has 1o be
lowered In order to reduce the cffect on
the people living in the area coming in the
reservoir. No donbi, there are these pro-
blems of oustees due to submersion but
these projects ulways confer a large amount
of benefits,

ot Aferz W agn . dar AN
REIZT 7 37, 7@ A1 &4 @) A FA
#Y Ysz1 &1 a1 1@ & ) faw gwg wwAT
ata €t &¥ ) W@ Y, T & wiiwad
g g: 7)A TAge St atararer fow) #
@, 3% w1k awss agf gf, ¥few gR
qg wgd gu Awew g@ far g e ww
waegra w87 il af gava @ 37 N

agi & womfag g v WA qw A% A
Aaff s fmr mar 1 gw fag N A€ &
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W T § ag oeaw AgfAae g, A€ W7
ot aw g Aff @ &) TS WA
g1 ggaw faw aff w@r & 1 Tw a9 9
7%t faaz wrafodlg fage A T g
T #X  uurg g &
ey ghaT ay g &) BT Wl
t 5 oweal & §aw wvy W,
ag 9¥faa) & avg a3 faear w@ar wgh
g1 ¥fr FoeTdew guaa W al
qiY ®) gfaer 21 wg @ ag AW Agy
21 %7 gar § & oF atw ok aar o
77 @ 1 qETE # AL o} o oF
ate 77 I%1 &, gFU 97 Tte I A gre
% & e ¢ dfwq faw aig &1 faar-
a1y gark yagd fae A4 o Dush
2qré ¥ fear a1 ag Sqi &1 @i 9 g
faa snafaai &) 919 agh & g2Igw a7 &
fag }€ W mEE qAUT AW A AE
? ) ) qAEqT FIFCA 9T AW ¥
fer 1159 & Q& 7N "ghzg w
Far FgAT & % UsEqa qin aig ¥ fag
st gifeaa w3 @ ¢ Afwa aar qrun
aumT famd € oA § qed ¥ anrfar-
fagi ®) 7a} & fav gty ¥ 7 @
AT UK 7 7 A1 /A 6 § f N
oftar = 3w & wFada SAN Iw &
feesdew qi=w ®) agl a~d)l avg wEAR
fog guaar 20 ? & gw w1 Afafss
It wigar g

DR. K. L RAO : The hon, Member
Is not correct. The Wanlkborl barrage
was construcied and completed long ago,
It Is in order to see that that project gives
the beneflt properly that we are construct-
ing Kadana dam. As submitied alieady
row in the future when we coosiruct these
rescrvolrs there is bound 10 be submersion,
1o fact the problems on account of Kadana
dam are much less than the problems on
other dam sites. As regards Pong Dam
many tbousands of famllles bave (o be



31 Oral Answers

evacuated Involviog a heavy sacrifice on
thelr part, Thercfore, I would submit that
in these reservoires we should not import
any cmotlon and should not interfere with
the project. The question of the helght of
the dam must be setiled correctly and that
Is going to be done. We are going to see
that the hardships to these people are mini-
mised, We are also trylng to find areas for
settling these oustees. Both the Rajasihan
and Gujarat Governments are very helpful.
There 15 no question of any dispute. But the
governments are coopzrating in this project.

1 "5t A HAT . AYHIT FEdl 2
f& sgafea wfaai @z aggfes 9a-
mfagdi & foy ag agr §3 s @ &,
Bfea Traeara ¥ st arge N 39 & Ay
= qTq g1 @ g 1 A wE@Ar g 2T T@r
g 3g ® wamifagi & arai &1 TH@ET
& JEh, gl Sy F qAtT FFWA )
madr s N oF wewmq  did-eama
ararst #1 wfax § ag W1 419§z &=
& 9T IWIMT qFX 9T gT F0AM | gATA
uF® FWT W FTAE Y WA 1 gzEr
atg o a1 a7 WY 37 €1 alg A &
n€ | ugtmF # Fiw 77 97 Arfzafag)
®Y aft ga af, Afe 37 N TNT 28
& € 1 <7 fodt & dhar weq qgAr SR
g v wmiwg w1 A 419 Dz F1 odaz
THAT TAT § IT F) G 412 iz wE_r
araar | ag Wt At fe & wgar g fw 9e
%Y 250 ¥}z 1wET AT | FAT HIFT  IN
w1 412 ¥z @ B Naar shH ?

DR, K.L. RAO: I am glad that the
hon. Member is more constructive. That
is exactly what we are trylng to do now and
I hope that we will settle down at some

such level as mentioned by the hon, Mem-
ber.

SHRI NARENDRA SINGH MAHIDA :
This scheme of Kadana concerns my cons-
tituency of Kaira District, The canals were

MAY 13, 1970

Oral Answers 32

dug up durlng the regime of Bombay Siate,
when Gujarat and Maharashtra were one
State, For the last 17 or 18 years we have
been walting. The canals are dug but
there is no water when it is required. I
am surprised at the statement of the hon,
Member here that the members of the suf-
vey team which visited Gujarat were ill-
treated, It Is never the habit of Gujarat to
fll-treat any visitor. They are most wel-
come to come and survey again if they feel
like it. Now, I want to know from the
hon, Minister whether such disputes betwcen
Rejasthan and QGujarat, Gujwrat  and
Mudhya Pradesh and wvarlous Siates are
politically motivated and whether, instead
of spending more time and disenchanting
the people-the Tribals are not only there
in Rajasthan; they are more In Gujarat and
in this very region-he would convene a
meeting beiween the Chiel Minisiers of
Gujarat and Rajasthan and try to solve the
problem as carly as possib'e because we
have approached (he World Bank for assis-
tance and the World Bank has offered Its
good offices to give us money,

DR. K. L RAO : That Is exactly what
I am doing, We had a meeting of the
Chilel Minister of Rajisthan and the Minister
frem Gujarat—ihe Chief Minister could not
come that day. We have discussed and
arrived at some solution We are trying
to sort it out. There is absolutely no con-
troversy,  Both the pariies are co-operating
to the maximum extent and in complete
harmony, In fact, Kadana is a very pe-
culiar proj:ct which, we hope, will latter on
be able to irrigate about a million acres in
Rojasthan fiself, So, It is not that It is
only for this Siate or for that Siate ; it has
got a lot of potentiality. Kadana is a very
important preject in the  development of our
country and 1 do not think ihere need be
any kind of emotions about this, We do
rcall e the special problems that have been
raised by Galakot and Mataji-ka-temple, We
knew about these befure also and we wanted to
save the:e by pulting @ bund. Now there is a
rcpresentation that the burd will give secpage
and so on, We are tiying 1o see how best
to tackle this problcm. The Rajasthan
Government is wliling to cooperate. We are
condrucling another dam higher up in Benanas
wara and try to get the storage there increas-
ed so that the water that we may lose by
lowering this may be compensated by that,
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There are many approac hes that we are try-
ing to have and there is nothing to worry
about this project. Everything is belng done
to do the best.

» SHRI MANUBHAI PATEL : Gujarat
always suffers whenever river disputes arise,
whether it Is Narmada, Mahl or Kadana,
What can we do If rivers flow through Guji-
rat 7 Others do not consider that every
year when f[loods come they destroy so
many villages, We know and remember the
destruction by Narmada last year and the
year b:fore, Nobody thinks of paying any
compensation to Gujarat, For the least hun.
dred years it Is sufferring from this, If these
rivers can be made (o flow in the opposite
direction to other States, w: do not mind ;
we would welcome It but if in the normal

! course they flow through the States, the
maximum b:neflit of these flood control
schemes should be given to all the concerned
States. We do not say 1 give It to Gujarat
only. The maximum benefit should be
given to Rajasthan, Madhya Pradesh, Maha-
rastra, Gujarat—all Siates concerned. They
are, after all, national rlvers, Now, may I
know from the hon. Minister whether Instead
of going inlo these problems as suggested by
my sensible hon. friend, Shri Oakarlal Bohra,
who raised it tn a2 fighting mood, only on
technical grounds a solution of this will
be sought for and not on political or any
other conslderations 7

DR.K.L. RAO1 There Is no quesilon
of any politlcs In It, As I submitied already,
we are looking at it with a view to ensuring
the least amount of trouble for the oustees
and, at the same time, easuring that the
benefits of this project are not affected.

ot Afryw fag wted : agi of
FXFOCEAFT IS IE@AT § IT A
o el Y aeftg ot S ay R
W ¥ qacm # ft wfw g
aq oo Yt sqeeqr wIr mfe agi
Tiw ¥ T sy § 3= g7, Uy
frah §?
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DR. K. L. RAO 1 The construction of
a dam will depend upon the sultabillty of
place. For example, in regard to Kadana,
we are construciing a dam at that place, on
river Mahi, because that is a most sultable
slie. This Is the last suitable slte on the
river, Below that, we cannot coostruct
any more dams, There Is no other place.

sft gersitere wrea : wgt @9 awar §
agi FHT qr AFT AX gT A FoWqv
19 At qfadt srmane w0 fif &9 &
&1 faq ¥ 7w, adlT ®X waEE
yrfz g7 ardY §, IAN X IAM) WGl
Fata A wgt IT Q@AY T FraEr

qg'war & | wgruer A tar ft fwar §
#a1 Aq Y 7g qrfsdt wawae s o
EEil

weqs Agwg g w1 A A s
W@ g

DR. K., L. RAO: Generally, we do
that. The house-sites are given free. That is
what we are trylng to do. We always do
that, But about agricultural land, it is not
always possible to get an equal amount of
land because It Is very difficult to do that,
We cannot promise that, Wherever it Ir possi-
b'e, wherever forests exist, wherever there
are vacant lands, we try to glve lands also
to the oustees, But as a general rule, we
cannot say that an equal amount of land
that is submerged will be glven. Full com-
pensation Is given, In the case of Rajas-
than, it happens that huge sandy areas are
avallable and we have taken the decislon to
accommodate the oustees in  that arca, As
regards other places, while every effort is
made to secure as much land as possible for
the rehablication of ousieces, we cannot say
very deflolicly, in every case, that we will
be able to give new lands for the submerged
areas,

MR. SPEAKER 1 In future, 1 am not
going to give more thag 1§ miotua to s
Short Notics Question,
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WRITTEN ANSWERS TO QUESTIONS
Deal with U. K. for the Supply of
Vicker Tanks

*|%94, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of DEFENCE
be pleased 1o state :

(a) whether any deal with U, K, Go-
vernment for the supply of Vicker Tanks
has been finallsed; and

(b) If so, the broad outlines thereof ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SINGH) : (a) No, Sir.

(b) Does not arise,

Programme for Reglonal Co-operation
at the Economic Commission for
Asla and Far East

*1595. SHRI GADILINGANA GOWD :
Will the Minlster of FOREIGN TRADE be
pleased to State :

(a) whether Indla passed for a time
bound programme for reglonal co-operation
at the Economlc Commisslon for Asia and
Far East which began lts annual conference
in Bangkok recently; and

(b) if so, the detalls
reaction thereof 7

THE MINISTER OF FOREIGN TRADE
(SHRI B, R. BHAGAT) 1 (a) At the 26th
Semslon of ECAFE held at Bangkok in
April, 1970, India urgel the completlon of
work relating to regional trade development
and liberalisatlon and payments arrange-
ments according to the time-table endorsed
at the 13th Session of the ECAFE Commi-
tiee on Trade, The Commission noted
with appreclation the progress mads In these
fields and expressed the hope that the
BCAFB Sccretarlat would try its best to
complete the remaining work lo accordance
with the time table endorsed by the Commi-
ttee on Trade,

(hereol and the

(b) According to the time-table for
formulating schemss of reglonal trade
development and liberalisation linked with
clearing and payments arrangemeats endor-
scd by the Commission and Committes,
followiog the high-level comsultations with
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non-reglonal experts in  March 1970 at
Brussels, a group of experts from wvarlous
member countries of the reglion s to be set
up to assist the Secretariat In evolving alter-
pative schemes, These schemes would be
sent to countrles in the region to serve as a
basis for high-level consultations later dur-
ing the year beiween an ECAFE expert
misslon and pollcy making officials in the
different countries, On the basls of these
consultations the Secretariat would finallse
the drafts proposals and transmit them to
the Governments in advance of the meeting
of Government and Central Bank officials
to be held before the end of the year,
Meanwhile, the third meecting of National
Units is llkely to be held sometime in June
to conslder the preparations for these con-
sultatlons and mestings,

Establishment of Thermal Power
Siation In Gujarat

*1596. SHRI R, K, AMIN : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) how many proposals to establish
thermal power statlons have bzen received
by the Governmsnt of India from Gujarat
State during the 4th Five Year Plan;

(b) If so, wheiher these proposals In-
clude a thermal power statlon in North
Gujarat;

(c) If not, whether the Government of
Indla Is aware of the agitatlon for inclusion
of such power siation; and

(d) If so, the reactlon of Goverament
thereto 7

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L RAO): (a) A
proposal for the establishment of a Thermal
Power Station at Ukal in South Gujarat
during the Fourth Plan has been recelved.

(b) to (d). The State authorities have
roported that they are carrying out nece-
swary survey and lavestigations for formu-
lating a scheme for setiing up a thermal
station in North Gujarat, The proposal
will be considered as soon as the scheme
report Is recelved from the Government of
Gujarat,
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Invitation to the Prime Minister ta
participate in Lenin Cenptenary In
Moscow

*1598. SHRI SHIVA CHANDRA JHA1
Will the Minister of EXTERNAL AFFAIRS
be pleascd to state :

(a) whether it is a fact that the Prime
Minlster was invited by the Soviet Govern-
ment (o participate In the Lenin Centenary
Celebration in Moscow ;

b) If so, the response of the Prime
Minlster to the invitation ;

(c) whether anybody formally represen-
ted the Indlan Government on the occaslon
of Lenin Centenary Celebration day in
Moscow ; and

(d) if so, the name and desigoation of
the person, and if not, the reasoms
therefor ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
No, Sir,

(b) Does not arise,

(<) No, Sir,

(d) Does not arise,

Draft Agreement on Aslan Trade
Development 2nd Liberallsation

*1599, SHRI D. N, PATODIA 1 Will
the Minlster of FOREIGN TRADE be
pleased to state ;

(a) whether It Is a fact that adraft
agreement on Aslan trade development and
liberalisation  Is understood to  have
been finalised at the Brussels Cooference ;

(b) Iso, the detalls of the programme
drawn up ; and

(c) how India’s trade s golng to be
affected thercby 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) 1 (s) The
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draft agreement on Aslan Trade Develop-
ment and Liberalisatlon was discussed at
the Brussels Consu'tations.

(b) and (c). The report of Brussels
Consultations Is awalted from ECAFE
Secreteriat,

Represeniation made to Government by
the Sports Goods Manufacturers against
Pre-sbi Tnspection of
poris Goods

*1600, SHRI DEVINDER SINGH
GARCHA: Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether the sports goods manu-
facturers at Jullundur have represented to
Government to drop the scheme requiring
pre-shipment inspection of sports goods
before they were exported as this would hit
the export of sports goods ;

(b) whether the Sporis  Goods
Exporters Assoclation bas also submitied a
Memorandum to Goveroment in  thls
regard ;

(c) if so, the detalls thercof ; and

(d) whether Government have since
examined the demands of the industry and
il so, the results thercof ?

THE MINISTER OF FOREIGN
TRADE (SHRI B, R, BHAGAT)1 (a) to
(d). Yes, Sir. In May, 1967, the
Federatlon of Sports Goods Industries,
Jullundur represeated to the Government
that no useful purpose will be served by
the introduction of compulsory pre-shlpment
inspection of sports goods for export,
particularly because the industry had
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teen dispersed in small units manufacturing
goods according 1o the needs of the
buyers abroad, It further transpired that
most of the overseas buyers for these goods
(except for organised champlonship games)
demanded goods for school children where
cheapness was the primary consideration,
The scheme was therefore dropped.

Import of Pulp

*1601, SHRI BHOGENDRA JHA
Will the Minister of FOREIGN TRADE
be pleased to state )

(a) the extent of the Import of pulp
for manufacting paper ;

(b) whether India is importing pulp on
rupee-payment basis ; and

(¢) if so, the details thereof and the
possibliity of increaslng the import on
rupce-basls  pending  self-sufficiency In
pulp ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) 1 (a)
A statement showlng the total Import of
mechanical sulphate and sulphite wood
pulp during 1967-68 to 1969.70 (Upto
December, 1969) Is placed on the Table
of the House, Separate statlstics of imports
of wood pulp required for the manufacture
of paper are not avallable,

(b) and (c). The import from USSR
as Indicated In the statement Is oo rupee
payment basls. In the Trade Plan with
USSR for 1970, an lucreased provision
has been made for the Import of wood
pulp.

Statement

Import of mechanical sulphate and sulphite wood pulp from rupee payment
countries and others during 1967-68 to 1969-70 (upro Dec. 1969)

Qty. In Tonnes
Value in Rs, ‘000"

(upto Dec. 69)
S. No. Description 1967-68 1968-69 1969-70
Qy. Vval.  Qy. Val. Qy.  val.
Mechanical Sulphate and
Sulphite wood pulp
(a) Rupee payment Countries :
USSR, 3252 3662 6671 6818 3995 4282
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Z 3 4

Other Countries

(b) Canada 1152 1896 2251 3581 969 1624
US.A, 48146 79127 38532 60299 37495 57982
Netherlands —_ _— -— —_— 41 45
Sweden, 23 28 1592 2390 101 136
German Fed. Republic 95 149 1 3 —_— —
Others 51 81 1 1 neg. 1
Total : (b) 49457 81281 42377 66274 38606 59788

G. Total (a-}b) 52719 B4943 49048 73092 42601° . 64070

Soviet-American Talks on Arms Limita«
tion in Vienna

*1602, SHRI HARDAYAL DEV-
GUN 1 Will the Minister of EXTERNAL
AFFAIRS be pleased to siate :

(a) the specific proposals discussed at
the second round of the Soviet American
arms limitatlon talks held at Vienna ;

(b) the points on which the two powers
have finally disagreed ;

(c) the points on which the differences,
if any, have been resolved beiween the two
powers ; and

(d) the reaction of the Government of
Indla to the points agresd upon betwecn
the two powers ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : (a)
to (d). The Strategic Arms Limitatlon
Talks between the U.S.A. and U.S.S.R.
are secret. Government are not, therefore,
In a posltion to glve any Information about
the proposals made, or the points of
agreement or disagreement between the
U.S.A, and the U.S S.R. in these talks,

Threats to Indians from ‘Skioheads’
in U. K.

#1603, SHRI JAI SINGH : Will the
Minister of EXTERNAL AFFAIRS be
pleased 1o state :

(a) whether his attention has been drawn
to the danger posed to the Aslans from the
maraudiog youth gaogs called “Skinhcads”
io London;

(b) whether It Is a fact that the number
of such roving gangs of ‘Skinheads’ has
considerably Increased during the recent
weeks ;

(¢) if so, whether Government of India
have taken up the matter with the Govern=
ment of United Kingdom for ensuring the
safety and securlty of the Indians there ;
and

(d) if so, the progress made in the
matter 7

THE DEPUTY MINISTER IN THB
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) : (a)
and (b). Governmeot {s aware that youth
gangs who call themselves ‘skinheads’ and
operate In some parts of London are a dan-
ger to the safety of Aslans there and that
thelr activities have attracted much notlce
recently;

(c; and (d). The Indian High Commi
ssion in London 1s in touch with the Unl
Kingdom authoritles whose respooaibllit
t Is to ensure the safety and security o
Indians there,

Labour Unrest In Ordnance Factories

*1604. SHRI RANJEET SINGH
Will the Minister of DEFENCE bc pleased
to state :

(a) the names of the Ordnance Factorle:
whero there has been labour unrest or trou
ble over the past three years;

(b) whether the Ordnance Factory a
Cosslpore suffered from labour unrest §
1968 ;
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(c) the total man-hours lost due to
labour unrest In the above factory and ln
all the other factorles; and

(d) the total wvalue of shortfall In pro-
duction In the above factorles for 1968 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L, N.
MISHRA) : (a) to (d), Information s being
collected and will be placed on the table of
the House,

Meeting of Irrigation and Power Minister
with Chief Minlster of Kerala and
Tamil Nadu on Cauvery Waters

*1605. SHRI RABI RAY : Will the
Minister of IRRIGATIGN AND POWER
be pleased to state :

(a) whether it Is a fact that he met the
Chief Ministers of Kerala, Tamil Nadu and
Mysore about the distribution of Cauvery
walers; and

(b) If so, the details thereof ?

THE M.NISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) Yes
Sir, on the 17th Aprll, 1970,

(b) Cordlal discussions were held amon-
gst the Chief Ministers of Kerala, Tamil
Nadu and Mysore on the varlous points of
differences on the Cauvery waters, The
discussions will be continued at a meeting
scheduled to be held on the 16th May,
1970,

YT gradt & WA W w .
fasamr
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Economic Relations with Israel

*1607, SHRI G. Y. KRISHANAN |
SHRI S. K. TAPURIAH 1

Will the Mioister of FOREIGN TRADE
be pleased to state :

(a) whether it Is a fact that Israel put
forward recently a series of proposals
for close economic relations with India ;
and

(b) ifso, the detalls thereof and the
reaction of Government thereio 7

FOREIGN
(s) No,

THE MINISTER OF
TRADE (SHRI B. R, BHAGAT) 1
Sir,
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(b) Does not arise.

Demand for Radio Componeats In Japan

*1608, SHRIMATI SHARDA MUKER-
JEE: WIHI the Minlster of FOREIGN
TRADE be pleased to state :

(a) whether there Is a great demand In
Japan for Radio components ;

(b) If so, the steps taken by Govern-
ment to capture the Japanese market in this
field ; and

{c) In view of this demand, whether
Government would give financlal and
other Incentives to exporiers in this field 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BAGAT) 1 (a) Japan
is one of the largest consumers of electronic
components in the world, Japanese market
for Indian goods is presently rather difficult
due to the techological advancement of elec
tronic industry of Japan,

(b) Engincerlng Export  Promotion
Council delegation which recently wvisited
Japan to explore export possibilitles, among
other things, of compoapents and accessorles
for electronfc equipment have made certain
recommendations. The recommendations are
being examined.

{(c) To promote export of electronic
ltems, reglstered exporters are allowed
imported raw material needed for export
fabricatlon and cash compensatory support
to make the product competitlve,

“VYoice of Islam” Broadcast from
Washington

*1603. SHRI BABURAO PATEL:
Wil the Mlnister of EXTERNAL AFFAIRS
be pleased o state 1

(a) whetheritisa fact that the Pakls-
tan Embassy in Washington s financing the
Islamic Soclety of Washington which in its
turn is responible for financlog a new radio
programme calied *“*Volee of Islam" broad-
cast from Washington ;
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(b) if so, whether Government are aware
of the constant antl-Indian propaganda
emanating from *Voice of Islum’ ;

(c) whether and protests have been made
In this regard ; and

(d) If so, when and the npatare of pro-
tests made and with what effect, and If not,
the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(d). Information s beilng  collected
and will be placed on the Table of the
House.

Settine up of Tribunals for deciding cases
of granting or rufu“w:ng Export/Import
ces

*1610. SHRI SHRI CHAND GOYAL :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether a demad has been made
to Government for the establishment of a
Tribunal on the pattern of Incom Tax and
Sales Tax Tribunals providing & machinery
for the redressal of grievances of those who
wish to approach the higher authorities
agalnst the decislons of officers granting or
refusing import/export llcences ;

(b) whether {t Is also a fact that at present,
there is no sailsfactory or Independent forum
in existence for the redressal of such gricva-
nces ; and

(d) If so, the reactlon of Goveroment
to the demand ?

THE MINISTER OF FOREIGN TRADE
(SHR1 B. R. BHAGAT) : (a) to (c). No
such demand has been made to Goveromeat.
‘The Administrative Reforms Commimslon,
however, recommended that a Board of
Referees should be set up for advisiog
Goveroment before applicatlons for review
relating to permits, and llicences, Including
ponlllve orders, are disposed of, Gowern-
ment have not accepled thls recommendation,
The existing adminlstrative machinery and
procedure for the disposal of appeals, and
review applications are adequate.
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Promotions in Jolat Cipher Bureau

*1611, SHRI SURAJ BHAN : Wil
the Minister of DEFENCE be pleased to
state :

(a) whether It Is a fact that out of four
class Il posts fllled In the current year,
none has gone to a SC/ST Technlcal
Assistant, and that two more class II posts
are going to be filled wvery shortly thus out
of 6 Class I Gazetted posts filled in 1970,

no  Technical  Assistant from SC/ST
communiiies will be promoted ;
(b) whether it Is also a fact that

inspite of there being less representation of
SC/ST Technical Assistants, the existing
panel for class Il Gazetted posts in J, C, B,
is not being reviewed just for excluding
Technical Assistants belonging to SC/ST
from gettlog their due promotion ; and

(c) If so, whether Government
propose to review the panel In question for
which there is no bar ; If not, the reasons
therefor and the measures through which it
Is proposed to make up the deficiency of
these people in class 11 Gazetted Grade 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) It is a
fact that In the current year, 4 Class 1I
Gazetted posts In the Joint Cipher Bureau
have been filled by promotlon of Technical
Asslstants, that nonc of these promotees
belongs to Scheduled Castes;Scheduled
Tiibes and that there are 2 vacancies of
Class Il Gazetted posts. The quesiion of
filling these two posts on ad hoc basis is
under consideratlon,

(b) and (c). No, Sir. As mentioned
in reply to the Question No., Til4 on
22-4-70, Government orders do not provide
for reservation of a quota for Scheduled
Castes/Scheduled  Tribes in  Class 1l
Gazetted posts filled by promotlon. There-
fore, the question of revlew of the panel or
adoption of speclal measures to make up
deficlency of Scheduled Castes/Scheduled
Tribes employees in Class Il Gazetted posts
does not arise,
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Export of preserved Food

*1612, SHRI B, K. DASCHOW
DHURY : Will the Minlster of FOREIGN
TRADE be pleased to state 1

(a) whether Government are consl-
derlng the possibilitles for the export of
preserved food to foreign countries ; and

(b) If so, the detailed programme
chalked out In this regard ?

THE MINISTER OF FOREIGN
TRADE (SHRI B, R, BHAGAT): (a)
Preserved |Processed foods are already being
exported. During 1969-70, exports were of
the value of Rs. 9.0 crores approximately.

(b) A statement
of the House.

Is laid on the Table

Srarement

A target of Rs. 20.0 crores has been
tentatively fixed for export of Processed/
Preserved foods to be achleved by 1973-74
of which detailed export targets In respect
of some of the Important fltems are as

follows 1 —
Commodity Targets to be
achicved by
1973.74
(i) Canned and bottled
frults and vegetables
and juices Rs. 300 lakhs
(i) Pickles and
Chutneys Rs, 150 lakhs
(iil) Biscuits Rs. 80 lakhs
(iv) Confectionery Rs., 12 lakhs
(v) Beverage base and
concenirates Rs, 75 lakhs
(vl) Mise. Food
Products Rs, 300 lakhs
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Participation of State Governments in the
International Trade

*1613, SHRI R_ K. BIRLA : Will the
Minlster of FOREIGN TRADE be pleased
to state :

(a) whether it Is a fact that this
Minlstry have decided not to accommodate
the claims of State Governments® partici-
pation in the Import-export trade;

(b) Ifso, the reacilon of the State
Governments thereto; and

(¢) the names of the State Govern-
ments which have put their clalms In the
proposed nationalised scctor of the Import-
export trade?

THE MINISTER OF FOREIGN
TRADE (SHRI1 B. R, BHAGAT) 1 (a) No,
Sir,

{b) Does not ariseen

(c¢) A proposal to thls effect reccived
from the Kerala Goveroment Is under
examination.

Short Supply of Water in Yamuna in
Delni

*,614, SHRI BALRAJ MADHOK,
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it Is & fact that there is
great shortage of drinking water In Delbi
because of short supply of water lo the
Yamuna;

(b) whether It Is also a fact that as a
result of the end of Indus Water Treaty
more water is available for use in India;

(c) if so, whether the Government have
taken any action to divert some of the waler
thus released to meet the peeds of Delhi;
and

(d) if 50, the details thereof ?
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) The
natural flow In Yamuna In the dry months
is Inadequate to meet the requirements of
the growlog population of Delhl, In Jan-
vary, 1955, It had been decided that out of
its share of 7.2 MAF of the surplus waters
of the Ravl—Beas, erstwhile Punjab would
earmark 0.119 MAF of the Ravi-Beas,
water for Delhi water Supply, Against
this commitment, Delhl Is already receiving
325 causecs of water from the Bhakra
reservolr during the lean periods of the
year, which Is belng relecased at Munak
escape, This amounts to withdrawal of
0,06 a ft, from the Indus System,

(b) Yes, Sir,

(¢) and (d). The possibllity of
gelting more waters from the Indus system
to meet the long term needs of Delhl will
be kept in view,

Prime Minister’s Meeting with the
Representatives of Indian Film
Industry at Bombay

*1615. SHRI GEORGE FERNANDES;
Will the PRIME MINISTER be pleased to
to state :

(a) whether she had met a delegation
of representntives of the Indian Flim indus-
try at the Raj Bhawan, Bombay on Decem-
ber 26, 1969 and recelved from thcm a
memorandum ;

(b) if so, the nature of demands made
by the fllm industry at this meeting and
In the memorandum ;

(c) the action taken on these demands ;

(d) whether the Chairman of the Indian
Motlon Pictures Export Corporation Lid.
had urged her to give urgent consideration
to these demands of the fllm Industry ;
and

(e) If so, the reaction of the Prime
Mindgter to this appeal ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
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ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) 1
(a) to (e). A delegation of the Indlan Film
Industry met the Prime Mioister on Decem-
ber 26, 1969 and presented a memorandum,
The Chairman, Motlon Pictures Export
Corporation Ltd,, has also written to her
ln this connection., The Memorandum
contained demands like treating the film
Industry as a priority lodustry, making bank
credit available, arranglog adequate imports
of essentlal raw materlals, releasing freely
colour raw film imported from the general
currency arca, manufacturing colour raw
film In India, taking positive steps to help
growth of theatres, liberalisation of varlous
taxes, re-orientation of export policy, etc,
These demands concern various Minlstries/
Departments of the Government who are
all seized of the matters ralsed by the film
industry,

Nepal's Move to Raise the Problem of
Transit of Goods through India
at United Natlons

*l6l6. SHRI VALMIKI CHAU-
DHARY 1 Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Governmsnt's attention has
been drawa to the reported Intention of
Nepal’'s raising its problem of transit of
goods through Indla at United Nations ;
and

(b) If so, the reaction of Government
thereto ?

THE MINISTER OF EXTERNAL
ATFALIRS (SHRI DINESH SINGH) 1 (a).
The Governmenl is aware of Press reporls
to this effect, Tnere has been oo indica-
tlon of the officlal stand of the Givern=
ment of Nepal to this effect,

(b) Traosit facllities to aod from Nepal
are being given In accordance with the
Treaty of Trade and Transit of 1960, which
will come up for renewal In October
this year, It will give an opportunity
1o bolh the Govts, 10 review the matter.
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Crash of an I.A.F. Plane on April 18,
1970

*1617. SHRI N. R. DEOGHARE :
Will the Minister of DEFENCE be pleased
to state 1

(a) the circumstances leading to the
crash of an I.A.F, plane reported missing
slnce Aprll 18, 1970;

(b) the follow up action taken;

(c) whether any compensation has been
pald to the relatives of the dead; and

(d) If so, the tof tlon?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) and (b). The
report of the Court of Inquiry Is awaited,
MNecessary remedial measures will be taken,
as called for, in the light of the report of
the Court of loquiry.

(c) and (d) Two officers and 9 alrmen
were killed in the accldent. An amount of
Rs. 1,000/- to the widow of one officer and
Rs. 800/- each to the widows of 3 alrmen
has been paid from the IAF Benevolent
Fund. The Question of paying compensa-
tlon to the relatives of others Is under con-
sideration. A statem:nt showing entitle-
ment for compensation in case of thelr
families next-of-kin Is laid on the table of
the House. (Placed in Library. See No.
LT-3484/70]

Formation of Mig Complex of HAL com-
prising Korapat and Nasik ioto a
Separate Corporation

*1618, SHRI N, K. P. SALVE: will
the Minister of DEFENCE be pleased to
state :

(a) whether there s a proposal bzfore
the Government to form the MIG complex
of the H. A, L. comprisiog Koraput and
Nasik foto a separate corporation for better
co-ordioation and performance; and

(b) whother thls was recommeded by
the Estimates Commitiee in one of Its
Reports ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) 1 (a) No, Sir,

(b) No, Sir.

Interference in the Internal Affirs of
India by lsraeli Represeatative

*1619. SHRI EBRAHIM SULAIMAN
SAIT : Will the Minlster of EXTERNAL
AFFAIRS be pleased to state ;

(a) what are the normal funciions of a
Consulate as defincd by International
law,

(b) whether the Isracll Consul is con-
firming with these regulations in dlscharg-
ing his duties; and

(c) whether it Is a fact that he isin-
terfering In the internal political affalrs, of
our country and trying to damage our good
relations with some forelgn  countries
through his publications, lectures and press
conferences ?

THE DEPUTY MINISTER IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL

SINGH) 1 (a) The normal functions of a
Consul according to the Vienna Cenvention
on Consular relations are as detailed in the
statement placed on the Table of the House,
[Placed in Library. See No, LT—3485/
70)

(b) and (c). The Consul of Israel at
Bombay has, on occasion, issued press re-
leases and made speeches which have been
critical of our policles and have ciliiclsed
governments with which India maintains
friendly relations. He has been asked to
exercise greater care lo such maiters and not
exceed the Internationally accepted func-
tlon of a Consul,

Directive o Envoys to Explore Areas of
Economic and Cultural Collaboration
io Asiun and African Countries
#1620, SHRI R. BARUA : Will the
Minister of EXTERNAL AFFAIRS be plea-
sed to state ;

(a) whether ftis a fact that Govero-
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ment have given dlrective to the Indian
envoys In Aslan and African countrles to
explore new arcas of economic and cultural
collaboration there ;

(b) If so, the detalls thereof and with
what specific objectlve such a directive has
been given; and

(c¢) whether some special officials in the
Indian Embassles In those countries will be
deputed to pursue the directive ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) 1 (a)
Directives on promotion of India’s relations
with others countries In the cconomic and
cultural flelds, have been sent to the Indlan
Embassies, High Commissions, Cunsulates
etc., from time to time,

(b) Economic and Cultural relatfons
have always formed a part of overall rela-
tions with foreign countries and Develop-
ment In Aslan and African countries {s pre-
senting greater opportunitics for closer eco-
nomic cooperation. This Is being emphasl-
sed,

(c) All officlals in the Indlan Embassles
have been charged with the task of promo.
ting this objective, in partlcular the Head of
each post and mission and his specialist offl«
cer on these subjects,

Rate of Economic Growth Oi States

9439, SHRI R, K. BIRLA : Will the
PRIME MINISTER bz pleased to state ©

(2) the rate of economic growth o the
country in cach State and Upion Terrltory

at present ;

(b) the steps being taken to increase
the rate of economic growth wunder the
Fourth Plan o the country asa whole ;
and '

(¢) the approximate rate of growth in
the country which Is proposed to be
achicved 7
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THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) Estimates of domestic product for the
States and Union Terrltorles are not avalla-
ble on a comparable basls for worklog out
growth rates, For the country as a whole,
the growth in npational {ncome—in real
terms—was 8.9 per cent in 1967-68 and
1.8 per cent in 1968-69,

(b) The steps to be taken are indicated
in the Fourth Five Year Plan decumeat
which will be placed on the Table of the
House as soon as it is finalised.

(c) An average annual rate of about
5.5 per cent is almed at in the Fourth Plan.

Rajasthan Canal

9440, SHRI R. K. BIRLA 1 Will the
Minister of IRRIGATION AND POWER
be pleased to state @

(a) whether it is a fact that in Rajasthan
Leglslative Assembly on the 24th March,
1970, it has been stated that the World
Bank has pressurlsed the Central Govern-
ment to put impediments in the construction
of the Rajasthan Canal ;

(b) If so, the reaction of Government
thereto ; and

(c) the efforts which have been made
by Government to withstand that pressure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) 1 (a) No, Sir.

(b) and (¢). Do not arise.
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Export of Tioned Mongoes

9442, SHRI DEVINDER SINGH
GARCHA 1 Wil the Minister of
FOREIGN TRADE be pleased to state 1

whether Government

1A

() have any

h under cor tlon to export tinmed

mango fruits to West Aslan and European
Markets within the current year ;

{(b) whether Goveroment have made
a survey of the foreigyn markets for this pur-
pose ; and

(c) the other Indian processed food
which would be marketed abroad during the
current ycar ?

THE MINISTER OF FOREIGN TRADE
(SHRI B, R, BHAGAT): (1) Mango

v
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slices fn syrup end other mango fruit products
are already belng exported to West Aslan

and Eupropean markets,

(b) Yes, Sir.

\' (c) Canned and bottled (ruits and vegl-

tables, Pickles, and Chutneys, and Frozen
Meat and Poulry Products, confectionery,
Biscuits, Milk Products, Cocoa based pro-
ducts and Miscellaneous Processed Foods,
such as Papads [Instant tea and coffee etc,
" are being regularly exported and would
be exported during the current year also,

Memorandum from the Employees of
Farakka Barage Project

9443, SHRI LAKHAN LAL KAPOOR :
‘W]fl the Minister of IRRIGATION AND
POWER be pleased to state ;

{a) whether It Is a fact that the emplo-
yees of the Farakka Barrage Project have
submitied a memorandum ;

(b) whether it is also a fact that they
have demanded protectlon from retrenchment
afier the completion of the Project ; and

(c) If so, whether Government have
taken any steps in this regard with details
thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). The employees of the Farakka
Barrage Project have been demanding that
the surplus siaff of the Farakka Barrage Pro-
ject should be provided with alternative
employment on completion of the Project.

(c) Efforts continue to be made tlo
explore possible aveoues of employment for
the departmental employees of the Farakka
Barrage Project. who will be rendered surplus
on the completion of the Project,

An OfTicer on Speclal Duty has been
appolnted with headquarters at Calcutta, He
is Incharge of the Special Cell under the
Directorate Geperal of Employment & Training
to deal with the absorption of staff which
will be readered surplus,
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Produoction and Sale of Nylone Yarn

9444. SHRI S, 8, KOTHARIT : Will the
Minister of FOREIGN TRADE be pleased
to state

(a) whether it Is a fact that the indige-
nous production nylon 1s sold through
dealers; and

(b) if so, the steps which Government
are taking (0 ensure that the goods are
equltably distributed on loomage basis
through recognlsed Associations ?

THE MINISTER OF FOREIGN
TRADE (SHRI B.R. BHAGAT) : (a) Some
indlgenous production of nylon yarn is sold
through dealers while the rest s solid
directly to consumers, According to the
manufacturers, however, even through the
dealers, the sale Is to the actual users.

(b) Government Is holding consulta-
tlons with the producers and the actual
users of nylone yarn to ascertain whether
the existing system of distributlon requires
any modificatlon.

Expo ‘70—Japan

9445, SHRI BABURAO PATEL:
Wiil the Minister of FOREIGN TRADE be
pleased to state y

(a) the number and names of women
selected to work in the Indian Pavilion with
their qualifications, terms of employment
and the tolal emoluments each will get per
month;

(b) the and designations, of
Government officials and Ministers who
were sent to Japan in connection with Expo
‘70 and the approximate expenditure on

each; and

(c) the total cost to Government on
account of these trips and the precise bene-
fit 1o the country as a result of these
trips ?

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT): (a) 26 ladies
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were selected from India to work as guides
in the India Pavllion, The required In-
formation given In the statement laid on the
Table of the House. [ Placed in Library.
See No, LT-3486,70]

(b) and (c). Statement containing the
required Informatlon is laid on the Table of
the House, [Placed in Library, See No.
LT-3486/70] Minister of Foreign Trade
represented India on India's National Day
on May 4, In the Expo on invhiation by the
Japanese Government. The depulation of
Government officials was essentlal for the
proper organisation and conduct of our
participation which is expecied to bring
considerable publiclty for India and India’s
exportable products, The total expenditure
incurred on this aecount will be known only
afier the termination of the Expo &comple-
tion of the deputation terms of the officers
concerned,

Memorandum of Grievances presented
by Employees of Bbabha Atomic
R h Centre, Trombay

9446, SHRI BABURAO PATEL:
Will the PRIME MINISTER be pleased 10
slate :

(a) whether It is a fact that the Atomlc
Energy Employees Unlon of the Bhabha
Atomle Research Centre, Trombay, present-
ed a memorandum of grlevances during
December, 1969 ;

(b) If so, sallent details of the memo-
randum ;

(c) whether It Is a fact that 2000 workers
of the BARC have bsen labell:d as casual
labourers though they have served the
establishment for three years and that they
are ‘threatened” abused and insulted every
day by their officers ;

(d) the present pay scale of the lower
class employees ; aod

(e) when thelr grievances will be re-
dressed, If not, the reasons therefor ;

THE PRIME MINISTER, WINISTER
OF FINANCE, MINISTER OF ATOMIC
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ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI):
(a) and (b). Yes. Sir, The salient details of
the memorandum are given in Statement ()
placed on the Table of the House. [Placed
in Library. See. No, LT—3487/70]

(¢) No, SIr, The total number of
casual employces as on April 30, 1970 Is
only 278, of whom 106 are with more than
three years of service,

(1) The requisite Information Is glven
in Statcment (II) placed on the Table of
the House. [Placed in Library. See.
No, LT-1487/70]

() The Centre has been alive to the
legitimate griavances of staff, which are
continuously examined and redressed 1o the
extent possible.

Absorption of Released Emergency
Commissioned Officers keeping
in view their Skills and
Experience

9447. SHRI BABURAO PATEL : will
the Minlster of DEFENCE be pleased to
glale the reasons why the Directors General
of Rescitlement does not prepare a statement
showlng the skills and experience of the for-
mer E.C., Os, =0 that they can be absorbed
in the right jobs 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : The Directorate General Re-
scttlement are maintaining particulars of
the released Emergency Commissioned Offi-
cers requiring rehabilitatlon  assistance,
whieh jmrer-alia include their educational &
technical qualifications, arm and service to
which they belonged, experience, etc, The
names of sultable ECOs are sponsord by the
Directoraie to prospectlve employers taking
Into account their qualifications and expe-
rience.

Crisis in Handloom Industry

9418, SHRI ESWARA REDDY
Will the Minister of FOREIGN TRADE be

pleased Lo state :

(8) whether Goveroment are aware of
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the extremely pitlal conditions of milions of
handloom weavers {acing large scale unem-
ployment and ever deeplog crisis of the
handloom Industry due to asbnormal in-
crease In the prices of yarn, dyes and chemi-
cals and lack of market for handloom

goods;

(b) whether any proposals on its own or
from the States have been made to siudy
the serfous situation In the Industry and
rescue this age old cottage Industry from
collapse; and

(c) if so, the sallent features of such
proposals 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): (a)
Representations have been recelved about
the abnormal rise In the prices of yarn and
dyes and chemicals and accumlation of
stocks with the handioom weavers.

(b) and (c), The Government of Andhra
Pradesh has requsied for a loan of Rs, I
crore to cnable the S:ale Government to
utllise the agencies of Appex Socletles and
the Fabrics Society, Bombay, to purchase
stocks from cooperative socleties and master
weavers, This proposal {s under consi.
deration, The Central Gowernment Is also
keeplng a close waich on the situation and
taking remedial measures from time to time,
Imports of cotton and staple [ibre have
been arranged and restrictions have been
imposed on credits and stocks of cotion to
bring down prices of yamn. Import of sub-
stantial quantitics of hydrosulphite of soda
has been arranged through the State Trading
Corporation and import of It has also been
allowed against the replenishment licences.
Following these measures, the position has
improved,

Handloom Finapce Corporation

9449, SHRI ESWARA REDDY : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(2) the name s of the States that reques-
ted the Central Goverament for conslituting
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2 Handloom Finance Corporation and when
did they make the request;

(b) whether any action has been taken
thereon; and

(c) If not, the reasons for not taking
actlon In this regard 7

THE MINISTER OF FOREIGN
TRADE) (SHRI B. R, BHAGAT) :
(a) to (c). Apart from Tamil Nadu
and Kerala Governments which have

already started Handloom Finance Corpora-
tlons, the U,P. Government had proposed a
provision of Rs. 50 lakhs In their Fourth
Five Year Plan for settlng up such a Cor-
poratlon, As the exlsting pattern of
assistance does not provide for such a sche-
me, the U.P. Government's proposal was
not accepted by the Planning Commission
and that Ghvernment was asked to provide
the required finance from thelr own resours
ces,

Pulivendala (Andhra Pradesh) Project
Report

9450, SHRI ESWARA REDDY : Wil
the Minister of IRRIGATION AND POWER
be pleased to siate :

(a) whether the project report of Pull-
vendala Channel, Andhra has been received
by Central Government; and

(b) If so, lts salient features and action
taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD
(a) and (b). The Pulivendala Canal Scheme
estimated to cost Rs. 2,98 crores and to
benefit 60,000 acres has been received, The
scheme has been recommended by the Advi-
sory Committee, The Plapning Commission
have now to take a view on the possibility
of Its inclusion in the Plan of Andhra Pra-
desh, taking Into account the resources likely
to be available for its implementation,
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Abglition of Visa Restriction with
Foreign Countries

9451. SHRI N. R. DEOGHARE:
Will the Minister of EXTERNAL AFFAIRS -
be pleased to state 1

(a) whether It is a fact that visa require-
ments for visiting some forcign countries
have been abolished ;

(b) ifso, the names of the countrles
for visliing of which vlsas are not required
now ; and

(c) reasons for
requirements 7

abolishing the wvisa

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). No visas are required by natlonals
of Denmark, Finland, Norway, Sweden and
Federal Republic of Germay and Yugoslavia

for short visits to  Indla, for a period
extending to 90 days, on a reciprocal
basls.

(c) To encourage tourlsm and friendly
contacts,

Fulfliment of the Commitment made at
U.N.C.T.A.D. Conference

9452, SHRI N. R. DEOGHARE!
Will the Minlster of FOREIGN TRADE be
pleased to state ;

(a) whether commitments made by the
advanced countrles durlng the UNCTAD
Conference in New D:lhi to make available
the mintmum ald to the developing countrles
have been fulfiled by them ;

(b) If so, the extent to which India
has been banefited so far as a result of that ;
and

()

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) : (a) and
(c). The declslon taken by UNCTAD at his
second S:msion hzld in New Declhl, recommen-
ding that ‘each sconomically advanced Coun-
try should endeavour to provide aonually 1o
developing countrics financial resorces transfers

if not, the reasons therefor ;
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of a minimum net amount of 1 per cent of
lts GNP at market prices In terms of actual
disbursement’, did not stipulated any target
date for achicving the reccommended ald
volume. It only mentioned ‘in the view of
déveloping countries and some donor
countries this target should be achived by
1972 ; some other donor countries stated
that they were prepared to meet this target
elther by this date or at the latest by 1975 ;
all the other donor countries do not feel
able to accept a precise date’,

In 1968 only five countrles, namely
Swlizerland, France, West Germany, Bel-
gium and the Netherlands are understood
to have excceded the target of one per cent
of GNP,

(b) As the decision of the Second
Session of UNCTAD envisaged only that the
tranfer of resources of a net minimum amount
of one per cent of GNP should be from each
developed country to all developing couut-
rles, the qusstion of assessing benefits to any
Inuividual developing couatry as a result of
this decltion would not arles,

Allocation for Karanjinan Irrigation Project,
Mauharashtra

9453, SHRI Z. M. KAHANDOLE:
Will the Minister of IRRIGATION AND
POWER be pleased io siate :

(a) the allocation made for the Karan-
jinan Irrigatlon project in the Naslk District
of Maharasira ;

(b)
project ;

the state of implementalon of the

(c) the oumbur of people who will be
displaced due to this project ;

(d) th: plans of Goverament for their
resctilement §

(e) the acreage expacied to be Irrlgated
by the said project ; and

(f) out of this how, much will be In
Dindorl Taluka where the dam will be
sltuated ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The estimated cost of
the Karanjwan product Is Rs. .1520.16
lakhs,

(b) This proj:ct comprises of four
storages at Karanjwin, Waghed, Palkhed and
Oz:r, The work at Karanjwan and Palkhed
along with Left Bank Canal Palked has b2en
started and is in progress,

(c) 5000 people,

(d) The Government of Maharastra
have reparted that action to resettle the dis-
placed persons will b: taken in due course,
The villages will b: offered alternative
village sites and am=nitizs like wells, roads,
schools ete, will b: provided in addition to
land compensation.

(¢) 1,09,4000 acres,

(f) 5848 acres,

Central Iniustrial Projects in Gujarat

9454, SHRI NARENDRA SINGH
MAHIDA 1 Wil the PRIME MINISTER
be pleased to state :

(a) the names of those Central Indust-
rial projects in  Gujarat In respect of which
the Planning Commission has granted par-
mission for expansion;

(b) the total amount of expenditure
incurred so far on these projects: and

(c) the benefits likely to accrue after
the completion of these projects?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) During the Fourth Plan the following
Industrial programmes have been envisaged
in the Central sector in Gujarat State :

1. QGujarat aromatic _projnl.
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2, Gujarat Nephtha cracker comp-
lex, :

3. Expanslon of the ol refinery at
Koyall.

4. Gujarat alumina plant.*

(b) The detalls of expendiiure Incurred
so far on these projects are not readily avall-
able.

(c) The setting up of the Koyall Refi-
nery has opened up prospects for the deve-
lopment of a number of chemical and allied
industries based on the by-products of the
refinery, With the implementation of the
aromatic plant and the naphtha cracker
project, the basic intermedlates required for
synthetic fibres and synthetlc rubber will
become available. These developments are
expected to make a significant Impact on
import substitution,

Irrigation Projects of Gujarat and Cost
thereof

9455. SHRI NARENDRA SINGH
MAHIDA 1 Will the Minister of IRRIGA-
TION AND POWER be pleased to stats

(a) the number of Irrigation projects
sanclioned for Gujarat during the last three
years and the cost of ecach proj:ct;

(b) the acreage of land to be Irrigated
in Gujarat after the completion of thoss
project; and

(c) the actual acreage of land being
frrigated at present by blg and medium
projects in that State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRASAD):
(a) to (c). No new major and medium
irrigation projects were sanctioned in Guja-
rat in the last three ycars, Work is con-
tinving on a number of projects slready
sanctioned. On completion of all the pro-
jects already in hand, the irrigation from
major and medium irrigation projects in
Gujarut would be about 34.7 lakb acres of

_'_‘“‘j.;l_'n.ls is envisa_gcd as a jolnt sector project with Central and State mkip;tibu.
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which potential of 13,4 lakh acres had been
created by end of 1969-70,

Grant to Gujarat for Irrigation Schemes

9456, SHRI NARENDRA SINGH
MAHIDA 1 WIll the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the amount glven by the Central
Government to Gujarat during 1969-70 for
cach of the irrigation schemes ;

(b) the amount spent on ecach echemes
and the amount left unuiilised ; and

(c) the additlonal area likely to be
Irrigated thereby and the total Irrigated
area in Gujarat including the sald area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRABAD) : (a) Central assistance to 1he
State Plans is in the form of block loans
and grants and Is not relaiable to any partl-
cular schemes or head of development, The
Annual Plan for 1969-70 fixed by the Plan-
nlog Commisslon for Gujarat was Rs, 75
crores, out of which Central assistance was
Rs, 28,2 crores.

(b) The anticipated outlay in the State
Government on major and medium irrigation
projects In given In the statement lald on
the Table of the House, [Placed in Lib-
rary. See WNo. LT-—3483/70].

(c) 1.78 lakh acres of additional poten-
tlal s anticlpated to have been added,
bringing the total potential from major and
medium Irrigation projects in Gujarat 1o
13,4 lakh acres,

Irrigation Projects of Gujarat

9457, SHRI NARENDRA SINGH
MAHIDA : Wil the  Mioister of
IRRIGATION AND POWER be pleased
to sate |

(2) the amount and the projects of
irrigation sanctioned during the last (hree
eyarns Io Gujarat ;
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(b) the provision of funds for the [irst
year of the Fourth Five Year Plap ;

(¢) the proposed schemes of irrigation
for the year ; and

(d) the percentage of the amount as
compared to other States 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR
PRASAD) : (a) No new major & medium
Irrigation projects were sanctloned during
the last three years In Gujarat,

(b) and (c). Rs. 18.65 crores is antlcipa-
ted to have been spent during 1969-70, the
firs' year of the Fourth Five Year Plan,
Scheme-wise detalls are given in the state-
ment lald on the Tuble of the House,
[Placed in Library. See. No. LT—
3489/70].

(d) The outlay of Rs., 18,65 croresin
Gujarat is about 119 of the total outlay on
Irrigation In the country in 1969-70,

Taking over of the Textile Mills in Gujarat

9458, SHRI NARENRA SINGH
MAHIDA : Will the Minister of FOREIGN
TRAD be placed to state ;

(a) the number of textiles mills ciosed
in Gujarat durlng the last three years ;

(b) the number of those rextile mills
which were recommissioned during the
period from the 1st April, 1967 to 3ist
March, 1969 ; and

(c) the steps taken or proposed to be
taken by Government (o recommission
them ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) 1 (a) 18,

(b) Between the period Aprll, 1967, and
March, 1969, eight of these mills were re-
commissioped. However five more mills
were reopened between Aprill, 1969, and
March, 1970,



69 Written Answers

(c) The cases of four mills, out of the
remainiog five, have already been investiga-
ted under the Industries (Development and
Regulation) Act, and the reports submitted
by the Investigation Committees are belng
examiped, The case of the remalining one
mill is pending for liquidation, etc., in the
Gujarat High Court,

Expert of Decr Musk

9459, SHRI SHASHI BHUSHAN:
Will the Minister of FOREIGN TRADE be
pleased to slate :

(a) whether it is a fact that Government
have imposed restrictions on the export of
deer musk;

(b) if so, the reasons therefore and the
detalls in respect thereol 7

(c) the amount of forelgn exchange
likely to be lost by Government after the
decision because In that case the foreign
trade of deer musk will be diverted 1o a
neighbouring country like Nepal;

(d) the quentlty of musk which isex-
ported is blended with artiffcial Sugandhi;

(e) whether it Is also a fact that Export
Trade of Musk is established in India sioce
more than 100 years and the sudden prohi-
bitlon on export is causing sevese hardship
to the exporters; and

(f) whether Government propose 1o
reconsider the decislon and allow the export
of deer musk to continue as before 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) : (a) 10
(c). In the interest of prescivation of the
spieces of Deer which are on the wverge of
extinction, complete ban on the export of
musk has been Imposcd on the recommenda-
tion of the Ministry of Food and Agricul-
ture, The annual average foreign exchange
earning from (he export of Musk during the
last three years has been of the order of
Rs. 38 lakhs which is likely to be lost as a
result of imposition of the ban,
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(d) No precise information Is avail-
ble.

(¢) Yes, Sir.

() At present, there Is no proposal to
reconsider the decision,

Taking over of Textite Mills in
Maharashtra

9460, SHRI LOBO PRABHU : Wil
the Minister of FOREIGN be TRADE
pleased to state :

(a) the number of sick textlle mills
which have been taken over and what Is the
total loss arising from thelr working
during the last year;

(b) whether It Is & fact that one textile
mlll in Maharashira has iocurred a loss of
2 crores as per the report in times of India
of 2h April, 1970;

(c) what are the prospects of recovering
this loss from this mill and after how many
years; and

(d) why should the common taxpayer
be burdned with these losses and the reasons
for creating more capacity In textlle when
the existing capacity is uneconomic ?

THE MINISTER OF FOREIGN
TRADE (SHRI B, R, BHAGAT) 1 (a) The
management of 21 rottion textile mills has
been taken over by Government under Sec-
tion 18 A of the Indutiries (Developmient
and Regulation) Act, 1951, to-date. The
fine accounts of these mlills for the year
1969 are pot yet available,

(b) Presumably the report refers to the
Indla United Mills. The final accounts of
the Mills for 1969 have not yet been recel-
vad, but from the monthly progress reports
it appears that the Milis would sustaln a
loss, during that year, of about Rs, 2 cro-
res,

(c) The futute of the Indis Unlted
Mills is under conslderation, Whether or
not the losses can be made up depends
upon whether the Mills are liquidated or re.
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constructed, under the provisions of the
Cotton Textile Companies (Management of
Undertakings ,and Liquidation or Recons-
truction) Act, 1967.

(d) The mills have been taken over and
arc belog run under the Awuthorlsed Con-
trollers In the public interest. No expan-
slon in the Cotton texille mill Industry Is
beidg permitted at present, except to margi-
nal extent,

Non Utilization of Bank Loans by the
State Eleciricity Boards

9461, SHRI LOBO PRABHU : Wil
the Minlster of IRRIGATION AND
POWER be pleased to state :

(2) Whether the attention of Government
has been drawn to the report published In
the Times of India dated the 29th April,
1970 that State Electricity Boarda have not
utilised Bank loans for lack of generators
and other power equipment, and whether
the scarcity Is due to lock of capacity for

production of these items ;

(b) if scarclty co-exists
capacily, the reasons therefor ;

with ldle

(c) whether the items are not produced
in the country, if so, the reasons due to
which the import was made ; and

(d) whether the Tentral Water and
Power Commisslon concern {iself with the
requirements of machinery, and if so, what
did It do in the present situation of
‘scarcity of machipery co-existing with idle
capaclty In manufacturing units ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
‘'PRASAD) : (a) to (d). In the report
published In the Times of India dated 19th
Aprll, 1970, In connection with the
Conference of Chalrman of State Electriclty
Boards held on 2Tth and 28th April, 1970,
1t 'was Indicated that the power urflisation
by State Electriclty Boards of loan f[inance
[from the bagks was due to non-avallability
of generators, transformers and other power
equipment, There Is a countrywide shortage
of raw matcrials like E.C. Grade
aluminium, zinc, copper and speclal stecl
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required for the manufacture of tran®
formers, conductors, line supports etc., fof
which indigenous manufacturing capacity
exists, Measures have already been taken
up by the concerned Depariments of the
Governments of India to Improve the supply
of raw materials, The short falls have been
assessed on the basls of requirements of
State Electricity Boards and steps have been
taken to meet the requirements by alloca-

tlons of Indigenous supplies and and by
imports,

Export of Monk eys

9462, SHRI LOBO PRABHU : Will

the Minister of FOREIGN TRADE be
pleased to state :

(a) the ‘total
being exporied
average price ;

number of
at present

monkeys
and at what

[b) whether Government have considered
the effect of the export on the population
of monkeys ; and

(c) till this s done, the reasons for
not suspznding the export of monkeys ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) 1 (a)
43,985 Monkeys have been exporied during
1969-70 (uptoe Jaunuary, 1970) at the
average price of Rs. 67 per monkey.

(b) and (c). Yes, Sir, According to
the Exports (Control) order, 1968, all types
of Monkeys[language except commoa
langurs and Langurs Rhesus monkeys are
banned for export, The export quota of
common and the Rhesus monkeys is limited
and allowed for export on merits to on
bonafide rescarch laboratories, educaiional
institutions and on barter exchange with the
forelgn Zoos.
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Amount Spent on Flood Control Drainage
and Water Logging ln States

9464. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minlster of
IRRIGATION AND POWER be pleased to
state

(a) the amount spent oa flood control,
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drainage and water-logging, State-wise and
Item-wise, so far;

(b) whether the States where flood
control expenditlure was made are now
immune from floods; and

(c) if not, whether they have suffered
any damage on account of floods after the
amount was spent on flood control ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI1 SIDDHESHWAR PRASAD):
(a) A statement showing the expenditure
Incurred from the beginning of the First
Plan upto March 1969 Is enclosed,

(b) and (c). Flood Control measurss to
guarantec immunity from flood at all places
and at all time are oot feasible techaically
or economically, They aim at reducing
the damage caused by floods. Subject to
this llmitation, protection has so far been
given to an area of about 59 lakhs out of
about 160 lakhs which can be economi-
cally protected. These measures have
benefilted the areas for which they have
been provided.

Statement

Statement showing expendlture incurred on Flood Ceatrol, Dralnaged Antl-water-

-longing, schemes vpto March, 1969,

Name of the State

S. No. Expenditure incurred  Remarks. '
upto Murch, 1969
(Rs. fo lakhs)
1 2 3 4 T
1. Andhra Pradesh 451,30
2. Assam 27122.10
3, Bihar 4198.90
4 Gujarat 117.10 '
5. - Haryana 1268.30 ;
6. Jammu & Kashmir 1154.50
7. Kerala 168,10
B, Madhya Pradesh 19.70
9. Maharashira 14,80
10, Mysore 9.00
11, Orissa 607.90
12. Punjab 3057.00 ,
13. Rajasthan 659.10
14, Tamil Nadu —
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1 2 k] 4
15. Uttar Pradesh 2006.20
16. West Bengal 1102.10
Total 1775610
Union Territories
1. Delhi 694.80* *This includes expenditure dur-
2. Himachal Pradesh 9.40 ing First & Second Plan in
3, Manipur 24,80 Unlon Territorles.
4, Pondicherry 11,50
5. Tripura 49,10
Total 789,60
Grand Total 18545,70

Iterrwise details not avallable,

Disseclation of Dr. Vikram Sarabhai
frem Electronics Committee

9465. SHRI N, K. SANGHI : will
Ihe Minister of DEFENCE be plcased to
state :

(a) whether Dr. Vikram Sarabhai who
belongs to one of the 20 large Industrial
Houses, is the Chairman of the Electronlcs
Committee ;

(b) whether this House has made an
outrlght purchase of Telerad who are manu-
factming Radlos and Televislon Sets :

(c) whether thls House has already
under its control two other electronic firms ;
and

(d) whether in vlew of the above,
Qovernment Is considering to dissociate Dr.
Vikram Sarabhal from the Electronics Com-
mittee ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) Dr,
Vikram A, Sarabhal s the Secretary,
Department of Atomic Energy and
Chalrman of the Electronics Committee.
Dr. Sarabbal has no foterest other than as
one of many sharcholders of the Sarabhal

group of companles which are listed
amongst 20 large industrial houses by Dutt
Committee, On taking Chalrmanship of
Alomic Energy Commission in 1966, he re-
signed from all Directorships and offices
of profit of this group of companies,

(b) Sarabhal Group has recently acquir-
ed financial iInterest and control of M/s.
Telerad, Bombay,

(c) Sarabhai Group have two other
electronics factorles under their control,
namely, M/s. Systronix aod M/s, Karam-
chand Premchand Pvt, Ltd,

(d) Does not arise in view of (a) above,

Default in Shipments of Tea bought by
Foreigners

9466. SHRI DEVINDER SINGH
GARCHA 1 Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whetber a number of shippers have
defaulted in shipments of tea bought by
forelgn buyers, particularly Britain ;

(b) whether Government are aware that
this has annoyed overseas buyers who are
reported 10 have threatened to claim dama-
ges from the shippers ; and
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(c) what action Government propose to
take to bring normalcy in the state of affairs?

THE MINISTER OF FOREIGN
TRADE (SHRI B, R, BHAGAT) : (a) to
(). A continuing strike in the public ware-
houses in Calcutta has affected shipments
of tea which are stored In these warchouses,
It is understood that there are about eight
principal shippers who have not been able
to effect shipments of tea bought by
foreign buyers. The Government of Indla
are In close touch with the Tea Board to
find an expeditlous solution to the problem
of dislocatlon in exports of tea passing
through these warehouses,

Complaints against M/s. Lynx Machinery
Ltd., Calcutta for misuse of machinery
import agaigst licences

9467. SHRI SITARAM KESRI 1 Will
the Minister of FOREIGN TRADE be
pleased to state 1

(a) whether M/s. Lynx Machinery Ltd.,
Calculta were glven licences for the import
of Tractors and Agricultural implements ;

(b) If so, the value of the llcences ;

(c) whether complaints regarding the
misuse of machinery import against licences
issucd to this firm have been recelved by
Government ; and

(d) If so, the actlon taken thereon ?

THE MINISTER OF FOREIGN
TRADE (SHRI B, R. BHAGAT) : (a) to
(d). The informatlon is being collected and
will be placed on the Table of the House,
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rate Ministry for the Department of
i Socall Welfare

9469. SHRI] B. K. DASCHOWDARY :
Will the PRIME MINISTER be pleased to
slate 1

(a) whether the Minister of Law and
Soclal Welfare suggested that the Social Wel-
fare Department should be made a fulllledg-
ed Independe 1t Ministry ; and
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(b) If so, the reasons thercofl and the
reaction of the Goveroment thereto ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b). No such formal proposal Is
under consideration although such suggestion
was put forward. Aitenilon of the honour=-
able member is invited to the reply glven by
the Prime Minister to a supplementary ques-
tlon by Shri Man Singh Verma arlsing from
the Starred Questlon No. 206 tabled by Shri
M. P. Bhargava o Rajya Sabha on May 8,
1969.

Centre -State Financial Relation in Planning
. Programme

9470, SHRI N. R LASKAR:
SHRI MAYAVAN :
SHRI DHANDAPANI :
SHRI CHENGALRAYA
NAIDU :

_ Will the PRIME MINISTER be pleased
to state :

(a) whether It Is a fact that Natlonal
Conven'lon on Contre-State relatlons which
was recently held has urged Government
for more powers for Siates In Pianniog ;

(b) If so, the other declslons arrived
at ;

. () whether Goveroment has recelved
the recommendations ; and

(d) how far they have been examined 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI): (a)
to (). Proceedings of the Conventlon
reported in the Newspapers to have been
held on 3.5 April last have not yet become
avallable to the Government of India.

(d) Does not arlse,
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Wool-based Industries in Rajasthan

9471, SHRI NAVAL KISHORE
SHARMA 1 Will the Minister of FOREIGN
TRADE be pleascd to siate :

(a) whether It is a fact that there is a
great potentlal for the establishment of
Hoslery (Woollea) and Functional Industrial
Estate for wool-based industries In Rajas-
than ;

(b) whether the Rajasthan Govern-
ment have been passing the Centre for
the allotment of woollen and Marino
wool ;

(c) if so, the reactlon of Government
thereto and whether Government would
allot the required wool or Marino wool at
an carly date ; and

(d) if not, the reasons therefor 7

THE MINISTER OF FOREIGN
TRADE (SHRI B, R. BAGAT) : (a) No,
Sir,

(b) to (d). The Rajasthan Government
have approached the Central Government
for allotment of imported woo!l for the two
State-owned worsted shlpplng plants. Slace
these were set up as a speclal case In relaxa-
tlon of the existing ban on expansion of the
worsted sector and subject to the clear
understanding Ihat two  piants would
operate on indigenous wool, the Government
of India is unable to accede to the request of
the Rejasthan Governmeat,

Tracing of @ Missiag I.A.F. File

9472, SHRI NARAYAN SWAROOP
SHARMA ; WIil the Minlster of DEFENCE
be pleased to siate ;

(a) whether ‘It is a fact that file
No, I.A.F. EMG 8ervice 963 had been
missing ;

(b) If so, whether It Is also a fact that
the said file has now been traced .nd if so,
from who it has been recovercd ; and

(c) if It has not so far been traced, the
measures adopted to trace the same and the
important case dealt with In that file 7
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THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH): (a) No,
Sir, There has been no flle bearing No,
TAF EMG Service 963.

(b) and (¢). Do not arlise.

wigda faww (1-4-70) & wawy
qT swifaa feafoe

9473, «it Tiw waeq fawurdt: Fr
afacert 50N gg qamd &Y $Ir K fin

(%) snrag aw ¢ f& san &g,
1970 %Y 17 {71 feag & HIHT W
#q awr fg=t § o faaxforer swfea
F1 7 97;

(@) #ar ag *it aw § fs faafaer
¥ & 955 9T T BE & fag agdar’
a7 foq 17 ¥ wafs I8% aw7gT wsgafa,
997 HAY qU7 o7 gfeqai & wywi ¥
widta wgdar % fog gfuwgq qae w4
qeg feR a7 ;

() afz gf, @t ca¥ 7ar s1207 § ;

(w) #ur wfasq & wizdta ag dar
& ot g wwrmAT § ‘gfzas oag wid’
& g fgeat wewt wedlw arg @
waw fsar qidar; @i

(¥) afz agl, a1 xa® «m w1 § 7

sforear sitT geqra  aar goifrafen
Wt (it v fag) : (%) o (@).
(AN

(m) 1960 & arar & fgrdt wwFac
# a1 ar feag ofeamar &1 g =4-
BIT # Tgr ¢ 1 aafa wegafa, sqm w4,
& w4 oY g7g agA fagfaal & qaa
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®t g3l QA gug qawerm A AT
sl &7 s fvan agr g

() 3% (¥). fg=t swmgat, Togx
sfegeaai warfe & w17, ¥ feaw &
NAW & QEeT . 9EATd AT WA ®
fawrudia B

Scheduled Castes/Scheduled Tribes Employees
Wor king in the. Office of the Chief
Administrative officer, Mialstry of

Defence

9474, SHRI BANSH NARAIN
SINGH : Wil the Minister of DEFENCE
be pleased to state :

(a) whether it Is a fact that the
number of employees and officers belonging
to the scheduled castes and scheduled
tribes working In the office of the Chief
Administrative officer Is negligible ;

(b) whether it fIs alsn a fact that
whenever any fresh appointment I3 made
or some one Is transferred, the authorities
post the person concerned in the offices of
the Army, Navy and Air Headquarters
of posting him In the Officc of the Chiefl
Administrative Offlcer and the employces
belonging to the Scheduled Castes and
Scheduled Tribes are not posted in any of
the Sections of the sald office ;

(c) If so, the rcasons therefor and
whether  Qovernment  propose 10 take
strict action against the persons practlsing
such Irregularitles ; and

(d) the category-wlie detalls of the
-employees and officers working in the Chlel
Adminisirative officers working in  the
Chief Administrative officer's offices with
delalls of the employces belonging to
scheduled tribes working In each section of
“the sald office 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) 1 (s) The cmployees of the
Office of the Chief Adminisirative officer

.are on a common AFHQ cadre of civillaps

working io other offices of Armed Forces
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Headquarters and [Inter-Services Organisa-
tlons. The standing Instructions of
Government regarding reservation of posts
for Scheduled Castes/Scheduled Tribss are
applicable to the AFHQ cadre also, Such
reservation Is for the entire cadre and
there Is no prescribed number of poits
reserved for S:heduled Castes/Scheduled
Tribes in the different Unlts of the AFHQ
Offlces.

(b) Mo, Sir. Postings of pzrsonnel on
fresh appolntment or transfer to the offices
of the Army, Naval Alr Headquarters and
the Chicf Adminisirative Officer are made
against wvacancies awvailable from time to
time and no consideratlon is given to the
factor of an individual helng a Member of
the Scheduled Caste/Scheduled Tribe or any
other community.

(¢) Does not arlse.

(¢) A statement Is lald on the Table
of the House, [Placed in Liabrary. See.
No, LT—3490/70]

Modification of Fourth Plan in view of
Aggravating Unemployment Problem

9475, SHR1 OM PRAKASH TYAGI :
Will the PRIME MINISTER be pleased to
state 1

(a) whether Government propose to
modify the Fourth Five Year Plan io view
of aggravating problem of uoemploymeat;
and

{(b) If so, the details in this regard and
If not, the reasons therefor 7

THE PRIME MINISTER, MINISTER
OF FINANCE., MINISTER OF ATOMIC
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ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b). One of the Central objzctives
of the Fourth Plan, as now finallsed, Is o
crcale more employmsnt opportuanities both
In rural and urban arecs., Along with the
significant locrease in the level of the Plan
outlay, there is also a specific orientation in
many of the new schemes to be implemented
for creating greater employment potential.
The document *Towards Growth With Social
Justice’ (lald on the Table of the House
alongwith the papers relaung to Budget for
the year 1970-71) outlines the employment
potentlal In the major new schemes propos-
ed to be Implemented In the Fourth Plan
period.

Export of Oilseeds, Groundnut and Edible
Oll to UK. U.S.A. and U.S5.S.R.

9476, SHRI SHIVA CHANDRA JHA:
Will the Minister of FOREIGN TRADE be
pleased 1o state 1

(a) whether Oliseeds, Groundnuts and
edible olis are exported to UK. USA and
USSR:

(b) if not, the reasony therefor; and

(c) if so, the total quantity of oilseeds,
groundnut and edible olls exported to UK,
USA and USSR durlng the last three years,
year-wise and the forclgn exchange carned
therefrom year-wise 7

THE MINISTER OF FOREIGN
TRADE (SHRI B.R. BHAGAT) : (l)
Yes, Sir,

(b) Does oot arise,

(c) A statement ls cnclosed.
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Stutement
Export of Oil seeds, Oil nuts and oll kernels and edible olls to U.K,, U.S.A, and
U.S.S.R., during 1966-67 to 1969-70 (upto Jan,” 70),
Value in Rs. 000' (Post Dev. Rate)
Qty. in Tonne
§.No. Description 1966-67  1967-68 1968-69 1969-70 (upto
Quy. Val. Qiy. Val, Qiy. Val. Jan. 70)
Qiy, Val,

Qil seeds, oil nuts

& oil kernels excl.

Siloor and meal

(1) Ground nut
UK, we .. 1760 3180 6135 11170 2050 431
US.A, R 61 145 .
USSR. 11319 20432 11841 25206
(li) Others

UK, 42 T 33 56 142 212 91 176
U.S.A 299 537 169 356 328 576 165 526
USSR. B0 360 .. ... I —
Edible oils
UK, 1 3 5 25 26 109 11 47
USA. s s v oo neg. neg. -
USS.R, on ass s ass -

Goodwill Mission of Mfs to Africa in
May, 1970

9478. SHRI G. Y. KRISHNAN 1 Will
the Minlster of EXTERNAL AFFAIRS be
pleased 1o state ;

(a) whetber It Is a fact that Govern-
ment propose to send a Goodwlll Mission
of Members of Parliameat to Southern
region of Africa in May, 1970 ; and

(b) if so, what is ihe specific purpose
of sending this mission 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, 8ir.

(b) Does oot arise,

Statement made by Gen. Carlppa
Redressal of Grievances of Ex
Servicemen

for

SHRI SITARAM KESRI :
SHRI J, K. CHAUDHARY :
S8HRI RAM KISHAN GUPTA)

9479.

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Goverament are aware
of the statement made by Gen. Carippa at a
Press Coaference on the 15th April, 1970
volcing the grievances of ex-servicemen ;

(b) whether  his statement Is not
likely to cause indiscipline and discontent
in the services ; and '

(c) if so, the action Govercmeat pro-
pose to take ko the matier ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (1) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

amam aqr fwtart i ey

¥ qEAd wHT WS A g
afqefeat Y fograw &
foq sene & ot gfa

9480. o g¥ WA wEATT : AT
sfwten 5= qg TaR 1 FIr w0 5

(%) sreama qar fasiaT g
¥ fead umsidr sHwA N Fav g
afusifeal ) fegras & fod gfa swarz
wragd;

(=) w= wfasifeai ) agi 9z ga
fead vy adt ahg yfa s@e & af
§ ;A

() agt ez 7w w1 & fag ya-
q& qad-aY FqraT srg aAfusifeat s
& foq go¥ sffr s@e ST 0§

sfacwm darsa # wen s (st WO
ato faw) : (%) afs 1969 & wyagd
el & gg=al & g @ ¥ a=wm
aqr famlar fvagg # 1 fage € 1.
HYTHT FY Ny 4T °1 )

(=) 2gi g=3 93 gas € &, .
¥ 3.97 g%y §ry qug i qarz 1 0
¥ woft wfew ms o of gfr o gk

¢ 79 WX {fq asre § andD
(n) area o @i & frd 3% weark
Y WAT A7 fFq A §; 9oy wT Ty
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% fod v ©t N oFy qfa @@
faar s wemfaa @

aifwfen & wfendtn ga-fedom
% qw dan wye w i faewe
& wrew Wil 81 gy

9481. s gww w77 wyag: Far wfa-
AT AT 9g qaA wY FI0 Ay e

(¥) 7ar ag 99 § f& saar 1970
# wifgfer & wfendin ga-fedlsm &
% §I-9TF FAF g9y 0% faEwwe &
w1 g€ gaen ¥ afirmeasa sTaT 30
safsx Ak a7 ¥,

(=) afz &f, @ #a1 gq gdear &
STl F1 9ar T F 53 g g
#9AT TG T A I97 @17 AT
sui g

(m) afz g, & Ia% Ay Far
"I

(7) was ga =fe & afae &
azedl Y gxwie ¥ frady fasta agigar
g

sfarcan wite veqra aqr W §Afag-
fem woft (sft vt fag) © (%) ot gt
qAAE W & &7 (7 fe faemz &
®IIM) OF AHAT AT 30 Afaadt AIis-
=T W o v s gu xfgE &
ar® fasw s g

(=) & (). of 7\ aafy, TERT
wTCe diAT GFE ® ARGY & FeATa OF
FE #1% REY sfer w1 oof 9
w1 iE (T & frowd § 6 yuaw
sww s awanifma g aar a1, fad®
o fedt w1 QY wfl sgTrar ar gwar |
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(v) ¥wdizs fafe ¥ werw faa
1 & fame ggeat w1 650 w92 ®Y ulfw
wa Ay af &1 wHET ® T W A
ot W, sz, # seaor fafa & 1000
sy ufgaf g gasi & FT=
RN FIAAA O K A gArAd
ot wETAICy quT el & smaty %@
fr wreen & dar gz & afafwa daa
& awfasid §

Meeting of Indo-German Chamber of
Commerce in Bombay

9482, SHRI RAJ DEO SINGH : Wil
the Minister of FOREIGN TRADE be
be pleased to state 1

(a) whether It is a fact that a meeting
of Indo-German Chamber of Commerce in
which Shri M. VYollrath, Speclal Advisor
to the Indo-German Engineering Export
Prometion Project Participated, was recently
held in Bombay ; and

(b) if so, the outcome of deliberations
and Government’s reaction to it ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) : (a) and
(b), Mr, H. Vollrath, Adviser, to M/s.
Planungs gruppe Ritier who are Implement-
Ing the Indo-German Eoglneering Export
Promotion Project with the Engloeeriog
Export Promotion Council, gave a 1alk to
members of Indo-German  Chamber
of Commerce in Bombay in the third
week of March, 1970, Nelther Gowi.
nor the Engineerlog Export Promotion
Councll, the agency implementing the Pro-
ject from Indianside, were officially con-
cerned with this discussion nor was the
discussion officially intimated to the Govern-
ment, However, as scen from the Bulletin
of the Inde-German Chamber of Commerce
dated 28.4.70, Mr. Volirath spoke about
increasing possibilitles of exporting Indlan
englneering goods to Germany and the
importance of studylng the market and
adhercnce 10 delivery schedules.  All these
aspects and many others, are in fact belng
atieoded to within the Project,
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Dry Port in Delhi

9483, SHRI KANWAR LAL GUPTA:
SHRI SURAJ BHAN ¢

SHRI SHARDA NAND

‘Will the Minlster of FOREIGN TRADB
be pleased to state )

(a) whether It Is a fact that Govern-
ment have taken some decision regarding
the setting up of a dry port in Delbl ; and

(b) If so, the deialls thereof ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) : (a) and
(b). No, Sir. However, the report on
the Delhi Dry Port prepared by the loter-
Ministrial Working Group has been sub-
mitted to the Ministry of Forelga Trade
on 1.5.1970. The Report Is under consi-
deration of the Government and decision
will be taken In due course.

Abolition of Tariffs on the Imports by
the Indusirialised Natloos from De-
veloplng Nations

9484, SHRI1 MANIBHAI J. PATEL )

SHRI DEVINDER SINGH
GARCHA :

SHRI VALMIKI

CHOUDHARY

Will the Minlster of FOREIGN TRADE
be pleased to state ;

(a) whether it s a fact that U, 8. A,
has been urging indusirialised patlons to
eliminate tarlff un manufactured goods ex-
ported to them by the Developing Nations
as such preferential treatment gives a new
stimulus to the exports of nations such as
India ; and

(b) if so, the detalls thereof 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) : (a) and
(b). In pursuance of the Resolution adopted
in the Becond United Natlons Conference on
Trade and Development held in New Delhi
in February-March, 1968, iIndusirialised
pations bave submitted their provisional
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offers In respect of the Generalised System
of Preferences, Consullations on these pro-
visional offers among Industrialised countries
are golog on in the O, E, C, D., of which
India is not a member. It Is, however, un-
derstood that U, S, A, has been urging In-
dustrlalised npatlons In ©O.E.C, D. to
eliminate tarlffs on manufactured goods ex-
ported to them by developing nations.

RTTT £ WATEOIT AQ1 AFAE Rara’
& fait gur W wifea

9485. oft wgrrw fag wreal : war
wife wa w0 97 aA @ FO S
o area & aegmT aar awAEY Harsi
& fradt fadelt gor wiwa &t of s
wfaew # &z ufys et g w99 &
feoq g9 fewr ¥ a1 warg f&y o <@
g?

difae e st (o 2o wo
WOA) : GHIHTT AqT AKANET  FAral &
wiwe faelt gar &Y =m0 wfn Iy
7@ &, #0ifF gawr faafa s wg
gqt gru fadai ¥ spew & af wd
ufa £ AAefa aftana & a0 &
w0 ¥ ar ¥ T @A el F oaNawfa
oftoarat & wfwa fadet gz 9 ®0x
go @t #MT 27 ®AT %o =1 wfazrd
ferqrfram ot o <@ &

faRe s WAIBT A Y I
# gogere aqr fAafn Jae w1 ow
faufa  @wegar aFmw sifes fear

g

awrgwe dveil & faafe & feg
ety fagfy g0 & §9 %1 gweaw-
wal afiwun & w0 & Fgw fem
T |
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arywt wr fgfe st s

9486. i wiTWT uTIT: I & L-
fow sqmare H4Y g2 qaTd A Far FIOA
fe .

(%) W@ 3 af 196970 # gq
qigst & faata fear ar ot afe g @
fea 5T qrasl &1 3 Ia@ feat 4@
afsa &t 7 ; &k

(=) sar 77 ad faawi & Y 59
q13&1 &1 srara fear o ar e afz
gh, @1 ®1a ¥ sl w1 @ fead wra
dalt3a 97 feadt fader gz @+
gt ?

a2fqw sarare st (st 70 o WwmA):
(F) ot g 1 79 1968-69 agqr 1969-70
(wa=at, 70 ax) & ua faata «r af
fafvea mast & gew zgly arar os
faaenr (agsh &) a=a &

(@) =Y & 1 a5 1968-69 qar 1969-
70 (fewea, 69 %) & FuT wata
w§ fafier argal Y qrar a9r geg qufy
aren oF fagwer (w'aan §) g9 g

Modernisation of Textile Industry

$487. SHRI ABDUL GHANI DAR:
Will the Minister of FOREIGN TRADE be
pleased to state :

() whether it Is a fact that Government
have declded to instal the latest machinery
in the textile industry on a larger scale to
provide cloth to the poor people at cheap
rates ; and

ib) If so, the compleic scheme thercofl ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): (a)
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and (b), No specific scheme has been
drawn up for the lostallation of latest ma-
chinery in toxtlle industry on a larger scale,
but the programme for the cotton textlle in-
dustry during the Fourth Plan would be
primarlly related to Its modernisation, The
steps taken in this directlon are detailed In
the aitached statement. Besldes, the ap-
plications of cotton textlle mllls for loans
for modernisation are belng considered by
the term lending institutions on a priority
basis.

Statement

The Industrial Development Bank of
India has liberalised its credit policy and
Is allowing deferred payment facllity on Indi-
genous textile mochinery upto 10 years in
suitable cases, Relaxation in rediscounting
facility has been allowed.

2, Oa the basls of the report of the
Working Group appointed by the Reserve
Bank of India, under the Chalrmanship of
the Textile Commissioner, the Reserve
Bank has Issued instructions to banks, under
which favourable consideration is to be
given to mills who are having financial di-
fficulties on account of the Invesiment of
their funds in modernlsation, The margins
on hypothecation advances have also been
lowered.

3, The cotton textlle Industry has
been declared as a ‘priority’ industry, for
purposes of grant of development rebate
on focome-tax, This would enable the In-
dustry to receive development rebate at an
eobanced rate of 359, instead of the general
rate of 209, upto 31.3.70 and 257/, Instead
of 189, after 1.4.1970.

Modernisation of worsied yarn Woollen
Milis

9488. SHRI ABDUL GHANI DAR :
Wil the Minister of FOREIGN TRADE
be pleased to state whetber ft Is a fact
that Government have decided 1o Instal the
latest machinery in worsted yarn woollen
mills in public sector to provide cheap
woollen yarns for sweater, mulllers and
sheets 10 the people ?

VAISAKHA 23, 1892 (SAKA)
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THE MINMTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) 1 A large
part of machinery required Is avallable
indlgenously. The question of allowing
Import of machinery not avallable locally
will be duly considered on merits as and
when requcsts are receivee,

Taking over of Textile Mills

9489. SHRI MAYAVAN :
SHRI N, R, LASKAR :
SHR! DHANDAPANI
SHRI CHENGALRAYA

NAIDU ;

Will the Minister of FOREIGN
TRADE be pleased to siate :

(a) whether It Is a fact that sixty-four
thousand workers have been re-employed as
a result of the taking over of 21 sick mills
by the National Texiile Corporation ;

(b) If so, whether Government are
considering to take over the Rajkot
Spinning and Weaving Mills In Gujarat and
Murugan Mills io Tamil Nadu ;

(c) If so, whether Government propose
to take over the Mllls which are sull idie ;
and

(d) 1If so, the time by which a declsion
Is likely 1o be taken 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT): (a)
The management of 21 cotton textile mills
has been 1aken over by Government under
the Industries (Development and Regulation)
Act, 1951, Informatlon regarding the
number of workers re-employed In these
mills is belng collected and will be laid
on the Table of the House,

(b) Investigation Commiitees were
appeointed to investigate Into the affairs of
Rajkot Spinning and Weaving Mills in
Gujarat and Coimbatore, Murugan Miils
im Temil Nadu. The Investigation Commi-
tices have submitted their reparts which are
being cxamined,
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(c) and (d). The ecmse of cach miil is
considered on merits.

Distribution of Nylon Yara

9490, SHRI JAI SINGH !

SHRI HARDAYAL
DEVGUN

SHRI YAJNA DATT

SHARMA :

Will the Minlster of FOREIGN TRADE
be pleased to state |

(a) the quantity of Nylon yam dlstrl-
buted among the foliowing sectors, year-
wise ;

(1) Powerloom weaving units

(i) Handloom weaving units
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(li1) Hosiery knitting units

(iv) Doubling and twistlog units

(v) Corimping Units

(vi) others (with detalls thereof) ;
and )

(b) the names of the sectors to which
nylon yaro was not given even though they
had approached the State Trading Corpora-
tlon or the Government for the same 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT): (a)
Presumeably the Hon'ble Members are referr-
log to distribution of nylon yarn imported
by S. T.C. The diswibutien of pylon
yarn by the S, T. C. is given below :

(Quantity in Kgs.)

Sector Distribution Made by the STC
1968 1969 1970  (Jan—Apr,)

Powerlooms includ-

ing Warp Koittiog/

Raschel/Lace Kaitt=

ing. 8,22,250 8,19,822 2,68,100

Hosiery 67,750 1,18,678 15,000

(b) Doubling and twisting, crimping (a) the date on which the import of

and Zari thread

Import of Nylon yarn through STC

9491, SHRI JAI SINGH @
SHRI HARDAYAL
DEVGUN :
SHRI VAJNA DATT

SHARMA !

Will the Minister of FOREIGN TRADE
be pleased to state ¢

nylon yarn was canalised through the State
Trading Corporation ;

(b) the 1oal value of the licences
lssued, year-wise to the State Trading
Corporation during the last three years;
and

(c) he valse of the lcences utliised,

: year-wise 7

THE MINISTER OF FOREIGN

"TRADE (SARI B. R. BHAGAT): (a)

5th November, 1966.
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(a) and (c).
Year Value of llcense Valaue of licences
issued Utllised**
1967-68 Rs. 329.75 lakhs Rs, 450.51 lakhs*
1968-69 Nil Nil
1969-70 Rs. 50.00 lakhs(@ Rs. 90.00 lakhs*

(@ The licence was issued In part-substitution of the licences fssued In 1966«

67,

* These include utlissation of licences issued during 1966-67.
** The extent of utilisatlon of these licences year-wlic has been shown on the basls of

orders placed withln each year,

Visit of Russian silk Experts to Srinagar

9492, SHRI B.K. DASCHOWDHURY :
SHRI DEVINDAR SINGH
GARCHA :
SHR1 VALMIKI CHOUDHARY :

Will the Minlister of FOREIGN TRADE
be pleased (o state

(a) whether a Russlan Silk Experts
delegation, which visited Srinagar recently,
recommsanded that the price of cocoon be
ralsed to help Increase silk production;
and

(b) If so, the details thereof and the

reaction of Government the reto ?

THE MINISTER OF FOREIGN
TRADE (SHRI BR. BHAGAT) 1 (a) No
specific recommendation io that effect was
made by the Russlan Delegation.

(b) Does nol arise.

Supply of Railway Wagons to Italy

SHRI G.Y, KRISHNAN :
SHRI HIMATSINGKA 1

9493,

Will the Minlster of FOREIGN TRADE
be pleased to state 3

(a) whether it s a fact that there has
been a pact between the Goveroment of
Ttaly ani India for the supply of Railway
wagons;

(b) If so, wheiher the price has been
fixed; and

(c) If not, whether Government propose
to ensure that the deal will not be subsidis-
ed as far as the prices are concerned 7

THE MINISTER OF FPOREIGN
TRADE (SHRI D.R. BHAGAT) : (l) No,
Sir.

(b) and (c). Do not arise.

Demand for Allocation of a onit of
Bharat Electronics to Haryaua

9494 SHRI RAM KISHAN GUPTA :
Will the Minister of DEFENCE be pleased

to state 1

(a) whether itis a fact that Haryaoa
Government has represenied 1o the Centre
for the allocation of a Central project like
a new unit of Bharat Electronics; and

« (b) I so, actlon taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) Yes, Sir.

(b) After due conslderatlon of the
representation of Haryana Government and
all other relevant factors It has been decided
to locate the 2nd unit of the Bharat Elect-
ronlcs Limited at Ghaziabad (UP).
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Report of Tarif Commission on pricing
of viscose filament yarn

9495. SHRI SURAJ BHAN :
SHRI YAJNA DATT SHARMA:

Will the Minlster of FOREIGN TRADE
be pleascd to state :

(a) whether the Tariff Commission has
submitted its final report on the question of
reasonable prices of viscose filament yarn;

{(b) 1f so, what are its recommendations;
and

(¢) the actlon taken by Goveroment on
these recommendations?

THE MINISTER OF FOREIGN
TRADE (SHRI B.R. BHAGAT) : (a) Yes,
Sir,

(b) and (c). The Report of the Tarllf
Commission is under examinatlon and as
soon as declslons on the recommendations
contained thereln are taken, the Report and
Government’s Resolution thereon will be
lald on the Table of the House,

Art Silk power looms In  Amritsar
Working at low Capacity

9496, SHRI SURAJ BHAN)
SHR1 YAJNA DATT SHARMA:

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that 60 per cent
of the lnstalled capacity of the art silk power
looms (small scale sector) In Amritsar
(Punjab) has been forced to close down due
to high prices of Viscoss filament yarn and
other uneconomic working conditions;

(b) whether It is also a fact that on the
basls of Interim Report of the Tariff Comm-
ission, a temporary mutuil arrangemsnt In
respest of the reasonuble prices of Viscose
fllament yarn had bsen arrived at beiween
the weavers and spioners;

(c) whether it Is also a fact that the said
arrangemen' Is scheduled to expire in May,
1970,
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(d) 1f so, the steps which Government
propose (o take to glve relief to the art silk
cottage lodustrles at Amritsar after May,
19707

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) 1 (a)
Though representations have been recelved
about there belng some 1dle capacity in art
sllk weaving Industry In Amritsar, the exact
extent of it would need verification,

(b) and (c). Yes, Sir.

(d) The question of falr prices for vis
cose fllament yarn had been referred to the
Tarlff Commission and the final Report of
the Commission has been reccived, Its re-
commendations are under conslderation,
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Soviet Reaction to lndo-China Coaflict

9502, SHRI CHENGALRAYA
NAIDU
SHRI DHANDAPANI
SHRI MAYAVAN :
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SHRI N. R. LASBKAR :
SHRI DEVINDER SINGH
GARCHA :

Wil the Minister of EXTERNAL
AFFAIRS be pleased to state ;

(a) whether Government’s attentlon has
been drawn to the comments made in the
Press Conference by the Sovlet delegate to
the U. N, O,, regarding Indo-China conflict;

(b) If so, whether Government have
recelved the full report of the statement
made by him durlng the Press Conference;

(¢) If so, the deialls cf the report; and

(d) whether Government have sought
clarificatlon from the Sovlet Government in
regard to the shift of policy lo Indo-China
conflic1?

THE DEPUTY MINISTER IN THE
MINISTERY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a) and
(b). Government have seen full report
about the alleged comments of the Soviet
delegate to the U. N., Mister Jacob Malik,
made in the Press Conference devoted to
the Lenin Anniversary,

(c) In the course of the Press Conference
he is reported to bave sald that only a new
Geneva Conference could briog about fresh
solution and relaxatlon of tenslons In Indo=
Chloa penninsula.

(d) Yes, Sir. The Soviet Government
have confirmed that the Soviet position re-
mains the same as before that the conveniog
of a Geneva Conference Is unrealisiic at the
present time. They also stated that the
different Impression cooveyed during Mr,
Malik's press cooference was the result of
deliberate misinterpretation and exaggera-
tloo by the Western Press, Furtber, the next
day they had lssued a contradiction statiog
their position.

Chinese payiag Particular Attention
for Gorkha Ex-Soldier of IndlanRrmy

9503, SHRI CHENGALRAYA
NAIDU
SHRI DHANDAPANI :
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SHRI SAMAR GUHA :
SHRI MAYAVAN :
SHRI N. R. LASKAR :

Will _the Miolster of DEFENCE be
pleased to state :

(a) whether it is a fact that the Chinese
have started paylog particular attention to
Gorkha Ex-Soldlers of the Indian Army who
have returned to their villages as pen-
sloners ;

(b) If so, whether It Is a fuct thata
large number of Gorkha pensioners of the
Indian Army are now back In their homes
and no thought has becn given by the
Government to keep in touch with them ;

(c) If so, whether these Gorkhas have
been provided jobs by the Chinese Govern-
ment who are bullding roads In Nepal ;
and

(d) If so, the steps taken by Govern-
ment to meet this situation creaied by the
strategy of the Chinese 7

THE MINISTER IN THE MINISTRY
OF DEFENCE (SHRI L. N, MISHRA) 1
(a) to (d). In this connection atientlon is
Invited to replies given by me ‘in the House
on 21.4.1970 to questlons raised In connec-
tion with the Calling Attention Notice on the
reporied statement regarding resetilernent of
exservicemen, It may be added that the ace
tivitles of Chinese technicians in Nepal is a
matter withio the jurlsdiction of the Govern-
ment of Napal.

Ceatral Coordination Commititee for Evalaa-
tion of Progress of Programmes for
Rural Areas

MANGALATHUMA-
PRIME MINISTER be

9504, SHRI
DAM : Will 'the
pleased to state :

(a) whether a Central Coordination
Committee with the Member incharge of
the Plaonlng Commission as Chairman, has
been set up for evaluation of progress of the
programmes for weaker sections In the rural
arcas ;
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(b) whether this Committee will go into
the all aspects of developments In the rural
arcas llke rural electrification etc ; and

(c) how many rural areas in Kerala will
be benefited by these programmes ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
(a) and (b). A Central Committeo for
Coordination on Rural Development and
Employmeat has been constituted with the
terms of reference glven In the resolutlon
lald an the Table of the House. [Placed
in Library. See No. LT—3491/70].

() Two projects for the benefit of the
potentially viable small farmers each cost-
ing Rs. 1.5 crores and two projects for the
marginal farmers and agriculiural labour
each costing Rs, | crore are proposed to be
allotted to Kerala State for i mplementation
during the Fourth Five Year Plan, The
Government of Kerala Is selecting the areas
for implementing these programmes,

Setting up of Planning Boards In States

9505. SHRI MANGALATHUMA-
DAM 1 Will the PRIME MINISTER be
pleased to state :

(2) the amount that has been earmarked
for giving to States for setting up Plaoning
Boards io the Fourth Plan, as agalost an
amount of Rs. 18 lakbs in 1965-69 Plan ;

(b) the amouat alloited State-wise lo
the Fourth Plan ; and

(c) whether all the money allotted In
1965-69 has been utlilsed by the States ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN.
NING (SHRIMATI INDIRA GANDHI) ;
(a) The amount of R«, 18 lakhs was pro-
vided for strengthening of Evaluation Ma.
chinery in the States and not for setting up
Planning Boards.
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Central assistance for States® Fourth
Five Year Plan Is to be given in the form
of block loan and grant. No amounts are
being earmarked by way of Centrol assis-
tance for any specific programme included
In the State Plans.

(b) Does not arlse,

(c) No Sir.
Expert of Custor Ol
9506. SHRI ARJUN SINGH BHA-

DORIA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) the price at which castor ofl Is be-
ing exporied ;

(b) whether China and Brazil are offer-
fng a tough competition ; and

(c) If so, the price at which these two
countries are exporting this oil vis-g-vis
Indlan Castor oll prices ?

THE MINISTER OF FORECIGN
TRADE (SHRI B. R, BHAGAT) : (a) The
average F.0.B. price of castor oll exported
from India during the period April, 1969
to January, 1970 works out to Rs, 2.75
per Kg.

(b) Yes, Sir,

(c) Average export price from Brazll
for large consignments to U.S.A, ranges from
U. 8. Cents 24 27 (Rs, 1,80 to Rs. 2.02)
per kg. Information regarding the price at
which China Is exporiiog this oll Is not
avallable.

Fall in the Export of Jute as compared
to that of Pakistan

9507, SHRI ARJUN SINGH
BHADORIA :
SBHRI RAGHUVIR SINGH
SHASTRI 1
S8HRI JUGAL MONDAL :
SHRI VIRENDRA KUMAR
SHAH :

Will the Minister of FOREIGN TRADE
be pleased to state 1

(a) whether It Is a fact that export of
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Indian jute to wvarious couniries has gooe
down during 1968-69 and 1969-70 whereas
the export of Pakistani jute has gone up;

(b) If so, the reasons therefor ; and

(c) the action taken by Government to
withstand the competion by Pakistan in the
field and to promote the export of Indian
jute 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) 1 (a) and
(b). While the exports of these goods from
Pakistan have shown some increase, the
Indian exports during 1968-69 and 1969-70
have shown a downward trend, The rcasons
for this trend are : (1) the exceptionally
poor jute crop In 1968-69 and consequent
high prices of goods, (i) the shorsage of
supplies of standard goods In 1969-70 ;
resulting in high prices for jute goods,
(ili) competition from Pakistan where ex-
porters get the benefit of Bonus Vouchers,
(iv) competition from Synthetics and (v}
the temporary set-back in export of carpet
backing in recent months as a result of
recessionary conditions in the U.S.A,

(c) While output of jute and mesta has
been stepped up the mills are currently
taking steps io increase the production of
standard goods, A target of 81 lakh bales
has been set for production of jute and
mesta in 1970-71, Loan assistance is being
glven to jute mills through the Industrial
Finance Corporation of modernlsation and
diversificatlon, Higher development rebate
has been provided to the Industry by laclud-
Ing it in the Vih Schedule to the income
tax Act. The demand for carpet
backing is expected to revive after July/
August, 1970, Export duties on certain
categorles of jute goods have been reduced
while on certain others the duty abolished
altogether.

Flood Protection Programme

9508, SHRI BENI SHANKER SHARMA)
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether any efforts have boea made
towards chalking out a flood protection
programme ln the country-wide basls;



109 Writlen Answers

(b) if so, the detalls thereof ;

(c) If not, the reasons therefor; and

(d) the steps proposed to be taken In
this direction ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) 1 (a) to (d). The Initlation, formula-
tlon and exeeution of flood control schemes
is the responsiblilty of the Siate Govern-
ments concerned, However after the disas~
trous flood of 1954 a Natlonal Programme
of flood control was launched, Certaln
immedlate, short term and long term mea-
sures were envisaged with sultable machi-
nery for their implementation. At the State
level, Technical Advisory Cormmittecs and
State Flood Control Boards were set up, As
part of a long rangs programme Flood
Control plans are in varlous stages of prepa-
ratlon by State Governments for glving
protectlon to the arcas not already covered.
These are to be lotegrated as masier plans of
river basins as a whole and co-ordinated by
the River Commilssions and uliimately
approved by the Central Fiood Control
Board.

The Ceatral Goveroment renders to the
State Governments necessary technical assls-
tance, Regarding funds, begioning from
the Fourth Plan Ceotral assistance to the
State Goveroments for Plan Schemes Is In
the shape of block loans and grants and the
State Governments are free 1o provide the
nccessary funds for the flood control sector.
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Freach Cooperation In Atomic Plant

9510. SHRI SHIVA CHANDRA
JHA : Will the PRIME MINISTER be
pleased to state :

(a) whether It Is a fact that Indla Is
gelting French atomic know-how coopera«
tlon lo her atomic plaots ;

(b) If so, the detalls thereof ; and

(€) If not, the reasons therefor 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN.
ING (SHRIMATI INDIRA GANDHI) :
(a) and (b). Under an Agreement with the
Commlissariat a 1" Encrgie Atomique,
France, the Commissariat Is sharlng lts ex-
perlence In the field of fast breeder techno-
logy with the Indlan Atomic Eoergy Commlise
slon, The Commissariat is amisting a team
of Indlan scientists and engiheers In the pre-
paration of a detalled project report for the
Fast Breoder Test Reactor which will be
bullt at Kalpakkam by the ladian Atomic
Energy Commission,

The Iodlan Atomic Energy Commission
bas also concluded an Agreement with a
Consoriium of French (irms, under which the
Consortium will provide the process koow-
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how, design, equipment, supcrvision of erec-
tlon and commissioning of a Heavy Water
Plant at Baroda,

(¢) Does not arlse,

Submission of tatinn by Dele-
gatlon of Mysore to the Ministry of
Irrigation and Power for Central
Technical Clearance of Cauvery
Project

9511, SHRI GADILINGANA GOWD:
Will the Minister of IRRIGATION and
POWER be pleased to state ;

(a) whether a demand for Central
technlcal clearance and financlal aid for the
Cauvery project was made In the representa-
tion submitted to the Ministry by the fourth
delegation of Mysore leglslators In  New
Delhl on Its border dispute with Maharash-
tra; and

(b) if so, details thereof and the reac.
tlon of the Government thereio?

THE DEPUTY MINISTER
MINISTRY OF
POWER  (SHRI
PRASAD) 1 (8) Yes. Sir.

IN THE
IRRIGATION AND
SIDDHESHWAR

(b) The Minlster heared the representa-
tives carefully and took note of the same,
The various polnts made out in the represen-
tation were taken note of in the discussions
held betwcen the Chisl Minlsters of Kerala,
Tamil Nadu and Mysore on [7th April,
1970, The discussions will be continued at
a meetlng scheduled to be held on 16th May,
1970,

Balsakhi Pligrims shadowed by Pakistan
Police

9512. SHRI GADILINGANA GOWD :
Wil the Minister of FXTERNAL AFFAIRS
be pleased to state :

(a) whether it Is a fact that Pakistan
Police shadowed the pilgrims who want to
Qurdwara Panja Sahib in West Pakistan in
conoection with the Balsakhl festival;
and

(b) if 8o, the details thereof and the re.
actlon of Government thereto 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(uHRI SURENDRA PAL SINGH) 1 (a)
and (b) Government are aware that strict
survelllance by the Pakistan Police was kept
over the pilgrims during thelr journey and
stay in Pakistan,

Export of Cashew nuts to U.S.S.R.

9513. SHRI LOBO PRABHU : Will
the Minister of FOREIGN TRADE be plea-
sed to stale ;

(a) whether It Is a fact that USSR has
become the principal importer of cashew
nuts as reported In the Economic Times of
the 23rd April, 1970,

(b) whether any inquiry has been made
through our diplomaltic sources whether this
import is for consumpiion In U, S, S. R, or
for re-export;

(c) If re-export Is taking place, the
reasons for continuing the Rupee Exchange
particularly when the total of imports to
USSR exceed its exports to India, implying
thereby & credit to that country and a loss
of forelgn exchange which Indla can earn
from other countries; and

(d) the estimate balance of trade with
USSR in 1970-71 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) 1 (a) Yes,
Sir,

(b) Goods exchanged between Indla and
U. 5. 5. R. arc ment for domestic consump-
tion of the importiog country, No case of
re-export by U.S. S, R, has come to the
notlce of the Government of Indla,

(c) Does not arlse.

(d) During 1970-71, exporis from Indla
and imports from U, S. 8. R, together with
repayments [other payments due to Soviet
Union are expected to balance each other,

Indo-Yugoslavia Visa Agreement
9514. SHRI GADILINGANA
GOWD :

SHR1 DHANDAPANI ;
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SHRIT JANESHWAR
MISRA 1

SHRI MAYAVAN :

SHRI N. R. LASKAR 1

Wi the Minister of EXTERNAL
AFFAIRS be pleased (o state 1

(a) whether India and Yugoslavia have
agreed to do away with short-term visas
for entry of natlonals of elther country into
the other for a period of 90 days; and

(b) If s0, the detalls thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir,

(b) With effect from the 16th May,
1970, citizens of Yugoslaviya and Indla
holding valld national passport shall be free
to enter the other country at any border
crossing place authorised for International
passenger traffic, for transit or temporary
stay, for a period upto 90 days, without be-
Ing required to obtain visas, This facitity
will not exempt cltizens of eliher country from
complying with the laws and regulations in
force in the host country concerning entry,
movement and resldence., Pcisons avalling
of this facility will also not be allowed to
take up paid or unpaid employment,

Popularisation of Kandla Free Trade
Zoune

9515, SHRI R. K. AMIN : Will the
Mioister of FOREIGN TRADE be pleased
1o state |

(a) whether it {s a fact that at the meet-
ing of the Board of Trade held In New
Delhi on the 23rd January, 1969 the Minis-
ter of Commerce suggosied that the Federa-
tion of Indian Chambers of Commerce and
Todustry might consider appointing a Small
Committee to investigate the reasons for
which Kandla Free Trade Zone Is not be-
coming popular ;

&t Committce
it preseated &

(b) if s0, whether such
was appoloted and, whether
report ; and
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() if g0, detalls of the report and the
steps proposed to be taken oo the recom-
mendations of the Report ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): (1)

and (b). Yes, Sir.
(¢) The Committee on Kandla Free
Trasde Zone set up by the Federation of

Iodian Chembers of Commerce and Indus-
try recommended secveral incentives aud
facllities for the units operating in the Zone.
Theso recommeadations are being examioed
in consultation with the various Ministrics/
Departments concerned and those accepted
will be Implemented consistent with the re-
sources available to the Government,

Show Rooms set up in Foreign Countrles
9516. SHRIR.K, AMIN ;

SHRI C, MUTHUSAMI :
SHRI MEETHA LAL MEENA:
SHRI NANJA GOWDER

Will the Minister of FOREIGN TRADE
be pleased lo stale 3

(a) total number of show rooms set up
by Government abroad for popularising
Indian goods elc, ;

(b) total number of personnel employed
for manning these show rooms and the re-
curring expendilure on these show rooms ;
and

(c) total business which these show
rooms have secured during the I~st two years
and the foreign exchange earnings there-
from ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) 1 (a) 16
Showrooms/Trade Centres were opencd but
at present one Trade Cenire at Calro aod
two Showrooms at Kabul and Bahrain are
being run by the Qowvernment. 8§ Showe
rooms/Trade Centres have been closed down,
Showrooms at Nalrobi, Lagos, Bangkok,
Tehran & d Beirut have been handed over
to the State Trading Corpotation of India
Lid,
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(b) 15 persons are employed in the three
showrooms maintained by the Government,
Annual recurring expenditure for runniog
the three showrooms Is about Rs. 4,77,125,

() The principal object of setting up
the showrooms fo forelgn countries was
primarily to create an Image of new India
and subsequently develop interest In Indlan
products abroad through visual commercial
puhlicity and trade informatlon. The pro-
ject Is essentlally promotional and intro-
ductory,

Showrooms/Trade centres run by the
Government are manned by Gowvernment
officials who are not expscied to negotiate
business or book orders on b:halfl of the
private parties. Trads enquiries received as
a result of displays in the showrooms/trade
centres are immediately passed on 1o the
Indian exporters who get in touch directly
with foreign Importers.

The State Trading Corporatlon is con-
sidering the question of taking over the
remalning three showrooms with a view to
run them on commercial lines and the final
report of the Committee set up for the pur-
pose ls awaited.

T & ware feerdye gro mo
w1t

9517, st vgaiz fag mredt :

o ¥fercc Ty et

wq1 44 e sqTIT W AY 7§ xR B
a1 w30 fis :

(%) war g mq g fr gnt & ww
T fasedes 3 ag e, 1970 & dhat
qag & wa wr A faar av ;

() afe gt, @t 3@ foewes &
qrq g arawiy e sk W §; A

(7) S%a wmla & v ofom
fawdr § 7
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4 ifgw e G (R @0 o
wma) : (%) ¥ (7). 17 ¥ 30 @},
1970 75 gt ¥ sAND TMIST AN
T & FTafeF sqrare 37 74 F AgA
¥ ow sfafafag wsa weg &@En 4rd
sfafafariss & O w1 geg 3¢ @@, i
afg ae qe WA 7 gad & "
f6T 9T 9F7 A1d ITWFAT 1A qGT Fob
wAfagd 39 & Ienigi &1 qar SAET
ar | sfafafadss 7 faesly, wzra, avad
qqr AZALAT F1 AU F91 1 I3 FG
aeq fae afoar Ficendl aar $g s
sar &1 fadan WY frar | IR
wsasmarr fama site geafmer aan
gaswar fagfa  from gro snafaa
fafwmr sFe & semEl & gagAl w1 @t
2 |

sfafafa woes 37 #3% sav feen
&1 Feqel aar geF TOfAgd I &
Jarki § w19 warfaa gar, faasr wra
faata $T @sar & 1| 9721 7% gaar=Ei }
afgars femr faak fawg ¥ gooas
sgmqifes qwraarg £

Aerlal Survey of Forward areas of Rajasthan
by the Defence Minister

SHANKER
of DE-

9518. SHRI BENI
SHARMA : Will the Minlster
FENCE be pleased to stare :

(a) whether he made an aerlal survey
of some forward areas of Rajasthan on the
19th April, 1970 ;

(b) If so, the purpose of the visit;
and

(c) the out come thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DBFENCE (SHRI L. N.
MISHRA) 1 (a) to (). During the De-
fence Mialster's visit to Jalpur for presiding
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over a meeting of the Indlan Soldiers, Sallors
and Alrmen’s Board, he took the oppor-
tunity to survey the Ficld Firinpg Range
situated at Jalsalmer.

Export of Books

9519. SHRI SHIVA CHANDRA JHA;
Will the Minister of FOREIGN TRADE be
pleased to state :

VAISAKHA 23, 1892 (SAKA)

(a) the amount of Indlan books sold In
forelgn countrics per years ;

(b) the names of countries which are

the malo customers of Indian books;

(c) how much forein exchange Iodia
has earned during the last three years, year-
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(d) the specific policy which Govern-
ment are plaooing to pursuc during the
Fourth Plan period for boosting up tne ex«
port of Indlan books ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) : (a) to
(c). A statement is attached,

(d) Exporters of books are allowed Import
replenishment licences for 359, of export
value to meet thelr requirements of paper
and other imported materlals, Drawback
of duty is also allowed on export, Besides
these, the Chemicals & Allied Products Ex-
port Promotion Council organize participa-
tion In forelgn exhibitlons, and visits of
sules and study teams to foreign countries to

wise; and promote exports of books.
Siatement
(Value In Rs, Lakhs)
S. No. Countries 1967-68 1968.69 April-Dec,
1969
1 2 3 4 5
1. Afghanisian 2.12 1.%0 1.87
2, Australia 0,47 0.98 1,22
3. Bahrein Island 0.41 0.68 0.44
4, Belgium 0.4 0.33 0.07
5. Brazil - 0.48 0.73
6, Burma 2,14 2.4 113
7. Canada 0.40 0.03 0.40
8. Ceylon 6.50 5.89 87
9. QGerman Federal Rep. 0.08 0.45 0.25
10. Hongkong 048 0,70 1.38
11, Japan 0.40 0.11 0.66
12, Kenya 2.05 3,14 5.35
13, Korea Republic 041 0.21
14. Kuwait 063 0.47 0.7
15. Malaysa 6,06 5. 2 50
16. Maurituls 0.62 0.70 0.43
17, Nepal 1223 12,36 5.90
18. Netherlands 0.20 0.31 0.29
19. Phillippines 0.08 0.26 1%
20, Qatar 0.39 1,05 1.21
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1 2 4 5
21, South Yeman Peoples Repub-

lic (Formerly Aden) 1.18 155 1.08
22, Soudi Arabia 3.0 1.68 1.56
23, Singapore 319 3.41 5.22
24, South Africa 1.21 1.24 1.64
25, Tanzania Republic 085 2,20 073
26, Thalland 0.24 0.73 1.04
27, U A.R. 0,37 18,20
28, UK, 8.07 783 6.03
29, U.S. A, 11.66 12.35 8,72
30, Uganda 0.06 0.59 0.29
Total Exports including
other countries 68.34 7217 99.18

Proposal for Export of ‘Lichl' from
Bihar

9520, SHRI SHIVA CHANDRA
JHA :
SHRI RAMAVATAR

SHASTRI :

Will the Minister of FOREIGN TRADE
be pleased to state :

-

(a) whether It is a fact that Govern-
ment are contemplating to export *Lichi’
from north Bihar to foreign counirles;

(b) il so, the pames of the countries
and the quantities proposed to be exported;

(¢) the amount of foreign exchange
expected to be earncd there from per year;
and

(d) if not, the reasons thercfor 7

THE MINISTER OF FOREION
TRADE (SHRI B.R. BHAGAT) 1 (a) Yes,
Sir,

(b) 8T.C. proposes to cxport a tolal
quantity of 19 tonnes of ‘Lichi*® from
Muqliferput District in Bihar State, during
the comiog scason. Out of these 19 tonnes,
12 1onnea will go to UK, 2 tonnes to
France, 2 tonnes to Germany and the bala-

nce 3 toones to Swiizerland, as an experi-
meotal veoture,

(€) 1.20 lakh approximately,
(d) Question does not arise,

New Pension Rates for Ex Soldiers

9521, SHRI LOBRO PRABIHU ; Wwill
the Minister of DEFENCLE be pleased to
state 1

(a) the old and new pension rates for
ex-soldicrs and the justification for their
difference;

(b) the action taken against the Mysore
Government’s refusal to assign land to ex=
soldlers who had emolumcnts exceeding
Rs. 1,200, while in service, as this practi-
cally excludes most of the ex-soldiers;
and

(c) why the body of 40,600 soldiers
reliring each year should not be re--engage
ed for a year, while they [re-claim land In
Himalayan and other arcas, where indivi-
duals cannot start farming by themselves; if
not, the reasons therefor 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAYY ENGINEERING
(SHRI SWARAN SINGH) : (a) A state-
ment showlog the ym and maximum
rates of penslon for an ex-soldier under th
Old and the New Penslon Codes, is lald
on the Table of the House for a broad
comparison. [Placed in Library. See No.
LT-3492(70] As regards the currenl rates
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of service pension, further details are con-
taloed lo the booklel *‘Armed Forces Per-
sonnel and Civllians in Defence Establish-
ment-Book on Ssrvice Conditions-1970"
which has been circulated to Members of
Parllament along with the Annual Report
of the Minisiry of Defence, 1969-70, In the
matter of pensionary beneflis, personnel are
governed by the rules and orders In force at
the time of retirement.  This is the practice
both on Defence and Civil sides. As such
any Improvement in the pensionary terms
from a parlicular date, §s not normally given
retrospective effeet to cover the personnel
who had retired before that date. However,
in order to give some relief to the personnel
who are on retired list, in view of the gradual
rise in the cost of living, temporary and gd'
hoc Increases have been sanctioned from
time to time to the pensioners granted pen-
slon under the O'd Penrion Code. Recentiy
the minimum rate of scrvice pension lor
ex-soldiers has been ralsed to Rs. 40/- p.m,
(including temporary and ad lioc increa-
ses),

(b) The relevant provision in the
Mysore Land Grant Rules, 1969, has since
been amended so as 1o raise the gross locome
limit for grant of land in the State from
Rs. 1,200/- to Rs. 2,000/- per anoum,
More ex-serviccmen will now be eligible for
the grant of land.

() Ex-Servicemen are being setiled in
the Himalayan and other areas as a part
of general resetilement schemes, It Is not
feasible 10 extend the period of engagement
of soldlers for employment on land reclama-
tlon schemes,

Stock-piling of Military Equipment
Acquired by Pekistan from China
in Gilght

SHRI D, N. PATODIA :
SHRI DEVEN SEN 1
SHRI R, BARUA :

9522,

Wil the Minister of DEFENCE be
pleased to state :

(a) whether Government’s attention
has been drawn to the newsreport appearing
the Parrio; dated the 191k April, 1970 that
Pakistan Is stock-plling huge quantities of
military hardware acquired from Chlaa i
Gilglt In occupled Kashmir ;
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(b) whether It Is also a fact that heavy
movements of military personnel have been
poticed in the Gilglt-Sinking Road, which
was constructed as a trade route ;

(c) whether It Is also a fact that the
Chinese army personnel have been noticed to
have organised these movements ; und

(d) If so, whether the aforesald develop-
menl causes any concern for the securlty of
the country ; if so, Government’s reaction in
this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Bir,

(b) to (d). Attention is Invited to the
answer glven in the House to Unstarred
Questlon No, 8793 on 6th May 1970,

Industrial Houses Memorandum re :
Exchange of their Asscts in
Pakistan

SHRI D, N. PATODIA :
SBRI DHANDAPANI 1
SHRI R, BARUA |

‘Will the Minister of FOREIGN TRADE
be pleased to state :

9523,

(a) whether it Is a fact that in a memo-
randum, a group of Industrial Houses whose
factorles in Pakistan have been selzed by the
Pakistan Government, has urged that their
assets be exchanged with those of the Paklis-
tan properties scized by Government ;

(b) whetber the Industrial Houses have
further suggested tbhat the diviaend on Pakls-
tan property which runs into lakhs of rupees
every ycar, lostead of beiog accumulated can
be ploughed back to profitable purposes ;
and

(c) If s0, Government's reaction la this
regard 7

THE MINISTER OF FOREIOMN
TRADE (SHRI B, R, BHAGAT): (a) w0
(c). Represeniations from parties whose pro-
perthes bave been selzed by Pakistan Govern.
ment bave been received 10 the effoct that
they may be given compensation out of the
properties of Pakistani pationals vested with
tbe Custodian of Epemy property ino Indis,
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It has not been possible to accede to such
requests as lhe Govt, of Indla conilnues to
persuade the Qovt, of Pakistan to agrec to
the mutual restoration of properties in the
splrit of Tashkent Agreement,

Pak. Repression of Chakmas

9524, SHRI D. N. PATODIA :

SHRI DEVINDER SINGH
GARCHA 1

SHR1 SAMAR GUHA :

SHRI R, K. BIRLA :

Will the Minister of
AFFAIRS be pleased to state :

EXTERNAL

(a) whether It is a fact that the Pakistan
Government have launched a serles of
repreasive measures agalnst the Chakmas,
the non-Muslim tribals Inhabating in Chitta-
gong Hill Tracts ;

(b) whether the Chakmas have started
coming to India 1

(c) whether the opresslon Is almed at
to clear this area of the tribals 10 set up
tralning camp for rebel Mizos and Nagas ;
and

(d) the Government's reaciion in this
regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
There have been occaslonal reports of coms-
plaints by the Chakmas against Ill-treat-
ment,

(b) No appreciable Influx of Chakmas
{into India has come to notice recently,

(c) The Governmeat are aware that
tralning camps for hostile Mizos and Nagas
have bzen set up In the arcas normally fn-
hablted by the Chakmas,

(d) ‘Government have protested to
P.kistan against thelr aldiog and abettiog
the unlawful activities of some Indians as
it amounts to loterference In our internal
alfairs,
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S5.T.C. to Secure Sub-Contracts for
Indian Firms for supplying Engi-
neering Components to Europe

9525. SHRID. N. PATODIA
SHRI B. K. DASCHOW-
DHURY 1
SHRI 8. K, TAPURIAH :

WIll the Mioister of FOREIGN TRADE
be pleased to state :

(2) whether the State Trading Corpo-
ratlon have launched a drive to secure
sub-contracts from European couniries for
Indian firms which are able to supply
engineering components ;

(b) If so, that has been the achleve-
ments of the State Trading Corporation In
this regard so far; and

(c) the nature of orders that have been
received 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) 1 (a) to
(¢). A Delegation of the State Trading
Corporation visiied Western Europe in the
month of January/February, 1970 and held
discussions with the leading manufacturers
regarding supply of englneecring loterme-
diaries and components, The negotiations
for finalisation of contracts are In progress.

Resumption of Houses and Compensation
paid ia Punjab and U.P. Cantooments

9526, SHRI JYOTIRMOY BASU :
SHRI BHAGABAN DAS

Will the Minister of DEFENCE be
pleased (o state 1

(a) tbe number of houses resumed dur-
Ing 1967, 1968 and 1969 in Caoton-
ments, Punjab  U.P,, the Comments
in Punjab and U.P.,, the compensation
paid for each and the purpose to which
each site has been put after resumption ;

(b) the number of houses which be-

longed to displaced persons and D:fence
personnel, respectively ;

(¢) the number of cases In which
Government resorted to resamption of hired
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houses as a reprisal when the owners,
displaced persons or Defence personnel
sought de-hiring as they needed the property
for their personal occupation ; and

{d) the policy lald down by the Govern-
ment for the rcsumption of houses In
Cantonments and whether the recent deci-
slon of Supreme Courl In respect of acqul-
sltion of rights w private property have
been taken Into account ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : (a) to (d),
The information is b:lng collected and will
be lald on the Table of the House,

Supply of Electricity to villages In Bihar
on voluniary Basis

SHRI S, KUNDU : Will the
AND POWER

9527,
Minister of IRRIGATION
be pleased to state |

(a) whether the Bihar Relief Commitice
has launched a scheme to provide eleciricity
to villages on a voluntary basls ;

(b) whether the  Agricultural-Re-
financing Corporation and the Rural
Electrificatlon Corporation have promised
1o grant them substantial sums of money ;
if s0, the details thereof ;

(c) the details of methods of organlsa-
tlon, nature of Government participation,
the pature of tralning scheme etc. of the
above scheme ; and

(d) whether Government Is trylog to
use this as a model scheme and popularise
aod introduce this scheme In other areas 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (2) to (d). According to a
scheme already In operallon, agricultural
credlt is provided by the  Agriculiutal
Finance Corporation for energistion of
irrigation pumps=ts and tubewclls, Loans
for extenslon of cleciric line, service connec-
tlon charges etc. are advanced directly to
the State Electricity Board on exscution of
necessary agreemenis by farmers in respect
of projects sanctioned by the Corporation,
The Bihar Rellef Commitiee has plasned
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the drilling of 20,000 tubewells on a
cluster basis In selected areas In Bihar In
1970-71 and 1971-72, Applicatlons from
cultivators are collected by the Bihar Relief
Committee and are scrutinised by Selection
commitiee Isting of rep talives from
the Blhar Relief Committeo, Financing
Agencles, Minor Irrigation Department,
Agriculture Department and the Electricity
Board of the State Government, Viable
schemes are then prepared on the basis of
applicatlons received and scrutinised for
particular  projects after  taking into
account the potentlal of ground-water
or surface-water resources. The scheme Is
being availed of In other States as well,
However, in Bihar, the Bihar Reliefl
Commliitce has provided an additional
agency for organising farmers on a voluntary
basls to avail of credit facilities from the
Agricultural Fioance Corporation In co-
ordination with the State Electricity Board
for accelerating the programme of energisa-
tlon of tubewells/pumpsets,

Released Emergency Commissioned
Officers not pt}fn:,dﬂ with Saltable
]

SHRI DEVINDER SINGH
GARCHA :

SHRI MANIBHALI J. PATEL :

SHRI VALMIKI CHOUDHARY:

SHRI BABURAO PATEL ;

9528,

Will the Minister of DEFENCE be
pleased 1o state :

(a) whether it Is a fact that the released
Emergency Commissioned officers have not
been provided with sultable alternate jobs ;

(b) I so, the reesons therefor ; and

(c) the steps Government propose to
take to rehabilitate all of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHIRI L. N,
MISHRA) : (2) to (c). All possible steps
are being taken to rescitle reloased ECOs in
sultable clvil jobs or In self-employment
schemes, In this connection, attention Iy
fovited to the siatement sttached In reply
to part {b) of Unstarred Question No, 1435
answered on 26th November, 1969, the state-
mest atiached In reply to parts (b), (c) aad
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(d) of Unstarred Questlon No. 3462 answered
on 18th March 1970, the reply to parts (d)
and (¢) of Unstarred Question No, 4739
answered on the lIst Apri!, 1970, and the
reply to Unstarred Question No. 8737
answered on 6th May, 1970,

Third International Trade Fair

9529, SHRI DEVINDER SINGH
GARCHA
SHR1 VALMIKI

CHOUDHARI :

Will the Minlster of FOREIGN TRADE
be pleased to state :

(a) whether there Is a proposal to hold
the Third International Trade Fair In India
sponsored by the Unlted Nations
Economlc Commlssion for Asia and Far
East ;

(b) If so, the names of the countiles
which will be dnvited to participate ;
and

(c) the names of the leading business
houses In India, Public Sector Undertakings
and the Central and State Government enter-
prises which are expected to take part In the
fair 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT): (a)
Yes, Sir,

(b) The matter is under consldcration.

(¢) The falr Is proposed to be held
1o early 1972 and it Is too early now to indi-
cate the names of the organisation in
India that would participate in the fair. ;

Trade Delegation from Hong Kong

9530. SHR1 MANIBHAI J. PATEL 1

SHR] DEVINDER SINGH
GARCHA 1

SHRI G. Y. KRISHNAN :

SHRI VALMIKI

CHOUDHARY

Will the Minlster of FOREIGN TRADE
be pleased to state :

(a) whether it is @ fact that six mem-
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visited Indla recently and held discussio?
with him ;

(b) If so, the details of the discus-
sions ;

() whether It Is also a fact that the
delegatlon cvinced keen interest 'ln import-
ing from Indla, Englneering goods, textlles,
leather, leather manufactures, wigs, human
hair, cement and tea ; and

(d) what are the other commoditles in
which they have shown Interest and which
can be exported 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) : (a) and
(b). A group of six businessmen from Hong
Kong led by Sir Sik nin Chau, Chairman of
the Trade Development Council, Hong
Keng, visited India in the flrst half of April
1970, at the invitation of the State Trading
Corporatlon, The primary object of the
group was to see the Industrlal advancement
in India has made and to explore possibilitles
of collaboration between India and Hong
Kong In diverse flelds. The Group visited
Calcutta, Madras, Bingalore, Bombay and
Delhi, During thelr vislt to Delhi, the
group of busincssmen discussed matter relat-
ing to expension of trade belween the two
countrics, Invesiment in the Kandla Free
Trade Zone, setting up of jolnt ventures by
Indian businessmen In Hong Kong and scope
for collaboratlon between India and Hong
Kong In their countries, During their stay
in Delhi, the Group of businessmen also
called on the Minister of Foreign Trade,

(c) Yes, Sir.

(d) The Group also showed Interest
In the exports from India of machine tools,
steel bars and bullders hardware,

Trade with Switzerland

SHRI MANIBHALI J, PATEL)

SHRI DEVINDER SINGH
GARCHA

SHRI VALMIKI
CHOUDHARY 1

9531.

Will the Minister of FOREIGN

ber trade delegation from Hong Koog TRADE be pleased to stale :
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(a) whether it Is a fact that the Joint
Trade Commission of India and Switzerland
has been reactivated ;

(b) If 50, the detalls thereof ; and

(¢! the pame of the commoditles which
India will export to and Import from Swit-
zerland under this arrangement 7

THE MINISTER OF FOREIGN
TRADE (SHRI B, R. BHAGAT) : (a)
Yes, Sir.

(b) It was agreed that the Commission
will meet at least annually at a time to be
mutually agreed upon aod revlew the pro-
gress of the Indo-Swiss trade with a view to
Indentifying trading opportunities and pro-
viding support and guidance to the agencles
and enterprises engaged in Indo-Swiss trade
exchanges,

(c) In both India and Switzerland, sub-
ject to the laws and regulations in force,
foreign trade is free and as such, the ques-
tlon of drawing up llsts of commaodities for
exports and Imports does not arlse,

I Aw § WA ¥ fog
qgfex QA grgar
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ae feen 5 g v @) FT oS
fs:

(%) w2z # a7 ¥ qafey qfr
gt fawt ) glewr 8 g genh
T ® gy ang v v § e
f& it g fa aw wgwaw; afe gi, @
¥ Qs w1 &Y e ;oA

(®) TgadEl, gamny, x@wERE,
ST aar 3T WA & g qof oy #
g # oY smarT Jee v & foo
Tk Rwm s e v g ?

fawrt aqr faw e swem # 9w-
st (ot fag T swm) ;@ (%) o (w).
ot wdw e ¥ glaw fea § fs
St fraen § Frrafefer el s qof
1 9T W1 foar a1 g § Forgd wdwre
gt wmfsal & foq qu& gk &
sgeqr gt A1 €F g A0 ¥ e

9532, 4t wirswe graw : %1 fewrf )T 9T FH F QU HK F g frinfr—
g gareh N quw  qfcdoarst § srafa o
afeitaAr &t am gooré ey sLh T aar qot & & far
1 2 3
1. T At qfedem AT AT TG YT, FAEYL, T,
2. WTET 97 AT AT AZT AT swAS, AUAEY, AL,
waATg, mAgT, Ay,
RATTAY, COTGAT
3. WS oY AR, WW-1  \RA AT qoppel gAY, FATITY
4. Jqvelt qeg AT SATT FINTAT FTTEY
5. wwifaar 79 AT et SyuTer ardige
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1 2 3
6. fraage a5 MR | 7T AT gAY
7. ¥ Qg AT —f—— FARY A4T HFATT

8. &g avy Agx ™ AR AR
9, Hgdrare g AgT N

et g€ @war Qgrarz 759 TG /AT v Afear
10. 97T 937 AT N RN 999 AT hATATE

TgdY g€ wwan
11. fada qr¥y TET BAT 7T LT FIEIY, (O
12, ATTIWYT IFT AGL forait sorreit Y faaigz

qUAEqT IqAT

13, s¥TGT 979 AZT T AZT TNH EgTE

‘wet’ w1 faate

ot wfeaT iy :
sft TmreaTe wreh

9533,

w1 ¥¥fe wrare 50 9g qad @
war w3 fe

(%) nw A7 adl ¥ ‘S’ & Frafa
¥ fend) fadely gzr afom ) of ;

(=) ')’ w1 faghy fen 2@l )
firan o 5 &%

() ‘SR’ w1 frate o & foq sm
widarg MY Wy g ?

Rfew wor oft (st v T
W) @ (%) Wit (w). grfen s
smare wifteer # Sy o w2 gww ¥
wifen afl §, s % fagia & snifan
faXelt gor & grew & aEwrd A f
2 &) @@ w1 Profe oo wr, od

7 ITeww aff &

msngeuvs wvie nODg  Koog TR.\DEbapjtmﬂ o uaia:-

() smey WYaw §  qfeww g ¥
gwi ® mafre w7 & Af w1 fagh
&1 &1 Uy sarare fon e frare 3y

wfe widt & fag famwd &% &
foaman

9534, oft iwwy umay : ¥t fawr
aut fage @it ag 7@ B g s
fw :

(w) w1 %7 gomT A fogy ol
% gfy wmal & fog, fadew: o wdw

& el ¥ faoelt 37§ foarmm & o
favig fear § ;

(w) afz gt, & waey ¥ Iux
Re & few gerx sgaar & wad

(n) ®x & sgrw fasd qr 9w
R & fen-fer o ¥ fagehhe wa-
wA femfam fear amdm ?

fawrf w1 fewwy wwwm & ¥e-
s (ot fog wre wem): (%) ate ().
T fewdien fem W, fod ww

- ARk ALY



133 Written Answers

frefiw AWl @ sam & fou
¥ goere o eafer fear aam g,
fRafearmar § fo gsSad av W
wafa & fod widl gfa awaar 09 foag
i & gy § aw fa dteor ey
¥ faeity smagrdar & wEvEl ® g
& 1 7w fale & arqare, Fme & ‘e
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Conpletlu of Highways by China along
stern and Western Borders

SHRI ABDUL GHANI DAR 1
SHRI YASHWANT SINGH
KUSHWAH :

9335,

Wil the Minlster of DEFENCE be

pleased to state :

(a) whether it is a fact that China bas
completed highways aloog the border bet-

ween India and China in the Eastern and .

Western sides ;

(b} whether we have sufficient arrange-

. meots of highways which may belp be
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Military in the movement of tanks and other
beavy vehicles ; and

(c) the detalls of the completed high-
ways on our sides 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L, N.
MISHRA) 1 (a) Roads linking important
centres across the border In the Western
and Eastern reglons of Tibet have been ln
existence for some time.

(b) and (c). Communication facilities
exlst oo our side to meot defence require-
meois.. These are being improved further
wheie pecessary. It would not be desirable
to give further details,

‘Surplus Water of Ravl River

9536, SHRI KANWAR LAL
GUPTA :
SHRI SURAJ BHAN :
SHRISHARDA NAND ;

will the Minister of IRRIGATION
AND POWER be plcesed 1o state |

(a) whether Government are aware of
the letier published in the Readers’ columns
Io the Hindusian Times dated the 3rd April,
1970 regarding surplus water of the Ravi
river;

(b) If so0,
and

the detalls of the letter;

(c) the explanstion of the Government
over the facls raised by the writer in bis
letter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRSAD))
(=) Yes, Sir.

(b) and (¢). The Iimportant polots stat-
ed In the letter and comments thereon are
given below; —

(1) Continued flow of Ravi waters
1o Pakigtan

From the morning of 1st April, 1970 no
water s flowing down the eastern rivens
outside India and this pgyition will conti-
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nue except during the monsoon months when
the flood waters will go down,

(2) Progress of utilisation of waters
of eastern rivers by India

Whereas at the time of partition, only
one-fourth of the average annual flow of
the thrce castern rivers of about 33 million
acre feet was being utilised in the areas now
in Indla, at present nearly three-fourth of
these waters are belng put to use. With
the completlion of the Beas Project and the
Rejasthan Canal Project, currently under
consiruction, 32 million acre feet out of &
total 33 million acre fect of water will have
been put to use by Indla,

(3) Construction of Thein Dam

To utllise the waters that go down out-
side Indla without being used, the mpst
important works in order of priority are:—

(1) Beas Project;

(i)

(i)
Sanction of Theln Dam Project (1969)

s to be taken up jmrer alia after integrated
studi=s of reservoirs on three castern rivers,
aod economics of the alternale schemes on

river Ravl suggesied by Himachal Pradesh
have been gone Into,

Rajasthan Canal Project;
Thein Dam,

Setilement of ex-soldlers on Rajasthan-
Pakistan Border

9537, SHRI NAVAL KISHORE
SHARMA: Will the Mlinister of DEFENCE
be pleased (o state :

(a) the number of ex-soldlers settled on
the Rajasthan-Pakistan border and the
facilities provided to them ;

(b) whether the Rajasthan State Chiefl
Minlster has made an cffort 1o seltle more
of such ex-soldlers in Chambal ravine if
financlal assistance Is provided to the state ;
and

(c) ¥ so, the reaction of the Govern-
ment to the proposal ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) The information has been
called for from the Btate Government and
will be laid on the Table of the House when
recefved.

(b) and (c). OIn the co& of his
Welcome Address at the Elghth Meetlng of
the Indian Soldlers’, Ballors’ and Alrmen’s
Board held at Jaipur on the 18th Aprll,
1970, the Chlef Minister of Rajasthan
referred to a ravioe reclamation project in
Kota District under the Chambal Command
Irrigation System, which was estimated to
cost about Rs. 90.00 lakhs ; and Indicated
that, if grants for the project could be made
available by the Government of Indla, about
1,000 familles of ex-Servicemen could be
setiled in the vreclaimed area. This
proposal will be examined with due regard
to the prioritles to be accorded to varlous
schemes for rehabilliation of ax-servicemen,
and the avallabllity of resources.

Manufacture of Ammunition for Competition
Shooting

9538, SHRI RANJEET SINGH :
Wil the Minister of DEFENCE be pleased
to state 1

(a) whether regular represeniation has
beco made by the Natlonal Rifle Assocla-
tion of India and other simllar Assaciations
within the country that Indian Ordnance
cartridges for 12 bore guns and for 22 rifles
are not suliable for competition shooting ;

(b) whetber it Is known to Goveroment
that all our shooters have to employ
imported esmmunlilons for competliive
shooting ; and

() If so, the reasons for which
Government Is unable to manufacture
ammunition for competition shootlog ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) Natiooal Rifle Asoclation
of lndia and other similar assocliations
iocluding Marksmen of repute  have
approached this Ministry for supply of
Cariridges for 12 bore Shot Guan and 22
Rifles for competition shooting. Production
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of cortridges for 12 bore Shot Guns and
.22 Rifles In Ordnance Factories is intended
for hunting purposes and It is not claimed
that it is suitable for competitlon shooting.

(b) Yep, Sir.

(c) Limited requirements of this type
of ammunition would make the production
cost very high,

y of Equipment to Border Roads
isation By M /s. Delhl Small
Scale Industries afier belng
Blacklisted

9539. SHRI RANJEET SINGH : Will
the Minister of DEFENCE be pleased to
state 1

(b) whether the firm M/s, Delhi Small
Scale Industries Is one of the supplylog flrm
to the Ministry of Defence ;

(b) whether have been black-
lsted ;

they

(c) whether they have supplied bull-
dozers and small lifters to Boarder Roads
Organlsation afier belog blacklisted ;

(d) whether one Colonel who served
the Border Roads Orgnlsation joined the
above-mentloned firm Iimmediately after
bis retirement from the army and is now
supplylog equipment to the Boarder Roads
Organisation ; and

(¢) whether it is also a fact that this
retired Colonel is still retalniog hls accom-
modation in the Sangali Oflicers Mess, and
if so, the reasons therefor ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SBHRI SWARAN SINGH) : (a) aod (b).
Orders for the supply of certrin siores,
agaiost Defence demands were placed on
M/s, Delbl Small Scale Iodusiries, by
D.G.S5. & D. The business dealings with
the firm were, however, suspended by the
D. G. 8, & D. with effect from 28th July,
1969, as the firm had suppiled some sub-
standard stores, The firm bas not yet been
bilacklisted, ’
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(¢) No bull-dozers or small lifiers
have been supplied by the Delhi Small
8cale Industries to the Border Road Organi-
slation. However, In connection whh the
purchase of cight snow-blowers from a
Capadian firm, some Information was ob-
talned through the Delhi Small Scale Indus-
tries, who were the local agents of the Cana-
dian firm,

(d) An Army officer of the rank of
Colonel who was serving in the Border
Roads Organisailon before bils retirement
from the Army in 1968, was given permis-
slon in February, 1969 to take up employ-
ment with M/s, Delhi Small Scale Indus-
tries, The firm is, bowever, not supply-
ing any equipment to the Border Roads
Organlsation.

(e) Itis a fact that the officer fs stlll
occupylng accommodation In the Sangll
Officers Mess, New Delhi, unauthorisedly
after retirement, Evictlon proceedings are
already in progress against him, Mean-
while, he Is belng charged market rent,

Eaquiry Regarding Corruption Cases

In the rimnet of Defence
mﬂmﬂh-
9540, SHRI RANJEET SINGH

Will the Minister of DEFENCE be pleased
to state §

(a) the number of cases In the Depart-
ment of Defence Production io which Ceat-
ral Government Inquiry s taking place
regardiog corruption etc,;

(b) the number of persons punished for
corruption in the Department of Defence
Productlon sdace April 1, 1967 ; and

(c) the rank-wise break-up of such
cases 7

THE MINISTER OF BTATE IN THE
MINISTRY OP DEFENCE (SHRIL, N,
MISHRA) 1 (») to (c). Tbe information
is being collected and will be lald on the
Table of the House,
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Discrimination in Promotions of Officers
of Sectlons lu J.C.B.

9541, SHRI SURAJ BHAN : Wil
the Minlster of DEFENCE be pleased to
state :

(a) whether It is a fact that officers and
Technical Assisiants of Research/Hollerith
Sectlon in Joint Cypher Bureau can be pro-
moted In other sections of the Bureau with-
out having the necessary experience of other
sections, while officer and Technical Assls-
tants of other sections cannot be promoted
In these two secilons;

(b) if so, the reasons for (his discrimi-
natlon; and

(c) when
removed ?

this dlscriminatlon will be

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N.
MISHRA) : (a) and (b), Technical Assis-
tants of Research and Hollerith Sectlons
are eligible for promotion In other Sections,
if they possess the requisite qualifications
stipulated In the Recrultment Rules without
serving In those Sections, Technlcal Assis-
tants of other Sectlons are, however,
required to have experience of Hollerith
and Research Sectlons in order to be eligi-
ble for promotion In these Sectlons. For
the Rescarch Sectlon, a further quatlfication
required Is that of a posi-graduate degree
in Mathematics, Mathematical Statlstics,
To enable them to gain experience In these
Sections, Technlcal Assistants who are
otherwise eligible are given a chance to
work In these Sectlons on the basls of senlo-
rity for a minimum perlod prescribed for
being considered for promotion.

(¢) Does not arlse,

Chaage ln Recrultment Rules of J.C. B.

9542, SHRI SURAJ BHAN 1 Will the
Minlster of DEFENCE be pleased to state :

(a) whether itlsa fact that sloce the
change In recrultment rules for * class I and
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11 (Gazetted) and Class III (non-Gazetted
in the year 1969, the posts of Director and
Dy. Director in-Joint Cypher Burcau will
always be filled by the Officers of Research
Section because' no Officers of other sections
of the Bureau is M.A, in Maths; and

. (b) If so, whether Government propose
to do away with this discrimination between
varlous sectlons of the Joint Cypher
Burcau 7 )

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) 1 (a) Mo, Sir, The post of
Director can be fliled by olflcers of any
Bection provided they have a | Masters
Degree In Mathematics or Mathematical
Statistics. Officers with these qualifications
are avallable in Sections other than the
Research Section. The Recruitment Rules
for the posts of Deputy Director In the Joint
Cypher Burcau have not yet been finalised.

(b) Does not arise.

Export of footwear hy State Trading
Corporation

9543, SHRI RABI RAY : Will the
Minister of FOREIGN TRADE be pleased
to state §

(a) whether it Is a fact that the State
Trading Corporation has diversified the ex-
port of Indian footwear;

(b) ifso, the value of the total ship-
ments of fooiwear during the year 1968-93
and 1969-70; and

]
(c) the names of countries to which
they were exported ?

THE MINISTER “OF FOREIGN
TRADE (SHAl B. R, BHAGAT): (a)
Yeos, Sir.

(b) and (c). A’statement Is attached,
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Statement

" The statemeat showing valve of shipments of fooiwear made by State Ttadlog Corpora-
_ton durlng 196869 and 1969-70 and the names of countries to which they were exporiods

¥

(Value fn Lakh Rs;) -

Country

Item 1968-69 1969-60
U, 8, SR, Shoes 308,63 124,64
G.D.R. Chappals —_— 10,07
Bulgaria Shoes 1.09 —_
Poland Chaples 8.35 —_
U.S. A. Leather & Chappals 0.63 041"
Capada Chappals 035 -
Uganda Bools — 053
U, K. Gum Boots —_ 0,07
Total Value of shipments ; 9.4 13572
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Central Minister's Visit to Saudi Arabia

9545, SHRIMATI SHARDA MUK-
HERJEE : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state |

(a) whether a Central Minister had
recently vislied Kuwalt and Saudl Arabla
at their lovitation ;

(b) what was the speclal consideration
for this Minister belng Invited and what
was Lhe pature of discussions, Il any, he
had with the leaders In these countries ;
and

(¢) why did the Governmeat agree to
this visited to Saudl Arabia especlally in
view of that country’s anti-India stance
and the known communal activitiecs of the
Central Minister 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)1@
(a) Yes, Sir.

(b) The D:pu'y Minoister of Law was
fovited by the Saudl Arablan Governmeat
for the performance of Haj in conformity
with thelr custom to lovite Muslim digal-
tarfes from varlous parts of the world to
be thelr guests durlog Haj pligrimage every
year, Oo his return from the pligrimage
the Deputy Minlster broke his journey at
Kuwalt where also an lovitation had been
eniended t0 him by the Government of
Kuwalt,

(¢) The QGeovernment of Indla consl-
der that such visits provide useful opportu-
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nitles for general exchange of views and
promote greater understanding between
countries. The Government of Indla do
not share the Hon'ble Member's opinion
on the policies of the Government of Soudi
Arabal towards Iodia, They categorically
reject Hon'ble Member's opinion about
the activitles of the Central Minlster,

Completion of Beas Dam

9546, SHRI SHRI CHAND GOYAL :
‘Will the Minlster of IRRIGATION AND
POWER be pleased 1o state ;

(a) the scheduled date for the comple-
tion of the Beas Dam and the origlnally
estimated cost of the Project ;

(b) whether it will be possible to cons-
truct the sald dam within the time sche-
dule ; Il not, how much time it Is likely to
be delayed ;

(c) whether the Sutlej, Beas link will
be completed within the scheduled time ;

(d) whether there s any labour trouble
on the above projects and whether it has
delayed the completion ;

(e) the estimated amount of electric
power to be produced for the dam and
whether arrangements are belng made to
distribute the same when it Is ready ; and

(f) the shares of Punjab, Haryana,
Himachal Pradesh and Delhl and Rajasthan
in electric power 7

THE DEPUTY MINISTER IN THE MI-
NISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) 1 (a)
The Beas Dam at Pong Iv scheduled to be
completed by juoe, 1973, Origloally the
Beas Project Unit-11 was estimated to cost
Rs, 75 crores. This was for a dam of
smallar height than now under construction
and did oot Ioclude any provision for a
power plant,

(b) Subject to availabllity of funds, the
dam will be completed as scheduled,

(c) The diversion of water through
Beas-Sutle) Link may be delayed by
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6 moanths to a year beyond the scheduled date
of December. 1972,

(d) No, Bir.

(®) The total firm power potential of
the Beas Project !ncluding additional power
generation at Bhakra due to Beas Project
Unit I Is 484 MW @ 1009/ Load Factor.
Arrangements are belng made to distribute
the power to be generated on the project.

(f) The shares of the participating
states o the power produced by the Beas
Project are yet to be determined,

Setting up of Defence Colonles in
Punjab, Haryana, Himachal Pradesh
and Jammu aod Kashmir

9547, Will the Minister of DEFENCE be
pleased to state 1

(a) whether Government are contem-
plating to set up Defence colonles In Pun-
jab, Haryana, Himachal Pradesh and Jammu
and Kashmir States ;

(b) if so, the details thereof ; and

(c) whether the Central Government
will give financial assistance for the setting
up and development of those colonies or
they will be the entire respoasibility of the
Biate Governments ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) : (a) and (b), Houslog colo-
nles are planned for construction In
Jullundur and Ludhina in Panjab, Hissar in
Haryana, Palampur o Himachal Pradesh
and Jammu In J&K, either by the State
Governments concerned or the local Military
Commanders,

. (€} No financial assistance Is being
provided by the Central Government for
establishing these coloales, This will be
eotirely the respoosibillty of the State
Governments, the local Military Commander
coocerned and the ioteading scttiers, How-
ever, to tide over the preliminery floancial
requirements, loans can be advanced from
the Btate’s share of the Special Fund
for Recoastruction and Rebhabilitation of ex-
servicemen,
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Approval of Final Draft Fourth Plan by
Parliament

9548, SHRI SHRI CHAND
GOYAL ;
SHRI JYOTIRMOY BASU :
SHRI MADHU LIMAYE
SHRIMATI SHARDA
MUKHERIEE

Will the PRIME MINISTER be pleased
to state 1

(a) whether the final drafi of Fourth
Five Year Plan will come up before the Par-
llament In the current Session of Lok Sabha;

(b) whether Government consider the
approval of the draft by Parliament nece-
ssary ; and

(c) whether the draft Plan has been
approved by the Natlonal Development
Councll and the Chiel Ministers of various
States 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI)
(8) and (b), In conformity with the prevail-
ing practice, the final document of the
Forth Five Year Plan will be presented to
Parllament,

(¢) The revised outlays for the Fourth
Plan have been endorsed by general consen-
sus at the meeiing of the Natlonal Develop-
ment Councll,
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Capacity of Madhya Pradesh for Generating
Electricity

9550. SHRIG. C. DIXIT : Will the
Minister of IRRIGATION AND POWER
be pleased to stale ;

(a) whether there is any proposal to
increase the quantum of power to Madhya
Pradesh during 1970-71 ;

(b) If so. the details thereof ; and

(¢) the amount of money that the
Central Government  have proposed 1o
advance as assistunce for the sald purpose 1

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). There Is a proposal 1o increase
the quantum of power in Madhya Pradesh
during the Fourth Plan by expanding one of
the existing thermal power  stations,
However, no Increase Is anticipated during
1970-71.

(c) Central assistance which Is being
given 10 Madhya Pradesh is not earmarked
to any scheme for increasing the capacity of
power generation,

s e U
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Assistance for irrigation Project of Madhyn
Pradesh - i

9551, SHRIG. C, DIXIT 3; Will the
Minister of IRRIGATION AND POWER

Jbe pleased to stpte_ 1

(a) the Central mlmnoe glven tn
Madhya Pradesh since 1967 up to,date for
varlous major and minor irrigation
Projects ;

(b) the number of projects which have
been started and completed ;

(c) whether Central assistance glven s
adequate : and

(d) the proposals sent
Government in

projects 7

by the State
respzct  of Irrigation

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD : (a) Rs. 12,38 crores were glven
for Madhya Pradesh for earmarked major
irrigatlon projects from 1966-67 to 196869,
This Is a part of the total Central assistance
of Rs, 141,9 crores to Madhya Pradesh In
these years. Money spent on the other
irrigation projects Is also a part of ‘this
Rs, 141.9 crores,

From 1969-70 onwards all Central
assistance is released Ino the from of block
loans and grants, not relatable to any

- Individual project or bead of dewlopmr.

(b) Bince the commencement of ‘the
First Five Year Plan, 4 major and 48
medium projects have been completed.”

(c) Irrigation 13 a State subject and
the funds for coostruction of firrigation
projects are provided by the States from
within their Plan outlays, The total Fourth
Plaa outlay for Madhya Pradesh is proposed
to be Rs. 383 crores, out of which Central
assistance would be Rs, 262 crores.: The
outlay proposed for major and mediim
{rrigation schemes in Madhya Pradesh in’ lhe
Fourth Piao is ll. 83 crores.

(d) The Stnln Gsvmmnul hve,.ln
their Fourth Plap proposals, in addition'to
contiouing work on schemes already .in

- m———
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hand, proopsed the taking up of work on
Halali, Bargl, Satiara and Bansagar major
projects and a number of medium projects.
"The list of new schemes to be taken up in
the State in the Fourth Plan has not yet
been fnalised by the planning Commission.
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Under—invoicing and over-invoicing by
firm granted import licences

9654, SHRI SITARAM KESRI : Will
the Minister of FOREIGN TRADE be plea-
sed to state :

(a) whether It Is a fact that a number
of firm who had obtained import licences
durlog 1967-(8, 1968-69 and 1969-70 Indul-
ged in voder-lovoicing and thus affected ex-
port targels; and

(b) 1f so, the actlon taken against the
defaulting firms ?

.THE MINISTER OF  FOREIGN
TRADE (SHRI B. R. BHAGAT) : (a) and
(b). The information to the extent available
is being collected and will be placed on the
table of the House,

Grants of import licences to fir ms for
exporting a part of their production

9555. SHRI SITARAM KESRI 1 Will
the Minlster of FOREIGN TRADE be plea-
sed to state 1

(a) the number of flrms that were lssued
import licences during 1967-68, 1938-69 and
1969.70 on the specific conditlon of earmar-
king a portion of thelr products for export;

(b) whether all these firms [ulfilled
their export targels; and

(c) If not, the action taken against the
defaulting concerns ?

THE MINISTER OF FOREIGN
TRADE (SHRI B, R. BHAGAT) : (a) 10
(). The information Is being collecied and
will be placed on the Table af the House.

e weas wfwwrc e (gq).

A U AT A HT e

YT ®} FwHTAT WA

9556, «ft sYw sew eqmit :  ¥GT
axfewrd &a) qg T ) Far ETH
fw :

(%) war gewe w) Ama & fs waT
(§ew) & asw www ¥ WG A w7 qeaw
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ey oY Irar W g fo ¥ v =fe-
w3l Y g & for wsg faddt aw
feu® 3917 ATy ;

(@) smrag aw § & faX@ avmr
Aar fea Iva &7 & wws § o fs
faztgy mmail o qor w9 ¥ wErAE w7
we;

(m) afe gi, &t #ar @eET 7 I®
a1 &Y Wi faddr afafafedt & at &
fads &1 avwIT ) Ay Jaw

(w) afz g, at s&%r sakr fr §;
L Ed

(%) afy €Y, o a% s s § ?

ddfqw-wrd smem § IowAW (s
gtr o fag) @ (F) o (&). T8 9%
wt 1§ g gard Frarg & a8 an€

(w) & (¥). ws7 78 333

Plan to Step up Aircraft Production

9557, SHRI B.K, DASCHOWDHURY:
Wil the Minister of DEFENCE be pleased
Lo state 1

(a) whether Government have under
consideration a plan to step up alrcraft pro-
duction in the country; and

(b) If so, the detalls thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF DBFENCE (SHRI L. N,
MISHRA) : (a) and (b). A programme of
indigenous production of aircraft for the
Plan period has been drawn up. This is
reviewed from time to time in relation to
the requirements of the Indian Air Force,
It will not be In the public laterest to give
further details.
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‘Fence Sitters’ In
yoia

9558, SHRI HIMATSINGKA 1 Will
the Minister of EXTERNAL AFFAIRS be
pleased to state 3

(a) whether Government’s attention has
been drawn to the news-ltem in the *Hindus-
tan Times* of April 20, 1970, captioned,
“Rich Iodians io Malaysla called Fence
Sltters’’ in which a Malayslan Minlster is
reported to have renewed the charge against
rich Malaysian Indians of sendiag money
to India for investment and described them
as “‘fence sltters™; and

(b) if so, Government's reaction thereto,
with & view to removing the apprehensions
of Malayslan Government agalnst the Indlans
In Malaysia 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes Sir,

(b) Government have been In touch
for a long time with the Melaysian Govern-
ment regarding thls matter and have been
assured of their Impartial attitude,

Coastruction of Ganga Barrage of
Pakistan

9559, SHRI HIMATSINGKA : Wi
the Minister of IRRIGATION AND PO-
WER be pleased to state :

(a) whether Government of Pakisian
are proceeding with coostrucilon of a
Rs, 500-crore Ganga-Barrage project despite
Government’s protests;

(b) iIf so, Governmeot's Informotion
regarding progress in this regard; and

(c) the steps taken and are belog taken
by Governmenl in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SBIDDHESHWAR PRA-
SAD) ; (a) and (b). Reports bave recondly

- sy

wi uauc  ucrcgation from Hong Kong TRADE be pleased (o state :
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appeared in the Pakistan Press that the
designs and Investigations of the Ganges
Birrage Project have been commenced by
the Government of Pakistan.

(¢) The Government of India have al-
ready in the past protested againgl such a
project and have asked the Government of
Pakistan to reframe ft.

Short t erm policies for achieving Export
Target

9560. SHR1 R. K. BIRLA : Will the
Minister of FOREIGN TRADE be pleased
to state 1

(a) whether Government have formulat-
ed any scheme for concentrating on short-
term policies durlog the remalniog years of
the Fourth Plan to achleve the export
target:

(b) If so, the detalls thereof; and

(c) whether the revision iIn the export
policy is likely to undergo an overhauling
of the eatlre export pollcy formulated under
the Fourth Plan, and if so, in what way ?

THE MINISTER OF FOREIGN
TRADE (SHRI B.R. BHAGAT) 1 (a) The
broad nature of the policles being pursued
by the Government to promote exports has
been iadicated to the House from time and
the most recent statement of our export
strategy Is to be found I the reply given
while wioding up the Debate on the De-
mapds for Grants of the Ministry of Foreign
T¥ade, From that statement it would be
scen that, by and large, we propose to
maiotalo the exlsting framework of export
policies, although, in order 1o respond (o
the changing situations some adjustments in
those policles would no doubt be necessary
from time to time.

(b) and (c). Do not arise,

Sarvey of E. C. F. E. India’
ey Regarding s

9561. SHRI R. K. BIRLA : Wil the
Minlster of FOREIGN TRADE be plcased
to state 1
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(a) whetber It is a fact that the Econo-
mic Commission for Asia and far East
bas recently made a survey on India’s public
seclor ;

(b) If so, the detalls of the survey ;
(c) whether the survey report has been

discussed In Bangkcek In the month of April
1970 ; and

(d) If so, the result of the discus-
sions ?
THE MINISTER OF FORIEGN

TRADE (SHRI B, R, BHAGAT) : (s8) 10
(d). The Economic Survey for 1969 by
ECAFE was clrculated at the 26th Session
of the Aonual Session of Commission held
at Bangkok from April 14 to April 27, 1970
as a background document for discussion on
sgenda liem 4 @ Economlc  sistation In
Asla, The Survey consists of iwo parts.
Part 1 Includes two speclal studies on (1)
strategics for agricultural development, and
(M) Intra-regional trade as & growth strategy,
Part 11 of the Survey iIncludes a review of
the general economic situation of the reason
and of countries in the region including
Indla. The review of the Indlan ecconomy
includes a tew references to the role of the
public sector in the country,

The Economic Survey was taken up as
a whole for discussion at the recently con-
cluded Anbual Session, The Commission
‘‘commended the Burvey for Its quality,
depth and forward looking character and
generally endorsed {1s finding and recommen-
dations ; but it felt that in the case of
some countries in the reglon the availability
of more comprcheasive and upto date data
would belp the Secretariat to achieve beiter

coverage and analyse of economic and soclal
trends”’.

The Mialster of Forelgn Trade, In his
capacity as leader of the Indian Delegation,
in his statement on this item of the agenda
referred to the review of the Indlan economy
as con'ained In the Survey and emphasised
that the economidc policy of the country Is
increasiogly acquiring a well defined direc-
tlon towards combining steady and long-
term development with the peeds of social
justice,



155 Written Answers

Expassion of Indigenocas Al ]
Mu‘lfutlrll.l:l Capacity v'l? ™
a

9562, SHRI S, K, TAPURIAH 1 Will
the Minister of DEFENCE be pleased 1o
state :

(a) whether the measures to expand and
diversify the Indigenous aircraft manufactur-
ing capacity to meet the country’s growing
defence and clvilinn requirements, were dis-
cussed recently at a bigh level meeting ;
and

(b) if so, the broad outlines of the de-
cislons reached ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) 1 (a) and (b), A reviwe of
the actlon taken on the recommendations of
the Aeronautics Commlitee was made at a
high level meeting. No dicislon as such
was taken pending consideration of the
recommendations by the Defence Cnmm!tce
of the Cabioet,

Meagures adopled to npnl-rln jute
goods In foreign couniries

9563, SHRIMATI ILA PALCHOU-
DHURI : Will the Minister of FOREIGN
TRADE be pleased to state the steps taken
by India to popularise Indian jute goods in
Japan and in other countries such as Eihio-
pia ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) : Our
aopual exports of tradhiional jute goods
like hessian, sacking etc,, to Japan and
Ethlopla are small owing to (Indigenous
production in those countries. Only- exports
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of carpet backing cloth to Japan are slowly _

picking ©p. In the iniegrated .display in
the Indla Pavilion at Expa-70, decorative
Jjute fabrics are also on display.

Private Ejectricity Generating
© Supplylag Companies
95 4, SHRI GEORGE FERNANDES :

Will the Minister of IRRIGATION .\\ND
POWER be pleascd o state :
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(a) the total number of privately “dmed
electricity generating and or supplying
companles In the country; ‘,

(b) whether Government would consider
take-over of these companles by State
Electricity Boards; and

(c) If not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) 1 (a) In 1969, the number of
privately-owned electricity undet:nkln;s was
156.

(b) and (c). The scheme of the Electrl-
clty (Supply) Act, 1941, provides for the
coordination of the private sector of the
electricity supply Industry whth the public
sector to achleve maximum cfficlency at
minimum cost. The Indlan Electriclty Act
provides for the revocation or amcndment
of a licence in the event of default :and for
the purchase of an undertaking by the State
Electricity Board on the expiry of the
licence,

‘Detection of Missing Soviet Employee

9565, SHRI YASHPAL SINGH : Wiil
the Minister of EXTERNAL AFFAIRS be
pleased to state ;

(a) whether the missing Soviet employee
of the Soviet Embassy’s Information De-
partment has been found out ;

(b) whether he embassies of ofitr

countries have been requested to give help
in the investigatlon of the case ; and

(c) I so, the outcome therecf -

THE DUPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Mr. Y. A, B:zzmenov, an official of the
U,S S.R. Embassy is still untraceable, ,

(b) and (c). It is primarily for the
Goveroment of India to conduct lovestiga-
tions, It is not considercd necessary to

“seek help of Forcign Embassies located In

Delhi.
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‘Reservation of certain items for Haadlooms

9566, SHRI YASHPAL SINGH .
Will the Minisier of FOREIGN TRADE
be pleased to state :

(a) whether Government of Tamil Nadu
bas asked for the rescrvation of certaln items
exclusively for handlooms la view of the
stiff competijion In domestic markets from
textile mil)s ; and

(b) If so, the action taken by Govern-
ment i the IIIIIIIGI_'!

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) ; (a). No,
Bir.

(b) Does not arlse.

Ha | Pilgrims and ihe Agencies to look
after their Welfure

9567. SHRI N, K, SANGHI : wiu
the Mioister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether in view of the Increase
Io Muslim populaiion In ihe country and
the oumber of persons waniiog to perform
Haj, does the Government propose to fix
bigber  ceciling which has remaloed static
during the lust some years, aod If oot, the
reasons therefor ;

(b) what Government agencies there
are exclusively to look after the welfare of
Haj pilgrims aod the average expenditure
Incurred by the Government durlog the last
three years on such agencies ; and

() whether there are Idian non-official
ageocies engaged In looking after the welfare
of Haj pligrims and If s0, their names ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Due to the cootinuing foreign exchange diffi-
cultles, Government do not propose to make
any enhancement in the exising Haj pilgrim
quota.

(b) No Government agency s exclu-
sively charged with the weifare of the Haj
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pligrims but Ministry of External Affairs
and the Embassy of India, Jeddah, render
all possible assistance and guidance to the
pligrims,

(c) The only agency that the Govern-
ment deal with is the Haj Commitice,
Bombay.

Representation of Scheduled Castes in
Administrative Branches of Ministry
of Foreign Trade

9568, SHRI ATAM DAS: Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the number of Scheduled Caste OfTi-
cers In the Administrative Branches {n his
Ministry, its attached and Subordipate offi-
ces and also in Public Undertakings under
bis Minlstiry; and

(b) the sicps proposcd io be {aken to
ensure adequate representation of Scheduled
Castes in the Administrative Branches In the
above-mentioned offices 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) i (a) and
(b). loformailon is being collected and will
be laid oo the Table of the House,

wignig-faget wii & fwfo
% fog faaw gaafw

9569. ot A &w : war fawr oy
faw n &4 ag ad € g 6T fiv :

(%) w1 ag aw § fs srenig-Frge
wvit et Famfor 1968 & ww wyr & v
frg =e! ® geT ¥ ad 197071 &
foq Ia% SaeT HAWT wgETAT W Ay
# afes ufa M am A ot §; ax

(=) afz gi, &Y % w1 ST §
T 3w wi W fwfor w7 8w qu @
widm ?
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fewrf oot fagn sarerg §  gush
(st fageae swma): (%) &k (@)
AG FFIT A Froatg-Frged ave &
AqTer GOwTT § 1963 ¥ ¥ forar a1 | R
eI IF §% A g fean Tar ¢ A
IEF ATEAT FH R aw (0 Aw ¥ 16
#iw a%) wrealy aga faga g el
$G g7 a% (16 M= ¥ 46 Ns a%) ¥y
ore aur faw @ svatw g Fear @t @
g1 16 ¥ 46 M9 av AIF ¥ &Y
v & foq fog® §t aal § Mvw q=z
¥ ot s fean war a1 AT smw gann
aqr T AY F qwz § N grawA fear
oy §, Sae s A fear war o —
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ag FFzT qrAA §a =g

(wrer w94l H)
1968-69 3.04 3.07
1969-70 2.00 293
1970-71 2.99

&, 1971 4% Aq®  AIFT H
avd) fegfan & @ws T@ T 2] &
weara § |

fafwmm wrout # wiel w1 fag dwwm

9570. =Y ¥¥7 A7 : sOr Wy
aqt fegw Wit 7 @A W P w7
fw :

(%) fafies g, fadgex afews
Fme ¥, ¥ feay atx § Fomer arw
fora o Fare Fafirde g o 1970-
61% fag s fsd o W @wTET
LI

(w) st o & Q¥ i & @
wr g ?
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forwr¥ e firger siwmer ¥ w-siit
(o fog'ore wew) : (w) a (®).
T feg Awwr Fare & Ty faoreht o1
¥for v am  fagdieor ol &
wrataaaTd @reTe figar § forrer peTe
T & ST ) A} werdard
1970 &% frra gror wfpa 12 qfo-
Tt & wfaf wie 1970 3 19 dfiw-
arg &tEa &1 0 1 Fraw gror s e
1970-71 ¥ #hga #r srgft 1 frr afe
¥ fast amf At @, 97 W1 @b
sif, fars gra ot aw edfvwa afc-
Meravsi & gar X fean arar @ —

usq fawrst 17 Licil i
1 AT wegr

sty w2 182
fg" 158
fagx 207
T 63
gfeamom 89
¥ 20
ooy N3G 100
Ll 285
AqT 52
Iwar 262
g 83
UIEqA 7
afgemy 108
IUT AW 215
qfeaw dome 552

¥ 2455
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wry frgww & fog faaw saufa

9571, =it XWwaw: sar faurg
aw faga ot ag WA # FO A
fim :

(¢) saragaa ¢ fs ag 1970-71
¥ fou g% Farey N el A wi
¥ qig froemor & feuw 86,84,000 &
frga fee 7o § ; R

(=) =fz i, av #ar &7 97 & fafw
reat ®Y 7T QO 2 awdr § 7

fewi{ aar fawa swea & g
(oh fag wae watg) @ (%) sl (w).
1970-71 & fer fa=rf a fasst W™z
! gzl & feg amt & aig fgerg &
s 46,84,000 ¥ %1 g E] ¥
fag, faasm g9 wda g @
fear A &, srawiq fvar ar g1 gad
fafum usdl & qig g g=ar ¥ €
e, feweg & aig 7w §  qafqres)
N At gqr Frw qfE@gar & fag
sqawrr wfeafes €1 wmd afafea
sgr A4 & foq ¢ o« @de & fou
1,72,50,000 72 &t sias 1 fvar qar

a1z fraeae a1af &1 Far2 s<ar
aqr 3% feaifaa swar Tst ot &
T & €7 F USE AXEIA ®T wA F
1969-70 ¥ &%<, TGl &1 Q1qAT  £¥IHY
¥ fou Wil ggmar sEF wwi aar
wqErl & wT & usfly faww afcez
g1t fasifer qufe & sagare fanr fodt
fade &9 sqar sferra fawre oY
F Ny & o1 @ § W usy gORT Ay
frgeror et & foq gqurasgs wa W
nET §@ d@ay §1 W@ 197071

VAISAKHA 23, 1892 (SAKA)

Writfen Answers 162

% fer @ dwey & agnAl & feg
i § fafusr usal w1 ng fger
@Y ¥ foq ggrmar 3 w1 T Wi
stagrT Agf fwar Tar §

Settiement of Pension Claims of Clvilian
Pensloners

9572, SHRIP, VISWAMBHARAN :
Will the Minister of DEFENCE be pleased
to staie :

(a) the number of civillan pensloner
whose pension papers are pending settlement
with the varlous wings of the Ministry of
Defence for the last three years; and

(b) the steps, il any, taken by the
Mibistry for speedy scttlement of these pen-
sion clalms ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFANCE (SHRIL. N,
MISHRA) : (a) According to the records of
the Controller of Defence Accounts (Pen-
signs), thirty cases in respect of which pen-
slon papers had been referred to by him
were outstanding for the last three years or
moro as on 1.4.1970.

(b) All possible steps are being taken
to finalise them with expedition. These
steps are related fo facts and clrcumstances
of each Individual case,

I At gew ata (wywtde) wd
Fewnl w fwfa

9573. off awww fag goay : ¥
5 forea w1t ag Ty WY g w3 fr

(%) war ag % § fs xw  av garf
gwel & awrg & fag gwee A v
s g atr A JgEl w1 Faafe
w6 AT Srear eify e
%1 faeig femr & ; A

(')“f'!fnfﬁaw s wqr
t?
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sfeeer s § g WA Beform In Tea Board
(a7t wo Ao famt) : (%) . oY gt
9575. SHRI VIRENDRA KUMAR

(@) A ST @y wT, 1150 wAO¥
! s wgarfag qem ¥ miwam
# aifNAm st T geEEE §
frater & fog wa dgfae foe #
gadt gfre warfae w3 v dwer fear
T § 1 ag gfre Y quadin Qe ¥
gYua wqifaa AT senfaa &

arferart femt g ag 1970 §
wrda a1yg HiAr w1 I

9574. it amwm fay gong : W@
sfacen w4t ag Tw A Fov FH e :

(%) =g facits ad # 30 av's,
1970 aw arfeendY famal & et are
Wy arg @At $7 Jewua fwar A A
YT H1T ¥ 2@ A 7 qur I W
ST 87 # feadt g as g¥q far
W

(=) t& @y ¥ guer gra & of
wEA ST g ?

afatwr wWt¢ yem@ awr Ard
s fnfaafon dwY (st et fag) - (%) .
wasafm @y ok 2 qff &iw
¥ 1wt g @7 ¥ wfager §
@y 150 o & 22 eafew e aw
qY |

(&) &t Wi # arfecats wowre
& faQuey X 0 7)) e o
a7 F femat w oifeerh  fondl g
wftree A% & g 3 wead 9t -
7Y ffgqn mar a1

SHAH : Will the the Miolster of FOREIGN
TRADE be pleased to state |

(a) whether It Is a fact that In its 46th
Report (3rd Lok Sabba) the Estimates
Commitiee of Parliament has stressed the
need for reforming the Tea Board to make
It compact and effective;

(b) If the answer to part (a) above be
in the affirmative, whether any aciion has
been taken in the matter and If so, the
detalls thereof; and

(c) If the answer to part (b) above in
the negative, the reasons for the same and
details of Government's stand In the mat-
ter ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT): (a) Yes,
Sir.,

(b) and (c). The Tea Act 1933 Is belng
examined for a comprehenslve amendment.
The suggestion to reduce the number of
members on the Tea Board will be taken
into account at the tlme of the amendment
of the Act.

Change of Forelgn Secretaries ln Miaist
of E‘:lm'll Affairs i

9576. SHRI VIRENDRAKUMAR
SHAH : WIll the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it Is a fact that in the last
six ycars sloce Shri Nehru's death, External
Affairs Miolstry has had as many foreign
secretaries ;

(b) whether such frequent changes at
the top level of such an important Minlstry
are not ductlve to sumalined direction
sod cootlnulty of policy ; and

(<) If so, reasons which made such fre-
quent changes inevitable and details of bene-
fi*s derived therefrom ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
No, Sir. During the slx years slace the
passing away of Prime Minlster Shri
Jawaharlal Nehru, there have been only
three changes In the incumbency of the
post of Forelgn Secretary,

(b) and (c). Changss of personnel ne-
cessitated by retirement or reassignment are
a normal feature In any Government organi-
zatlon. These changes are made In such a
manner (hat continulty at the top lewel in
the maiter of assisting In the formulation of
polley is not disrupled., Forelgn Secretarles
are generally officer who hawve served as
Heads of Imporiant Indian Missions abroad
or as Secretarles at Headquarters. This
fact ensures that continuity is maintained.
The formulation and review of forelgn
policy, under the direcilon of the Minister
of External Affalrs, Is a continuous process,

Reservation for S.C./S.T. Employees In
Ordance Factories

9577. SHRI NARDEO SNATAK :
SNRI RAM CHARAN )
Will the Minister of DEFENCE be

placed to state ;

(a) whether it Is a fact that there is a
reservation of 12§ per cent for S:heduled
Castes and Scheduled Tribes employees In
Ordnance D:pots of the Ministry of Dele-
nce when the employees are promoted from
the post of U,D.C, to that of a Head Clerk ;

(a) whether similar reservation is also
given to the Scheduled Castes and Scheduled
Tribes employees when the promotions are
made from the post of L.D.C. to that of
U.D.C. ; and

(c) if not, the reacons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L.N,
MISHRA) : In the Ordnance Depots under
the Army Ordnance Corps, the postof =
Head Clerk Is a “Szlection Post™. Vacan-
cles are reserved for Scheduled Costes and
Scheduled Tribes in accordance with the
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instructions fssued by the Ministry of Home
Affalrs frora time to time,

(b) Recrultment rules prescribe that
75% of the vacancies of Upper Division
Clerks be filled on the basic of senlority
subject to fitness and there are po reserva-
tions for Scheduled Castes/Scheduled Tribes
withla this quota. The remaining 259, of
vacancles arc to be fllled by a Limited
Competitive Examlnation from amongst ell-
gible LDCs and the rcservations as lald
down by the Home Miuistry are applicable
to appointments made on the basis of such
examinations,

(¢) Does not arise,

Hamol Regquest (o Indla for hel lo Shp
Massacre of Vietnamese In

9578. SHRI JYOTIRMOY BASU:

Wil the Minister of EXTERNAL AP-
FAIRS be pleased to state :

(a) whether Hanoi has sought India’s
help to stop Combodian Junta’s mass mas-
sacre of wunarmed Vietnamese In Cam-
bodia ;

(b) If so, what steps have been taken in
this regard ; and

(c) the details of help sought by

Hanol 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SUREDNRA PAL SINGH) : (a)
and (c). The DRVN Government has
Issued a statement d ing the re,
A copy of the stalement was presented to
the Government by thelr Consul General
requesiing us 1o condemn these mass

killiogs.

(b) Government's deep concern and
sorrow over the peedless loss of life has al-

ready been cxpressed In this House, We
have conveyed our concern to the Cambo-
dian authorities on humarliarian grounda
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Pay Scales a5 recommended by tbe Second
Pay Commission for Workshop staff of
the Army, Navy and Air Force for
group 1 Civillan Techniclans

9579, SHRI CHANDRIKA PRASAD)

Will the Minister of DEFENCE be
pleased to state :

(a) whether it Is a fact that the pay
scales recommended by the Sccond Pay
Commilssion for the workshop Staff of Army,
Navy and Air Force for Group 1 Civillan
techniclans were given to Ailr  Force
employees with effect from 1st July, 1966
whereas techniclans in the Army and Navy
were glven this beneflt from 1st July, 1959 ;
and

(b) If s0, the reasons for this discrimioa-
tion ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHR1 SWARAN SIAGH) (a) and (b),
The pay-scale for Group [ Civilian
Techniclans In the Alr Force sanctioned on
the basls of the Sccond Pay Commission's
recommendatlons was made effective from
1.7.1959 as In the case of simllar techoiclans
in the Army and Navy. Subsequently,
however, on further cxamination of the
skills, responsibilitles, etc. of the Group I
Clvilian Techniclans in the Air Force, It
was declded by Government in July 1966
to upgrade the pay scale from 1,7.1966 In
respect of some of the trades in this group.
This decision of Government in  July
1966 was a fresh declsion In respect of some
of the trades based on re-examination of
the case of clvillan Group I technlcians in
the Alr Force. It was, therefore, glven
prospective effect from 1.7.66, the date of
sanction,

Revision of Pay Scales of Alr Force
Employces

9580. SHRI CHANDRIKA PRASAD:
Will the Minister of DEFENCE be pleased
{0 state §

(a) whether it is a fact that the question
of fixatlon of pay of Alr Force employoes
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with retrospective effect from Ist July,
1959 was ralsed in the Department Councll
(JCM) of the Ministry of Defence but was
turned down, although It was appreciated
during discussion that injustice has been
dooe to the employees of Alr Force ;

(b) whether, in this matter, the stafl
slde demanded arbitratlon but the depart.:
ment arbitrarlly refused to accept arbitration
agalost the principles of jolnt interest In
JCM ; and

(c) the steps Government propose to
take to remove the Injustice done to the Air
Force employees regarding their fixation
of pay which has been done with effect
from Ist July, 1966 Instead of with effect
from 1st July 1959 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGIREERING
(SHRI SWARAN SINGH) : (a) Yes, Sir.
The questlon of fixatlon of pay of a
certain category of Air Force employees,
namely, Group I Civllian Technlclans with
retrospectlve effect from 1.7.59 was ralsed
In the Decpartmental Councll ( JCM)
Mialsry of Defeuce,

(b) The demand of the Staff Side for
arbltration on this question was not accepted
after thorough examination. as the matier Is
non-arbitrable under the relevant provision
in the Constiiution of the Jolot Consultative
Machinery,

(¢) Does not arise, In this connection.
attention, Is invited to answer to Unstarred
Quesiion No, 9579 belog given today in
this Houset

wwTl g WAl W AawT e 9
frewie feg ag wfewrd aar

3

wHA

9581. it gew WY wguTa: T
sfercen soft ag ward # par w3 fs

(%) wewrdt T A W 4w A
oAy § Ty o wgl § wA% wowew
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fegy afgwrd o sdwt R
feg g ;

(=) 3% ¥ feaw safeaai & fawg
faarita wior #Y o ;

(n) 3aa wafa & fead safeaql &t
far & gzoar nar A feax  sgfagy qg

EEAT (AT 14T ; W

(w) foaw safesgi & Fararew gro
gar §t 7§ AN fraq sufag aQ feg o
ot fear arad et afadffa o § ?

afarear stz e a9t W eW-
frafor Wt (st wwei fag) @ () o=
@A a9l ¥ g ey 3@ F A9
qT 18 wwaT AT FHAIO 96§ TTA )

(=) &t 18 safeaal & fawg faur-
iz g i ge € af o

(m) @7 saferdl o AAY I9A T
¥ gYt 3§ S szqar a4 91 | EwmER-
&7 378 Jq1 {4 gar fear mur 91

(w) e fe s () & e # wgw
mrd N W [ sgTmr a@m an)
g & qHA A JiT AT

Non-Payment of Increments for uallc
A-M.LE. Exsminations by Noa-
Gazetted Officers of Ordnance
Factorles

9582, DR, P, MANDAL 1
DR. SUSHILA NAYAR :

Will the Mioister of DEFENCE be
pleased to refer to the replles given to USQ
No. 2472 on the 6th August, 1969 and 3475
oo 1Mh August, 1969 and state 1

(a} whether the Noa-Gazatted Officers
working o Ordonance Factories have not
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been pald the 3 Increments for passing AMIE
Exam, as yet ;

(b) if so, the reason therefor ; and -

(¢) the time by which the said lrre'll'l
would be paid and their salary pald regularly
at (ncreased rates ?

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) 1 (a) and (c).
The Informatlon is beilng collected and
will be laid oo the Table of the House,

Promotion of chnlmr- ‘A’ Grade to
Chargemen

SHRI YAMUNA PRASAD
MANDAL :
SUSHILA NAYAR :

9583,

DR,

Will the Minister of DEFENCE be pleas-
ed to refer to the reply given to Unstarred
Quesilon No, 2485 on the 6th August, 1969
regarding promotion of Supervisors ‘A’
Grade to Chargemen and state :

(a) whether the requisite Information
has since been collected ;

(b) if s0, the detalls thereof ; and

(¢) If not, the reasons for delay and
the time by which the Informaifon will be
collected 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). Yes. Sir, An
Implementation statement coatalning the
requisite information In answer to Unstarred
Questlon No. 2485 has slace been forwarded
to the Depariment of Parliamentary Affalrs
on the 31st March, 1970 for belog lald on
the Table of the House,

A copy of the statement Is lald on the
Table of the House. [Placed in Library.
See No. LT. 3493/10)

(c) Does oot arise,
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Uraniom found in Kerala

9584, SHRI MANAGALATHU-
MADAM : Will the PRIME MINISTER be
pleased to slate ;

(b) whether the Mioerals Divislon of
Atomic Energy Department Is making another
enstimate of the Individual and heavy
mioeral reserve In the Needakara-Kayamku-
lam and Kaonimelsera-Needakara Bea-
ches ;

(b) If so, when the work will be com-
pleted ; and

(c) the pames of places in Kerala Coas-
tal belt, where uranium found has been ex-
plolied ?

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) 1
(a) Yes, Sir,

(b) It Is expected that the work
will be completed by the end of 1972,

{(¢) No uranium has been found on the
coastal belt of Kerala, but uranium occurs
1o small quantities in monazite which is
one of the constituents of the heavy mineral
sands avallable on the Kerala Coast.

Publishing of ““Yojana* In Ragional
Languages

9585. SHRI  MANGALATHUMA-
DAM : Will the PRIME MINISTER be
pleased to state )

(a) whether the magazine ‘Yojang® Is
being published In Tamil and other lan-
puages;

(b) when the Malayalam editlon of the
*Yojana’ will be started; and

(c) the reasons for the delay In starting
this in Malayalam simultaneously and other
regional languages ?

THL PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
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ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDH]I) :
(a) Yes. Sir. Yojara 1s belng published fn
Eoglish, Hindl, Bengall, Tamil and Assa-
mese,

(b) It Is Goverament’s intention to
bring out Malayalam edition of Ypjana in
1970-71,

(¢) The Hon'ble Member will appreclate
that owing to various considerations—finan-
cl»l allotment, recruitment of cditorial and
service personnel, readership research, etc,
it is not possible to bring out all the lap=
guage editions simultancously,

Army Oificials Arrested for Subversive
Activitles

9586, SHRI N, R. DEOGHARE :

Will the Minister of DEFENCE be pleased
to state ;

(a) whether any Army Officials have
been arrcsted on the charge of subversive

activities during the year 1969 and upio the
3ist March, 1970; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N,
MISHRA) 1 (a’ and (b). One JCO, two
NCOs and three other ranks were arrested
durlng the ysar 1969 and upto the 3ist
March 1970 for passing informatlon against
the interests of our security,

- weg qtw & fewrg grwar

9587. st gew wex weowAry :
sft stwTT W dvan

wa1 Fawrg war fawy it g T
! FT OF0 fE:

(%, %1 og @9 ¥ f5 =g 9¥w g
A fawrk Arxar & s=wly Tg # afafee
qft W Ffe dvg Td & foy SR
qTEIT ¥ agEe 3 w1 wgdw fear
t;
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(w) afz i, @ @@ ST & AR
feaht afzal ox gxaw-wd fwar smaan ;
iR

(n) Foad wge awT W W wta
& 7§ § ol 19 graew ¥ W SO
& wr e § 7

fawr{ aw fagn strrag & geds
(sft fadvax wom) : (%) & (7). w7
qIEA N AT qgrear s=1E wA AR
a3zt & & weft § e Fody oy e
waar fasm fid & @rg I7 AgF e
orar 1 30 sfyay ¥e7 agraar w0y
& ®7 # a1t 70 wfygg = & w71 &

far

AaAr svarn §) sfafva gfe wr v
& g sfedwast & faaford og-
T & for weg gim gwR ¥ 0
stgar st agt g€ &

Fqame gAfaadl £ S & va-
LA F@ F gexsg § wsT gquEQ
&3 mqr ar fs ¥ wggwd wEAFA
AN E A o & awE ¥ HY-
d@aqrl & frg O sraara 93y fer aq
¥ Igh amar ggiAwr ¥ faq wsq
N3T FIHIT B 17 orer 577 91 qr Fadrg
qQraAaT ggraar g2q o af | 757 7IC
g & g0 fear fs ag wgaar
wimA ¥ €T #d N wg frm qwwa
* 9T g3 ¥ @ weyrw 9 fewr
for oo S €F geAy T GARr w4
A= gey N3G WUHIT K IgA HITY
o< oy w3r |

wey w2@ geeTC A gfwr fear § s
1969-70 % x@ falry wTA®HAT T ¥4
sgy afY feqr agm o ¥ w@ fadry
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197071 & QA

qEIgaT & NG

9588, SHRI N, K. P. SALVE 1 Wil
the Minlster of DEFENCE be pleased to
state |

(a) whether It is a fact that the varlous
units of the HAL do not allow thelr sur«
plus personnel to be uillised by the sister
units in the HAL; and

(b) If so, whether any procedure has
bssa evolved to permit Inter unlt exchange
of officers and techniclans ?

THE MINISTER OF STATE IN THE
MINISTRY OF DBFENCE (SHRIL. N,
MISHRA) : (a) No,

(b) Does ot arise,
-

The rules of the Company provide for
fater-Divislonal transfers of Its employees,
A spoclal proceedure to facilitate redeploy=
ment of surplus labour has also been evol-
vod,

{ an Aero Engines F ¢
S L o Eornp! Orieaey ™

9589, SHRI N. K P, SALVE : Wil
the Mialster of DEFENCE be pleased to
siate ;

(a) the rcasons for setting up the aero-
engloes factory of the HAL at Koraput
(Orissa), when the assembly plant was set
up at Hyderabad and the compononts at
Naslk;

wlral

. (b) whether mi: and geograp
conudsrations were ovor-ridden in the lighs
of the strategic conslderations;

(¢) whetber any difficultles are being
experienced pow o coordinating activitles
of these distant units; and

(d) it 50, in what way they are being
met 1
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) 1 (a) The main reasons for
establishing the Engloe factory at Koraput
were availability of a large area for futore
expansion, the need to develop new arcas
and strategic conslderations, In other
countries also it Is pot unusual to have
alrframe, engine and electronic factories
located at different places,

(b) All relevant factors were taken into
consideration,

(c) and (d), The main difficulty is in
regard to communication facllities between
the different Divisions but these arc being
Improved.

Rise In prices of dye-stuff essential for
Handloom industry

9590, SHRI ESWARA REDDY 1 Will
the Minister of FOREIGN TRADE be
pleased to state 1

(a) whether Goverament are aware of
the fact that a THAN of the dyestulf A.5.G.
(AT), which was selling at Rs. 25/- in
1965 before 115 import was banoed, is now
sold In the market at an abnormally high
price of Rs, 230/ ;

(b) whether it is a fact that without
the use of above mentioned dye-stuff in
combloation with other dyestuffs, varlous
shades of colours essential for the handloom
Industry cannot at all be obtalned ; and

(c) If so, the measures proposed to be
taken to make the indispensable dye easlly
avallable to the handloom industry by
elther taking up Its production Indigenously
in right earnest, If possible, or allowing its
import straightway 7

THE MINISTER OF FOREIGN
TRADE (SHRI B, R. BHAGAT) : (2)
The hon'ble Member s  presumably
referring to dyestuff Napthol ASG. If so, it
has been reported that there has been ap
abnormal Increase In lts price.

(b) There are other dyestuffs in the
Napthol and VAT groups, which can subs-
titute the Individual Items In short supply.
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(c) Nepthol A.S.G. has been Included,
for import on a restricted basls, ln the
Import Trade Control Polley for 1970.71.

Supply of Raw Materials and Yarn

93591, SHRI ESWARA REDDY : Wil
the Minister of FOREIGN TRADE be
pleased to state 1

(a) whether it Is a fact that whereas the
Mills get thelr raw material and yarn at the
spindle polnt rates, the handloom industry
Is deprived of that facility and has to pay
higher rates for the same commodities;
and

(b) if so, the steps taken by Government
to put an end to such a descrimination ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R. BHAGAT) 1 (a) and
(b). While the composite mills get yarn at
spindle point rales from thelr spinning
sections, the handloom industry has to pur-
chase yarn at the prevailing market rates,
It has been estimated that the handloom
industry suffers from a handicap of 11 to
18%, as compared lo composite mills, Tn
order to bridge this handlcap, the following
steps have been taken ;-

(1) Yarnlo book form wupto and In-
clusive of 51s count is exempted
from exclse duty and excise duty on
yarn in hank form of higher counts
is lower than that on yarn in other
forms,

Rebate of 5 palse in a rupee Is
allowed on retall sales of handloom
cloth throughout the year, Special
additional rebate of 5 palse in a
rupec Is also allowed during 15
days in a year,

(8)

Import of Nickel

9592. SHRI BENI SHANKER
SHARMA : Will the Minister of FOREIGN
TRADE be picased to state :

. (a)-the total . quaniity and value of
Nickel produced in India and that lmported
from foreiga countries during the last three
yeamn,
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(b) the countrles which are the main
supplier of oickel to India;

(c) the rate per ton at which the com-
modity has been purchased In different
countries and whether there has been any
difference In rates from country to country;

and
(d) If so, the reasons therefor 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) : (a) No
Nickel 1Is produced in Indla. Detalls of im-
ports of Nickel and Nickel Alloy durlng the
jast 3 years and for the current year (Upto
December 69, larest flgures avallable) are,
indicated In the statement lald on the Table
of the House, [Placed in Library. See
No. LT-3494/10]

(b) Canpada.

(c) The c.Lf. rate per ton of Nickel Im-
ported Is indicated in the attached state-
ment, Rates vary from country to country,

(d) The reason for the varlation in c.i.f.
value Is due to freight, demand and supply
prevaling in each country,

qaf 3T waw & feamt & foy
fawg w glawni « sawea

9593, st Fm ArUmw fag: W
forwn$ oy fa o 5ot 7 @@ 1 g
w0 fe :

(%) ¥ ag g9 § fs IaT wdw &
gut fasi & frg@aa o1 s ag g fs
Tl % g ada § 9% qu gfv &
o g ze¥ § aar 3+ fawrd &1 #1f
wftid Igeew 7 § ;

(=) afy g, & wav Fwr o firsre
t9 TR ¥ 61 IR INT & &
¢, ok

VAISAKHA 23, 1892 (SAK A)

Writien Answers 178

{7) afy gi, @ I9Fr st w;r R
T af 7, N @A AT § ?

fewrg war faw o sorwg & gassh
(=" foag'ax warx) : (%), T wiw
e ¥ gfeg fear § fe qdf fasi &
freT & w€ srew § e @A fearal
& 9 -G8 N fiar wic qafer
faarf gfagat €t st gar i wgeagot
e 8

(=) a¥z (7). wog awFIT 7 WA
difgg faelts darewi & &, wwalm
fewi€ w1at gra gdt A W quigwE
afawifes fawré gfawrg qd=ma & o
fed § &1 1968-69 a% Mwarafea) &
fw s 17.5 sfaga o7 $arT @y
%! faarf g7gar = &7 & A€ §
% afaftm usg gwt At wawm
faw€ 1ot & faniw & srew & e
% g4t faet & srafawar @ Wt g
i gfwa femr @ Fe SNt dw awta
fwar @ frafefea fawrf ewl &
&t & % ®) S FIM :—

1. STEr agIEs sfg
2, ¥WAF I AL, AW-TF
3. YaTst 99 AT

4, mfaar T 73T

5. i@ 99 gL

6. @z v AgT w agd gk
s

7. MTANGT I TG

57 %Y gueewar & et i fawi A
sTofasar & 19T 9T YANT  ABEI
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1T &y fave faarf el & Fofo &
wEdTE oY § 1

TSy gEr qaf faal ) sty qg-
o & fou &% arq efTe) &1 o Frwiw
T §, aw fewage, W, fad,
] TATIT 9% AT, HTAT AiW AST WTHT
wyagA Wy, feedt adier dee s
faafge fodr & g3 afeat )

FuT sgw § wfeq avt Pdfes

wEqAY

9594. it ¥m aAreram feg : wm
fewr§ war fewa 59 ag sary ' o
wi

(F) srgwe M@ g fe sac
sx@ § wifeq a9 & am @ fasdh &
F FFA g G

(=) afe gl, @) ag Fw=t sar wiq
w1 § AR IEF wela feaar &
smar ¢ ;

(MwramiNag Ny fe
aifera ge® oHT FW & IA T
wrqAT ¥ faws wr wAqm & & fau
s ) fradt swafe as st s
wadft § ; Wik

(=) v 9w seqAt gra faadt
g€ 9T gL w1 51 g g ; s
afz gt, &Y Ia«t wfagaar feaat § ?

fawrf aat faw a wexrsa &f 99 A4t
(oht fageex wax) : (¥) wifew &
feo SwT w2W & A7 fawrelt @t 39-
wal & fag afer s watdt & &
@ g
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(@) svg@ soww goenf & eox
&% & faweh & woord ¥ fou wroitw
fuwelht wfafrgw, 1910 & afi7  =reea-
a1 T srRer A @A WY
faeoret ¥t goorg % §, 978 AW ¥ {—
e, AT AT A |

() wredrg faaeh afafaan 6 a3-
got #Y wrr g & @l AEERATd &
fow ag sifea & fr ag 37 &= & ogt
sgdanrdt g fawh N gord @
widft § aMe faazor & fog gen afeg
oo fear A &, uw A & WA wqar
3ot afas qafg & Naz fEk fog
fag & Friter & e T 2, 3 O geord
¥ foq gmisar Y mir 1 g )

(w) suds srgdemafedt &t qoft
¥ usy g F101E Wi A

frwigz qee sta & st a3t
9z fansht ) qw=

9595, off wm wrevaw fag : W
ey ot few e 5ot ag T € g
w0 fs :

(%) war ag aw § fs faarfge sme
# 40—45 & sfa gfe o < ¥ faoreld
gear§ Y o1 Wy ¢ wafe fawige =
fawsit goort & areht Al fegle alw
¥ ¢ 3-4 % ofer gfire & 7T & wlwd
L

(w) afe g, @ wr gTerT waar Y
Tet g ox fawdt gk w4 & fox
fasitfedt ® @ & 9w & § &R

(w) afe aff, &t @@k s e ?



181  Written Answers

fawrf aqr fwwxr o & It
(s fegeax wama) : (%) & (7). fx farf-
9z fegs aeard seot faadt o orw
geaTE It SRy g fawet AE ¥ fus
fes qr ¥t § fom & fafems ges ok
qfewren @s mfas § 1 1968-69 &
T @ FOA) ® IAC WRW AW
farsh @ & g€ faoe & goor AN
st 7T 12.12 &% sfa gfe of | st
A W) gvwaw @A 2fs wmar § ag
QuAY & aeaf AT q&l & gy 7 §
&Y Fw g%y T faaeht A g gEy
%1 ® g€ 9T s 7 A ERE
Fraa d yeiq gz ¥ fog gmew &
qewra, 35 43 wfa gfaz &1 seNwnEi
qz s=9ft & gewl 1 fqgaw fawshi(gfa)

afafaaw, 1948 ¥t gt aggt & srgaTe
ar ¢ fea® saia sw9@t ®) qg -
afa 2 & ag faas 1 fas & fac o
PRl FT @ TG ¥ awrgo w2 faad
Fof & soraew, fraon st fadt =
% 1o 39F a7 fres Arq &l o
fadar 9z sfaa e o s1ea g

Selection of Engineers and Technician
calied for Interview in HAL at
Sunabeds, Koraput

9596, SHRI S. KUNDU ; Will the
Minister of DEFENCE be pleased to refer
to the reply given to Uastarred Question
No. 7102 on the 22nd April, 1970 and
state :

(a) the numb:r of engineers and technl-
clans from the State of Orissa who were
called and who appeired for Interview held
in January, 1970 for HAL Ualt at Sunabeda,
Koraput and the reasons for kecplng the
matter of selection In abeyaace;

(b) the break-up of the posts required
to be filled op In tbe sald interview and the
necessary qualifications required for each of
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(c) whether the authorities feel that
qualified engineers are not available from
Orlssa and are planning to absorb such en-
gincers and techolclans from outside the
State; and

(d) whether Qovernment propose to
start & trainlog or orlentation course for
such engineer to make them qualified for the
post as is done In some public Undertakings
under Techniclans and Englneering Training
Scheme; If not, the reasons thereof 7

THE MINISTER OF STATE IN THB
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) to (d). Nincteen posts of
eogineers and technicians were notified for
open slectlon, Eighteen candidates from
Orissa were called for interview and
sixteen actually reported, The break-up of
the posts and qualifications prescribed on
each posts are glven in the statement laid for
the table of the House, [Placed in Library.
See No. LT-3495/70]

2. An engineer from Orlssa has been
selected for one of these posts, and for an-
other post, the only candidate who reported
was found unsuitable. As regards the res
maining posts, the position Is that they were
nolifled for open selection after exploring
the possibility of filling them up by promo-
tion. However, after the candidates had
been ioterviewed. a revised wage structure
was introduced in the HAL and the specifi-
catlons for the posts were changed. Conse-
quently It became necessary to re-cxamine
the possibility of filling up these posts by
promotlon, This is now being done.

3, There I3 already a Management
Traloing Scheme in HAL, There s no pro-
posal to start a scheme for (raining unquali-
fied engincers and absorbing them.

Drawing of Travelling Allowance and
Dearness Alloweace by Oficers of
Damodar Valley Corporaiion
on False Claims

SHRI JYOTIRMOY BASU ;
AND

9597,
Will the Minister of IRRIGATION
POWER be pleased to state |

(n) whether it is a fact that some class
1 officlals of Damodar Valley Corporation
bave drawn Travelling Allowance and
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Dearness Allowance on false claims

recently ;

(b) whether the attentlon of Govenment
has been drawn to a news ltem published In
Ananda Bazar Patrika Calcutta dated the
21st April, 1970 in this regard ; and

(c) If so, the sieps taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) to (c). In the Aanada Bazur
Patrika, Calcutta dated 21st April, 1970,
It was alleged that officers of the Finance
and Accounts D:partment of the Damodar
Valley Corporation were not justified In
clalming T A and D A, for atiendance at
a meeting of thelr Assoclation at Malthon.
The complaint has been enquired lnto by
the Damodar Valley Corporation, It has
beeo found that T, A. and D, A, as admissi-
ble was allowed In connection with an
official meeting convened at Maitho to
finallse arrangements far clocing of the
annual accounts of inter-Branch (ransactions
ete,

Fixation of Price of Rubber

5958. SHRIE. K NAYANAR:

SHRI VASUDEVAN NAIR

Wil the Minister of FOREIGN TRADE
be pleased to state 3

(a) whether Goveroment will take
immedlate decision on the Tarlff Commis-
sion Report about the price (fixation of
Rubber ;

(b) whether Government have recelved
any memorandum regarding the price fixa-
tlon of Rubber from Kerala State ; and

(c) if so, the reaction of Government
thereto 7

THE MINISTER OF FOREIGN
TRADE (SHRI B, R. BHAGAT)) (a)
.The recommendations by the Tarllf Com-

misslon o thelr report on revislon of
minimum prices of raw rubber are under
consideration of Goveroment and a decision
will be taken as soon as possible..
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(b) and (c). No, Sir;but there have
been memoranda from the Small Growers
and the Todis
Rubber Growers Association, Kerala.

Abelltion of Export Duty on Coir

9599. SHRI E. K. NAYANAR : Wil
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government propose to
cancel the export duty on Coir to help the
Colr Indusiry in the Kerala State ; and

(b) If not, the reasons therefor 7

THE MINISTER OF FOREIGN
TRADE (SHRI B. R BHAGAT): (a)
and (b). There Is no export duty on finish-
ed colr products. Export duty was levied
on colr fibre and coir yarn as a sequel to
devaluation and to protecting the unit value,
The question of abolitlon or reduction of
of the export duty is under examination,

Supply of Wagons to South Korea

9600. SHRI YOGENDRA SHARMA |
Wil the Minister of FOREIGN TRADB
be pleased to state ;

(a) whether it Is a fact that Rallway
Wagons were supplled to South Korea
durlog 1969 ; and

(b) If so, the detalls thereof ?

THE MINISTER OF FOREIGN
TRADE (SHRI B. R, BHAGAT) :
(a) No, Sir, '

(b) Does not arlse.

arferar st fow ot wrgien

Tia Wgw $mfre s
9601, *w rﬂ! melt : T
sfacan 5t ag T # Foow fis

(%) war 7g o= § fs oiferar alx
S g dn g ge § & ofowdt
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qifeena & gunar & fawe sgwr &ar-
fas svqre fed g § ;

(w) afe gt, @ feg g¥c & asma
feq o § &t awT g s w4}
&t

(n) = oz sTee A\ sfafsn
g?

sfaean st veemr awr AT el
fraton woit (st wvf fax): (%) atc ().
ot g1 3w @ # afeear @1 &ar e
frm a1y ¥ A ofeea # oF dgw
Feqrg ¥ Wy foar qr | a1 fes g5
e § TRFEIT 17 I Zo THe o,
A7 A wig ¥ gt g Ao fawml &
g ) sT@ o1 & &7ER @
faumAY & srwqry ¥ W o ar )

() Y afafafat w1 vt Awamwi
¥ Ifqa ema Tar w@aT g

Fall in Export of Human Hair

9602, SHRI YASHPAL SINGH:
Wilil the Mioister of FOREIGN TRADE be
pleased to state 1

(a) whether there is asetback In the
demand of human bair exported to Ameri-
can, Hong-Kong, West Germany and Freoch
markets ;

(®)

(c) whether any subsidy in prices of
human hair will be glven 1o exporters so as
to malotain the tompo by facing the compe-
tition from Pakistan ?

if so, the rcasons tberefor ; and

THE MINISTER OF FOREIGN TRADE
(SHRI B. R, BHAGAT): (a) Yes,
Sir.,

) The demaod for opatwral buman
halr declind largely because of introduction
of syothetic hair. India is ahko faciog
stiff competition from other countries,

(¢) No, Sir,
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Utilization of Water of Kundha Hydel
Storage by Tamil Nadu

9603, SHRI K. RAMANI: Will the
Miblster of IRRIGATION AND POWER
be pleased 1o state :

(2) whether Government have received
the final plan from the Tamil Nadu Govern:
ment to utllise the Tails Race waters of
Kundha Hydel Storge for irrigation In
the Norithern parts of Colmbatore Dis-
trict ;

(b)
of ; and

I so, the details of the Plan there-

(c) If ot, the reason for such a long
delay to complete the investigation and fina-
lise this plan 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRA-
SAD)1 (a): No, Sir,
(b) Does not arise.

(c) The Government of Tamil Nadu
have reported that the scheme to utllise a
small part of the tail race waters of Kundah
project below Plllur dam, to lrrigate lands
In Avanashi Taluk, was carefully examined
by them aod that it has been decided by
them to defer the same for the present,

Anticipated state-wise per capi’a income

at the end of Fourth Plan
9604, SHRI NITIRAJ SINGH
CHAUDHARY : Wil the PRIME

MINISTER be pleased 1o state ;

(a) the anticipated per capita income,
Statc-wisc, at the end of the Fourth plan ;
and

(b) how far the Plans are responsible
for disparity In incomes in various States 7

THE PRIME MINIETER, MINISTER
OF FINANCE, MINISTER OF
ATOMIC ENERGY AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI)1(a) State-wise per capita incomes
are worked out by the Ceniral Siatistical
Organbsation only on the basis of com-
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parable data, Anticlpated per caplta in-
comes might be misieading and, therefore,
aren ot attempted,

(b) Disparitles in Incomes between
different Siates are, to some extent,
inevitable because of the variations in
physico-geographical, soclo-economic and
historical factors, Plans are formulated to
facilliate the soclo-economic development
of States and reduce disparities in Incomes
among reglons. Thelr impact on economic
growth, however, varies from State to State
due to differences in conditlons prevalling In
each State,

Avenues for Promotion for Clerks in the
Army Ordnance Corps

9605. SHRI A, K. GOPALAN :
SHRI GANESH GHOSH 1
SHRI C. K, CHAKRAPANI :
SHRI BHAGABAN DAS 1
Will the Minister of DEFENCE be
plcased to state ;

(a) whether there are about 2400 Clerks
In the Army Ordnance Corps who have
been stagnating as LDCs for the last 15 to
20 years because there are no aveoues of
promotion for them ;

(b) whether Government have received
any represeniation from those pecple
regarding their sad plight ; and

(c) if so, whether the Government
propose 1o take any stepy (o ameliorate
thelr plight 7

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINERING
(SHRI SWARAN SINGH) ; (8) The total
number of Lower Division Clerks in the
Army Ordoance Corps, who reached the
maximum of thelr scale of pay for the last
15 to 20 years, is ahout 100,

(b) and (c). Representations were
recelved.  Afier  detailed examination,
the ratlo of UDC : LDC was Increased
from 3:8 w4:8 and the ratio of
Supervisors to Clerks in the Ordnance
Depots was also liberalised with effe:t from
1,12.1969. In view of these recent orders,
Qovernmeat do not propose to take any
furhter steps in this regard at present,
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Allocation of Nyloa imported
5.T.C.to S-'II." nd

9606, SHRI 8. 8. KOTHARI: Wil
the Minister of FOREIGN TRADE be
pleased to stale §

(a) the reasons why the small consumers
have not recelved adequate gquota of nylon
yarn imported by S, T. C.;

(b) the steps STC. is taking to
climinate black marketing In Nylon yarn 1
and

(c) whether STC propose to Import
more Nylon yarn Immediately to create
buffer stock to eliminate market fluctuations
and evolve a proper distiributlon system
on loomage basls so as to ensure that all
consumers, particularly small coosumers,
receive adequate quota of raw materfals ?

THE MINISTER OF FOREIGN
TRADE (SHRI B.R. BHAGAT): (a)
Imported nylon yarn Is allotted by the
STC to the Consumers’ Assoclations
registered with it on a uniform basis in
accordance with the prescribed pattern of
disiribution. The allotment to individual
consuming units Is made by the
Associations,

(b) Docs not arlse,

(c) S. T.C. Is Importing addliional
quantitles of nylon, fer distribuilon on
actual user basls, to the extent considered
necessary to maintain prices at a reasonable
level after taking Inio consideration the
varlous relevant factors, such as avallability
of nylon yarn in the past, the Increase in
the production of nylon yarn and other
artsilk fibres/yarn, ectc. S8.T. C. allocates
imporied nylon (o the Consumers' Assocla-
tlons registered with It on loomage basis,

12.17 brs.
BUSINESS OF THE HOUSE

MR, SPEAKER : About item No, 10,
we have fixed a discussion on the situation
arising out of the recent communal dilsiur-
bances in the country this afternoon, But
the Home Minister is ill today and he is
running temperature. The other Minister
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is tbere, There is already a discussion
fixed on Telengana in the other House. It
is running for the whole day and he will be
there,

SOME HON, MEMBERS rose—

DR. RAM SUBHAG SINGH (Buxar) :
This s such an Imporiant discussion. It
cannot be put off. It should be the con-
cern of the Goveroment to maintaln law
and order, The entire Government ls res-
possible, Let the Prime Minlster take
charge of It,

SHRI RANGA (Srikakulam) § It Is
pot only the special concern of the Home
Minister but also of the Prime Minlster.
One or the other should be capable of
glving the reply on behall of the Govern-
ment., It was to suit the convenience of the
Government that somehow or other it came
to be delayed by two days. 1 do oot think
it will be proper on our part to agrce to
your proposition that we should have It
postponed, Thercfore, whatever happens
on that side, the Government Is there and
we would llke to bave a discussion today,
Let the Qovernment state  what they wish
to state,

SHRI BAL RAJ MADHOK (South
Delhi) : Thls discusslon has to be Inlilated
by Shrl Vajpayce. He is here today and
be will not be here tomorrow and the day
after, Therefore, it is very Important that
the discussion Is held today, Sccondly, the
Home Minlster yesterday, while speakiog to
the Consultative Committee, made cer‘aln
remarks which he should not have made,
When the discussion was golng to be held
here, he should not have sald all 1hat there,
He has spoken there o purely communal
terms. It has made the situation worse.
It Is better he is not bere, Let the Prime
Miolster reply 1o the discusslon. This dis-
cussion must be held 1oday.

SHRI 8. M. BANERJEE (Kanpur) :
1 would only say that we are inferested that
Mr, Chavan should be here during the dis-
cusslon. If Shrl Vajpayes is not free to-
morrow and the day after, let the discussion
be held on Monday,

SHRI KANWAR LAL GUPTA (Delhl
8adar) : This discusslon should be beld to-
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day. It should not be posiponed, It Is a
very urgent matter and it should be discuss-
today,

SHRI S, M. BANERJEE : Let the
Home Miolster be here, The Home Minfs-
ter has made a siatement in the other
House, We have rcad It. We want the
Home Minister to be here during the dls-
cussion 10 here our views, It is no use to
bave a discusslon today in the absence of
the Home Minister only because somebody
wants to rebut the charges which were
levelled against a particular party In the
other House. The point Is, we have post-
poned discussions several times. Our names
are also there ; my name Is there, 1 am
one of thoss who want the Home Minister
to be here, But heavens are oot going to
fall if It is postpooed by a day. (Inlerrup-
tions).

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) 1 The riots are spreading to
Thaoa and Kalyan, The matter s very
scrious. Somethiog should be dooe imme-
dlately. It caooot be unaecessarily pro-
longed.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Sir, this is not a ‘mamooli’
discussion, It Is a wery Important and
urgent discussion. But, at the same time
we take note of the fact that Mr, Chavan
is ill, Io case be is oot it tcmorrow, then
we can bave somebodyelse from the
Guveroment to be present during the djs-
cusslon, The discussion must be had at
the latest by tomorrow,

SHRI §. K. TAPURIAH (Pali) 1 What
Is the guarantee that he will recover by
tomorrow 7 This Is cooolvance with the
rullog Party.

SHRI HEM BARUA (Mangaldai) 1 We
are very unhappy to hear......

SHRI S, M. BANBRJBE : 8ir, ona
polnt of order, | have great affeciion for
bon Member, Shd Tapuriah. He is 100
young. He sald ‘connivance’. What Is this
connlvance ? His Party s connlving with
the murderers of the minorlly community,
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SHRI JYOTIRMOY BASU : Itisan
RSS-Jana Sangh coaspliacy for murdering
minority communities in the country.

SHRI RANJEET SINGH (Khalllabad) :
1t 1s utter nonsense,

SHRI HEM BARUA : Sir, we are
sorry to hear that the hon Home Miolster
{sfll. We pray that he may recover as
soon as possible,

Sir, there are some gruesome detalls
about this incident, Therefore, we want
to discuss this incldent if possible to-day
and the Prime Minister can reply. We
would llke the Home Minlster to be present
because it s wvery vital to the whole Inci-
dent. He knows a lot about the incldent,
Therefore, we would Ilke him to be present,
but, at the same time since he is ill and is
unable to be present, let us have the Prime
Miolster reply to dt,

SHRI THIRUMALA RAO (Kakinada):
What Is the attitude of the Government ?
Others are quarrelling about it without
knowing thelr views,

&t ged@t are wer (sroEd) :
weqy wgiew, Afs iw fafaeer ama
wgroeE ¥ g7 & A1 § W1 I aak
% g7 gwra @g AW §, wiae ag few-
wq9 I8y 9ufeafa & A wifgg, i
w femmaa & 1§ wram adf Qo

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAGHU RAMAIAH):
In the first place nobody wunderrates the
imporiance of the lssue and the necessity
for an urgent discussion, That Is why, yes-
terday as soon as the matter was mentioned
the Home Minister was too ready to have
the discussion to-day, But, unfortunately...

SHRI RANGA 1
till to-day,

He got It posiponed

SHRI RAGHU RAMAIAH { Please
let me say something. Unfortunately, he
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has fallen ill. As some hon friends pointed
out, the Home Minlster bad been to that
area and he knows the incident intimately
and [ am sure what we want Is not a mere
academic discussion but a thorough discu-
sslon ([aterruptions). So, | would suggest
I would llke Mr, Vajpayee to be here and
we do not want to inconvenlence anybody-
let it be any day cinvenient to all,

SHRI 8. K. TAPURIAH 1 Did Mr.
Dinesh Singh go to Cambodia before mak-
ing the statement ? What has a visit of a
Minister to do with statement or discussion
in the House ?

SHRI BAL RAJ MADHOK
matters cannot be postponed,
urgent matter,

: Urgent
This Is an’

DR. RAM SUBHAG SINGH : Commu-
nal riot Is spreading like wild fire in every
corper of Maharashtra and therefore this
discussion should not be delayed further.

MR. SPEAKER 1 | think Home Miols-
ter should be there. As the first item after
the Questlon Hour we will take this up
tomorrow and then anything clse after
that,

AN HON. MEMBER 1 If he does not
come 7

MR, SPEAKER :
take it up.

Even then, we will

SHRI RANGA : We protest agalnst
your decision, Because of your lnterven-
tion It could not be taken up. You were
not good enough to give us permission to
move our Adjournment Motlon. Please
excure me Sir. You are following a pro-
ceedure which Is entirely wrong,; it is ext-
raordinary and unjust,

SHRI BAL RAJ MADHOK : The
Opposition has moved an Adjouroment Mo-
tion and you should have protecied the
right of the Opposition. Why did he make
that irresponsible statement |o that commi-
ttee meeting yesterday 7

SHRI RANGA : Why do you give us
all the trouble to express our views at all
when you are Imposing your will.on us ?
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MR. SPEAKER 1 It is not your will
only; T have to see others’ will also,

SHRI RANGA ; You afterwards stick
to your own poiat, You cannot go on mak-
ing your own observations In your own way,

SHRI 8, K. TAPURIAH : Today Mr,
Chavan is not well, But, will you allow this
dicussion tomorrow if he {is stlll ill and
absent ?

MR, SPEAKER : At least we wlill be
able to give notice to one of the Home
Ministers and | am goling to ask the other
Home Minister,

SHRI BAL RAJ MADHOK : Let the
Prime Minister be there when this Is taken
up tomorrow. Let her reply. It Is her policies
which are making riots all over the country.
We hold her responsible for all these riots.

SHRI S. A, DANGE (Bombay Centrel
South) : | want to make a submission,
What is more important is not an immediate
discussion. We want the Home Minlster and
the Government of India to take steps to
send military forces there because the police
are not able to check the whole thing. We
know the Incldent is belng created by the
Jan Sangh, Swatantra alliance,

SHRI BAL RAJ MADHOK : No Jan
Sangh at all. It is these communists and
this Government which Is responsible for
all the riots to get Muslim votes In the
electlons. They are making Muslims sacri-
ficial goats to get muslim votes in the
elections, We charge this Government and
these communists, They are playing with
fire, They are playing with the lives of the
Muslims and deliberately riots are being
created, this Is our charge.

sht vat o® q@ @ Frgfaez-arfes-
AA-gHITE A AILH HA @ .,
(vomwr) ... ...

MR. SPEAKER 1 Immediately alter the
Question Hour tomorrow, will you ask Mr.
Chavan to attend to the debate il he Is all
right 7 In his absence, suppoes lemperature
stil) continues tomorrow, the other Home
Minlster should be avallable.

SHRI RAGHU RAMAIAH ; Yes, Sir,
that will be done.
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12.29 hrs.

QUESTION OF PRIVILEGE AGAINST
THE NORTHERN INDIA PATRIKA,
ALLAHABAD

MR, SPEAKER 1 On the 28th April,
1970, Shrl Jyotirmoy Basu had raised a
question of privilege In respect of a news
report published In the Northern India
Patrika, Allahabad, dated the Ist April,
1970, allegedly misreporting the proceedings
of the House, I had then iInformed the
House that the Editor of the Northern
India Patrika had been asked by a letter
to state what he bad to say In the
matter,

I have now received a letter, dated the
29th April, 1970, from the Resldent Editor
of the Northern India Patrika Allahabad,
which reads jnrer-alia as follows :—

“We beg to assure the Hon'ble
member of the Parliament that we
had absolutely no intentlon or desire
to mislead our readers andfor damage
the image of the party to which the
Hon'ble Member belongs or In any
way lo cast aspersions, whatsoever,
on the Hon"ble Member,

In the usual course of publica-
tion of the newspaper we get reports
from the agencles, namely, P, T.I. and
U.N.1 Our attempt Is to give the
publicity of the report of the proceed-
ings of the Parllament as far as
possible, However, we have our
limiwatlons in regard to the space
available to us on a particular day,
The news item In questlon printed In
the paper, was recelved through the
news agency and we had also sent to
the press a ‘ummary of the speech
delivered by Shrl Jyotlrmoy Basu.

However, before the “final make
up of the page It was found necessary
1o shorten the matter as the space
available was not sufficlent to accom=
modate the report sent to the press,
Consequeatly, in the final make up
of the page some porilons had to be
hurriedly taken out which Included
the porion of the speech of Shrl
Jyotirmoy Basu, This was done
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unintentionally and without any mo-
“tive and we sincerely regret if this
has glven offence to the Hon'ble

Member.
* . "

In view of the explanation and regret
expressed by the Resident Editor of the
Northern India Patrika Allahabad, If the
House agrees, the matter may be closed.

SEVERAL HON, MEMBERS ; Yes,

SHRI JYOTIRMOY BASU : (Dla-
mend Harbour) : Does the editor of the
paper, Shrl Tushar Kan'l Ghosh publish his
apology Io his paper ?

MR. SPEAKER : Now, when this (s
sent to the House, It Is as good an apology.

SHRI JYOTIRMOY BASU: 1 am
secking your guidance In the matter, Would
you kindly send & directive to Shrl Tushar
Kantl Ghosh, who is the editor of this
paper, to publish it ?

MR. SPEAKER 1
if It can be possible.
the Table,

I shall look Into It
Now, Papers laid on

12.32 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORTS, ETC. OF NATIONAL
PROJECTS CONSTRUTIOCN COR-
PORATION LTD., NEW DELHI

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO)1 I beg
to lay on the Table a copy each of the
following papers under sub-section (1) of
sectlon 619A of the Companies Act, 1956 : —

(1) Review (Hindl and English
verslons) by the Government on
the working of the WNatlonal
Projscts Construction Corpora-
tion Limited, New Delhl, for the
year 1968-69,

(2) Annual Report of the Natlonal
Projects Construction Corpora-
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tion Limited, New Delbi, for the
year 1968.69 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon.
[Placed in Library. See
No, LT-3483/70]

12.33 hrs.
MESSAGE FROM RAJYA SABHA.

SECRETARY 1 S8ir, [ have to report
the following message recelved from the
Secretary of Rajya Sabha (—

“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Ceonduct of
Business in the Rajya Sabha, I am
directed to return herewlth the Fi-
nance Bill, 1970, which was passed by
the Lok Sabha at its sitting held on
the 6th May, 1970, and transmitted
to the Rajya Sabha for its recom-
mendations and to siate that this
House has no recommendations to
make to the Lok Sabha In regard to
the said Bill.™

12.34 brs

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

AuronoMous DisTricT
SIXTY-THIRD REPORT

SHRI G.G. SWELL : I beg to present
the Sixty-third Report of the Committee
on Private Members' Bllls and Resolutlons.

THE MINISTER OF
SOCIAL WELFARE
MENON) : rose—

LAW AND
(SHRI GOVINDA

SHRI KANWAR LAL GUPTA
(D:lhi Sadar): Sir, I riseon & point
of order on this particular 1tem,

MR, SPEAKER 1 Let him first make
his statement. Unless he comes out with a
statement, how can there be & polnt order ?
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ot waT w g qemm wakg, ¥
cardz Wi e SO wpr g &1l
& wedz qv,, (aEwd)... @AEE AIG
FE A vt Y 93 @war 3 F S
war g1 ¥aq @rgw ¥ A AU
FI5Z HIF AT § |

SHRI 8. M. BANFRIJEE (Kanpur)1
On item No, 5 I want to say something,

MR. SPEAKER ;

over,

That |Is already

SHR1 S. M, BANERJEE:1 It is not
over, Kindly hear me, It is a very
important matter.

MR, SPEAKER : What Is ft ?

SHRI S. M. BANERIJEE: Sir, you
allowed Shrl Madhu Limaye to make a
statement under 377 regording the Bill
demanding abolition of certain privileges
enjoyed by the 1.C.S, officers that day.
After a prolonged discussion, he got the
support from all parties, And cven the
Law Minisier who s now here did not
object to the reference of it to the Rules
Commitcee, Now the entire thing has
gone 10 the Rules Committce as to wheiher
a simple majority {s needed or an absolute
majority Is nccded. That §s the matter
sent to them, I would only request that
since this particular session is coming to an
end on the 20th and since on the 18th, the
Bill to abolish the privy purses fs being
fotroduced In this House, you will kindly
sce that the Rules Committee sends back
that case to the House carly so that we are
able 1o Introduce this Bill,

SHRI RANGA (Srikakulam) : 1 have
already sent you a letter protesting agalnst
this proposed procedure, [ request through
you that the Rules Committee should not
sgree (o the suggestion that has been made
by my hon. friends that {t shou!d be made
much more easy than It has become now
for the constitutional amendments to be
fntroduced and to get them passed, We
are very strongly opposed to any change
that is belog made In the Rules of
Procedure which we have already got.
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SHRI S. M. BANERJEE: Hisisa
single volce,
SHRI RANGA : If mine is a single

volce, then my hon, frlend’s is much more
single.

SHRI 8. K. TAPURIAH (Pall) : It Is
not a single voice, because he is representing
the Members of our Parly.

SHRI RANGA :
volce,. I am
here,

st wy fomd (3'97) : weaw ag)ea,
3q fz7 01 ft & 2@ ¥ gEen ) dlo ¥o
27 arza § S o gardy Al ©) g
& qe1q war 91 ¥ 7g amen frgw afafa
¥ wrar sofge, afwa <or qrEgw woA) s@w
g @ % § | T9F AU w1 I agh
21 3fwa g faaw afafa ) Gaar son
2 dfama Y Ul & gwrw § ) oqEd
feaY #Y g=ar Y f& g oot arw § av
g0 @ §, sa% qare Ad § o &Y g
wifa® qarw Iarar § ol v fag &%
#ror €1 quAr U Al §wed) @gw &
arq faar § 1 faaw afafe @ Feg ok
w2 3t o dfeara & ggare sfwar HA

wifzy 3d sfwar &) a®13 w1 w17 )
gaar & g% fAdzq s g

Mine is not a single
representing  my  party

MR. SPEAKER : This Is a very tlck-
Nsh tssue, [ have already discussed it with
hon, Members. [ saw the bickground of
It. Everything was declded in consuliation
with the Attorney-G:neral at that time, |
was not in & posistion 10 say, unless the
Rules Comunittce considered It as to what
should be the revised procedure, if It could
be possible at all. But we :thall lay the
whole opinlon of the Atiorney-General
before the Rules Commitice again and the
background alto, But on my own, 1 do
think that 1 should do it, unless advised by
the Rules Committee otherwise, because
previously it was done by the Rules Commli:.
tee on the advise of the Attorney-General,
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So, both the views, the view of Shrl Ranga
and also that of Shrl S, M. Banerjee will be
conveyed to them; they are welcome to come
there and convey thelr views pesrsonally to
the Rules Committee, Anybody who fs
concerned with It may com: and present
his views,

SHRI MADHU LIMAYE: Very
good,
SHRI 8, M, BANERJEE: We thank

you for this,

MR. SPEAKER : The meeting will
be held before the 18th Instant anyway,

12.37 hrs.

CORRECTION OF ANSWER TO
8. Q, NO. 1413 RE : REFORM
IN MUSLIM PERSONAL
LAW

SHRI KANWAR LAL GUPTA (Delhl
Sadar) : Will you permit me to raise my
polnt of order now ?

MR. SPEAKER 1 Yes, what s his
point of order? The statement has not
yet come,

ot go %o W (®igHw) :  weam
Az, T ¥ 7Y Az Fw WK
#8931 wwa § ? e2ede Y snar Ad

off Wt OTw TA: W9 F AR
7gf 8, fw 22z fraal & garfes anwr
e A qH I Har § |

eqey wEgRw, W1 wwdz it e
fafreztage A ¥ E......

MR, SPEAKER : It may be clrculat-
ed, but It Is not considered as made
unless It is actually made in the House,

oft Wac o g A T I N
og® Rz ¥ ¥ Qfag, ey g& -
w7 diforoar )

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
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MENON) : Mr. Speaker,
amswering  supplementarles to Starred
Question No. 141} on 5th May, 1970,
Sbri Kanwar Lal Gupta made a sugges-
tion to constitute a Commission on behalfl
of the Government to conslder reforms in
the Muslim Personal Law with Shrl M.
Hidayatullah, Chlef Justice of India, as
Chalrman. | made the remark In reply
that the Hon'ble Member has made a good
suggestion, The words “1 will aecept It”
appearing thereafter In the proceedings of
the day should read *‘I will examine It
This fs further clarlfied by Shri Kanwar
Lal Gupta when he subsequently stated 1
“I am glad that at least he bhas agreed to
examine my suggestion,”

Sir, While

sl waT ®® A q9E "Ry,
ol wA wgirg A A U faw § ag
ENFT ¥ 17¥/7AA Fo 16 § IqH I
Rargrag fagegrg:
“When a Minister wishes to correct
any Inaccuracy In the {Information
which he has glven in answer to a
starred/short notlce questlon or a
supplementary question or in debate,

the following procedure shall be
followed, namely :—

a7 o5 @ w3 i N Fwdm ad
&1 .. (cmwEw).., g% @9 dfw @
fame | ¥ %gar 9z & s 8 ow admq
famm ANt adE@ s § w1y sww
sfawx ®Q ¥ fag sgr 1 11 a8 a8 s
fFanffas = €21 a1 16 & =
Tigtawa §, I9% aga ug g Mar
W 3g7 adt o arar §, Forad fafrees
grga W1 EITT € AT T ¥ I@ -
799 ®) 3% ¥ € fifaw 31 R
I T WY gAY § gARcT fEgr o,
i€ weiaa aff O @) gwfer T
921 TATT TG § 6 ag WA 16 ¥
dga aff wmr &1

uerur ag § fe s & g
{—se fa wnTfaa §2 —ag A BE-
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uH o 1 3w AE R e eT—
arg fae oI =) IEy A 8 wgr
q1—uTE ¥iz g wAgee D fafreet
aoqy wEEw, ¥ AW od oo #
&1 39 fuwrd 2w eifag sl W@ @)
to-fowrd & g Afog 1 w7 7 SoT &
WO IH ATT Y T6-A1IT HTAT WEX § |

HETY WEITA, AT AIHIT AG AFYH
ot g fF s amdt ) 7€ @ il ;@
g goar a1 Awfaal & ST § W@
dwargz wTT wgd § T Ay A
Safax g Y agl Jav g § A w@H
AT WG 816 *8 5 g9 ¥ wadt 1 7k
%, &9 wod ¥z F1 IgwaT W@
Afwr Flaga & 1w § AN Sagae A
¢, 9% aTw, W WA ST WA &
fams § 1 & ang & srdAT HEw fE A
t9-frmr€ e Sifay, fé 2w #ifag,
A EEi Fgg a@ A A & Mg AN
@ wA g AfeT ga ag § WA
agieT audy qrg ¥ Y gEA IE¥ §,
Tx &% A &1 87 e weagse o
fear wr, fes a1 & aodt a1g § 3%
w19 w0 ¥ foq $6-01T § v fAwre
w@ {1 M @ qau feg § —wTeiwaa 16
¥ dga gg Al avar & AT A FHA oY
8, ag dayae mwa 1

MR, SPEAKER : He has denied it.

ol WAC B g FqeqE AT,
GEM 9T ez § Fgr §—'The hoo.
member has made a good suggestion.l will
accetp it,” T&T TEIX W Ty Tff wEy
o7 | T ATT TOA &, W9 29 & fowrd F
wifed |
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st go o wh: aeqw wFg, F
g TN @ aw® X gl fear

MR. SPEAKER : No debate will follow
on this,

ot go wo &t : ssay wPaw, §A IW
TR YA gwre F qur qr—uar w1 fafa-
w2 qigw angT 5 ¥ guawAl & og-
au-o7 & WAA & ot fe g% feshom &
ow fewmr g, 91 gRTHNlE F@ W)
wifre &I ? a7 ffarzy gEge 3 Ek
T ¥ 39 T naEw & Y, @ W A
tael W fowmE § @ wwy fL.....
(swema)......8% ©1f wEIHElg . A
sO—ET IEIA Sg 911 &M qg
famd # 2w #ifad

&t yvw waw (2for fredt) @ ¥
wfafarardt wid «af &@ &1 0wt
1A € 3% Y w@ oW § 7

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) 1 1 was mot present here the
other day when this matter was dlscussed.
I would llke to make It very clear to
Government that Government have no right
to loterfere in the Muslim persopal law
based on the Quran and Hadlth as it Is part
of thelr religlon. We take strong objection
to any such move as interference with our
religion,

SHRI BALRAJ MADHOK: On a
polot of order. This Is a soverelgn Parlla-
ment elected by the entire people of this
country. It has the soverelgn right to make
any law for the country. He speaks about
‘Muslim persopal law'. There Is no
personal marriage law, It Is civil law, This
Parliament has the right to make any law
about civil law mauers, By saying that
we have no such right, he Is challenging the

authority of this Parliament., We do not
accept this position,
MR, SPEAKER : Thils Direction s

wvery clear about it, This has been follow.
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ed In the past also. In case a Minister
makes & slip or something in a statement
which he wants to correct, it has been
allowed,

SHRI KANWAR LAL GUPTA : This
Is a factual mistake, not a slip_ ug afaw

qfedt & xa &, g g sl
¥q 3w @iford

SHRI RANGA (Srikakulam) : Let him
say he has made a mistake and he would
like it to be corrected or 1ead like this,

SHRI BALRAJ MADHOK : Let
openly say so If they want to back out Let
him say, ‘We said that. But we do not
stand by It, We have had s=cond thoughts
asa result of pressure from Mullas and
Moulvls, We would like to_ go back on
what we said’, They have a right 10 go
back on it, but they have no right to say
that the facts are incorrect. You say that
because of communal considerations, com-
munal pressure, you are going back,

SHRI DATTATRAYA KUNTE
(Kolaba) : The manner in which the Minis-
ter wanis to take advantage of the rules s
not correct, because if I make a statement
today and tomorrow I find myself jo a
difficu'ty, 1 can come to the House under
this particular rule to change It. That is
what Is prescribed under the rules, The
rules prescribe only that If wrong Informa-
tion Is given, he can correct it and glve the
correct Informatlon. He has made a state-
ment, which 1 have also heard, he can
always say that he Is changing his position,
but he cannot try to take advantage of this
particular rule. It might be that he fn-
advertantly made A wrong policy statement,
but this Is not the way to correct it,

him

SHRI TENNETI VISWANATHAN
(Visakhapatnam) : He Is glving information
about the change of his mind, what is
wrong 1

SHRI BAL RAJ MADHOK 1 Let him
admit that,

SHRI DATTATRAYA KUNTE: It
cannot be allowed under the rules,

SHRT MORARIJI DESAl (Surat): Let
him say that be has changed his mind, and
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therefore he does not stick
is all right.

to that, That

SHRI GOVINDA MENON : My: re-
collection Is that | used the words *1 will
conslder i1, but If these are the words that
fell from my lips, then It is a slip.

SHRI RABI RAY (Purl) : Were you
nol congratulated 7

) $aT WS qA ;@ OMIE w1
FTaRr F4T § 7 qcaw wEET, @ W
¥ 53 9T §, 5y &faedr & dw
st-igda7 a9 fg=r ifag

It is not a slip, It s a chaoge.
ruptions).

(Inter-

SHRI BAL RAJ MADHOK | They
have surrendered to communalism, that Is
all.

MR. SPEAKER : After Morarjibhal's
suggestloa, he has come out with a clear
expression, I think, in view of that, it is
all right,

DR. SUSHILA NAYAR (Jhansi) 1 Oo
a point of order,

SHRI RANJEET SINGH (Khalilabad)
rose—

MR. SPEAKER : I am considering it.
Not now. It is not good to send me some-
thing when 1 am sitilng here. There ls
tome time limit fixed. Dr. Santosham.

DR. SUSHILA NAYAR : On a polnt
of order,

MR. SPBAKER 1 | have passed on to
the next item.

DR. SUSHILA NAYAR : | have beeo
standing, wanting to ralse a point of order.

How can you deny me the opportunity ?
This is ot right,

MR. SPEAKER 1 1 canoot stand it
every day. You always do it. Kindly do
oot deo it,
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DR, SUSHILA NAYAR : Mine s a
very valld polnt of order,

MR. SPEAKER : I have already passed
on (o the pext Item.

DR. SUSHILA NAYAR 1 I have been
standing here. You cannot deny (he right
of a Member to raise a point of order, How
can you do that 7 This is not fair., When
we ralse a point of order, you should hear,
Mine is not an Irrelevant point of order.
All that I can do Is to walk out lo protest,
It Is very wrong and undemocratic, I have
also been a Speaker,

DR, RAM SUBHAG SINGH (Buxar) 1
It Is not that you do not allow anybody to
ralse a point of order. Somelimes you
allow, Even today you allowed somebody
to stand up and raise it, You should be
uniform in your dealings,

SHRI C. M. KEDARIA (Mandvl) :
Thus a point of order should always be
tuled out, and nobody should be allowed 1o
raise a point of order. In this way, It
should not be according to the desire of the
Members,

DR. RAM SUBHAG SINGH : Today
you allowed Mr, Banerjee, He did not
obtaln your coosent. If you start discrimi-
oating between Member and Member, we
protest against this discrimioation,

SHRI HEM BARUA (Mangaldai) 1 It
i1 & polnt of order and you should hear the
hon. Lady Member. Chivalry is part of
the proceedings of this House, I supposs.

WMo GWIW! AT : FTIHEIAT A §&
A7 gz A avdT g ar HAfaw

SHRI MORARJI DESAI : If a point
of order {s to be ralsed, how can it be pre-
veoted by the Speaker or anybody clse 7

MR, SPEAKER 1 It can be raised
before | passed on to the pext quesiloo,

DR. RAM SUBHAG SINGH : When
Mr. Banerjee ralsed a point of order, you
allowed him cven though what be sald did
‘not relate to the matter on the Order

paper.
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Answers 10 S.0. 206

SHRI S8, M. BANERIJEE :
that polat of order,

I support

SHRI CHENGALRAYA NAIDU
(Chittoor) : By sitting there in that Chalr,
you are showing only discrimination,

MR. SPEAKER : [ would have allowed
ber If | had not moved to the next item.

DR. SUBHILA NAYAR : [ had been
standing all along ; I did not have a big
volce and 1 did not shout as some others
do.

g gz s adt ag @ fes ow
AAAIT azer & wgr v wm agh aT
gfem qdas a1 & art ¥ §if garw
agl g5 awd § 1 A § araAr wfor wgat
g—ar gfean o1 azot & foq gg w3
ar 7 %, 39y 1§ waew aff {—dfev
T wAy § fs &t ofr gfeaw 2w §
I oifeerr, =T cearfe ogt @ WA
¥ gfern xzon mar o wge A QX
w1 a1 90 3 a1wEx gfenn qiTw o
& foog @ @@ f& arAvider o sar
fegram & qERz st ag gw 7Y & fe
37 A & T A F177 A7 Fomd Ay
# ifesrm, 22T At &€ ol @ w1
o gh § 1 &9 & a1 A 6, IR Aa-
wa 7l & dfe ag graw wT gwar § ar
Al srgsm §, g Aw Eme &1 wWw
wfen €1

SHRI EBRAHIM SULAIMAN SAIT :

We are not guided by what they do in
Pakistao aod other countrles., ([ater-

rupiion).

MR, SPEAKER : [ did not alow him ;
be sald somethiang, o spite of thatll did pot
allow him,

SHRI BAL RAJ MADHOK : As the
speaker, the custodian of the rights of this
Houss, we want to know what Is your
epinion, Can this Parliament handle this
question or not 7



207 U.G.C. (Amd.) Bill

MR, SPEAKER 1 I caonot express an
opinion on constitutional and legal matters ;
1 can express an opinfon only on procedural
malters,

SHRI BAL RAJ MADHOK : You
must make it clear that what he sald was

wrong,
MR. SPEAKER : 1 did not allow him,
SHRI BAL RA) MADHOK 3 He sald

what he wanted 1o say though you did not’

allow him. Therefore, it must be ex-
punged.

AN HON, MEMBECR 1 What Is your
rullog 7

MR. SPEAKER : It ls not a poeint of
order...(Interruptions). 1am prepared to
have a debate over it, whether It Is a polnt
of order or not, She had been a speaker
herself, of a State Assembly. It is asking
for a legal opinlon on a legal question,

DR. SUSHILA NAYAR 1 Then what
he sald should aiso be expunged.

MR. SPEAKER 1 I do not want to
show any disrespect to the lady Members ;
but they should also show some respzct to
the Chalr,

12.54 hrs.

UNIVERSITY GRANTS COMMISSION
(AMENDMENT) BILL ; AND
MOTION Re-REPORTS OF
UNIVERSITY GRANTS
COMMISSION—Contd,

DR, M. SANTOSHAM (Tlruchendur) :
1 made my observarions yesterday in part,
1f1 start speaking now, | may have to
divide it into two parts again today because
1 shall have to continue after Lunch. May
1 therefore request you to adjourn now and
assemble again at 2 O’ clock,

MR. SPEAKER : If your time permits
you may continue, Youn were on your:legs
yesterday and you can continue even alter
lunch,
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W ¥a a g (feedt |xw) ¢
Feqq AT, Tazw F Ak F o foes-
aa g ar adY... (sqwww)...

weaw wHEy ;&% .., (sqewm)
819 AT w8 79 st Y §, W@
fear o ... (sggem)., ..

SHRI RANJEET SINGH (Khalflabad) :
Sir, yesterday—

MR, SPEAKER : Let him speak now,

SHRI RANJEET SINGH : You sald
you would give me time,

MR. SPEAKER : No, no. [ am exa-
mioing It and 1 wili try to accommodate,

SHRI RANJEET SINGH : More llves
can be lost in this way ; it ls a very serlous
matter,

MR. SPEAKER : If you treat it asa
debate and if you insist, 1 cannot consider
your request, I am asking the other hon,
Member to speak oo it. (Interruptions).

SEVERAL HON, MEMBERS : rose—

MR. SPEAKER : | think It requires
extraordinary human powers for the Chalr
also to deal with such a House, Apybody
gets up any time. God help this, One
has to be a super-human belog for occupy-
ing this Chair,

SHRI RANJEET SINGH rose—

MR. SPEAKER 1 I am not allowing
you. You go on saylog something while I
am standing, and then agaln while I am
sitting, Whatis this? There i3 a pro-
cedure for it,

SHRI RANJEET SINGH : A breach
of proprierty has been committed by the

Minister.

MR. SPEAKER : [ will latter on consi-
der #t, You caonot get up abruptly,
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SHRI 8. KANDAPPAN (M:ttur) 1 Sir,
these Is some relevance. It is Important.

MR. SPEAKER 1 | have seen it and
you need not explalo it,

SHRI 8. KANDAPPAN: You can
direct the Mioister to make a statement
about It,

MR. SPEAKER : How can it be done
uoless | see and examioe it ?

SHRI S.S, KOTHARI (Mandsaur) ;
Can the country afford to lose pilots like
this ? It ls a very important matter. Let
the Minister make a statement, (Inrerrup-
tion).

SOME HON. MEMBERS rose—

MR. SPEAKER 1 Hon. Members
should be somewhat reasonable, You must
stick to the procedure. You are all speak-
ing without my permission ; some others
are maklng a request, All these things
are 10 be ralsed according to the rules. To
do it in advance without reference to the
rules, I am not allowing,

DR. RAM SUBHAG SINGH (Buxar) :
Today, in two cases, we have deviated from
the rules. Oaoe is regarding the statement
by Shri Govinda Menon, and the other is
regarding the discussi 'n under rule 193 for
which the Home Mioister will be absent.
Whenever any big accldent occurs, [ think
there is provision in the rules that they
should come forward and make a statement.

MR. SPEAKER :
., motlon,

It must be on a

ot ofr wg (3) : &8 & F=Aq
§ & wifgg afeT ag aga § wgaagy
a7 § | ATRIT A ATE F W gAY
wqTA AT HEAT |

SHRI RANJEET SINGH 1 You your-
self had been & pllot and a very popular
pilot and you had been looked upon by the
Air Force as their protecior,

MR. SPEAKER 1 I am & poor pllot of
this House, I am riding a House which
Is worse than th: alrcraft which crashed.
(Interruption) Like the engine in the air-
craft, owing to disturbances fn this House
1 am also bound to crash like It some day.
(Interruption).

SEVERAL HON, MEMBERS rose—

MR. SPEAKER ) If you go on llke
this, 1 will declde not to agree to ft, If
you go on like this, I am not golog to agree
to this, uoless 1 examine I, (Iaterrup-
tion) Prof. Ranga, out of all the persons,
is my oldest frlend and I expect some reason
from him, They sent it 10 me just now,
and 1 have had no time to examine It,

SHRI HEM BARUA (Mangaldal) ;
Like the pllot who crashlands, you cao
also crashland,

MR. SPEAKER : 1 was a successful
pilot, but am a bad pilot of this House,

SHRI PILOO MODY (Godhra) :
May | suggest that it s now 1 O'clock and
we may adjourn for lunch 7

MR. SPEAKER : Thank God that you
are also happy to suggest that, Youu must
be feeling very hungry.

12.59 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled
after Lunch ai five minutes
past Fourteen of the
Clock.

[MR. SPEAKER in the chair]

UNIVERCITY GRANTS COMMISSION
(AMENDMENT) BILL ; AND
MOTION KE-REPORTS OF UNI-
VERSITY GRANTS COMMISSION—

Contd,

SHRI S. M. BANERJEE (Kanpur) :
Sir, today ocgotiations are going on beiween
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[Shrl 8.M. Banerjee]

the dock workers leaders and the Labour
Minister, These dock workers are on strike
in Madras for the last 14 days. 1 would
only request you to ask the Labour Mioister
to make a statement, Secondly, 8ir, you
are aware that the Instructors of National
Fitness Corps are on a hunger strike, |
know, Dr. Rao has all sympathles with them
but 1 would only requsst him to see that
a statement s made on that,

o fire wax w1 (9gadl) @ & qradg
w9t ¥} aig 1 andgT w7@r g

SHRI S, KANDAPPAN (Maettur) : It
Is fourteen days since the dock workers
strike siarted in Madras, The port Trust
have nearly lost about Rs, 14 lakhs and |
do not know If it wlll serve any purpose to
protect the strike, [ understand that talks
are going on between the Labour Minlster
and the representa:ives of the employees,
I had the privilege of meecting the Prime
Minister along with a depuiation of the
dock workers representatives and at that
time the Prim= Minister sald that she is
going 1o consult the Labonr Minister
and glve a dicision. I would only request,
let them give a diclsion as ecarly as
possible.

st AT medt (g2Ar) - & s
CEFT gRgT Far §

DR. M. SANTOSHAM ; There is
partial strike of railway workers started at
Madras,

SHRI S, M, BANERJEE :
has been settled,

That strike

DR, M. SANTOSHAM : 8aking on
the Ualversity Grants Commission Report
I would like to make my observations
regarding the stulent unrest problem, The
problem of student unrest is mz2nacing miny
countries of the world and we are having
our own share. The University Grants
Commission in the repart have made a pass-
ing remuk saying that the remody for the
student unrest probl:m must bs found out-
tide the educational system When I read
that part of the report I was afraid that the
University Graats Commission and the
Minisier would wash their hands off and
would not take any responsibllity towards
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solving this problem of student unrest,
But it was hecartening to know from tke
Minister that the Unlversity Grants Comls-
sion have set-up two Commissions to enquire
Into the causes of the student unrest, remedy
for it and also the pattern In which the
participation of students in governance of
unlversity can be considered ,

Therefore, Sir, It is only necessary that
I should make my owan observailons so that
these Commisslons would stand benefitted
by my observations. It Is sald that the
studen! unorest Is only an immitation of what
transplres elsewhere. Young people are
always immitating : they learn by immitating
and when they find that the politiclans are
carning great headline b:come press heroes
through inflammable demonstrations that
they make in the streets, the students want
to copy the same. Therefore, they want
to get publichly and want to feature lo the
press, As such they lndulge in these kinds
of demosirations,

Apart from that, studenls are adven-
turous people, Students pariicularly in our
country are also suffering from frustration,
They do not see much of a future for them-
sclves after they go through thelr college
studles, Formerly also students were adven-
turous and were ambitious to earn publicity
but they did not Indulge In these kinds of
actlvitles because there was always a res-
training Influence, They had a hop that if
they behaved as good buys and had a good
conduct certiflcate from the principal, it
was llkely that they would be able to get a
good posillon 1o Wife soon after they got out
of college. Now the situation Is totally
different. They find that all the avenues are
closed for them. They cannot find a place
to work and carn and, therefore, however
good they may be, they will not be able to
earn a posltion for themselves in life soon
after they get out of college. They will have
to jolo the huge oumber of milllons of
uaemployed. The restraining lofluence |s
pot there. Therefore It is frustration that
they are suffering from which makes them
Indulge in these activities,

Also, every student as an individual s
a disciplined boy but when they got into a
large group they have a tendedcy to turn
turbulent, But however turbulent they may
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be, they are not self-igniting by nature. I
can say that from my own experience of the
few student disturbances that took place in
Madras. There were some recent strikes in
some Madras colleges protesting against the
selection examination, Because of these
strikes colleges had to be closed for & good
perlod of time, In these strikes it was notl-
ced that the students were not the people
who were Initlating them but only a hand
ful of students who had their Influence with
political parties whose mind and object all
the time Is on creating a turbulent situation,
on creating unrest, on creating a sltuation
pear 1o 1ebellion. Political parties of that
noture had their own agents who worked on
these young students minds and they were
responsible for creating student unrest in
Madras. therefore it s very, very necessary
that we should keep a watchlul eye so as to
see that external influences do not come and
spoll our boys and girls,

Therefore [ would sujgest that our
student population should, first of all be,
cured of this siae of frusiration and,
secondly, they must be kept very busy,
They should not only be kept busy but when
they are kept busy they should have a hope
that by keeping themselves busy iIn that
fashion they would be able, sooner or letter,
to find an avocation lo life and employment
for themselves which will be remunerative,

With this end in view 1 have some
suggestions to make, At the preseat moment
practically all statistical information that
the Government gets regarding the wvarious
departments Is worked out by the respective
departments themselves, In the [ield of
small-scale industry, agriculture, coop:ration
all the statistical daia that the Government
now gets are worked out by the respective
deparimects; therefore, they have a tendency
to pat themselves on the back, They give
the report that they have bieo all success-
ful, A very distorted piciure is thus givin
and on that false prerolse based on the false
faformation that Is givio we bulld our natlion
sometimes, If an impartlal body, such as a
unlversity, Is givin the responsibillty of
collecting'statistics —the data being collected
either by studeats or by those who have
just graduated—It will not only have the
oecessary knowiedge to collect the dala and

compile the proper statistics but will also
have enough monpower to send about for
collecting statistic, It should be possible for
the Government to place sufficient funds at
the disposal of the unlversity and the
university will be the proper medium for
collecting statistics, Our students will be
busy In this fashion and they will always be
having the consclousness that they are belng
usefully used for nailon-building purposes,
Their sense of vanity will also be satlsfied
a great deal, I am quite sure, by keeping
the students not only busy in this fashlon
but also by giving them some remuneration
for the amount of work that they do, it
would be possible for the students 1o get
over the state of frustration and we would
be finding & near remcdy for students
unrest,

Now I would like to make a reference
to admission to medical colleges. As we
all know, there Is a great rush for admission
to medical colleges. We are almost In the
season when this drama Is golog to take
place Large sums of money are offered both
above the table and under the table. This
Is a thing that Is commonly known 10 every-
one. This evil Is increasing, A remedy
must b: found sooner or later for that. |
think, the rem:dy for this lles in this that
the medical profession like any other pro-
fession should also be overcrowded, We
should not feel shy to overcrowed this medi-
cal profes:lon In the country with more and
more medical men and womea. Practically,
all the other professions are overcrowded
and, therefore, we find that this bad prac-
tice of paylng money for getting admissions
Into those institutlons dozs not take place,
But this is golng onas far as admissions to
medical colleges are concerned,

The best way in which the numbar of
medical m2n an:l women In this country can
be increased Is to call back all those medi-
cal m:n and women who have gone away
from our couontry and who are practlsing
clsewhere for more than five years, A good
part of our exchequs’s money, has been
spent on the educa ioa of thess people. Not
oaly that, They have also replaced other
patriotic psrsons who would have after their
education served this country. Having taken
away the seats of others by questionable
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means and after spending the public money,
the hard-carned money of the poor people
of this country, they go out and sell them-
selves for big salarles In other countries
and stay there for ever, They do not come
back to thls country, These people who
bave Indlan nationality, who are serving
elsewhere for more (han [ive years and who
have spent our money on their education
should be called back to this country with-
out any guarantee of job. Within the five
years that they have served elsewhere, they
have earned more than whail could be earn-
ed here in a life-time,

SHRI K, N, TIWARY (Bettuiah) : Sir,
when the Government {s not a position to
give jobs to all the person who have passed
the M.B.BS. examination, he is suggesting
to recall those who are serving ¢lsewhere
and make them jobless here,

DR. M. SANTOSHAM 1 May [ say
that the only profession where there is no
danger of unemployment Is the medical pro=
fession at the present moment. Why that
still remains 30 is because thls is the only
profession which Is not overcrowded, The
required nunber of doctors for the total
number of pauients in the country Is not
avallable. The required number of doctors
should be maide available not only ln the
interest of the medical profession but also
in the interest of the suffering public in
this country, 1 am a medizal practitoner.
1 have full knowledge as to how our medi-
cal profession In working.

SHRI K. N, TIWARY 1 This subject
comes under the Ministry of Health, not
under this Ministry,

MR. DEPUTY SPEAKER : That s
for the Minisier to say,
DR M, SANTOSHAM 11 Maedical

education, Sir. What I am sayiog Is that
they waste all our money here and they
serve In other countries, If you recall them
back, all these mal-practices that are indu!-
ged in for admissions 10 medical colleges
can be solved o & great extent,
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Then, 1 would like to make a mention
of the National Cadet Corps, 1 do not
think we are giving the training io a very
serious manner, After seven years in the
Alr wing, our students cannot even recog-
nise different kinds of aircrafts that are used
io our Air Force. They just learn a certain
amount of drill, arms drill, and they just
learn how to put on a uniform. That is all
It Is necessary that the Natlonal Cadet
Corps should be made use of by us for
preparing actually a force on which we can
fall back at the time of emergency.

Apart from that, the camping of the
National Cadet Corps should be so arrang-
ed that contingents from varlous parts of
the country should be ablc to get together
in one place where they will be able to
learn the technlques of warfare llke jungle
warfare, and so on, All that must be taught
to them, The contingents from diffe-
rent States must gather together so that
an element of national Integration s there,
The spirit of one-nation outlook should be
taught 10 them at the tlme of giving the
traloing, Lastly, the hon, Member, Shri Bal
Raj Madhok, talked about the Allgarh
Muslim Unlversity and the Banaras Hindu
University. I also agree with him. It ls
high time that these names wure removed
because It goes agaiost the spirit of our
national unlty, If there should be a Mus-
lim university and a Hindu university, I
suggest, In Madras, there s a very good
Christian college with 500 acres In which
one college campus Is situated and there
Is 2 good medical college nearby and all
these colieges can be put together and
called the Madras Christian University.

st rrwkx fag (aY7ge) . Sorem
wgieg, s gfrafedy argE wfaaa
(wiediz) falas o NaA &1 A1 gw
wtfaar ¢, @ & fou & g &1 T
tar ) aw ¥ ¥ fedt Ty o faer &
gR orNfa QN & 1 21 e as
gt 1 Aoas quvaT nfedt af
1 1968 ¥ g g AW N T®
fuve aifed s o fear 1 9e
qifedt & sifae® w1 T gt
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e sney § ST & gu® gra A
afrafedl mzg sfae § s s §
T W AT AWAS e arfed w
faraRrdt ¥ q1g gfecadiz 67 & snw S
aT% o) Anyr frend qxar &, faed qr
¥y fafaa @, ag szt fefm @, ot
gaware swufe fafina §, a7 33 & swa
¢ o wAwd & for & @9 F) oW

7 9FHT AT wIgan § | AvAw e
MT QgRgT A1 ¥ gEas ¥ fowr gan
ALK

‘‘Educatlon has always been accorded
an honoured place in Indian society.
The great leaders of the Indlan free-
dom movement realised the funda-
mental role of educatlon and through-
out the natlon’s struggle for Indepen-
dence, stressed Its unique significance
for patlonal development. Gandbiji
formulated the scheme of basic cdu-
cation sceking to harmonize intelle-
tual ard manual work. This was a
great step forward in meaking educa-
tlon directly relevant to the life of the
people, Many other natlopal leaders
likewlse made important contribution
to national education before Indepen-
dence,

The educationsl system must produce
young men and women of characlor
and ability commliited to0 natiopal
service and development., Only then
will cducation be able to play fts
vital role In promoting national pro-
gress, creating a sence of common
citizenship and culture, and strengih-
ening patlonal Integratlon.”

N g dgws  qIven arfed
g %X 99 9T fwmmt ¥ @ gtw @
Tq G AT WUk W fRar o at A
g Al w1 EEg 91, qW AGREA N
A # 39 fewn # wo ava §

sy s yda € pey g}
fs T o gur @AY Q¥ ArET g o1,
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fom w1 & fow agi ax sT &0 W@
It ag fe o gt W7 ag faandf §,
ot fusft wiAsf ¥ o7 § sAwr fewmr
foq awgd & star g1 A0 wiefegdar
% oF fedft mdor g afa & oY fs oy &
30 e €Y g0 9T & 1 ag Ag wFgw om
axar s agt =3% fadar e €1 ) wgt
voeheeg 7 W wpt & fafeum ¥
Iy 8 sp 5 o=yl ¥ 25 s
fefezege s7 Ofad 3t 37 ¥ wfgd f
fgrgeara & oF a¥ srzA) &1 qiw fow
T F 1 25 w7 72 ¥ WY SR A
faa #Y az1 qrzd) R IS AW o
& fzar 1 a9 gwta mfAd fs 25 % &
fad 2t =21 3, oF ¥ guigaE Dw N
w®r FrzA) fgrgeary 51 7rar 97 &) gad
F nidlst ®), AqryY Aam fow s fggr
Wt gat 23 A i 7@ vanEre e
AT K Y 1azgEa d Aty RO N
gl ¥ @ fedt wAw fow &
faerifaal ) | & ag faars @1g & q@A
2WEI

o wrT wee ;g o dead § )

sit Troty g : fagre & Y ¥
g | fa sy o aft grea £
gaTdl ¥ wIHIT K1 g feméd
vgwa ¥ famfad § wsd-ovd foed
T wT, 3% awennd gfaafedt wicg ¥
far §, famfaal 9 fear aeem § @l
A ¥ s W 39T gmEwa &
anar § fe xw fem & g5 w1 gar 4
g et dare g § ) dfwa wgiy
feedlt ¥ oz o OF At Af § W@
fa ag =% I ¥ foew wArd e
fawrd} T ¥ 9C 7 o7 KT qP URA
9T wo ¥t ifra T |
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[»t Ty fag)

1956 # afrafadt area wfgs
gnfsa figar 1ar | W ey f& «leg
el % gfafad g #faew & s
firar YT war €Y fear | IFR $g ooy
w Y fed AT aga R O € fame) ag
A1 9rga ¥ Afea 9@l w7 @% wifs
3% g fefadese ¥ 1 agen fefa2aa
7g a1 & 37 & quad dTE &1 w4 91,
gau fefaiwq ag a1 fs 3+ w10 &3
¥} ar%a agf 9, dau fefargr az @
fe Tadew 2z 8s%9z a1, o Bz
g o1 fr afrafadt @ sreatdr femd
ag, b a1 ag 39 F ANF
15w ¢ fom M qwg § ag foaar s
g § IATT AE) FCHF |

wgl a% qaReT ¥ @2z wEsE A
1 96 &, guit Ay d@famT At @
forw ¥ 74 gas ¥ 63 €} 66 AN g
§ o Wms qaT ¥ & dzw axAEz A
fe ag gra< oy # qaw X Al
SWITATT T qFAT § 01T FAT TN
A § @ ¥ fou ga 57 FTasN )
WU §G FTA T LA g A KK Q4T
€ ng ) gfamw faer & oz 97 wie
gftw & T & qanfas 7 3 &0 gfa-
afgdlw & F9T dz@ maddz Aed) aF
AAMA ¥ FWE arFd w@dr g A
awa TEY & ¥ex HIT F 0T FA¥ foq
70 gynT ag § & aiffmiiz § a3
ag fow @17 &)T 9T ORI KT HiE-
{z g3z a1 faar 9y | oifsarde faar
fedt g9 Famwv N ad afed @
wit | Faadt ff gm{) faewn ¢ sw ow
GZ4 qT I | qRT 9T 3 T4F #19 FewiLy
fear aar ar feT aga @ ghafads 3
3@ w1 9 97 feay e agal 3 a4f foar
A WME QA § s uw & | wif
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arsa 74) fs aT 37 § A A s
¥ |

o aY g3 o afrafediy & o o
oY ¥ ofzarga A g 1 A fx
fearditz a% & arcaigziz N A E w@
mwrIaTA R § | g far glaafad
WZH wfAwA W SqIRr 7 €3 O w9 ¥
9 taar a1 w2 v 3% arw feqrdiz wr
Y GOATEEE g1 I & AYAW IAG 9
% g foad o dfedza amA o §,
37 & grafad a7 T g O @ F mmA
gligauadmTag g fmgr o = H
g oft @ ) 0F ww g wfgw I &
s N1 F1 R TRAH 771 KT S )
arwr aga 4 afemw o, o dwad
oftarw §, s qlamw §, agi 97 g ot
& 1 I AGN R A T oA A
ol agl fear am g ) w@ fol
TIHIAT XY gr@A ag & fr ag 3w ¥ 60
sfawy aanz 2 &, ¥few ag feslt vrdw
maghze gE §

% ga¢ g2w & qdl fa¥ & amar
agt oz Mragz afrafedt § 1 99 0 gt
Falzgfai & T Are ¥ §1 39
% fod g% smor o, faasr fog® @i
gavar At | 3% ¥ gatfas agi & fesdt
w39 ez fadt snds ¢ Ho awy 4,
7 AfeAmT FIF I H @A f W7
sfagza == g1 1 9gt 5 ag N P,
gfaafa?t mzw wfama & wifge fe aw
W1 g AT g w1 wAi aifz ¥ anfe
oA § 1A T A7

Al & wt # & gy wgm wgw
£ 1 Public Accounts Commltice ®Y i

o & aar wo1 § f§ 3,95,336 ¥fgw ¥
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arzg & wf § 1967 3F A (T IR
NSO Par g 1+ A 728
1970 aw, 23,888 ¥faw & Tfeoredmm
afefedz aff ang | ag aga §f z@ &
oA &1 WA few avg & x@wis gar
g ag e gaT s mgw & waw
aga wreed Tl A gfaardiz AW
o#t gt §, su%r gfemedea 7§ gur
XOE! AXF ATIFT SqTA AT wniEd o

domm frm e it ¥ & 5y
FEAT WZITE 1 2V TF GIF A6 T@ W
@1 FR YA AT 97 fF ez nadie
THEI &% #9 FI 741 | 3fFT ¥ g% fan
farT AgY & | o7 W @R IF AT KA
¥foq oz aff§ 1+ Haumar g fe
sqET avgr fiar fs s g fasg ®)
grnfafRl Mt 23 | arfee @
w1 @A &Y &Y w7 oF o7 qr faar o
| s Y oy QAT 6T A) Aw @

fagmwmarg e gt s dar ¥ ®
warw §, felt mdfaw wmfz w72z W
% gnw §, UF gUEATED a@ e
rfgy A J1FT I% K AT W R
w2 e oAtvma w) foedr w2 | 3w
afaw 9T Iwy wyar frar ng 1 fse ag
¥ 39 w9 w1 gfeargdwa gar §, we
Wt qg arét gedweT w1 €@ w19 & fag
w6 greareay wid W q A ot F QA
aga wifad §

Ay mifedt a gnd qaRer N
teuwt ded gq ag wga awr g fw
g3t s Afenr Nt avgy P wifyg
wrgdfar s fdrw o5 &
793 1 Q1 wifgy 1wl gart dw A
a1 grRfrdoT o1 avier § 38@ AN o
AT § 98 AMEREIT ¥ AraEIT AaT

aT § &Y tar gafeu wear @ fe faandt
T g arar g 1 & ag wAr wifgdy
fs faend feamn smaar § &t faaar
waar § ae feaelt srod) oy ¥ qua-
AT ST GHAT § | TW ATE ¥ o) qAIT
¥ q§ oA wifge W)t oifadgs oF @n
w1, OF T &1 §ian wifgg |

=i ¥ are Y fadaw §, awr
& anda s g1

SHRI S, KANDAPPAN (Mettur) : Mr,
Deputy Speaker, Sir, while Introducing this
Bull and ioidating the discussion on the
reports of Ualversity Grants Commission,
the hon, Minister has glven me or rather
given 1o the House the impression that his
contlouance in this portfoli is somewhat of
an uncertaioty,

So, I would rather begla my observa-
tlons by wishiog him « long lease in this
portfolio, I am sure he can do something
Il he has got enough resources at his dispo-
sal,

Sir, in a discussion on education, 1 can-
oot resist the temptation to say soincihing on
language. But, 1 do not propose 1o enter
into the discussion on the Policy Re:olutlon
about three language formula or the consitl-
tutlon position &; such because, I know that
Is not the point that we have boen discus-
siog. Ithas reccotly been discussed and [
do not know whether this can be solved by
my putting questions to  him and expecting
some answere from him, We all know the
consiitutional handicap with which we sul-
fer. That is a dilferent polnt aliogether, But,
what 1 propose to say about the language
Is thls,  After all, Goverament have deci-
ded I that policy resolution on educatjon,
1968, that they are goiog to  permit all the
languages to be the medis of instruction in
vanwes Univensitles, Aad oow that is an
accepled formula 10 all pariles and to all
Governmeats. It is but proper for us to
consider that since the Unlversity Grants
Commussion was set up for a specific pur-
pose of malntaining the standards in higher
education without any effort on the part of
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the Central Government or on the part of
the Universlty Graats Commission, by sud-
dently switching on the medium, will we be
able to malatain the standards at all in the
universitles 7

After all, we all know that the language
is the medium, the wvehicle of thought and
expression and unless It is properly equipped
and properly developed so as to make it as
a sultable medium to convey the higher
sclentific thought, it would be impossible to
swim safely by pushing the boys from Eng-
lish Into the respective languages. This is
a very serlous matter about which I feel that
the U, G, C, should make some cffort.

1 would llke to make a few suggestions
on that poiat, Since the U. G C. has
already got this method of organising semi-
nars for the promotlon or for simplifying
the teaching of English, they know as to
how the standard of English could be
improved and all that sort of thing.
In additlon to that work, they could as
well take up this work also ; they could
organise seminars wherein they could bring
together professors and techers from varlous
universities, engaged In teaching subjects In
Tamil or in any other lapguage and in this
way organlse discussions and dialogues
between them, I am sure that somethiog
could be done about it,

Also, it Is possible for the UGC to
prepare a glossary for ecach subject which
could be ulllised by all the prof rs and
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Government that they can have their own
legal terminology, With regard 10 the
other sclentific subj:cts also, I say that it
is impractical, because when once you
allow a language to become the medium,
then, automatically, sulting the genlus of
& particular language, words crop wup ;
words crop up : words that are already In
use come Into vogue, and they are put to
a different use altogether or the wuse ls
enlarged or limited, as the case may be,
For example, In Tamil Nadu, with my
expzrience in  the ocellege, I know that in
many a subject there is quite a sizable

number of words that have bzcome
commonly used words for sclentific
purposes, If now you are going to Insist

upon a common glossary, [ am afrald that
it is not going to work, So, Instead of
harping on that, 1 would rather ask the
hon, Minister to say that sviting the
genius of a language, they would permit
them to evolve their own glossary or their
own terminology for (he subjects taught In
the unlversities,

SHRI N. SREEKANTAN NAIR
(Guntur) : Sclentlsts will teach by slgns,

SHRI S, KANDAPPAN ; But still,
language Is needed. Without language, no
communicatlon can take place. So, this is
a very terlous matter for them to consider.

Another suggestion that I would like to
make is that they should see to it that the
universities  located in  a  particular

students, | would here like to point out
one thing which is still agitating my mind,
and | do not know whether GQovernment are
clear about It, and that is about the
common glossary that should be made
applicable 1o all the languages. As far as
that question Is concerned, we have already
rejected jt, because 1 think that It Is an
impossible proposition and it can never be
implemented. In fact, I may point out
that the Law Mipistry some years back
Insteted that the legal termioo ogy should be
the narae for all languages in India, but last
year they found that it was very difficult
to apply a common terminology for all
languages and, therefore, they have given
up that posture, and they have pow
conceded the demand of Tamil Nadu

lang reglon should have at least one
scien'ific journal so that the students may
be acquainted with the latest scientiflc
knowledge on the subject. This is very
essential, and the reason for my saylog so
Is this.

I know that the Government of Indla
started a scientific journal in Hindi. I do
not know whether It was started by the
Elucatlon Ministry, | was told that its
circulailon was not so good, |1 do not
know the reasons. But It is for those
people coming from that area o think
about i1, bzcause this is a very important
maiter, There Is also a UNESCO journal
called Courier which is being .. published in
15 languages, They are publishiog that
journal in Hindl, [ learn that in regard to
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the Hirdl publication —I am not saying
anything against Hindi ; [ am not even
remotely meaning any'hing disparaging
against Hindi-the circulation is only about
200 with the result that for the last eight or
nine months, they have stopped publishing
the journal, These are all serious matters,
which it Is said that Hindl should be make
the link language

AN HON, MEMBER : How many
were sold in Tamil Nadu ?

SHRI S. KANDAPPAN: 1 am
coming to that. In Tamil, the numbsr of
copies printed was 5,000, and all the 5,000
were sold io the open market, Ngw, they
are golng to increase the number. Thisis a
journal of a wvery high standerd. In
addition to that, In Tamll we have got a
private monthly magizine which Is complely
devoted to scientific articles, and which
has got a circulation of more than 10,000,

I think this is a pre-condition for a
switch wer of the m:dium from English to
any other language. 1 fecl rather concerned —I
do not know wh:ther I should—about it as
to why this trend Is not exhibited in Hindl,
There Is something radically wrong, If you
cannot create this almosphere, | am afrald
you are not gning 1o succeed in making
It an effective medium. The most impor-
tant factor Is the content of teaching, the
knowledge, the substance ; this should not
be allowed to go down, S-udents are not
there to learn only the t!anguages ; that is
the bussiness of linguists. After all, langu-
age is only a vehicle,

SHRI N. K. P. SALVE (Bewl):
What does he think are the real causes
why Hindi is not patronised as well as it
should be 7

KRISHNAMOORTHY
Give bonus to reader of

SHRI V.
(Cuddalore) 1
Rs. 100,

SHRI 8, KANDAPPAN : [ cannot
satisfactorlly answer It as 1 do not have real
experience.

MR. DEPUTY-SPEAKER : The popu-
larity of Hindl is not the subject under
discussion ?
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SHRI S. KANDAPPAN ; It Is iime
the Hindi friends took note of this, They
should ask their Btate Governments to see
that the secondary schools and college
libraries and also public librarles are made
to subscribe to these things

I am emphasising this because In the
functioning of the UGC I find there Is no
scope for this sort of work. When you
say that Indlan languagey are golug 10 be
the media of expression in years to come
Indla in all universities, this s a factor
which you cannot aford to Ignere.

With regard to Centra) Unlversities Vs,
State Universities, | do not know the purpose
or rational behind the farmer, apart from
the consiitutional position. As it ls, the
Central Government cannot clalm that be-
cause they are running a few universities,
thelr working and administratlon 1s betier
than all the other State unlversities, |
should say ft is rather evin worse, A
major portion of UGC allocation Is being
concerned by the four Central Universities
of Declhl, Aligarh, Binaras and Vishwa
Bharatl, The last is in a separate category
by itself, But with regard to the other
three, they are llke any other universities,
Yesterday, the hon, Minister tried to make
out a case as If they are performing a unify-
ing function. 1 fail to understaned it, In
India, elther in regard to education or any
other subjsct, whenever there Is a Central
Institute it unfortunately happans that only
those who are sltuited in the vicinity stand
to galn by It, not people from distant arcas,
If the Government wi.h to continue this
position of having Central universities, then
they have to have mare Central universiiies
caterlng to varlous regions, But I would
prefer that the Central universitles be hand-
ed over 1o the respective States and the
money thut saved disiributed among all the
70 universliies in the country,

In 1965-66, out of a total allocation
under non-plan projects and plan projects of
Rs, 17,85 crores, nearly one third, Rs, 6
crores, went to Central universities, The
same lr the position in the next year and
the year after: From all the three reports,
1 find ope-third s eaten away by the 4 Cen-
tral Universitles and two-thirds are shared
by the other universlilgs. This, 1 fcel, in
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very unfair. Goveroment should really do
something about it, I would rather prefer
that they Central Universitles should be
handed over io the concerned States, that
the Centre should have nothing to do with
them,

The Universiiy Education Commilssion,
as early as 1949, described the teacher as
the corner stone of the arch of education,
The Natlonal Council on Educational Re-
scarch and Tralning calls the teacher the
heart of the matter. In thelr publicatlon,
Collective Quest—Ends and aims of
Education, the Councll says |

“‘When the heart Is In good condi‘ion
pulsates, with energy, steadines and
passlon, cducation grows, When the
heart declines, educatlon founders,”

It Is very rhetorlcal, and Is very good, But
what has the Ministry done about It 7
Everywhere In the unlverlties we find a
bazar atmosph:re prevailing. The Radha-
krishnan Committee, the Humayun Kablr
Committee, so many committees have
_touched this Important aspzct. Even student
indiscipline is connected in a wap with this
atmosphere  that  prevalls among the
teachers and the inadequacy of the facillties
that they get, They have to live In scat-
tered places, they do not have easy access to
libraries, This sort of thing can be easily
rectified, Cin you not see to It that at
loast when creating new universitizs, you
_put up the staff quarters within it, so that
they will have a different atm>sphere alto-
gether, instead of this Bazar atmosphere,
So, this Is a serious matier to which they
should really pay some attzntlon:

I would only again appeal to the Minls-
ter to consider the aspect of the standard,
the quallty, of language that is going to be
the vehicle of thought in India, all the 14
national languages, to pay some attention to
it, and also see that the teachers are given a
proper atmoaphere in which they can pursue
their acad:mlic aspiratlons, instead of poli-
tical or other asplrations, which {is malnly
due to their environm:ots and wot dus o
their mental make-up,
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SHRI R, D. BHANDARE (Bombay
Central) : I shall des]l with three points
only, namely the new Bill which has been
introduced, the UGC repart and the objec-
tivesl and the alms of education and to what
extent they have achleved,

The new Bill makes a departure, a wel-
come departure,, Three Members are golng
to be full-timers in the UGC. 1 hope they
wlll devote their time aod energy and work
with sincerety In dealing with the colleges
and students, and wlll look afier the follow
up action, The Chairman also, I hope,
will devote more time, These new changes
sought to be incorporated in the BIll are
welcome, The new functlions that are sought
to be Incorporated, vrz., maintence, grants
and development grants, are also welcome,
I think both these grants will sausfy the
urge and the nced, as suggested by my hon,
friend Shri Kandappan, of some of the
colleges and universitles, That Is so far as
this Bill Is concerned.

Regarding the University Grants Com-
misslon's report, it must be said to the
credit of the UGC that they have been dis-
charging a very wonderful and good service.
The policy which they are laylng down for
the purpose of establishiog new universitics
and colleges in order to have a proper
standard in educatlon, [ think, is good, OfF
course, I have my own doubls regarding the
standards, whether the standards are being
achelved or not, The alm is good, but In
practice the achievements are few and far
between. 1 have my own recasons, but time
will not permit me 10 deal with them,

The Centre for post-graduate Education
is also doing very useful work. The provi-
slon of residential accommodation for
teachers and students Is a new innovation,
On one occasion the present Education
Minlster said a few words about himself,
that he was very poor. He was very poor
and he has scen jopurl life, Therefore, |
hope he will see that more residential acco-
mmodauon will be made avallable to the
students who are badly In oeed of such
accommodation so that they can devote
their time and energy to study. The siudent
ald fupd is also a welcome festure to meet
the pceds of the students. 1 have to make
pne ot (wo suggestions about ceatral
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universitiecs. Why should we not start
another Ceatral unlversity In non-Hiadl
speaking area so that encouragement could
be glvén to those who are coming from such
areas 7 [ think my friend Mr, Krishoamurtl
referred to It and 1 think it is a good sugge-
stion, The hon, Minister should keep it in
mind.

About the classification of universitles,
one may say that we have Federal or
Affiliatiog unlversities and  Residential
universities, I happen to be a member of
the exccutlve council of the Banaras Hindu
University. To my great surprise and horror
I found the campus city to be an open city,
when 1 first vislied that university. The
campus Ir accessible 1o any person and we
have seen the results of such an arrange-
ment, (An Hon. Member : There 1s a
temple inside). Temple, hospital, grazing
grounds and what not, It should b: & campus
In the real sense of the term so that there
could be privacy, There Is also the quesiion
of law and order, Every now and then we
cannot ask the police to step in to malntaln
law and order, We happened to discuss the
law and order problem with the concerned
authorities in that city. How can we slep
into the unlversity campus, they ask, The
sludents are very senslilve,

There ought to be more centres of
advanced studics, Oaly 27 universities had
been given speclal assistance, I think more
unlversities should be covered by this
scheme., On the subject of examlination
reforms, we, The r bers of Parli
consider the Kotharl Commisslon report,
While discussing it we made certaln sugges-
tions to reform Examinatlon system. But
Education Minlstry had appointed two more
commitiees for this purpose and I do not
khow how long they will take. Efforts should
also be made to give more scholarships,

1 shall now turn to ih: polais suggested
by the hon, Minlister of Education, He says
that the primary object of the UGC is to

give development and malotcnance grants,
their function

secondly, 1o co-ordinate
and to muotaln aod to ralse
These are

she standard of educatlon,
very good and laudable objeciives. Have
wo been able 1o achieve them ? Another

purpose was to achieve uniformity in sylla- -
bus and examination. We are for from that
objective, It Is repeated ad nausecam that
education is an Instrument of social change
and makes man's mind cultural and culti-
vated and achleves social and natiooal
Integration. These are the three main
objecilves or the alms of education; to bring
about social change, to make the man
cultured and cultivated, and achieve social
and national Integration. Have these obj:c-
tives been achieved ? What is the answer 7
I shall leave the answer to be given by the
Education Minlster himself. As 1 see, let
us consider to what extent the mind has
been changed In ordes to bring about soclal
change, as It cxists in the village and cluies,
Have the rigours of the caste system lems-
ened to any extent 7 Has the educated mind
applied Itsell to this aspect, or, have we
given education to chapnge the mind of the
educated person to adopt a different or
totally changed attitude towards the soclal
system 7 What Is the answer ? Have we
made man cultured and cultlvated ? 1 thiok
the number of such persons might be just
few and far beiween. | would ask whether
the educational system should be glven
credit or whether credit should be given to
those Individuals themselves despite the
system,

The question arises as to why there is so
much unrest and indiscipline, One of my
hon. friends speaking some time back dealt
with this question of unrest and indlscipline,
It is often said that ft is a worldwide pheno-
menon; that the unrest is there all over the
world in the student community, But have
we applied our mind to the real causes 7 o
western countries there Is unrest and Indi-
scipline because of affluence, There is unrest
and indiscipline lo our country hecause of
poverty, unemployment and (rustratlon:
among the educated classes. Have we been
able to remove these causes, or, can we
simply justify the unrest and indisciplioe on
the ground that i is a worldwide phenome-
oon ? That question also [ have to the hon,
Education Miaisler, -

You know what Is happenlag h our
country, Tne mind of youth is very impress-
ionable and formatlve. What Is happ:ning In
the different unlversithes today 7 Different
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political parties are projecting thelr philo-
sophy and images both In the teachers ‘mind
and the students’ mind. The result Is that
the impressionable and formative mind
which the student has to open to these
projections, Some of them have become
chauvinists and some of them have become
Naxallies. Even the best possible intellectual
student is amenable to intellectual indoctri-
patlon, The result Is that, as we find, the
Nasxalite movement Is spreading, It is not
enough to justify that it is only the poor
poople who are m:mbers of the Naxallie
movement, No, Sir, 1 beg your pardon; even
the Intellectuals are attracied towards these
fdeologies,

MR. DEPUTY-SPEAKER : The hon,
Member's time is up.
SHRI R. D. BHANDARE : My last

point s, has our educational system incul-
cated any ldeology based on national and
soclal Integration, secularlsm and democratic
soclalism which are the ideals, which we
have accepted, which the country has accep-
ted, 1 think the Education Minister and the
Education Ministry must give an answer,
Even if they are not in a position to give an
answer in this house, they must so change
the educational system that the objective
should be achieved,

With thease words, 1 resume my seat,
15 hrs.

it TrRTAATT Trest (92Ar) @ JqsaE
agiza, g7 AT A fasafaasa agaa
waw gaieT fadas &1 99 ) A7
LLLARICIAICERE ST idl SO & S ]
gmaq fagqa g 37 fFar o §, s®
% afey fasafaama sqzia s ®t
qastaq fear ar 1@r § st fasrr ang A
TR R AT & By g Q17 @
sfawre ot ey ar R &1 @ ¥ guler
t e g9 waw @ AfeT ax aw gr R
o oY fawr ogfa ¥ sge ofcada adl
w0, Aq A% W A § feF-wmld wh
¥ g g w1 wiw A IBAT | andy oft,
I AYRY, gNU W guAr fawn
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R EF I @A SN
faar ozfa amé ), dv» wga 7 fow
foar egfa M Ma wet ), sw @ g A
ot a% woar a@T A Ag ¢ gare
famr wma & Wy gmm, AW AR
wwifs 7<) g€ §, 3% w1 g@ wv A
¢ & iy aw gw 7 fawr & Q9T
(zemradiz fcde2e) agf awar &1 wfw
aq gardl faardf @3 w7, fefaat & we
farma & afed 37 & amd wfeeg
as9%1qg Q1ar §, 3 s Agl famar
2, faas) qog ¥ IaF sz v dar
g1t &, wgaraa-faar 2T QY 3 ale
TRAE S FH T FWAE

ty for gmdl fasn Qe 9
wife@, 38 # wd-Fdwar 1 waar g2-
T FT NG gAY wifgr—afwa dar @)
A8 @1 & 1 gar fmar @asAl & sy,
famisal & stz wrgas weldz gu@ g
LAagiFtmfa M A sar g, s &
HFIT TH TFIT FT ABLT &1 HAAT T&T FT
g &, fam & oF seglad) gadd segfadt
% fae1% g 7 1 amT gA gw avg & wiA)
w1 A AR A w1\ A w3 1 gETH
qIES 3, gHIR 2 ¥ Aa7 9z wg¥
@i ® vadtfa & s g dar fgdy
THT ®F FT A1 ITH) FgiATT A E 7
fora® gai & 2@ &1 wfasg i e B,
¥ § wfasy & fator & fod st g A
v —gg wlla mg saA d 1 Wy W
wgT wifge fs fowr ana & svae o
argafas waar qar £ wd g, Iw 0
OF smdt wifgd, afzw avht wifga,
wife 3a% feam fMEd 7 81

# g 11 a1 fw g amat (e ogfa
# ofcada v § aife 9 § wmaew
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fasfaa @@ =%, ad-fadaar A Hifa
ATy Y &% Wi gad foan ofge
QARTTE & 6 | 0 a1F §) 54717 &
W gq AT gATR AW ¥ fasr #1 awfa
Ot wifge |+ stag-sng gfrafedly @@
7@ §, 717 wifefaw g= @ § )1 ofew
¥q o vz § 5 ag v 3 gmt 2w
&1 g fager gt 1T WA MgAT €
fF ag ot a§, ferr & &1 & o ag
wfy w3, TN AA5 § AT ANZ-ATE ¥
fawafaureg @1ay 1 7.0 & o @,
Fifed @1sq &1 T 1 @) F—1F 8
%A1 &7 grar | ag 35 ¢ f& o
fagr deaid g%, I AF I { 9§, T
& faer ®1 2oz 37 §), @ F4@n-
e AT 9T ¢, afed A7 W @ Al
fawrg sqia 3 =fzd | & g fagre
¥ fafqar fasafagrsg &= ) @in
aga fadi & == @1 @1 gt & swar
@Al A atr sx Y 6 om A &
77 famafamen @@ sar =ifge, €=
g7 afize adf amSt «rfgd 1+ s sw
&7 ® ¥ agrar g, AT AT qgy §
fE agf forerr & A & wnfar @), A a9
%! §F ®TH ¥ 73T KTAT T0fgy )

%% & dgo gfqafadla & gvwew
Y %A1 WA ¢ | WA AGIT 0 A0gA
2im fw aq = grrer faar 50§, aw
1964 & 3+3i% w7 a1 f§ g U & ®°
¥ wq qF ¥edlg fmafaaeg gar wifgd
@ 547 1% agt daw A ¥ 7 faga-
fagren §, qar adf gt qge & In
oA &1 Far gar ? @reic A gafe I
frwrT W wredlwTT we faan, dfwa gasr
wg &9 w1, wits dxe ghrafadr
19 U e2ogd a1 §58 § | 37 % afey
wie et fagafaeredl w1 wear fewen

53 § e anv ¥ o frer o) frw o
9T H AT X § AT A9 W1 AW
F 9%F § | Wil AU e ¢ 5w
W H or-oF ¥T faegfaarey
wiaw $1fady |

anw gant fagre # gz afrafad
T geTaga § qadw § 1 agl «
1927 & o) faorr & qew §, o &
waad iz <% & for wgr ot &1 A
T T A L S @y e
ferar arrar & 1 &gk O SQX ¥ e
&% i 8, wwmA gz wT fx mar g
qgi ¥ FIFTT IT WY oA F wrawd
& 23t & N¥ae st aa O why w g
s ddta qeerc aq avr gre #F &
oft a5 T A af Afx @ g e
T 30 W A 37, ¥fea § aw agiw
€ g vt Ay § ofada oy
AT IT & A9 gw F F | AT AT g¥
U ¥ 0% oF ¥l frsafaarsy wan
w3 A 68 ¥ W9 W FigHw DA, e
Tq & AT OF TEIT FIYH ST FHA |

SN AZRT, q¥ & gy sz A
afqafedta & arasn § wgar wigar
TG &1 & €1 w1 fade fvar § Ak s
s T st ae@ ) fadg wy ¥
wieft faaifis &1 3w fearqar § 1 wg
famdis dvx afqafast §, gfaafedt &
A 78 %1 zuf §, #feq qof favafawr-
&7 %7 g Iaw! A/ a% T ¥ §) qor
g 1 ag famidls #ar §, 817 o gewr -
ag ag wear §, faw ) qgrear iy oft &
A seael ¥ eqifeg fear @1, @i
T¢% W, ¥io grquiam, o wit wwIq
T g Yagd Tw1T FAN A awagrgl
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gred) ¥ 7T Aq1EY ¥ IW gear v
T G ¢ | UK WRIST FY AR
g dear Wt § 1 WO AT A TN ggua
FHFEST &0 & gt § gl ek
FeqaFt & o A Yfawn q@r €, I9
st H1f frare agf & | & o agi w0
faardt 7g 351 2 1 9R 3= & @19 *Far
9 i & & 3T 3 w19 a% I9 & @n-
sl A A emT A Rm g1 gw W
qui fazafaarmy &1 zat 3 § 71 fagsa
e YWrASHE ¥ag & AeqOA A
waaw &, 37 & 9@ 941 Adf &, 9+ F A%
8T 9T 337 A fasar §. g9 aw@ &
Favl sfevzat I F aga & 1 smI N
g8 4T ca1q ar [ifza 1 ga avg @ A
A wgeager faer semid §, 9+ O fasa-
faaran &1 zaf 33 Y a6 19 F @A
g1 wifga

3qieasr AEET, ST F fos #t wmr
FIXHAFFAAAT § | IAINWH
st sawn @t fasafaasal # faer &1
arsay fgt &1 el faadiz & @ ge
@ fowr w0 =msg 7Y war 80
afweT aga mt fasafaamal & it
famr ®r meqw wgAN § 1§ g
g & wug agt gfas wars¥ = faan
T WIETT AAT , T2T F A7AT Wiar ®
faar &1 qisaw T FT IF AT FY qOAY
aFgd | & Ay ¥ g1 Trgar g v g
e & glY wiaid sggmEt §, ¥ waA
&1 gF1aer $37 § gfes @l §1 T H
qea® Farc weared 1 g5 q fasr wr
€ogE Arir agar se graAl & A glawr
0 | wgo gy wmar Ad ¢,
frz ot g 3q a9 faa¥ war w@ £
M-V W wag Qe wfs g wad
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77 g% T formr & A § Azl e
T3 FT AW |

7 % qlaral ¥ garc grew ¥
FEAT AEAT 2 | qheT ¥ Awe
Y §, wearew A @ N qdw gy
R frandt it aitw gy 1 fawifea)
¥ag g unardw af & 5 owgw
B ¥ o0& 9 FT g% § gy ¥ @
3T ® nrEmT AFT @ wd A fox
93 1 FgT HIAWEAr § | ¥ fod A
w309 § i gq adam qden sma 0
a1 Ffad | 9 -A a7 § Qw-zew
& SrarT 9T aden # ez, aifes a1 g4-
Aifas qdear ¥ w197 7gY 930, @ ¥y I
1 3fz w1 W fawra 28 Qar § sk ma
oY FEY agar 8 1 5@ H agg awg AN O=-
adt it g

g famafaaregl & smdss g9t
FIAIN ¥ A W g @ & WA
F Fw @ g AR wfqaiw fasa-
famaat # tar g a1 B sl w@@ Wt
a7 fawafamiea # glas & @w-
1o @l & 1 3g favafagey aagy &%
HILoTHoUHo &I HUAT QT § AT gHAT
T AF 3T W ¥ gl fawe
axT 2...

ot mywif wdw (f) © wEwd F
T wreg?

off TRTATC PN @ 3@ 9T a9
A

ot oyt 9w FE W AN | -
foe arg gresxifawar & ware aqr oY

qreaRIfa® §759 § 99 ¥ A9AT qoWT
PO A AT w1 ww G

agt as gfafadt & A=d O atl
& TxY §, W17 IAEY At W A A
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§ | fasafaaten aqem aan sz o gar
¢ fe @z @re a% gw a9 W @paa I
YT I9% T1% IS0 A9 oy IFAT W R
Hfea f6r 3¢ & 21z #9471 g9 & HF
&\ usg gerdy w feafa o wsd) AgY
8, fazafaamai &) feafa sy ase) a8)
g sre wraral &t feafy s gsdd agy
g agt sga « wagi 9z @ sqamy
wwar § oY eHifec gt o s ¥
a7 gl fasar § 1 wsqgsi § 3w §
a7 fa¥, gas1 91 I-1%= § 39 ¥ gar-
fa® Faq fad, g a1 H F3F3@2WG "9
93 gyt =fgm

T 91T ¥ ggf aTgRIAAIT ¥} A
&Y oY @ YT #g1 wrar ¢ fF gw |Ara-
1Y GHIST #Y €991 $TAT T18A § AfFA
& wraAT SRAT § ¥4T aMAAIT 7 fasar
fodt Y fasafamieg & & oat 2
FAIAAIZ 497 &, 989 I & &G a1 I9
® FAEy | s fawdrs g 8 eargar
HEgIeAr afeY ot AY oY, |@t 97 grow
¥ garwarz 1t fasr & sd 9 | w37
qrgfA= ot gAY GAAAR FIX Y |
et feral & w3 AN g@d awda
%) femal wf @ agi@ & 1 g wwc @
a8y wiAt & grl & famnr ® fasfoq
feaqr s wifgr Wik 3ge a@d
wifgr f& &8 @mmaz  qar
wigd € ... (%aqwm),, guaa # o
W, AN AT WE A q@er wwar §
#fea 398 foq ang @ & o) fasr &
a7 ¥ sredz {rRizang ¥ 9 oF wE
¥ WG W W § I@ W A=
WX WY ey § 1 gifoq ay ST gE
wa ® AT A &TA § e Foar w1 wsdra-
w30 fear 1T sifge | 38 T 5 s
T weT f g1 M adv ¥ ey
g § % afy wie 38 ag N AP

¥ ST saqrT €1 T wAT gy § A
frar ®t &193 gra & «fag

Iqreqar ngza, fagafagragy & ary-
Aar @% W w7 FATE 1 ITH
qReqrq aga & a+NT § ) w9 g §
quIR WAg WRWT 9% g § 1 faeA #,
92T # 31T 9T 39 H 3A% §azA @@ g
g1 a9 % foq s ¥ agfead £
i fou g gfaafads vz & afcada
wifad | famfaamal & @t faw siga
FAge g I A afr v ofeads ady
& 1 AT F W q@&T AW AZ § )

& & % az g @ fw faerr
ana # &vs & faas a3 wfgr ) At sq
frasl &1 Y% & srq weaT iy 1 @
qsql # §iENyTE FIAX aT G, @
aTg & AT Ay 99 @Y & ¥fFA 3w o
i fagra agi g1 sa & foo fag
fauifia f&7 o7 fF &7 & w3
srdligrz g 1 gk fage #
AT ¥ AAT EAE FHA  aga
guAr §, a1arge ¥ o gHe WA §,
ayad) ¥ ungen wAw § A Fwed)-
gt ¥ ot s@w B, 1w gere ¥ fagre &
gAY qguAwidw § fax w1 fr wted-
Z0z w139 IAA K qbv wer 1@ § Tl
g% O fagrea 49Y § 1 ddft aide
waffas 2T sEwT W wTEN § 1 Ag
®ieigyz K1aT T47 F¥ § AT A quA
@y § A NY 9z 7@ § ) cufog @ &
fagrr faaifca 1 sifgy fs fea &Y
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= ¥ & wrioe mida ag g wgAr
wigm s gar(y faen Afe & 3w as wrg
args aftxds 7§f Mg ax o gwear
st 91 gaierT A w1 "ot A
A § wyr v o3 N gx e § ag
€ oY TAg 3 & wT AT e W
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s fifag T s3w £ w17 fa=q A
m<2 ffag T gig & 37 &t yAfa
# wor &3 £.fow ) g gEf N oY
firerr fiforg | ITHY @EqT wrAr @Y gEAr
feard i3 ot 33% @A & fou @
aer TR WF Ot ae g@ frar § Ay
ag awa £

off ogAT WA weaw  (EREge) ¢
Jqreqw W, A1 qga feAl & g
famafqareg sga ara & @7 dta
felé uw grg faga fasm w9 "agRg
Aagh qC &N 1 9EF @19 919 FEA
fawafawisy wgzT waw Ge fadas
WY qgt 9T Iafewm fear g1 ot delua
W g ag wA

A% 6 F o FdEHz ar awm
IAH FEPAAY :

““The Central Government may

appolot such number of members, not
excseding three, as It may think fit,
as whole-time members,™

agE QO g e @ g3 9 ek
Trdt fimfd) & fag ag anna alafy
8, dafaar % are ww @ Afew fo @
TE A Y A & @ wifgs 9 Y
Ig% for 3 quif & v §

gt ara ag & fe grax quded O
Tead WIS TR N AN TN @A @
ek o H ew e wwigd sEw
[guiy ot 97 wga a¥ famfre ¥ o
o %o WTZIWIG YW §XET X | IA¥
afaftR sud W gEl garvw dax
gxeqaw ot ¥ 1 gt e, off ey Tt
sang ot f 3aF ¥ IR o) foade-
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g E I AT Q7 fodides
ATTH GINA THAT HAT F 1 AW 46 9T
faddaa qo 10 @ asrr d § :

“Importance of education of woman
cannot be over-emphasized. Women
hold the key to the fature progress
uf the country," etc, eotc.,

fafrs deedt & S d ¥ afi §

wiT et & Ak & wgd go g fawr-
fawmdo 11 Hwgr d :

““We, of course, assume that there

will be no complele divorce in these

institutions between humanities and
sciences,”

fomar sifgr @1 arg@w dz goa-
fadir 1 e & g & gfhar # s QFd
SN 9EeE ) arar T @ & Afed
gt wira #t gfFafedls #, gy aw
G F1 GEEAW g, WIEH AFEE AT
|reeg Fandis o fFaar snaat fear
mar g & W9F WEAW ¥ R G947 H)
amAT Tg | wrw gw w4gd § fw fawa
¥ qu #f @dm AT WA & i 73
IrFg gadla fed & O 47 q @1 15
g # TetmAd IR F@wow
a% &) garar wgar g
“One way in which the Centre can
play a greater part in promoting high-

er education is to establish at
least”"—

at least—

“One Central institution of the high-
est standard In every Siate to serve as
an example to other educational losti-
tutions in the States.”

¥ gag § ¥ Al foodidea § fomr-
9T g fagm foam it wfiaigds
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fasre wTh | ot 97 Wk g AR
gU ¥ agi 9T 7Y wgr AT fF qad
gAY qzar gfrafadt & & v we-
da & 1 o Avad SR 7 N guae
ezl ¥ I9AY fad-dge A, wig Iw
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ZET ATh ogharA I wemfax wafsw
g # & ar 8% | T 649
# &% syraw gru foar aof &1 o, 9z
T FIT W T N ¥ I P
fr ga%) fpadt saflgzmrr A & &
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a1 dgw TEEIZgaT F € I | &
Iu%r A9 §g ¥ W@ afsr @ qud
fawra szfaamg & afz qg Sfaw
s ¥ feg gz Fx @1 gaw) zww
wiren YT efagra Mm% &@& aer 781 2;
UG.C. iz g 196566 % aigfesn Fo
3% gy gizw & T F A1 w2 AT
ag aYer |1 A1IF /AT JT FE€ 71 1965-
66 % wmrarge gfaafad), fagre gfqafad,
gzar gfaafadt 1 s gor gATE
& w7 § aga &% 7377 R¥ 17 1 qrow)
qar g f6 ergdwma & wwy & fagi
fggea § gau wsy ¢ i 9« f& oa-
W qghaa 28 gfrma ;i 3w & &t
WL 66-67 ¥ WY A gram W@ 1 AS-
g ®Y {1 F1F 66 g Azw AT fag
gfrafad 1 ¥am 21 g s g
gfrafadt w1 504,166 s fay m
I8E AT Jo e He AT & 2@F A
ot aft graw g 1 gfaafadt gz -
o ¥t o feiE @ gmwr o wqfeamw 9
t oab gaa d & sgm 5 ez g
wfqdt ® feaar fear man, oo @ W
oy ¥ ag wgr €W fem war
qown ag & s wx & A Frewg fear,

sk 15 Tmr wr fawfw &
warfas, f @ dear §) $19 W ayran
ifey @ a1 ) w19 T wR e
4t | & a1y ¥ frdgr swmr f6 ag ww
fag® fagre s2w & w9 qaz Aforg

s qra K aa & wgar wgm e
Faz fagr &t o1 WAy @ oA §
S gt ow @ e P b |
fafgen gfrafadt & fog fead o= &
Zw #m agt w73 & @ € W 31 faw-
T, 1968 WY o warvifea s agt
I&1ar 741 @Y 3§ 99 & fawr wwew
¥ g w5 |} wrrad s wrmg ¥ egw
1 f6 39 9T faare g wr § 1 AT gy
wift a% AF fear oy @er &1 A e
# ¥ fgt ow e agdw & T fi gai
asfl ®T 1 I wAY N IOt g
i § %15 0F fagre ghrafadr s
F Wt fog  wwpa gfaafed ¢
& srgar § 5 ot & 3wt dewar Freafaar-
®7 § 39 F) Ayaies 6T, O 0 g%
Q19 $T & oF gud qfrafad Fafesr
Tfaafedt & am ¥ @F A wfaws sy
&1 fagre gfrafaz & o argq-wigaz §
agi ®) a1 Zma § Ay & vy N s
¥ uare ¥ g @kl F agt @ wgn
wigan § w4ifs fase 50 exd agt o
g ) A g

Tio faqu ¥ xa fawr w0 ¥ A
X o et B arm dwrf o fiw
gfrafadl g & w0 20 sy oo fg=dr
* r g P ot e ot
g gfrafedt & szt o dga €RA-
zawm & s gifr g dfer wm ogan
AW A% TG T A § | WTT WMo ¥
g% a1 foan g4 g0 Tw WY X WA
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¥ s w7 g fe smT sme ¥ gy WX
s § A Te 1T F AW F@Ar
t fF oagem sl W QU A
% ais wq &, @@ $T 9a  fagie
ay feez wsa & o foad eww ¥
A% qg @1a w5 It § fe ag s
farem gfez & 1Y § silT ae T@F I%-
g¥ig B g2 frar sn A agi &) wE)-
frs dvadia ot ww @t andt 31 gl
& ogar 6 w0 ot 9@ W2 Y aE
o & |

# qrdlg woe agw T g
g a1, I fawafeaedl @ sqaea-
fiar 71 aF e g0 § gei iy ) §
fee oF @17 sgm fs Tw ox awfare
q4% fasre w741 Tifgd A mifsamie &
deql- ® 99 fawr g7 ofsq gfafa 3
It fiaiE dw &Y & 5w 9T amdangds
faare ®¥ att &7 & wx 47 ) 15 AaC
5t foegAwms & ay ¥, 10 qoac &
furrsdga o) diwig dgRgA F AR H &
gar 11 ;g Y fREgdaa & X § Y
¥ war 8, 99 97 wig A q )

miw g} fasy & famrfgat § =4
¥Y ATaA1 , 9% AT Area F § A &0
fear & s & 2w Far g, ww §
wqr gAr A BN A A, A A6
ot aw gfrafady oz 2@ | wiX fasg &
fagifqai § oF adr ix atdy @ gww
agl § 7 a1 & ST § T AW w93
% gArar | g3 fz7 1@ a1 w1 6§ go
@ g &, faardt @ ax a@ ©1 swa
faq a% gl 937 T gwy 1 Ik feg
o9 g8 Ao o Hlo ¥ suFewr wT 7Y
% & adl, 78 s o awar ) AT TS
fegormda atm @ § f& adf, =4f
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%g o1 g%ar, 3% fay weawm Ufee-
fedta wgi as §, A€ wgw ow gwAT)
gay s g At ag & f5 awr whesy
AFAHITAG WA T § 1 WA ATH &
HIFIGEY AT FEHT I Y T AN N
Z 1 WITT qIHITF gAY AAET q§3 6T
¥ 9% faare &3 fF g7 ¥wre 42 fafede
wwy & wfveg art # g wav v @ €
afg ogr 78 AN a1 §AOAITan, wle
avg agi Wt afrafafedl &1 dwiomq soar
wfe7 & A | AT gF AW 9T wit,
TWGES GV |

ug ard & et & weaew A wgar
wgar § 1 & Xaan 1% graq §ho e
¥ feeet ¥ s qg N ofteid v o
&, ag a%arga § 1 A awaae medt
A qargr @ A< faza #r o) famre B fs
77 77 fo=r vt oF I QU qw
I, aAT T &1 IE qhar
yorrt & gaifas S af qden Ag @
it | sEa3 faafraeg, amro fam-
famr=g, fagit fasafaa=a st g am
¥ Afad, g7 safea Ao 73 gz ol
gEaii # qgar § 5 s qder ¥ &
FqT HFEAT §, TG KM FTHATETG

o=a # & grada fgar 50 o ¥
w1, Ian gfaafedt &1 qu sgww 3,
9 AIAT F AT 9T IZ A0E Y agn
9 5T aFa § wrrAqe afafedt w
oF w199 §—Ads FIST—ay WAy
iR owmegwtam A A ¥ ¥ig ¥
fat gu wd & agi % @ ad fw d,
FrTA o §, wafeq qa sir &
widx aqr frsafem=g § S "3
frear sifgy | it ag & fage gfa-
afqdl & 9Aq FIAFA, FHIGL ¥ S
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& v Ity TraEr el @ X aann

e a3 g gud w1 § faa 1 wofl-
A ®FT ¥Arn wifgn | §F g7 @ 0
T & w@d ge & sgm 5 fasn w0
W fagre afvafed & omar @ w, aw-
el wi@, AgAIT FAN, ARG
w1, wgedl F e afafadt &
AN wAF, D w9, qAfem @
fadry s @ 1 fa| avg s ofad
w1 QMY asx Par § A IgA) fazifusg
urR ® oy o § 34y AT W AN
F1 WY fafiq ggmar 23 F1 gsq www@
t | @ gR arar g fe o Gaifadge
faeen § aar sz o faezew § Faar w40
ot 379 & gureh oA faarfaqi & & <fs-
faftas sraar | 78T Y fasa & faanfagy
# ot Qo he TET § a7 qF N DA

**SHRI J. H. PATEL (Shimoga) :
Mr. Deputy Speaker, Sir, we have, under
discussion In this House, the University
Grants Commission (Amendment) Bill and
the Annual Reports of the University Com-
misslon relating to three years, 1 do not
agrec with the provisions Incorporated
In the Bill and as such, I oppose it in

foto.

On golng through the Bill, 1 find that
redical changes have been proposed In the
structure of the Commission, delegating
more powers to the Government nominees.
This Is not proper inasmuch as we have had
bitter experience of Government ofTiclals
misusing wide powzrs given to them.

Secondly, I am sorry to say that we have
to discuss both the Blil and the three
Reports of the University Grants Commls-
slon together, This shows how litile impor-
tance we are giving to education,

Thirdly, the Government made a provi-
slon of Rs, 18 crores for higher educations
for the year 1968-69, When the population
of the country Is 50 crores, this budget al-

location for education is woefully Inade-
quate, I fail to understand how this amount
would meet the requirements of university
education,

As regards the varlous stages of educa-
tlon, I regret to say that there is no proper
correlation between the primary, secondary
and higher education. On account of this,
when the students come out of the unliver-
sitles thcy prove to be misfit to the
soclety,

The present educational structure Is such
that only a few can get higher education,
The wide disparity in the economic status
of the people and the English type of
education have led to the creation of two
classcs of people—rich who enjoy special
privileges and the others who are denled
these privileges. Another noticeable feature
is that a close contact between the people
and the educational Intitution is lacking,
This Is not good for the progress of the edu-
catlon.

1 am sorry to say that the Reports of
the University Grants Commission are ke
the Reporis of the Joint S'ock Companles
glving only siatements of income and expen-
dllure. The reports are dull and drab
and do not contain any intersting features,

Just as brain is important for the body ;
0 Is the University for the country, For,
the country’s fulure depends on the way the
Universities functlon.  Unfortunately the
Reports of the Commission give a dismal
picture, If the country is to prosper, res-
pons'bility lles on talented and experienced
I and professors who can mould the
students personaity. 1t Is sad w0 note that
the Reports do not mentlon a word about
the direction lo which the country has to
go. Itls, therefore, imperative to have a
realistic educational pollcy and a proper
perspective planning for lts implementation
during the coming two decades.

The available statistics polat out that
there are 22 lakhs of Uhnlyersity students
who are stulying In varlous branches of
education. [Is It not essentlal to make a

**The original speech was deliverd o Kaonada,
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realistic- assessment of the man power re-
quired for the various fields of activities in
the country and they determine the optimum
number of students to b: trained for the
purpose In each fleld, so that thelr services
could be avalled of in the economic and
soclal development of the couatry in the
best possible manber 7 The Government
have not, so far, given thought'to this,

The Report of the Man-power Study
Team was submitted as carly as 1967-68,
It4s only now that the Government are
thioking of Implementing the recommenda-
tions made by this Team,

1 am unhappy to say that in the matter
of education we are strictly pursulog the
British pattern, It Is strange that this
patiern 1s being followed right from Lok
Sabha and High Court right up to the
Panchayats, We are slaves of English, This
13 discouraging and disappointing. It Iy,
absolutely necessary 1o remove English from
all sieges of educatlon, and to replace it by
the regional languages, Oaly then we can
hope to progress. The continuance of
Eoglish perpetuates privileged classes, It
1s high time that we dispense with English
once and for all,

It is of paramount Imporiance to eradi=
cate the evil of widespread student uarest
now prevalling in the country, Just as
medicines are being invented 1o cure di-
seases, 80 also have we to find out ways and
means of removing the malady prevalling
in the student Ity. The ponsl|
bility does not lic only with the Parliament
and the Judiclary, The University has
greater responsibllity to deal with this pro-
blem. Englneers repair bridges, doctors
cure patients : In the same way, the uni-
versites should solve the problem of students
unrest, Mere conferment of degress Is not
enough. They should see that the degrees
serve some useful purpose in life.

India Is an agricultural country. But
lUttle importance has been given to the
tcaching of agricultural sclence, Minlmum
qualificatlons are precribed for doctors,
cngineers and white-collared jobs. But Do

MAY 13, 1970

and U.G.C. Report (M.) 248

such qualifications are prescribed for agri-
culturists, with the result, that they follow
outmoded and outdated methods, of culti-
vation which yleld very poor returns, Whean
milllons of people are under nourlshed, it
Is essentlal that top-prlority should be given
to augmenting food production. This can
be done sclentifically provided a large num-
ber of agriculiural gradvates arc traloed,
I feel that the Government have only recens
tly started paying some attention in this
direction. Another important field to which
the Government should pay heed Is a close
and proper llaison between the agricultural
scientists and the farmers, so that the farmer
should teach the latter about the latest and
sclentific methods of cultivation.

In proper and immedlale steps are not
taken to remedy the numerous defects exising
in the educatlonal sphere, we cannot make
any progress, It ls necessary that we should
draw up a long term educational plan based
on reallstic assessm:nt of the needs of our
country and it should be Implemented fully
and vigoriously, Formulatlon of plans
should not bz left in the hands of bureau-
crats, who live in isolatioas have no contact
with the people, It should in fact be en-
trusted to the peoples representatives, why
have clear understanding of the con-
ditlons, problems and needs of the people,

1 therefore, reiterate my carlier suggos-
tlon that English should be banished from
the Indlan soil. Encouragement should be
glven for the development of reglonal langu-
ges so  that the country progresses, The
Plan should be effectively Implemented and
the amount allotted for the education should
be properly and fully wtilised, Having sald
this much, [ oppose the varlous provisieas
in the Bill and express my dissatisfaction on
the working of the University Graots Com-
mission,

SHRI HEM BARUA (Maogaldai) : L
have gone through this amending Bill and
1 find that this seeks to amend certain rules
governing the UGC, But then [ also find
that these amendments do pot change the
basic characier of the UGC.

Under the proposed section $5 (2) (c),
persons representing industry and commerce
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etc, will all be there, But I do not want
this, L want the universities or the higher
centres of learning to be coosigned to the
care of academiclans. There should be no
representatlve of industry or commesrce. No
body likes the sight of pot-bellled people on
the dals of a university or enjoylng positions
of power in a unlverslty, It should be left
to academiclans to manage the universities
or the higher seats of education. But do we
have any such Instance here in our country ?
We have not,

I'have always felt that the UGC has
been serving this nation as a post-office
counter and nothing beyond (hat, Is disbur-
ses the money to the affiliating colleges and
universities, which it gels from Govern-
ment,

AN HON, MEMBER : The whole

Miolstry is like that,

SHRI HEM BARUA : [ feel that the
UGC must not function as a depariment of
Government, but it must functlon as an
independent body. At the same tlme,
it muost tackle the problems that face
oor education today, which are too many,
These reports are unfortunately bllssfully
silent about the problems and about how
the UGC proposes to tackle them, In the
reports we fiad only mentlon about disburses
ment of money to ceriain institutlons, Money
alone does not solve any problem.

It is true that the UGC and the educa-
tion Mioistry are handicapped by paucity of
funds, and I would beg of the Flnance
Minister and the Government to give more
mooey to education and give more money to
the UGC so that the problems that face
educatlon today might be tackled in a pro-
pet manner,

. The reports have also pointed out that
there is an Iocrease in the number of stadents
in the universitics and colleges. Such increase
is bound 0 be there, because India s a
growiog country and India Is a developing
country, and freedom has opened the flood-
gates of aspirations and opportunities foc us
.1"

- V. RA®):
f

SHRI BAL RAJ MADHOK- ‘(South
Delh{) : Only aspirations and ..not npportt-
aities.

SHRI HEM BARUA . : Might be so.
Freedom has opened the floodgates of aspi-
rations for this country, and mofe stydents,
and more young men and womgn would like
to have education. There Is pa_doubt about
it. Therefore, this Increast in lh?- number of
students in lhe universities qr colleges Is
a very patural phenamenon. So, the oumber
of universltles should increase In this country.
The exisiting number is too inadequate fo
cater to the needs of the students,” those
boys and girls who want to go to the univger
sitles for higher education, Therefgie, wp
should have at least 250 or 300 unfversities
in this country. Dr. V. K.R.'V. Ragls
himsell en educatlonlst, apd 1 hope he
would ook into this problem aod creato
more unlversities, 1 do not belleve in the
dictum that proliferation would lower down
the standards of education. 1f there are
more and more of smaller universities, théy
will maintain the standard of educnlon alld
at the same tim ensure..

SHRI ATAL BIHARI VA!PAYBI
(Balrampur) : Not pecessarily.

SHRI BAL RAJ MADHOK 1 No, 1
do not agree.

SHitI HEM BARUA 1 Provided
the smaller unversities are properlj
managed... )

SHRI BAL RAJ MADHOK ; That fs 8’
very big ‘H*. ) ’

SBHRI HEM BARUA : There should
be more universities In this country,

but they should at the same time be pmpeﬂy
managed by the UGC or the Gmlﬁrnlnt
I do not know who s responsible for’ manag-
Ing the universities. 1 am not one of those
who belicve In the Idea that haviog moye
universities Is not good for (his couatry.
The creation of more universides wouid be .
good for this country,,,
THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V."K. R,
@ood universitles,
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SHRI HEM BARUA 1 Not ooly Indla destroyed. Because you have to
would more universitles Increase the standard  replace It by the money of the poor

of education but they would also at the
same time ensure  discipline among
the students in the various universities,

How does the UGC want to tackle this
problem ? According to the report, by
expanding existing facllities, They do not
want 10 open new universities, Existing
faclilties must be expanded. They say
there should be restricted admisslon, 1t is
a good idea ; at the same time, there
should be provision for absorbing the
youthful young men and women in other
frultful avenues of life, Hence there should
be mote vocatlonal Institutions, We do
not want 1o creaie an army of vagabonds in
the country, It is a fact there Is ove-
crowding In unlversiiles, but 1ke problem
cannot be tacklcd by more wishes,

We have the plan, The plan should
bave a manpower bhudget, According to
the needs of the country, education must be
imparted. There is also ofien a confllict
between the courses of study, beiween
the humanliies and the sciences. There
should be none, We want young men and
women to take up humanitics as much as
we want them to take up science and
technology.

Then there is the problem of student
indlscipline. It s a plty that you have 10
persuade lnvigilalors 1o take up that job in
examinailons, 1 do not say all students are
responsible for this ; only a very small
secilon are, You have the instance of
Vidyasagar College in Calcutia, when it
was attacked by rowdy elements, it Is the
students who defended the college. That
shows that the majority of students are
right-thloking, Therefore, 10 oversin.plify
the problem would not be right,

Then there Is a tendency to say that
students are worried obout their future and
therefore they are rowdy, Those who are
worrfed about their future would be very
busy with their studies ; it s those who
are pot worried about their future who go
about destroying property. A bus burnt
or laboratory destroyed Is so much natlonal
property detstroyed ; it Is so much part of

texpayer, Therefore, this is a very serous
problem and should no be oversimplified,

Again, these boys and girls are teen-

agers, Teen-agers do not wory about
their future they have other problems to
tackle.

The problem of student indlscipline is a
social and psychological one and has to be
tackled on that basis, Educated uncmploy-
ment §s mounting in the country. The
Finance Mipister of may State sald that
after the Fourth Plan, to total backlog of
unemployment In the Siate would be 14
lakhs, Naturally the boys and girls get
restive, Therefore, the Education Minister
should Instruct the planners to see that we
plan our programme according to that,
according 10 our manpower budget and
according to the needs of the plan. The
plan should be formulated in such a manner
as to glve avocation and occupation to the
rising gencration,

SHRI LILADHAR KOTOKI (Now-
gong! : Mr. Hem Baruva has obj:ction to
the bringing in of representaiives of various
professions, Industry, business, etc., inlo the
Universlty Grants Commisslon. My submise
sion Is that the entire purpose of this
amending Bill is to give greater authority
to the University Grants Commission, so
that it can fulfil the task and the objective
for which it has been established.

SHRI HEM BARUA 1 My point was
that the managment of an institution
should be given to the academiclans entirely,

SHRI LILDHAR KOTOKI : Mr, Hem
Barua himself, a liule later, sald that the
greatest headache before the Universities and
the soclety as a whole is the growing un-
employment among young men, 1 would
§0 a step further end say that this indiscip-
line has got a diréct Jink with the frustration
In the minds of the people who are coming
out, or are about to come out, of universities
with degrees. They find that they are in
an occan without any support, and that is
why they take recourse (o the anti-social
activities, for which, of course, there are
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other reasons also. Therefore, it will be a
good experiment to sce that the University
Grants Commission gets a pew content and
purpose so that it can be more effective in
achlcving the objective,

The Bducation Commission, the Com-
mittee of Members of Parliament known
as the Sapru Commitee, and also the Esii-
mates Commlttee of the Lok Sabha recom-
mended that the Universlty Grants Commi -
sion should . be given adequate funds and
authorlty so that they can act as a co-ordi-
nator of the entlr educational programme
of the country. Today we are at the cross-
roads, in a dilemma, While we want to
glve autonomy to the universities and Siates,
at the same tlme we want the Cenire 10 have
full responsibility for guiding the education-
al policy of the country. At times, even
in this debate, it has been suggested that
education should be made a Concurrent
Subject. The Education Commission, the
Estimates Committee and even the Chairman
of Ublversity Grants Commission have
pointed out that it is not so much a question
of brining it within this or that List, hut
a question of creating an  atmosphere in
this country whereby the varlous universities
and other institutions are glven proper gui-
dence by the University Grants Commission
with the grants that cre placed at its dispo-
sal by the Government of India.

15.54 hre.
[SHRI K. N. TIWARI jn the Chair]

8o far as the grants are concerned, the
condition today is that the Instiwution or
the unlversity concerned ,must provide a
matching grant, Normally it is 20 per cent
and occasionally it is 50 per cent. 1 want
that this maiching grant condlilon should
not be there,

DR, V. K. R, V. RAO: It will
go for special purposes under the Act.

SHRI LILADHAR KOTOKI : T have
got another special pleading to make before
you, and that Is regarding women's educa-
tion and students welfare, programmes, It
should be an outright grant, the only condi-

tlon being (hat the scheme put forth by
the college, university or the .institufion
concerned should be acceptable (o the
Unlversity Grants Commisslon, On that
basis If grants are given 1 hope we shall
be able to redeem our pledge 10 accelcrate
progress of women's educatlon In this coun-
try provided for io the Constliutlon and
the directive principles. We had accepted
it. Time without number we have discussed
it. But for want of proper attention and
adequate funds we have not been able to
g0 forward with this programme,

I request the hon. Minister and the
U, G. C, to expedite the establishment of a
Central Ubplversity at Shillong, It was a
commitment by the Central Government, It
was approved by the U, G, C. also but due
to some tcchnical difficulties it has not yet
been established, May | submit that in the
meantime the Assam Assembly and Megha-
laya Assembly have passed resolutlons.
authorising the Centre to bring forward
neceseary legislation,  Therefore the Bill
may be brought In expditlously under Artl-
cle 252 or entry 63 in list I if they want 0
make it an Institution of Mational Iimportan-
co. The place is surrounded by a complex
population and abounds in natural resources,
It has also 1o face nalural calamities such
as floods, earthquackes etc. quite often,
The University at Shillong may be made an
institution of speclal Importance if they so.
desire,

The Educailon Commitiee Report has
{tseIf devoted some space to educated une
eroployment but they bave advised caution.
Seven years bave passed since thep and we
have seen the gigaotic proportions that this
problem has taken in this Country. Who
else other than the Education Minister can
take the responsibility for the students in
this Country 7 It is not good to say : thete
is no employment that [ can create; It Is foe
the Industrles and the other depariments,
That s techolcally correct. But il such
time as the problem is taken care of by.
those departments, the Education Minlster
has to take this trouble and reduce thils un-
happireis, He may inadvertently ask how
long the will be there ; one hop, Member
refered to It 1 do not take 1t seribusly. .. |
want him, as an emineot educaiionist to
cootinue to gulde the policies and remove
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those difficulties in our educational system
and save our soclety from the growing
menance that Is uofortunately attributed to
the student community, 1 feel pained at
heart when It s attributed to students as
such by people without caring to find out
or analysiog why a particular sectlon of the
students behaved In a particular place in a
way lno which they should oot have brhaved,
We have to find a rem:dy for that, Unless
we approach the problems of the students
with a spirlt of understanding and a se1se of
sympathy we shall not be able to solve thelr
problems by any methods of coerclon or
anthorhty (Interruption). 1 do not consl-
der this problem to be such that we can not
find a proper sclution, If soclety as a whole
and all the political partles take a pledge to
act in a co-operative manner In dealing with
this problem and the government also came
forward with adequate funds. So that we
can make the llves of the students tolerable
when they are in the unlversities, sohools
and colleges, and they can find that they
have got a purpose for having this education
and can avold all troubles, so that when
they come out of the Institutions afrer they
fiolsh their particular courses of studies,
they can become useful cltizens In the
country and they nced not do such things as
they are forced or compelled to do owing to
chrcumstances for which we ourscleves as
soclety and the nation are responsible, We
must acknowledge that responsibility.

16 hrs.

I hope that the University Grants Com-
misslon, with tnls new organisation and a
new sence of awareness (hat has been pre-
cribed to them by successive Commissions
and Committees, will rise 1o the occasion,
and supported by adequate grants by the
Government and also with the co-operation
of all sectlons of the people In the country,
will come forward to foster a real national
educatlon la our country.

SHRI RAGHUVIR SINGH SHASTRI
(Bagpat) 1+ Spoke In Sanskrit,*

SHRI N. SREEKANTAN NAIR (Qui-
lon) t Sir, we all accept that aducation is
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the cornerrtone of clvilisation, but in India,
our educational system ls llke a street girl.
Every one wants to have something to do
with her, 10 possess her if possible or at
least have a2 go at her, but nobody fs pre-
pared to take the responsibility for the lssues
or for maintalnlng her in future. The edu-
catlonal system Is not owned by the Union
Ministry, They say It is In the concurrent
list, Higher education s not owped
by the Siate Governments, They say, It Is
the concern of the UGC and the Unlon
Minlstry. So much so, the Issues-—the unl-
versilies and colleges— are like strect boys
girls. The usual term for children born out
of wedlock Is bastard. They are bastard
productions. Each university goes on its
own way, The UGC goeson lo lits own
way, Ministers who come one after the
other make thelr own declarations,

Il you look lato the procedure we
have adopted In the educational system,
we started with the three— year engineering
course, There was a protest, The UGC
suggested four-year technical course, 7
unlversities rushed in to start four-year,
courses In engineering. Then all of a sudden,
one fine morning, the minister comes
forward with a statement that four-year
course will not be accepted as a proper
course, What happened ? There was a
great agltation o my State, and mysell
along with all the members of the Syhdicate
were gheraoed for 8 hours by the university
students who thought their future was in
danger, Such experiments without * any
regard to the future of this country, to the
civilisation of this country and to the future
of four yourgmen are made by the UGC,
by the Minlstry and by everybody, We have
to face it, at least those who are educa-
tionlsis have to face It becauss the UGC
have a lot of favours to dispense with,
There is a saying in my language that only
arich man will be lnvited for a feast,
Those universities which are rich, which
are really affluent, they will get all the
grants ; those universities which are pearer
to Delhi"will get all the grants, and not
the far away universitles,

Then, new rules are belog made every

’mm;ﬂdmfmmmm lnthel-lindmr in Boglish of bis speech,
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time, Yesterday, our Minister was saying
that mew universities will not be glven
grants, Earller the Unlversity Grants
Commission declded that there must be
more unlversities on the basls of history,
tradition and linguislic development, So far
as Kerala s concerned, It was‘huggested
that there shonld be two more universitles,
Cochin Unlversity and Malabar Unlversity,
Now the Minister says that there would
not be any new university, This kiod of
tiokering with the decislon taken earlier
should be done away with.

The States cannot consider the
possibility of surrendering thelr rights over
education to the Central Government
because, unfortunately, the Central Govern-
ment is domlnated by Hindi fanatics, The
North Indian people want to dominate the
South lodlans and they reslst. So, the
linguistic formula will be some sort of a
compromise.

In this context, I -will have to refer to

Tamilopadu  because the people In
Tamilnadu are equally fapatical. [ do not
agree with their views, For example, Shrl

Kandappan was saylog : we do not want

common glossarles for  sclentific and
technical matters. I say that we want
common  notatlon, comman techoical

terms and a commeon glossary. I certalnly
believe that If a high-power conference is
convened with all the Educatlon Ministers,
Vice-Ch llors of universites, r bers of
senstes and syndicates, even though it may
cost some money Il such a conference s
convened I am sure that the vast majority of
the coolerence will conced: that there
should be one commoa technlcal
terminology, one common glossary and one

comman potation and that should be
in English. Suppose a post-graduite
student of Tamilnadu goes to mest a

post-graduate student of Kerala or Andhra
bow will they discuss their technical
problems if the notatlons are differenr, if
one does pot know the notation of the
other 7 Therefore, at least for techalcal
subjects there should be a single glossary,
siogle notatlon and single phraseology in
spite of what our Hindi fanatics may say,
If they stlll insist, either we have to bid
good-bye to them or we will have to fight
it out with them, )

Then I come to the question of grants as
favours. As has been pointed out;
most of the granis go to the Central
Unlversitles, Then they dole out graots
here and there to some universily or
other. That practice has become very
unsatisfactory. There sbould be some
rules or guldelines governing this.

Then, the UGC have several schemes
for raising the standard of education,
Improving the condilions of service of the
teachers and so on. But they do not
approach the problem In Its entirety, They
do pot see the question In its entirety, For
lnstance, the UGC wrlies to all the
universities we will give you grants for
the flrst flve years, What will happen
after the first five years ? They do not
consider that question In its entirety, Both
the Centre and the States will have to
consider this question. After all, you
cannot close down any college or deny It
asslitance, so, why do you not honestly
say that the Centre will glve asslstance
every year to the varlous universities ?

Coming to the Kothari Commisgon
report, everyboly swears by it, Whether
it is & three.year course, four-year course
or five-year course, everybody swears by
this Report, It is true that the teachers
must have higher salaries and thelr
workload must be reduced but where is the
money to come from 7 Then, the standard
of education must be maintained, All
these questions must be gone into wery
thoroughly,

Now the UGC has no control over the
various  universities and the Central
Gavernmant have no control over the State
universities. Everybody wants to swear their
own sovercignly or at least thelr own
independsace, . Then how can education be
canallsed, controlled or systematised 7
Therefore, some formula has to be devised,
A common vocabulary, common technical
terms, common notatlon, and glossary can
be agreed upon by all the reglons If a high
level conference on the lines suggested
earller is convened. Then only the distrust
and mutusl suspiclan will be removed,

Coming 1o the last question about
medium of lostruction, every State has
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power to have its own medium of Instruc-
tions and you cannot impose any Central
decision on the States, Yet In our Kerala
university I made a statement which was
condemoed by every Malyalam fanaiic, that
our university would be the last university
In India which will introduce Malyalam as
medium of higher education, | want the
higher education in vernacular medium to
be held off as far as possible, because the
moment it Is introduced there would not be
any coheslon between one State and another
State, and we would be cut off from the
international educatlon system, Therefore,
let us be patlent and put our heads together,
Let us convene a most democratic
convention to declde this question and let
us be more fcar with our money and let us
disuibute it equitably to the various centres
and areas and let us prescribe uniform
standards.

Lastly I would insist that imposition of
Hindl should not be attempted —not your
Hindi the present Education Minister’s
Hindl, but the previous Educatlon Minister’s
Hindi and the Hindi of the Government
of Indla, 1 think then only we will be able
to raise the standard of our education and
bring some common system in our educatio-
nal set up instliutlons,

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Mr. Chairman, Sir, I welcome
this Bill that is before the House, There
are very good poinis in i, but there are
ceriain things that agitate the minds of
the people about education now-a-days,

Flrstly, 1 would like to speak about the
North Bengal University. Nepall has been
considered to be a subject of study at this
University, It has been the demand of the
Nepall speaking people of that area that
Nepali be Included in the Eighth Schedule
of the Constitutlon. There are 10, 22, 210
Nepali speaking people according to the
1951 census, Nepali has its own ladigenous
literatare which s rich and beautiful. I
hope Nepali will be glven its due place in
the universities and it will be lncluded in
the 81k Schedule of the Constltuiion, because
1 thiok the people have a right 1o that,
When | speak of the North Bengal univershiy
today | speuk wilth a very heavy heart be-
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cause_the North Bengal Unlversliy has been

closed down, Then we come to the
Jadhavpur university, This also has been
closed down. The Bengal Englneering

College has been closed down, Whatever
has happened there has happened because
there has been a (errible Influx of a certain
kind of Indoctrination that has made the
students do many things which they never
dreamt of dolng I will submit to the Bduca-
tion Minister and to the Education Minlstry
that wherever the National Flag has been
desecraled, torn and trampled upon and
whetever Gandhijl’'s portraits have been
burnt and Gandhian and Tagore literature
has been burnt, [ think, the picture of
Mahatmaji must be restored and the na-
tional flag must be restored on these Insthu-
tions. The institutions cannot just sit
back and watch the natlonal flag being
trampled upon, The Ministry must take
a strong hand in It and sce that it is done,

1 would now like to plead with the
Mioister that the grants from the UGC given
for students® welfare and for women's educa-
tlon should not demand any matching grants
these should be outright grants. We need
to do students’ welfare work on a very large
scale if we are to overcome this feeling of
frustration In the students, So, I would say
that there should not be matching grants ;
make the graots outright,

Sir, the UGC gives the grants for the
remuneration of the Professors and teachers
but they do not got this ln time, Let the
UGC keep some sort of an eye on this,

About women’s education, my hon,
friend just now sald that the Report of the
Committee of Members of Parllament on
Higher Education has said:—

“The importance of the education of
women cannot be over-emphasized.
Women hold the key to the future
progress of the country.*’

Then he sald, “‘etc., eotc.” It Is quite true
that when it comes to speakiog about women
in India, we have all kinds of e ceferas.
Women are Devis; they are to be worshipped
and everything is to be dope for them,
Dr, V.K.R.V, Rao : They are also feared,
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SHRIMATI 1LA PALCHOUDHURI :
No, never feared but loved, I hope and hel-
ped to go forward, without hinderance.

However, when it comes to women's
education, the UGC has not taken as much
trouble over It as it should have done. |
moyself am connected with two institutions &
college for worklog women in Calcutta and
the Krishnagar Womens’ College. The first
one, runs in the evening, It Is running with
great difficulty, It has no premlses of Iis
own; it gets no kinds of grants because it is
required to make matching grants. | must
commend this college to the knowlegde of
the Education Minlster and ask him to look
ioto this.

We have just pow heard a very beauli-
ful Sanskrit speech, A Sinskrlt Unlversity
ino Nabadwip had been mooted a loog time
back bat it never came about ln Nabadwip;
I think, it came about o Ujjiin or some-
where else, But Nabadwip tbe very seat of
Navya Nyaya, Is a place to be considered
for a Sanskrlt Unliversity, [ think, Sans-
krit Universitles did have very won-erful
curricula. 1 was looking at a very beautiful
old manuscript and the House will be inter-
ested 1o know that in the curriculam that
had been envisaged in a Samskrit Navya
Nyaya university of the old days, in which
Nabadwip had a very great part to play, the
facultles they recommended were.—

“'farew, fawr, w9a, =g, arfge,
WY g, §A0la, Ja@, AR,
w1 faar, swmT qafaar 7

This was the whole Idea of the curriculum.
If we can evolve this kind of a curriculum
in all universities and colleges, much of our
trouble with the students will be over, I
think.

Lastly 1 would like to mention that
education must be connected to some kind
of a vocation, I think, the hon, Education
Minister had sald some time ago that during
the birth ceatenary of Chiuaranjan Das that
Deshbandhu Das was going to be commeasu-
rated by a vocational iostiturfon that would
train the students in some vocation at the
end of their university career. I hope this
will come 1o life in West Beagal where it is
badly needed, and Hon, Minister will give
on assurance.

I hope, the UGC will grow from strengt
to streagth and give outright grants forh
women's education and welfare of students,

ot frw? (qfam) : qwafh oY, ow
sTR wfra A wgrarfsqurqu i ¢
aftww afews Y @t 1 qow witT ofews
w1 fama @t @Y 7t awar 1 dfex gwr-
afy o, & o AW wAw A w7 § fe oy
g & A ofeww w1 fosa, T gan
? 1 T g iz ofeww &) @egfa w
apr gar -

nrar usy ¥ & sar gk dar fs
a9 WAy g g fs gt T ¥ ol
W farer fw afews & aga o @, oz
gfty, #1Q, e & Q) o few dxr
QM F T W & sear Wil o
YT Afgw NT E 1 gTaAme M W Nor
aedy § wd g fa2wi &1 g, 98 AT §
ATREa WA & T327 feqr o @ gdr
axg Ma ¥ M ge aver § Ag IEA
gfeaw w1 27 & smT fHar ) 3 Ay
&1 53T & gANAT § R WRA § gAr
Tifg

ga yoft masdt fazfeat s aff
s awd 1 afy arge @ afexq &, 79Ty
a1 gfewr & & asel o ar awdt &
a9 X A wifgy I AT A ARA-
qi ¢ ¥4 gy 1 whfeq gard W
fer § 9@ % WA ¥ g7 Qo waer W<
fo oY g g ®1 Fv@ T 4 T
FiewETa & AT N Fg gAR agt avar
¢ I g I aw

w19 wAd § Fe mar ¥ idra agiy
# agt w1 9t wroga 9 36§ feddr
wigid fgwr€ ardY ff | A0 N qyFaw
qddta ¥ gt | G w A AFT Sdw a1
it A @t §r Al T d & sy
araar ar, Safas faar qudl & W
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arsafas feamfis & g€ odar 4
wammar fs ag qEfss & @ s
g77 @ a1 f oY g wvar § wgT e
wg g9 ¥ a8 AT AN ¥G gAR 90 woAr
Y[ 97 AF AZT X @6 | XA W7 WY
R gt e & faded Wi & foerr
®) 3THEAT T WET HFAT ISAT AT § |
afY 5w § fs mrar § iddrw, Afaa,
HY A wqT Ay @y Fray e §
Ry gq@ ¥ 313 wrw ¥ weaw Ag
g 1 agi &1 wfegan f dar ar fagd
&Iare Mar # qreafaw fgar stz Isw
fasr o) Y 4 ag REdte F P O
T gadt Ay WNT HEgAr  AG@S
giar ar, 93 fr &9, Qfta, ady &
Fam frg avg & W@ 2@ & wwrsi
w ¥ FgpA g Wk W
amral & frg dega st @ afy
qraeqs § I ay NINF W wq
aeq faxdt qfaas wiersll & faz &
foq afzr w1 ¥ Fem @A 91
catforg Mar & oF T A1 @ § A
facaea@ P s aar F fog
s faafaaisa g1 & qawvr g e 53
ot §4Y o & w30 5 faez wfqsg & ol
fasafaarsal & eqa g @ q¥
wfger ¥ gfrafadr 2ar gafes a @
gemr ay mar w ar fafaszar § &
mar & feq w0 qF glrafadt *r @
qim § 3asr sar v K gawn g fs
Mar & giT 97 36 AN ¥ ety A
fear war & 1+ mMar w1 fasafagwg &
foq N wiv At § wg weew F gwd
qrad At fausfearsal &1 fax § 9ad
ag fax war &1 Nar § N fsrfeamg
& ag u¥ Qar faexfeass 1 ot arge
® feref sy &7 awd ggt wean
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[ 1w § 1 agi fgaa wwa} s A=
NIy %X ¥ R swaeay @4 & wrgm
f e o faasfagien Mar ¥ 3,
gfm, fasy st ferssr ) e
W @ QY W arAx & g fs v
¥ fxad worwz foew, i, ALK 1S
fRassr d &1 & wiea v gy
fa § =g atc st & g & wqna
w¢} afas g o '

T srew ¥ agt st w af-
afqdt w1 M aF &Y darger TwAr fd-
wiar aiar § 461 afmafedt & Mo &
ferq wél srgmr 1« Mar 1 gfrafad A
%! fafezar & ageq ff o wfge
I8 & & A9y gfaafad @1 aww
favafaaeg dar a8 fiar wfgy  w=@ifs
& M & fog 4 Aderes ghafed
g Figm 1 mar F) fafose feafa Y
g1 & Ty gr oY Nar o) fEame &
feart ot feqar & &t agi & Al w0
aN AT MET Har § IT AT N
77 § ey ga agi & fag oF fae-
frarsg ®Y =1 11 w17 Afad s wa-
g ar faarf & o€ afrafedr @1 @
A AXNE § SAX N IT H B
fefees dqr@m ? azi foam afasi o
I2qTAT ar § I F ITGIT ® AT
2r qry N FBY §, N g A fawe
g% § fasafageg & 97 o § Aaea
@ frasa . wleg Mar & ey
) sq ¥y ge afz agh 407 §9-
frafor wdx & eqIoAr g a1 39 W
SUTET AL § qHAT § | o gl faRay .
TS € FragA ¥ oy wow §f o
37 &7 SR GIAAT P I6ALY |

DR. V. R. V. RAO 1 We have removed

the Oceonographic Study Institute apd es*
atblished ft there in Goa.
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sit feiwk : JEst mAsTa gR & &
w fog & g fe e &1 A S2d
agi & oWt & Fecfiefees o swam &
oy g Azt fadsh woarst & gf-
et st 81 ww am@ g fe
Moy & aga ¥ A wfeadza 7 QN-
My oA § ag ATEAWA F@ X1 T
daw ag ez awr A Q@ F A ¥,
afew ag wifsrs, e A go qme o
it o q #4ifF 3@ T 0w ET 4T )
qredor wmiA & fawr & @7 § 0 ¥fe-
gon gt ag tar @1 fs s gAfega
wraref & A7 I faear ar1 W@
for® wrar @7 WA AEA T 47 I@ wAr
T IUANT FT % 4 &1 forg ¥y F ag
NIaT IIAN F Ardr OF qgi 99 B QAN
i

Ferr i sgmwgm § fs afz
Tt # 5@ awg & famafagreg & eqre
o ar gad @ oveds  ahwd
fafredt & sad fag faaw sTarfai s
Few@ & 49§ ¥@ A fas a7 w@ifs
fadeft sngral &1 aw@ R ¥ A M
fazai & g gmarg § IAd AT W
ag @@l aw@ ¥ HW FT FHA)
wiw wifors st 2@ § wgi 1 owar D
o &, feT agr guit uogaTaTe & aga
¥ v § faaw QT wmar &1 wT
@At

7w marty weew : g A fas st
LAl &

ot forwd : agl @ AT Sy faded
T ¥ TEM WA W AT § 1 aeAg

:twﬂwﬁﬁiﬂtgm ™ it
A

¥ @+t agey & wga1 agar fs do

wHlg ®1 oE ww § fe o arei d

amaT § ag gy o @, N gy enen §

ag aneT ¥ onar § 1 srwr gt QT Ay

Tui 21 @) & argz IR K afadt awn
g

" awrafe wilew @ a7t wwAr et
|

oft fered : & wigm fe o 9 o
aYerr afrafedt & mt & §, ewr o
ET § %) WA gU, IN Fwww ¥
AT AC |

st gowe ¥efear (nted) : gwmfy
Agr2g, ATAAT FAY wERT N fam w0
£ va®% amg afiafae grza sfaea A
i fet v gw grom & wwi gr ol
2 % fou & dareg &) 34} 67 wre)-
AT AT WEAT R |

qg §eqr gARR 2T § dewrdi WY Aly
TIEA S AT B} € JrgA w3 e
geqr b1 SER) 9 g% woar W
gr9w # afl aredft qg faar qe7 & fog
W g

oY gETY ¥ Ak # oy oy § I F
@t gwe) wif gvgr s AfY foewrf
a1 waitfe g woror (2) & gu-wor
() ¥ forar & fe @ anrfemrem dzer mad-
#2 & aifeef) gt itz qmre (3) & @
ngr § f& 3 AT Iw AEAT g
% Yoeda g Ay dxe ¥ ¥ w
g A gt W dgm auddz Y gear-
TETT ®17 &7 | 7T 5T § fis o ofle
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d. sy I § afes ot oo W
wiiat W faw & ru st R, W
adyar ag 7 fs ag o@ sgaw fes
@ T YA AT F & w7 F gar-
faw w1w U | w91 qwatg § wraard
e s G Aot s ? famwag ¥
W faw dw g § WA g WNE T W)
femr A8Y 2ar ¢ 1 wwfag 7O wdar §
fir omq TaeT A ARG wRFT
gaR! Iy X arfe e w1 wfer A
& nedhy foerr s, sefedi & 3
# agraar fasdy | s2YAee ardt @ ww
® #7T7 WA 79, 9% A 419 § &IAY
L4

firere &Y & &€ sfanT frgsa g
o g wifed sfawa w0 s @
geqeren ¥ frgea gun ar 1 9@ Ao
feit & ot ocell st F wf oy
@ fopid & a1t § of wifediz § gaw)
& §% ofr & 4 SRR W gwE
fed & arefy % 3% A H faer waey
A o wzm ¢ I3m § 1 ggET ®W @
fear wrm wifge ar ag s gra faar
fed A w1 fosar anar afgd ar 1 3sea
it gfrafet faar agarn & & o &%,
wt 0 # fasr dveg ¥ alvdd
AgRT ¥ §g $77 TG IAQ § AT A
#1€ enw w17 fear § 1 Ju ag0w ¢ fs
izt wfaga ¥ Nt gw k@, saw
grgst e T 9fgy o 39w
gmifaw fasr & 3 & Swws w@
wrfgm

ez foar wgrem Wil 7 0w agn
sl A el 4 | I g aree
TT AT fear a1 1 3@ ¥ garfaw Ky
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wfmgs € ftgle § a5 cawifkdg
ar et ok § 1 & wgar § Fr e ag-
arT A A # formr &7 w@ew i wifgy
QET AT firgr A arvws oY ar9 fawr-
faal & sgmaadmar aar ama Xwd §,
WIAEPSTHNANTIT | W@ IRT %
gradifide & srare 93¢ farear w7 Saew
F@T AT AT § )

e & ¥ #) @ & R oagy
¥e T ¢ ad ¥ arfae F o s
&5 qdmd & Wil § 1 S¥ o9
wfagew 99, 47 &% faar @ s
&4 &7 g fawifadl §1 qEITAC AFAT
2 T AR I@EF M GT AT F oo H
Wit famfedi &1 geated fear ong
% gfic & & anwar § e e w1 o
30 8, 997 ) AFT W gEIT KA H
TET G|

aix fgigeam & 2w aga fomy
gu &l off aga fog® gu &)
fegra fegal & smar §1 & o)
afeg ¥ wpiw sEw f§ afe-
aifagi ) fret 97 argw) fadie s &1
wifgn st Fas! fadi soie camr anfgd
FYT g 729 I3 g 1 zad foar
1 99T W A19F) FA1 Nfge | s
agfead ot sarzr qar 3% feq ¥ar
wrfgd | fAtgar ot a7 wr &, IWW
A1 arar wfgy | foay A gfand ag
® afrs ¥ wfes g2 £ wfgy Al
g&! WA # g9v9T F1 &9 9 afvafady
%) w11 fz? 0 A Ag Fh § A%
g. ot @) ¥ 3a% fag dar g dar §
ot agley A frafedts & o @
¥y wafys femt A §1 aw e
wrEAISA 3T 97 ax wgrew i€t & fawr-
feal £ frar Qasy, faaw dearsl
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% & 4 A g e wag o,
I SAW 9 w7 A9z (FwMoAT 1 IA-
g fagdfiz TR dus 1 va e @
T & i e feardts eafm g3 ¥
W deg gfqafedia §, @ wfa aow
fang aifoer § X w192 %@ gifger w
sqwy frrr wifgg | daddE ®) 39
ghrafadtor # =i 391 wifgg a 3%
fawra w1at wfgy 1 97 gfafedtsr &
gt famfaai st wfor 759 g, gaw)
vegar N ot fadaft otz afr ma)
Haw oy gafa @i & f azw &
wgdw s& 01 5 e ghrafada ) @
ghRafedra wiar o & gfaafeds
arEy wHET €1 A ¥ IqE AR

faar @y |

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : Mr, Chalrman, Sir, | want to draw
the attention of the hon. Minister to two
or three fundamental problems connecied
wlth this Bill, In clause 4, it Is stated

“Provided further that the Commi.
sslon shall not glve any grant to any
Universiiy which is emablished after
the commencement of the Unlversiiy
Grants Commission (Amendment) Act
1968, without the previous approval
of the Commisslon and of the Central
Government,"”

I want to ask a question specifically as 10
how long this ban will last and whether it
would be a permanent ban, If not, I further
want to know, whether It Is necessary to
provide the conditions and the terms under
which a university which has been establi-
shed without the concurrence and consent of
the Central Governmeat and the U,G.C,
will be eotitled to recelve the grant, This is
my [first polnt.

My next point which is more vital Is the
exclusion of the vice-Chancellors from the
U.G.C. When this Bill was originally
brought before the Rajya Sabha, the Sapru
Commlitice report was available with the

Government. The Sapru Committee sald that
the Vice-Chancellors should be excluded
because they are interested in getiing the
grants. After that, the Kotharl Commission
gave thelr report. I may quote one paragraph
from page 344 of the Kothari Commission's
Report where they have taken strong excep-
tloo 1o the excllasion of the Vice-Chance-
liors from the U.G.C. 1 am quoting 1

““The Sapru Committee has expressed
a view that it would be undesirable to
appoint a person who is holding a
full<time appointment as Viec-Chance-
llor as a Member of the U.G.C.”

“This proposal has been pied by
the Government and the necessary
changes are being made In the U,G.C,
Act, We are unable 10 agree with that
view and are of the oplnion that the
U.G.C. should not be deprived of °
the services of an eminent person
mercly on the ground that he happens
to be a Vice-Chanccllor,”

Sir, the consequence of this Bill, when it
is passcd into an Act, will be that the Vice
Chancellors will begin to learn back-seat
driving, Elther the Vice-Chancellor will
Influence University Professors or Readers
who will become members of the U.G.C,
from thelr own university or the other alters
native will be that there will be a constant
conflict between the Vice-Chancellor, who
Is head of the University and some professors
who are working below him and jrin the
U.G.C. who will play a sort of politics,
That is unfortnnately prevalent in many of
our universities, The hon-Minister who has
worked as a Vice-Chancellor or the
Universities for so many years should think
of the corsequence of excluding the Vice
Chanccllor and some professors of a partl-
cular university under him becoming a
member of the U.G,C,

The pext point that | raise duriog the
discusslon does pot appear in 1he Blil, That
s about tbe iniroduction of simester system
which, he says, is so popular with some of
the educationists in India. Wa know that
the Radhakrishnan Commission recommead-
ed the idea of the three-year degree course,
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But the malin reason why it fell into disuse
and It became unpopular Is the fact that at
the end of each year In the three-year
degree course, there was a university exa-
mipation, and in between the examination
and the final declaration of the results, the
students were practically without any assis-
tance from the lecturers and professors. So,
they practically read only for five to six
months In the year,

If semester systom Is to be lntroduced,
then from the experlence of all universitles,
we know that unless they stick to a strict
time-table for examinations, neither the
examinatlon nor the semester system |s
going to succeed. They are bound to end
in dismal fallures, because we know that
no uoiversitly stiks to the time-table.
Therefore, thls matter needs sufficlent consl-
deration,

Now, I shall say a few words about the
UGC reports. 1 am sorry to say that the
report for 1968-69 has not yet been placed
before the House, Although it ought to
have been placed before the House even
before the Demands for Gants relating to
education were discussed, yet, even today,
that report Is not before the House, So,
we are only doing hlstorical research_so far
as the UGC reporis arc concerned,

So far as the grants are concerned, In
each of the reports, there has been a
lamentation over the fact that the funds
are inadequate, ard, therefore, they have
npt been able to fulfil their commiiments.
We know that there are 78 unlversitles and
10 deemed universities and according to the
revised grants, the amount available is only
Rs. 24 crores, The consequence is that the
malntenince grants to the unlversities be-
come starving mainteoance granty, and the
devclopment grants become doles, and the
UGC becomes the University Doles Com-
mission. That Is the sad state of alfairs,
I am sure the hon, Minister will when he
replics say ‘What can [ do 7", but I would
submit that If he wants to improve the

condition of the universities, then expression:

of mere helplessness does not help,

DR. V.K.R.V. RAO: What do we

SHRI SRADHAKAR SUPAKAR:
He may print money and give us,

DR. Y.K,R.V. RAO ; Is that the view
of his party ?

DR. RAM SUBHAG SINGH ;
are already printing money,

They

DR. V.K.R.V, RAO i He wants me to
print more,

DR. RAM SUBHAG SINGH
(Buxar) : They devalued our country
when they devalued our currency,

SHRI CHENGALRAYA NAIDU;

The Prime Minister has devalued the party
and devalued everything,

SHRI SRADHAKAR SUPAKAR : It
Is the duty of the hon. Mintster to find
money from the Cabinet, and It Is not
for me to print moocy and suply it o
him.

SHRI P. G. SEN (Purnea) 1 We only

accord sancilon,

SHRI SRADHAKAR SUPAKAR : The
printing of text-books In regional languages
for use in each university and the switch
over from English to the reglonal languages
in the different universitics has been so slow
that | do not know when the purpose of
switch-over from English to the reglonal
languages for the purpose of university
education will be achieved, 1 hope that
it will be achived lo the twentieth century,
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DR, V.K.R.V. RAO : I should like to
begin by thanking all the hon, members,
eipecially those who had taken pant In the
discussion, for the very deep concern they
have shown about problems of higher edu-
calion, and the many constructive sugges-
tions they have made for its Improvement,
1 would like to wmssure them that 1
shall see that the full record of the discusslon
in this House is made available to the
Chairman of the UGC who would also make
it avallable 10 the members of the Commli-
sslon 0 that the Commission could be in-

_farmed ahout the thiokiog of, the supreme
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body of this country on matters of higher
educatlon,

In the original Uboiversity Grants
Commission Act it was specifically provided
that the Chairman shall not be an officer of
thd Central or State Goveroment. In the
amending Bill, since the Chairman’s appoin-
tment was to be made independently,—in
the original Act one of the Mcmbers was to
be made Chalrman—ihe Government had
not thought It necessary to loclude this
provision. When gnestion was raised in (he
other House, my predecessor gave an  asiu-
rance that Government would not be appoin-
tlog an officer of the Central or State
Government 10 the august post of Cealrman
of the University Grants Commission. the
same question was raised In this House, and
I believe one hon, Member, If I am not
mistaken, my distinguished [riend Shrl
Bhattacharyya. among others, suggested that
it would be betier to give another assur-
ance,

SHRI C. K. BHATTACHARYYA
(Raiganj) : To report that assurance,

DR. V. K. R, V. RAO : Therefore, in
aeierence 10 the opinlon expressed by hon.
Members and in order to make It indepen-
dJdent of assurances and of the personalities
of the Education Ministers, I have glven
potice of an amendment to the Bill which
makes it specifically clear that the Chair-
man of the Commission shall not be appola-
ted from among the officers of Central or
State Government.

My hon, frlend Shri Kandappan, for
whom | have great respect, made a very
good speech, | was wvery much Impressed
with his interest in Hindi. My mother ton-
gue is not Hindi, his is not Hindi; I happen
toknow his mather'tongue, | do not think
he knows my mother-tongue; but 1 was
very glad to find him showing so much
foterest In Hindi, He asked why sclentiflc
Journals are finding no circulatlon among
the Hindi population, Another distinguished
friend from the same party went (o the
length of suggesting that a boous of Rs, 100
should be given to a penon in order 1o
make him read a Hindi sclentific jourpal,

SHRI §. KANDAPPAN : 1 made
this polnt In the cootext of the Iodian

languages, whether it is Hindi or any other
language. You should properly equip them.

16.57 hrs.
(MR. DEpPUTY-SPEAKER in the Chair)

DR. V. K. R. V. RAO: Quite right,
but in making that polnt, with which I am
in entire sgreement, he did contrast the
Tamil and Hindl editions of the UNESCO
Courier, 1 do not know from where he get
his figure of 200 copies for the Hind! edition
and 3000 for the Tamil edition. My infor-
mation iIs that both the Hindi print order
and the Tamll print order are for 3,000
coples, What has happened Is this, He I3
not right lo saylng that for the last few
months It has been stopp:d. It has not
been stopped,

SHRI 8, KANDAPPAN : That Is what
I said.

DR. V. K. R. V. RAO : Please look up
the record. You did not say what [ am say-
ing now.

SHRI S. KANDAPPAN ; Probably
they are thinking of stopplng. Are you
contradicting my statement that the sales
have been 1educed ?

DR. V. K. R, V. RAO : I would beg
of the hon, Member not to Interrupt me be-
cause | will not g> one word beyond what
Is In the record. He had suggested that the
Hindi addition had been stopped. | am not
a Hindl man, but I want to establish the
fact in this House that Hindi literacy is
growing, Hiodi-speaking people’s interest in
sclence and sclentific lterature Is growing.
Hindl Is certalnly advancing in this counatry.
It is true that for the last {ive or six months
the Hindl adition has not been brought out
because of some trouble In the prees, The
Tamil adltion s coming because the Tamils,
1 must say, are very good and elficient
administrators, As far as the Hindl issue is
concerned, the last Jssue came out in August,
19359, and the issuss up to Fcbruary 1970
stlll jo the press, | am very glad that Shri
Kandappan, by drawing the auention of
this House, has drawa my attcnilon to this
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fact. 1 shall find out how so many month-
ly lssues are still in the press and if anything
has 10 be done. We are not bringing out
this journal, the UNESCO are bringing it
out, 1 shall try to sce that the subsequent
Issues are brought out in time. Incldently
1 should like this house to know, b:cause
some body made a suggestion ; why not glve
a bonus of Rs. 100/- in order to get one
reader for a Hindl science journals 7 There
Is a journal called Vigyan Pragatl which Is
a science j urnal which is belng brought out
by the C.S I.LR, for the last 6 or 7 years ;
it 1s a journal of popular science in Hindl. In

1961 its circulation was 13500 and in Aprll,
1970 lts circulation stood at 22000, 1 would
pot have sald these things ; 1 had to say
them because I did not want any misunder-
standing to arise,

1 am for all the Indian languages, | am
certalnly anxlous that Hindl should be deve-
loped and propagated ; | am equally an-
xlous that all the other Indian Languages
should be developed,

. ot sge oA 31T : I & A anq
wrr suia 1 SEw feu w9 A s
fear |

DR.V.K R.V.RAO:
to this afierwards,

I shall come

1 hope hon, Members will forgive me
if1 do not refer to individual names
but only refer to the criticism or
suggestions which have been made by them
because of the time at my disposal. 1 can
tell them that 1 have got fairly good notes.
being a good students, of the point made
by different Members,

One of the Important polnts related 10
the medlum of Instructions. There has been
a great deal of discussion in this House and
diverse points of view have been put for.
ward before this House, One or two Mem.
bers have gone to the extent of saylng that

~ English should be the medium of instruce
tlons. 1 believe my friend from Kerala
said that Kerala University would b2 the
lust unlversity to adopt Malyalam as the
médium of instructlon in that university.
Ovr friend Dr, Santosham from the oppo-
site side also said that It would be a great

tragedy I the regional languiges became the
medla of Instruction.

MAY 13, 1970

and U.G.C. Report (M.) 280

SHRI N. SREEKANTAN NAIR: |
have suggested that all technical terms should
be in English and should be uniform throus
ghout the country,

DR. VK,R.V. RAO (Quilon) : I thiok
I have (0 restate the position of the Govern-
ment of Indla, Unlversity Grants Commi-
ssion and the Vice Chancéllors on this sube
Ject. It Is the declared policy of the Govern-
ment of Indla to the extent that the Govern-
ment of Indla have a policy on the subject
of educatfon in all the States, because
constituilonal constraints are there, to bring
in progressively, without bringing about any
deterioration In  standards, the regional
languages as the media of instruction, This
pollcy has already been accepted. The pace
of progress varies from unlversity to unlver-
sity depending on the enthnsiasm shown by
the people who may be Incharge of particu.
lar wuniversities or that pariicular Govern-
ment or the policy makers who can influence
the pace of progress In that partlcular
reglon. There ere about 78 univer:lties In
this Country and owver the last few ycars, Il
I am not mistaken, 52 or 53 universitles
have alrcady adopted the reglonal language
as the medium of Instruction for one or the
other courses. Some unlversi:les have done
so far all the subjcets but they are not
many. A number of univershies have got
It for one or more di-ciplines and they have
given the option for the reglonal language.,
The Government of Indla are very anxiouns
to facilitate thls movement, For that
purpose U.G C. has been establishing lan.
guage depariments and helping to cexpand and
strengthen the language department in all the
unlversliies. In the Fourth Plan the Govern-
ment of Indla have got a very big programme
for productlon of books In the Indian lan-
guages; one crore of Rupees has been set
aside for each languege. These books are
brought about at the university level by
commitiees of educattonists, some of them
are firanslations or adaplations and others
aie arlginals books, In order to bring about
a certain amount of national integration we
have alio decided that about 20 or 25 per
cent of the books so produced will be used
for the production of canc books. which will
be availab'e for translation in  which  will
be all the Indian languages.  Bceoks
like the Encylopacdia, books like the
11 volumes of hisiory, books on science,
anilomy, medicine or surgery books—gf
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‘that kind —which we think would be more
or less prescribed at every unlversity, we are
trying to produce them at the C_ntral level,
and getting them translated in all the diffe-
rent Indian languages. Here again, our in-
tentlon is not merely to translate, for, we do
not like this translation business too much,
But at the moment, we have no alterpative
and we have to fall back on traoslaliuns to
certain extent, but our entire ambltion and
and Intentlon is to promute original wrliing
rather than translation. But in so [far as
translations do exist, one thing must be re-
membered. We are very much aware of the
fact that one of the piob'ems is this, This
Is uwbout myself because my di.tingulshed
friend from Tamll Nadu translated one of
my books— Essays in Economic Develop-
menf—in Tamil. 1 read it because I can
also read Tamil, But 1 found It
rather difficult to understand It myself. So,
I realised that more translatlon by liself is
not good enough, Translatlon also is an
art, It also requires training; it require
specialised training. We discussed this
matter with the Unlversity Grants Commis-
sion and the Uaiversity Grants Commission
from this year has instituted 100 sealor
fellowship 8 for the purpose of translators
who will be first-class M, As., who will
know the r subjects, who know thelr langu-
age, and who know the language from which
the translatlon is to be made. These gentle-
men will be given Lecturers’ scales and if
they do good transiation or good adaptation,
many Vice-Chancellors have agreed that
they would be recogolsed as an academic
Act and would be given M. Liit. or Ph. D,,
as the case my be, and utimately these
getlemen will be absorbed into the teaching
profession.

SHRI SHINKRE (Panjim): Also folk
songs and folk storles. Wil the UP. SC.
have any programme to collect folk songs
folk stories and publik those ones.

DR. V.K. R, V.RAO1 If 1 have to
cover everything, it will become difficult,
Even as it is, professors are long winded
windbags and If he provokes me more, the
Deputy-Speaker will have to order me to
resume my seat, [ do not want to put him
{n an ambarrassing position.

SHRI BAL RAJ MADHOK 1 But
teachers should be more exact,

DR. V. K, R. V. RAO: I cannot
compete wilth Prof. Madhok In exaciness.
S5, 1 was saying on this question of langu-
8ge. We do not want standards to be lowe-
red. There i3 no doubt about it. I have been
saylng—Mr, Rabi Ray and his pany will
forgive me if they do not agree with me—

AT gZIA Y WA @A A QAT
9 §29 ®) IA AW F KT qafaF Wy
e | o ® ag) gerar arfgd

ot tfa g gt : WA weEw W
g9 gHAT g § 1 wus wrar A A

DR, V., K R. V. RAO : 1 have
been saying this in Kaopur and Luck-
now and other pleces., | am very anxi-
ous because [ am very much Interested in
Northern India and | do not want the
young boys and young girls of northern
India to give up English. Of course, the
medium of instruction must be Hindi, But
if they do not rcad the books which are
available in Eoglish, which are not available
in Hindi, they will be putting themsleves
in a lower po-ltion of academic and techol-
cal comp:tence, as compared not only to
people In other parts of the world but the
people in other parts of this country. So,
while | do not want English 10 go, 1 want
especlally the students who go to the uni-
versties and colleges, to have a good work-
Ing koowledge of English so that they can
have access to this wast store-house of
knowledge that fortunately or unfortunately
is only to be fouud in the Esglish language
today in the world.

1 am also quite keen, because I am
convinced over the last 25 years, that the
mother-tongue has to be the medium of
instructlon, 1 want to assure this Huse
and 1 want to tell the Hous: that the Ual-
versity Grants Commission is in full sym-
pathy with (his idea that we want to go
ahead with making the Indian languages
the medium of instruction, but in such a
maoner that standards do not fall,

Simultaneously, there Is the problem
which has been raised by my frlend Dr.,
Santosham and also one or two other hon,
friends : what happens to Integration ?
What happens to the unit 7 Wnat happzns
to the link 7 Will there be a babble of
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tongues when scholars from different parts
of Indla will mest ? Of course not, That
is the reason why we have the thre:-langu-
age formula, 1 know it will still take some
more years for me to convince my friends ia
the far south of this country that the three-
language formula s a good thing, But I
live in hope and I have a great deal of
patience, and L am a profound bellever in
the pracilcal common sense of the Tamil
people, but barring Tamil Nadu, every

{ other State In this country including Naga-
land, whose officlal language is English,
has introduced Hindi and they have adopted
the three-language formula. O course it
takes time, and In another 10 years or so,
when the threc-language formula really
comes into effective force, [ see no difficulty
at all of this qu:stion of babble of tongues
coming. Puople will be ble to mave about
and, at the same time, their brain-power
will _b: much more effectively developed,
because, according 1o the educationists,
beglaning from the Radhakrishnan Commis-
slon, the education meJium has got 1o bz
through the mother-tongue, 1 hope in due
course the creative cnergics of our young
people will be properly released, 1 have
falth ia then, We have got so many intel-
ligent men in thls country, How is it that
we have not made any impact on the intel-
lectual contributions in the world in sclence
or soclal sciences and we have to go back
to the age of the vedas and wupunishads In
the 20th century ? Compared to the nun-
ber of educated people we have we have
not made that profound impact on the world
which a small country like Holland or
B:lgium has mad:, leave alone France,
England and the Unlied Siates 7

SHRI J, II, PATEL (Shimoga) :
is no Eoglish in Holland or Belgium.

There

DR, V.K.R.V. RAO: 1 may tell
Mr, Patel that ] am with him much mor~
than perhaps he Is with himsell. That is
why | have been saying all these years that
it is necessary to have th: mother-tongue as
the medium of Instruction, 1 would assure
the House that this is the policy we are try-
ing to follow, but please don’t pressurise us,
In your enthusiasm, don't destroy the
standards. W.: are very anvious to fulfil
this policy, There is no difference belween
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onybady In this House and ourselves on
this matter. But please allow us to sec
that while we do thls simultaneously we
also maintaln standards and enable the cre-
atlve energles of the studsat community to
be properly released,

One  Member—I do not
whether it was Mr Supakar or
Kedarla—saild that UGC has become a
bureaucratic body.  Actually, thero are
2 Governm:nt officlals in the UGC with
9 m:mbers, Now there will be only 2
Government offlcials in the new UGC which
will have 12 members, onc is the representa-
tive of the Finance Ministry and another of
the Eduzaiion Ministry, Somebody said,
uader this Act, we are glving pawer to the
Commission to delegate 1Its powers to the
Chairmwn or any mesmbzr and what will
happen il the powers are delegated to the
officlal members, Normally the delegation
of power will be mide only to the Chalr-
man or the Vice-Chalrman, But if it s to
bs made to any member, | can give this
assurance to the House that such delegation
will not be made to the officlal members,
This assuranze can bz treated as part of the
law that will govern the working of the
Act,

know
Mr,

The question of Ernakulam University
was ralsed. Actually the UGC ltself sent
a team and they sald that Kerala
should have two universities, one at Calicut
and another at Ernakulam. nThe Kerala
Government decided that this should be
done In a phased way; They staried with
Callcut., The reasons for that, Mr. Sree-
kantan Nalr koows better. Ernakulam
took the sacond place, But a post-gradu-
ate centre has alrcady been established in
Ernakulam aad 1 have no doubt that in due
course a university will get ltself established
lo Erpakulam,

The questlon was also raised about
thecapitation fees charged by s0me
colleges, The Governm:'nt, the UGC, the
Vice-Chancellors “‘Conflerence, the Ministry
of Bducation—we are all totally opposed to
this habit of taking capitation fees from
studeats and we have been writing to all the
State Governments and Vice-Chancellors to
see that this practice is discontinued, A
suggesiion has been made now that we may
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ask the UGC to use the sanction of not
giving then grants if they do not stop this
practice, We may give them some time
2or3or4 years. But wlthin that glven
peried of time, If you do mot stop this
practice, you will not get any support from
the Government. If some such (riendly
threat might work, | am quite prepared to
have this kind of intimotion conveyed to
the UGC.

The question of student amenlties in
Calcutta was ralsed by several m=mbers,
This Government attaches the greast Impor-
tance to student welfare and student am=ni-
tles, I have aiready told the House in my
opening speech that we have set aside
Rs. 3 crores thls years for student welfare acii-
vities, Ower the years, a lot of money has
been spent on day centres, text-byok
librarles where a student can g> and study
till 10 o'clock at night or on holidays,
hostels and other amenities, The House
will be glad to know that one of the first
things 1 did for the Biwnaras Hindu Univer-
sity was 10 request the UGC to send a speclal
team to that university to look into the
difficulties and welfare requirements to the
students, 1 got a speclals grant made by
the UGC for the purpose of providing
amenltles for students of that university. |
think something Iike Rs. 50 lakhs are going
to be spent for the Banaras Hindu Univer-
sity for reciifying the many defeccts from
which the student community of that great
university was suffering, The Houze would
be glad to know that the UGC has appoin-
ted another commitiee to look into the
students amenities in the Calcutta University,
This Committee Is golng to visit Calcutta
soon, They will take into account all the
varlous problems and to the extent we can
we shall try and sce what can be done in the
Calcutta University, In due course, we
want to do the same thing perhaps in other
unlversitles because we reallse the minimum
amenitles—1I would not simply call them
amenlties—the minimum convenlences and
necessitles are absolutely essential il we
want the student community to behave
properly and devote themselves to thelr
studies,

Coming to Goa, 1 khow the Goa
Government want a separate university, 1 am
ot In & positlon to give any assurance at

this stage that there will be a universlty In
Goa because. as the hon. Membsr knows,
wo are not in tavour of establishing any new
universities, any new Central universities at
this stage bzcause of want of resources and
other reisons, But | have b:en viry much
impressed by the point that was made by
the hon. M:mber that there Is a special
field for the developm:nt of foreign
languages oth:r than English In Goa. We
d> want in our country soms centres where
competence in forelgn languages can be
obtained and 1 shall try to find out what
could be doae to strengthen the educational
equipment and educatlonal facllities In Goa
30 that It will expand itself and g> beyond
the territory of the Uailon Territory of
Goa.

Coming to Central unlversities, several
hon, Members asked ¢+ why do you want
prior concurrence of of Government of
India ? Oa the opposite side, rome members
said : scrap all the Central universities or
hand them over to the States. My hon,
frlend Shri Kandappan said : hand them
over to the State Governments [ canpot
accuse him of scifishness because there Is no
Central university In Tamlinadu; he was
making an entirely objective and academic
statement—hand over Aligarh and Banaras
to UP, hand over the Delhi one to my
friend Shri Madhok's adminisiration, hand
over Viswa Bharatl to West Bengal, 1 do
not know what happens to Nehru Unlversity
the fifth university Shri Kandappan also
added that we have to distribute all that
money to the 78 unlversitles, Then how
much will cach of them get 7 Are we hand-
Ing over a living body or a corpse ? When
he sald that we have to distribute it among
78 universities perhaps he meant the exira
money that we would be giving.

SHRI S. KANDAPPAN : | would like
to make my polints clear., Rs, 17 crores
or 18 crores that Is allotted for distributlon
gets diluted because one-third of it goes to
the Central universities. That is the point.
What is the the fun in saying that all the
unlversities should bs treated as equals when
you do pot glve them funds ?

DR. V.K.R. V, RAO: 1am glad that
Shri Kandappan fas cxplained his polnt,
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1 thought I made It clear in my opsniog
speech.

SHRI RANDHIR SINGH (Rohiak) :
The hon. Minlster is dealing only with the
polnts ralsed today, Many Imporiant
polnts were raised yesterday, includlog one
about rural universities,

DR. V. K, R. V. RAO 1 I have gone
to the rural colleges, he knows my views
about them and It will be difficult for him
to persuade me to his point of view. 1
know that as a Member of Parliament he
has to create an impresslon in his consti-
tuency that he is making a very good speech,
But I thought that Shri Randhir Singh will
not make this kind of interruption.

1 shall now go to the other points,
Coming to rural educatlon, as far as the
the Ministry of Educailon is concerned, we
are very anxlous 1o increase educational
facilitles in rural arcas, But when we talk
of rural education and colleges In rural
arcas, what preclsely Is the content ihat we
give to the rural areas and what Is the kind
of education that we are golng to glve In
those ccllicges 7 Are we golng to produce the
kind of clerical education and the kind of
literury education that Is belng given In the
citles In those colleges 7 I am sure neither
Shri Randhir Singh nor anybndy else would
like that kind of cducation to be given,
We must have rural colleges but we want
in them much more of vacationallsation,
much more of technical education, much
more of agricultural education ; much more
of ecducatlon will teach self-rellance and
dignliy of labour and wlich will not alie-
nate them from the rural communliy to
which they belong. 1 can assure Shri
Randhir Singh that as far as | am concern-
ed I am all in favour of doing everything
possible for the rural areas, He himself
Is aware only recently the Government of
Indla announced a big scheme for scholar-
ships to rural students, Ten thouand
scholarships are going to be instituted at
the middle school level only for childern
from rural areas and these scholarships in
three four years will be automatically become
40,000 scholarships. I have also been try-
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ing to induce the State Governments to
add thelr own scholarships. [ do not think
anybody should have the idea that
we do not want to promote rural educa-
tlon.

In connection with this I may jump on
to this point which the Members have
made—What are we doing about employ-
ment. Some Members rightly sald, *‘It s
po good your saying employment is (o be
produce only by the communily as if the
educationist has at all no responsibility for
employment.’ 1 accept the charge. I
think It is a falr comment, The educatio-
pist cannot say that he has got nothing to do
with employment, He canrot create employ-
ment but he can create employment-oriented
educaijon, He can create educatlon which
can create entreprencurs, which can create
sell-employment ; which can create people
who will have the willingness to take over
any kind of job, who will be able to Impro-
vise and iInnovate, who will not mind dirty-
ing their hands and work hard. [ am very

much concerned with this problem. We
know the answers ‘vacationalise’. But
exactly how should it be done ? It is like

28 mantra which has got to be translated in=
to actual serles of formulae. Actnally, we
are going to have In this year a number of
pilot projects on this. In the meanwhile
the House will be glad to koow even at the
unlversity stage—my colleagues in the
university of Delhi who have also been think-
ing on this matter—originally 1 had told
them 1hat they should have a college where
B. Com, wlll be taught with vocational
blas; that was accepted—then they have
done some re-thioking and are npow going
to have an instilute called an institute of
professional studies in the Delhl University
whose sole object will be to bring fIn
vocational content both in the under-
graduate and post-graduaie level ; work
out the syllabl, do research  and
so on, Incidentally, my friend, Smt. lla
Palchoudhuri talked about Chitranjan Das
and Calcutta, We thought we would cele-
brate the anniversary of Chitraijan Das and
we thought the best way of doing It was—
secing his Interest in education, his Interest
in vocationalisation—to set up a similar
institute of professional studies In Calcutta
unlversity with the cooperation of the Cal-
cutta Unlversity so that both in Delhl and
Calcutta special attempts will be made to
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impart vocational education. We are trying
to do other things,

SHRI SRADHAKAR SUPAKAR :
What about wvocatlonallsation of education
as reccommended by the Educatlonal Com-
mission ?

DR. V. K. R, V. RAO : T should like
Mr, Supakir to 1ell me whether the details
are given In the Education Commissions’
report ?

SHRI SRADHAKAR SUPAKAR :

Work out the details,

DR, V. K R. V. RAO : That ls exactly
what we are doing, Unfortunately, itisa
prescription. As 1 said before a doctor
says, this man Is sulfering from typhold and
glven this medicine.  But there must be a
compoundcr, a druggist and the mcdicians,
That is exactly what we are trylng to
do,

Then, Sir, regarding Shri  Randhir
Singh’s point about student representative
in the University Grants Commission, Sir,
I admire has enthusiasm for student parii-
cipation, I hope he will show the same
enthuslasm when somebody bring in the
clause for lowering the voting age to 18,
But, [ think, let us first have student
participation In universities, schools and
colleges before we bring them o the Unl-
versity Grants Commisslon. Then, Professor
Madhok talked about Aligarh and Baparas
and said that there are no separate cultures
and so 03, This Is an old, story,

SHRI BAL RAJ MADHOK : 1 want
an answer to iwo things If you can give me
a reply In one sentence.  Firstly, will you
remove the words ‘Hindu’ and ‘Muslim’
from these universitles and will you bring
them on the same pattern as other unl-
versitles by removing the schouls attached
to them ? Secondly, will you permit
private students to appear at examinations
conducted by universities ?

DR. V,K.R.V, RAO: As far as
removing the words *Hindu' and ‘Muslim’

Is concerned, this House Is aware that an
attempt was made to do so and that
attempt had to bz given up on account of
oppositlon In this Houve to the removal of
one or the other name, That is why It was
not possible to do so. The mom:nt leaders
of all political partles, not oanly the major
polliical parties but all parties, and groups
in this House agree that the words should
be removed, [ do not think we will find
it very difficult to persuade the members of
the two universities to accept the deletion.

SHRI PILOO MODY (Godhra) : Call
both of them Parsi universitles.

DR. V. K. R. V. RAO : That reminds
me that my hon. friend there wanted a
Christlan uplversity,

Regarding schools being run by
universities, my hon, Frlend, Shri
Madhok, who always talks of the

importance of culture, tradition etc, should
realise that historicallv the Banaras Hindu
Unlversity started with a school and we are
not prepared to break tradition in that
vlolent manner just for having one uniform
paitern. We are not having schools In any
of the new universitles but in universities
where they arc already there, where they
have got tradlilonally the school: atiached

to them, we do not propose to disturb
them,
SHRI RABI RAY : As in  Shami

Niketan.

DR.V.K,R. V, RAO: Yes, Shantl

Niketan also,

About private candldates, the House
will be glad to know that I am trylng my-
best to introduce leglslation In this very
sesslon permitting the University of Delhl
to admit private condidates to ita examina-
tlons, The Cabinet has approved the

proposal,

SHRI BAL RAJ MADHOK : What
about other universitles ?

DR. V.K. R V. RAO) Other
universitles will come later. 1 am at the
moment concerned with D:lhl,



291 U.G.C. (Amadt.) Bill

SHRI SHEO NARAIN (Basie) » Why
only Delhl University ; why not in other
unlversitles also ?

DR. V.K.R. V. About Delhi we
have the power but we do not have the
power about other universitles. Regarding
more study of Aslan countries In Indlan and
of Indlan studles In other countrles, 1 have
no doubt In my mind that it is an extremely
Important proposal. As a matter of fact,
for the last few weeks I have also been
having discussions with my colleagus, the
Minister of External Affairs about this, We
are very anxious to estab'ish and strengihen
intimate cultural relationship with our
friends in South and S>uth-East Asla, For
this purpose, maybe 1 am able elther to
convene a conference of Ministers of
Culture in these countries or use other
methods, But we will certainly bear In
mind the Importance of making Indian
culture  available in these countries...
(Interruption)

SHRI BAL RAJ MADHOK 1 What
about the specific suggestion of having chairs
In universitics for these ?

DR.V.K.R. V.RAO; I am afraid,
the Educailon Mioistry by ltself cannot do
ft. Thisis donc by the Indlan Councl)
of Cultural Relations,

MR. DEPUTY-SPEAKER 1 Shall we
continue with it today or tomorrow 7 There
are many points which Members have
ralsed.

DR. V., K.R. V. RAO: I can flulsh
In five minutes, There s no polnt fn
prolonging this discussion,

Some people sald that NCC tralning was
unsatisfactory, I am nolt aware to what
extent it is unsatsfactory I have heard
diverse reports about it but I con make an
inquiry about it and find out what we can
do about it,

One of the friends said that In the rural
areas students of a rural unlversity were
asked to mentlon names of 25 big people
and out of the 25 pamecs, 23 were names of
fiim stars-this was not in Haryana but o
Uttar Pradesh-one of Gandhiji and, my hon.
friend, Shri Samar Guha, Is not here, the
other was (hat of Nctaji Subhas Chandrs
Bose, These were the only two Dames,
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SHRI PILOO MODY : Not that of
Dr. V.K.R,V, Rao,

DR, VK R.V. RAO)
of Mr, Plloo Mody,

I think, that shows that it is not enough
merely to establish a college, A college Is
not a prestigious affair, It §s a very impor-
tant to see that the content in the education
given In these colleges Is up to the required
standard. This s the reason why the Uni-
versity Grants Commission has been spend-
Ing more and more on colleges, This s the
reason why I have suggested that one of the
three full-time members should be speclally
for looking after the Calleges, Now I go
further to say that he should pay special
attentlon to rural colleges so that the rural
collcges will have a proper place in the
University Grants Commission,

Nelther that

About auditing of funds, T have already
tald that the UG C. has set up a speclal
cell for this purpose in the Commlission. |
am mysell worrled a little about it, Once
the Universlty Grants Commission is reor-
ganlscd, we can see what steps can be taken
to see that the financial position is impro-
ved.

Then, my hon, friend, Shrl J.H, Patel
talked of man-power plaoning. He spoke
in a most beautiful Kannada which I would
emulate. I want to tell him that we have
been doing It. For cxample, we do ca'cu-
late the number of doctors, the number of
engineers, the number of teachers and so on,
But sometlmes the calculatlons go wrong,
The d:mand projections go wrong; the
supply projections do not go wrong. It has
not yet been found possible to calculate
how many clerks we want, how many edu-
cated men we want and so on, To the
extent we can, we do have man-power
plaoning. We do have doordrishii; we do
pot think only in terms of a short period.

Now, my hoo, friend, Shri Barua asked)
Why do you have business people in the
University Grants Commission? We
want to give educatlon a certain practl-
cal outlook, a certaln practical bias, In fact
the unjversitles themselves are wanting people
from agriculture, from Industry, from busi-
ness, trade and commerce in these bodies,
I am sure, the House will welcome this as a
salutary measure,
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SHRI TENNETI VISWANATHAM 1
You want to put the present kind of busi-
nessmen and educate the people.

DR. VY, K.R. V. RAO : 1 am quite
prepared to take advice from him as to what
kind of businessmen should be put on the
Unlversily Grants Commlssion, There are
young business executives who are as good
as anybody can thing of in our way of life.
who are educated, who are interested, who
have got technical skill and whose partici-
pation in the matter of university policy
making will be of great help in vocationali-
sing and increasing the employment poten-
tlal of our student community.

it ssgemAt Wi : Ay s a1 R
T=91 7T A} &1 &1F 7 o 1 afqafa-
AT *) gt fgeai § afz 1—z@ & art

Foagggafiaar W) I3 s aX A
oY 193 gg Agf amar |

o ﬁa ﬁro HITo ﬂo (M : HIF-
dr7 azeq qs37 74 T ARG 7 A ¥
FH Qg IEM AT GAI ) €W awA
gflafadia gz FHAT § A A Ao
? g g, MEAdlagHaT § T qr 961
Fatdaf A w g

o) smgomt ¥ gafer A Fg
g o gas1 af= fzed) @ qid

DR. V. K. R. V., RAO : I entlrely agree
with Mr. Dar. and, | think , he would cert-
ainly not be unmindful of any moral support
that he might get. 1 entirely agree with him,
It is important to have morality ; It Is
important to have proper philosophy ; it is
important 1o have spiritual values, peace and
s0 on, inlegrated into the sysiem of educa-
tion, If it Is in colleges education, It pene-
trates into primary teachers and, from them,
It penetrates ioto students, 1 entirely agree
with him, Something should be done, How
to do that without violating the Coonstitu-
tlon, without raising the harnct’s nest by
way of varlous religious teachlngs and so on
s a problem on which we are engaged.

As far as studenis’ unrest is concerned,
1 do dot think It is necessary to speak on
that subject at length. The House Is very
much aware of the problem.

Only one thing 1 would like to say before
1 finish and that is, while we educatonlsts
who are ino colleges or in schools or ln

the University Grants Commisslon or in the
Ministry of Education, will sce what we can
do for the purpose of promoting students’
welfare, preventing student Indiscipline and
diminishing student unrest, ultimately, It is
the soclety which is responsible for what
happens to students, There is a very famous
saying In the Bhagwat Gita :

gezieifa Sesegataa) o |

¥ A §E SeETgIad
This is from the Bhagwat Glta, This Is what
Lord Krishoa told Arjuna. As the people In
mighiy places behave, so do the common
people; what they say, what they do, so
also the common people do.

Therefore, it very much depends upon
us who claim to be leaders; it Is on us, much
more than on educationists, that the future
of the student community and the solution
of the problem of student unrest depends, 1
trust, Sir. the House wlll tomorrow adopt
the Bill clause by clause and all the amend-
ments I am moving and throw out the
amendments which I do not want,

SHRI BALRAJ MADHOK : I hope
Dr, Rao will contlnue to pilot the Bill at
least,

SHRI LILADHAR KOTOKI: What
about setting up a Cemral Ubnlversity at
Shillong 7 I made that polnt,

SHRI VKRV, RAO : I am sorry,
Regarding Shillong University, already we
bave received a resolution of the Meghalaya
legislature, The matter has been taken up
and I can assure him that the University
wlll come into existenoce,

MR. DEPUTY SPEAKER : Now, the
question s :

““That the Bill to amend the Univer-
slty Grants Commission Act, 1956, as
passed by Rajya S8abha, be taken loto
consideration,"

The motion was adopied

—————

17.37 brs.

HALF AN HOUR DISCUSSION
OPENING OF BRANCHES OF NATIONA-
LISED BANKS IN BiHAR

st WFx |1 (F@AM7) ;. InEs

7Rz, ag ag8 O AH & IW do 2121
S Aqugt 1 wae agarfs 2
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wiftq sfq safew 13 faslae & 1 awwm
fad ¥, o 89 ¥ @19 &1 G F 70T
& 29 wd= %1, 9% garfaw wfr safey
fawa % wifta 1.29 fedlare 31 2 &
95 &1 aYga §, fagre & fed 73 #1 aag
¢, u< fagre #1 dlax 13 § aifc gvim
ford &1 wfa safer faw a wifka 1 alea
1.29 feotarz | faw g faam & sgar
g fe faga A mifcg gy maY @ 1« Bfex
qT A & 98 Gar g Ad E ar sa
faga &1 ST ST &KX § 1 W AT
wf & aY agt & S £ wgga s fr
BT WATHGF AT ?

wasfagied 17 fasif & & @t
fast 1.8 WA g 7 ARA wT

in Bihar (4.H A.)
fagn, s 39 # + Qar faer Srew &
wfge saidt are forer §, fore & 1.29
feataiz faw! wfy sufm mifa 1 3w
fad ¥ awg & fe 79 e &ed &
art ¥ oY frofg § faga fawm & w4
8% 9 29 ¥R fawre w7 fs &
Y wrETd &% € ag g @ qodm
for® & & few gFIT g A ArFATHT
&1 7w I3T qEN ? AT 4 9f F garifea
sTT qear 8410 & wrara & §THIT A wEyr
¢ e miw qear § fe aiag agt @v—
ot 7Y 81 w7 fie A ol § fiw agt
83 39 ¢ fagre & anfas fogdos w) dad
go agt @ fagre & AN mad w7y w
wEr @ | Fa fagre H g & oF, @
sz fear &, Afsa 2 faal w) & Radr
max $3 fzar §, AEwT W fadr &
T § & A wgar g fe 9w w6
wAR & fear mn 7 8 arAan wigar g
fE fi9d &% & madT A gg dgar W@
foar & 7 a3 amo =it q@o &o Wie W
fade & v <@ & fosgid 3w A faelly
feafa wt famer & 1 agt <) faelly fegfe
w famy st & myg fadag ¥ wm
faqred & fon ww 37 ) Fwr 91 wWr
[

fer ag #\7 a1 afawrd § 9N 39
% fou fasqie @ 7 s degm @ A
&% gt nar § o) frw qag § 99 A R A
yag Ne e fege us At g Tl
WS 7wl ag I mET @1EA W
gwa fear &, ag @t A §, wH
g faar § Faw 9z 16 foad & fwe

T |

v fag® fz7) & fagre & & fam)
# qy1 w1 | giew ag § fe agt A ol



299 OQOpening of Branches

[ stz W]

g famm Wi s@ §fr & @
g &1 fadqr | 47wy e &l
EATT § AT T & (ST FIAIT A T
F16! & foar mar ey qeafasar g9
AT EY & 1 IF AT gl A wRr WA
g fm sl &5 ¥ w3 A F fog gaw
| FIAZATT wT HT A AfeT adza
AW N F)A FY, W W T FW F
for anasgw wdzA w1 as aeng AG
R §ITTITANIDH fase
faar snar @ fe wrst agt 3@ Ag §)
gh1wa ag § fs adz ga fer @Y ardza
exAgi RT aA § 1 @AW qEi N
fase @A #1 g fear onar ¢ A ana-
g9 I+¢ Adf fad wid g el wg fear
war @ fs qw andzATr gl 2 a%d 1)
orx Y feafa agt ot faams & @ &%
faaw T 37 AWt wrAloll ®) wg faar
& s gqaT W S A §1 A gy
IuT & fox g w@% fou Y& aswe-
Ut ¥ wd fag ¥y fawr-
i d Wt sy & s ag 9% % wrafeg
ame W E Wi IE wmu wifm & &g
wrasas Hrd 23 #) fagw 57 faerdf
A& ez fsag 45 ¥ wmg
afasifedt w1 %z g {6 77T 98 39 FHl
78 A & oY 7z 37 w1
wZ § OF go @Yo e wifed o
¥ wgd corq et oF  fasifoan gar
fag gz fs 83 stagr fear a1 alc
3 agt o< foenfad & agt av wg Ra
fe wwT ag gt |l F Gawd A<
3% w% fs 7z IrecwEn & foq wid
gifew &7 Wl Ia% foq a1 @ @
a1 sigieg R & &t I wd A &
fiq faaw w7 . (swwm)...
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st ggar ywir wus (gwedqe) -
ag a5 I7 &1 QElsqE § | wamwr I
¥ WA FTE | AT RATAT TAHI
T W AIGA 2T R

st ofe wa (39) : s ww2 ¥
T qw fad amdzT 9w ¥ § s Iy
fox & & oY ¥§ atg = g & @ & 0E
gaTe & G2 A8 & o

st Wx W §@ AT Mmadg faa
7 oY q@ur frar @ ) 9% 9w daaw
#1 & audl aww awa@ g 1 ga 3@ A
garw & vy i faana § Sfs andaa
sgd & fr 341 ¥ aew@sl w1 Faiq
fa® @t 37 saar & W gz AN wa
T3 & AF fawar @ st gz @@ ¥z
w1 fagz @ fF ag @l gral s gz
TGS F 7T F I A0 N gz @
g ga & gro gart fagie#d st s 12
sfawa : @erar gz foarsrwgr & 75
e : manar aga fear srowr g
78 $HA B A 0 granw afay s
qFAT ATA N AT FZ w Wl @
¥ seashts € oY % g@ & @19 wgAr
9z g1 § fF 3T @grmar ¥ G anfx
¥ a9 7T ¢9 139 ¥ &f dan gyeq 83
g & | ag WA AT grE wigd §
fe d=i & wewaaai w waf 7 fax Wik
3IT6 TR € Y W qqiq I 2
ad }...(=wwm).

st ®o a1 fwrdt (¥fear): wymafar
"R, WAAT gzeq A wgfan v @
Rl afagi Fda ok w@ & 9@
& ww qT agt sex ¥ Ay gu § 1 TR
N eweia fomr @ owew wgfer ar)
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W FawrE IFA O 9g sl s fae-
i dsp fe dsi st 8 ) aw @
&iw 7 gawd §, g9 g & e d5 s
¥ S o I & S § qgam
TH g w1 agwE gu g Wy § )

TF RIAAIT ®eEg c A Wiz 6 3

a1 dFad qT veqwq fear & &g safwa
¢ a1 ag owgy far g

ot WRIX AT : Jursas  wEEd, AR
ag fedt & fag 7 B afl wq @
areY N IY AT AT FIL AU WG
Neg RN It g1 & w9 § ag
Masscdn A g fs st wow
%3 sy § ag w9 Tq wfad ar @
A & arer W A W &1 § dfed s
oif oft afm go A § WO EHIT KT
gwar ¢ f ge oF wiT § @ gIaT Ay
sl YT afagt gra wiga e sEFaa adl
8w g A A RE) Ad 9w
W ? OF W AgmT & e Agl gel
T W@l § 6 Ig FIFT § @A § =
Ay ATl S i gr g ?
zwHes X1 47 wg & ag gued
afgsifigl & fag § oYt o awwzw
femmama 4 agwt gt @ ¢ %
geard &1 aawy agl wgar § fw &6 w0
TG g | INT d%i § afewifeat pu
qf fafge el § 3981 fash wma &
gafeg awasg ada @1 #1 Agagw
Y A faar arar & e 398 faew w3
®) wg faar arar § 1 ¥ ga ol Iae6l
AT a6 At fear waar ) g
wat AT F A Tq7 A1 JEST AIX-
o wirwr T feqr aar §, 99 AR
@ ¥ U7 A quT AT | v fog
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Gar %7 ¥ fasar o & @ =8) s W
faga & Afe gt & wifas §1 93
i it ¥ el famar 3w
atg ¥ g7 2w § fs 7z %9 Teq alw
& fal 7% AT gramm N UsHEwr w1
AEGT 97 ITET IHGT § gAr k0
g g} fe @ awT ag ®m waAf &
® § ot tw ag § 4w § aifaw gu o
waf ¥wT feT el Ig 4w @ §,
degdY  geat W o@mg ¥ wg
@ aielrer W f wEfen g
s afw au ggu wmug ag o fe
it fran amd fe amdamor g
@iy @ gw fRdm ) W9 e
gerT el A st ol gy dw A ag
fow ®7 e fegr 7 fe widew & @i
w4l A0g W gg &1 M 100-50 @
W& | wwa W) WA A gk fao
&9 5, 10 §ar @ € mife ®wd fasd &
#il ®) fRawa 7 217 ) M9 §) 3 ang
At fasifir %2 3 & sndza ox faed &
10-15 fga & a1 0% /)4 & Aaz, A W
897 ®19 WAT i, I§ 9T fady wx
f@ar a@ar, AT wax Qar A Qo A
% & afeerd & s wriarg & aaad,
ST sfesrdt gHT N ®T T 8) IAN
wile ) g%t ¢, Bfwa fada aet @
wrT Wfgy | wmw aY AT ¥ A gAz
¥ § afer $¢ fuota 39 ax 7
qard . sgrwm g fes aw as @
sfawa aff O, ga Pawr 7§ w0
WX B § awr q@eAe § 1 W) e ar
wg ag § s dwi w1 aiowr A &
T s &5 900 § @l ¥ 9 ag § ag §
wafaq v W § ¥EifE gq ggam ST
wigd § | ga} 56 faa) 7 @@ T Javy
foar § 1 dfea X wgar g fo w7 & ww
TR ga% & Wil ) ofeqr ¥z TRy
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[ wdez )

& aifon & foq Gar ™, faadt & far
qar fadr

X gril & adl= %18 fs 3z oo
wT & fF g7 493 SIR TN, W T A
TG & wrn @l qar Femwdn
T qg 990 A4 N AY gw T FT &3
wiaT wifs ag gawr Afaw afewre @
agf, sger W AT Mg Q1w gL H
&9 ST § A1 AT ®A@ R A EW I
%) 96z & fou gfew & gom a4 O,
gW 99%) 958 T Ifew & g s A
Erumtw{ g 3T A gw W A
afawix § fe gn sws firgare sar
FTFIE & AN wTAQ 1 A grea A
wT &6 F1 usFlawr gar , a7 Wy
faefaai § 9fts & fF ag 39 s o
wzg v 1 A% fod = 3@ N g
oy famisd & &Y «) wrd faed &
W fagrg 7 &), ¥gq-9% faed & a7
grg fraifa w< ¥ fr gad faai ¥ faoig
£ e AT JIT WE RHC FUN A
IEF T # Gy ¥ @F arw Mg
MY

qrEg @1eF & a1 § g 3Ta foig
# st W & ;2w T fe 71 aog §
o g wr wad afgw wadt o fgeaw
¢ agt mar a@Y es 1 wF 9T @
e e @ & 0f g ag a1y gaEdy
¢, afer afer @rang g @@= gy
go dto ¥ ) & wigm fF &6 1 gfa-
wrg & wrd | xg¥ Sy & dar 6 fadar
a1 A%1 A wweD N @A F wgm
% g7 T B ETsErwTo fwar ¥

ot fow wor w1 (AgadY) : @g @
arge ez § s qosiar e q@g o
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A grar @t § qarfeas Qi § gq
@A &, s ol aw wgi o e o1
gwra fear mar @ agt 9T B aff @)

ot T § | 9g AWM F qre @IFT N
T sarzdY § ale agi Y qAa wW

farar® srara gara

W @i § & gg aqrw q@gAr [gar
g1 9% 99 ag ¢ 5 a1 @ qwg §
famd w19 gz T qaryg fasi 1 7
fear & 7 a9 w1 A1 FaSiey f5 s
wmEd A qEdN PIw kvl #
usmfag ®%d T 31 qfF50 & faewd
9 ? zmu was ag @ fe afz s ag
amwd § fe Ygasigss 61 @ sl fear
wiar Srfgy, At o 8T &% 57 @ad §
a-fedioa® ¥7® 9T AT e ¥Aw
9T IAY KA IS AT, AT AT TIVTEY
f wa a& o) 2z &6 & q@d § TN
=t w fraer waf faer & 7 ) @ g
wYx geqm wna @i A fEadr gy &
g sk 378 feaar dar forr mar § wgt
wgt gx-fedloe s 9T 4% ¥ GrEd
et af 1 AEd XT H G AT
wigar § f& aigi 7¢ wrq Agasigew d61
%) wand geafes ate 9 agl @te o §
wtRu@ s I, A fsRa a
qr &Y M wT Rgrat # qur ¥ A A
&1 F19 FT A% 7 qga § & Ao qrav-
g ® feesa € awg ¥ 461 a% )
ag @ iy §, N W ag T Wy A gl
avdh § 1 adar ag Dl & f& dW o
gfaar s g g & ALY I ARA
IqASIE A% N AW WAy @ST |
& ot wiger § T8 v wiw S
s it w6 7w ow ANEIET 46
w1 gavrw Y &3 7 ww aF ANASTIGE
v O grad A gt § v as W
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BVZ 4% % ¥ 40 FI W9 NS 4%
WIS ¥ Qaar o fasre el @ E oar
g ?

w7 XA ¥ AT § 0¥ §g ww@n a
gz wT A Ay @ gwwr faaAr
fager gar @1 agi &9 # a7 9N
Iad A% gAY g | @ w A N
ATT AT A AF AT | AeFG A AT
form® qre g7 @A & foo adfT adl &,
I FF A7 & AT H A T35 oow & fe-
o § I Mgy ag & fomr g 7 afk
g Y 34Y Y ? afz W€ om. dr. @
TA. U%. U foaide sar ¢ fod) deda
BATT &1 Fw A 777 w9 @ fadw IQ
&7 6 @ & vgmar w941 IGH T ¥
aYT qr agdY fear wmigar atv g@y AN
s ufa g at ag } famr s, 9@
FY €T THH &F F a1 9T & & aqruA?

oft TR met (9z91) - ag ag
gw 1 amT & fw fagre oid a3 usw &
UTaFT do1 A1 61 WAF @ w1 G
g faa wwar & 1 gg swT At M
®Y feqy wgr a7 | FwAar wgar g €
IHE 17 § 9T a% Fg) K1 T@OT Qe
af § Al sz @S A § @ fea fea
T AATEE? AT F FqT H
ar9d wg1 a1 fe sigtaw 3 dfeq 8%
g ¥ a% 59 faar & am swnfa gk § ?

% qg A awAT wigar § s war g
a ME qafg fmaifa o § fs gw wafy
% WaT ¥ 61 mrarg wrr & Frday, afx
gt, A Fawr sqYTr g g6

w5 2 ¥ aga v flar &, @
%1 WA g% A § 1 & azar wgT & wan

in Bihar (H.A.H, Dis.)

g1 @ A o wig § WX S gR
agma § fs ¥ ad g $1@ § dfwa gfs
¥ greew g1 o 9 omd §, gafag 99
N v A far nd § ¥fFa T e
wrdf # ar Efemal # &5 v o §, TN
aedt ¥ faw od § 1 w17 a1 e awrer
¥g O W NG T BfeT  GTERS
s g § $u A4 T wwar 1 §F QT
g% fowar qur a¥ ssed W T ax
AFMIITINA N &7 A% | WA ®
WeZrrT €1 A & foq quer & w7 @
atia faerst ¢ 7

&1 ¥ Inwefaq) st feal o
w1 o far MFT 1 @ e N dw Y
Tq & 37 d%) ¥ INafaal ) fead s
fasgMirfrmmi w1 fena fadr §, @
Al &1 4w §, 9 R e wig
HST WA |

%q1 w9} g fauifea fear g fs
e 1 & g fzga a1 ar gad faat
& wWat faq ) = a7 §, 370 W X
fear wigar W o WY wiiarf & sEW
qu &t feqr wigm 7 @ dar wrk
sgaEqr § & IaeT QYU faam wnd

st e wg (g@) : fegredw & foad
BT Wl # & ¢F § 1 uslawwr ¥ A%
T80 &Y mwg oA ¥ Gt H owgr a9y
wif ww Shw aaTar § ? s aAar g
A Ia¥ @ wgr § 7 dw N wmenF fwedr
d ¥ ar fedt sey A ey @y ¥
WI9A T 6T @iy e g, 9g i

arg ?

oft Wiiex W A qww Forar § g
g w57 Tan § fr W12 Wl W W fed
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ATEA | GTETC ¥ WY ag Afw § F I
®! &3 faF st aft sz ¥ ag wiv @
w a1 o) & 5 G Al ) w7 fad
wifgd | ¥fF7 a0t as Aol N @
qar agf Tm T ¢ & IR &I faw
v &1 8 oA wigar g s woer
FETX G G @ F A F fwqr aw
Wy ? AW ¥ qawrRAR Y @ 7
fig avg ¥ B @il %), frgE go Swf
w1 R gk Ak & afefaa su @ §°?
¥ qg srAar wigar g fs axwc s
A% g AT 91 ¥ fg IAA IHF @
g1 faw awar §, w0 F geasg H a4
wEH IBT TE R

18 brs.

27 §F N FIA9T T39 F AGHT
qud faam oYz Atemg famm & §)
LT T 51§ UKITFUT @ F 49
gt Afr N emr N g fs a2
Y oY N F X § e frar oA &
g arAar wigat @ 6 s v i%
YT TCAFT %) F AU F WA &
g0 ¥ aftada s & foq sar 9T T
Wt 3, 7ifs 3a% zro sfes Afs w
agl ®q # wgifaa foar ur a%

A faw, oft o7, A goA gAw WA
% 58 Al & T { A% am ¥
s A fs g ds & saf ¥ ¥
fog qzeared &1 oY, #q1 IA%) w1 fq=r
g1 @8 F 9o frar ar :

“Under the law, the State Bank of
India Is prohibited from disclosing

such Informatlon of a confidential
palure,"’

& awar § fs 457 &1 atawm A7 A
g I A% ®IT H @ g W N

MAY 13, 1970

of Natianalised Banks
in Bihar (H.A.H. Djs.)

faaw g 1 ¥fwT afz gg fagm & &
T 1A TET WA, @ gH K gET 9T
ft ft w@iza ¥ ag g A faw addr
s gz sy, fearaT snfz #r &) ¥ fea
aeg wqar fasar §, fasar o § av 4
cafed sa1 w4 w@za g frgw § sfae
qftadT $7 1 sgwear w47, arfe qare
987 9T gW ®Y g gAAr faw g% fe
f&a fox aal §)Y 327 a8y T § w1 27
T ?

308

T i€ & ULIIFO 9T TgH g
T Y, Y GIFTT Y AVF F w7 W@ a0
f& & 1T & weq § oz &g W AN
f& a7 &% wgt vzt @1F g | § =g
sAT TR E fs T ¥ @y ¥ <@
SFIT T €F1T AT & AT W@ JIAr |

SHRI C. M. KEDARIA (Mandvi) : 1
want 1o put a question,

MR, DEPUTY-SPEAKER : Only
those whose names have come out In the
ballot can put questions,

SHRI S. KUNDU (Balasore) 1 You
mentioned the rule, but there is also a con-
ventlon that In your discretlon you can
allow others, Since there are onlythree Mem-
bers, you may allow me,

SHRI C. M. KEDARIA :
to know regarding the tribal arca,

1 wanted

MR. DEPUTY-SPEAKER | We have
to go according to the rules, Otherwise it
will not be possible to conduct the busi-
ness of the House.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : After the natlonalisation of the
banks, it was decided that the banks should
open branches in a big way, especlally In
the unbanked areas, and that is why the
Reserve Baok, declded that as far as thls
year is concerned, they would be opening
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about 1300 branches, out of which 75 per
cent would be In the unbanked areas.

In order to avoid delay and lo order to
have some criterla, the Reserve Bank decided
that towns as defined In the 1961 ccosus
classification would be considered unbanked
arcas., A town is defined in the 1961 cen-
sus to be having a density of not less than
1000 per sq. mile, a population of 5000,
three-fourths of the occupation of the working
population should be outside agriculture, the
place should have a few pronounced urban
characteristles and amenities such as newly
founded industrial areas, large hounsiog
settlements, places of tourist importance
which have been receatly served with civic
amenlties, etc,

I would not go ioto the question whether
this decision of the Reserve Bank is ulti-
male deciston and for all time to come, and
whether better criteria for openlog  of
branches should not be adopted, but the
malo question Is that out of these 1300
branches, the baoks are trying to go Into
such areas where there are no braoches
and where bapnklog facilities are not
avallable,

I admit that as far as Darbhaoga Is con-
cerned, even from the all lodia statistics
polnt of view, It Is a very backward district.
The all-lndia everage Is about 70,000 people
per branch, The average for Darbanga dis-
trict Is about 3 lakhs of people per branch.
From that point of view Darbhanga district
could be classified as a backward district
in the matter of banking faciiitles accordiog
to All Indla standards. In the same way
some of the other districts which the hon.
Member mentioned may be classified as
packward districts,

As for the question of openlog branches
there has been a ceriain policy according to
which each bank is allotted certain districls
and that bank is called the lead bank for
that district. Itis for the lead baok to
survey the rural arcas in that district where
branches should be opencd so that the facl-
Mties of banking could be taken to the
people of thosc arcas,

in Bihar (H.A.H. Dis.)

The maln idea In extending banking
facilijes to the rural area is two-fold,
Agriculturists, small traders and other arti=
sans who are unable to get bank loans
should get preference in getting loans and
banking facllitles, The other idea which Is
important and cruclal Idea even from the
expansion point of view Is that there should
be massive mobilisation of deposits, Other-
wise we shall not be able to expand banking
facllltles In the manner that the hon. Mem-
ber desires. The hon. Members suggests
that there should be a branch at least In
every block. 1 should welcome a situation
where we can open a branch in every block,
By opening a branch the bank undertakes
certain expenses, The salaries In the banks
are substantial, 1 am quite sure that when
a bank opens a branch In a rural area It is
golng to creaie soclal tenslons, For exam-
ple a bank Chaprasi will gat much more
salary than the headmaster of the village
school will get.

fifrug: ag @1 af ww wav
1 § T8 & w7 Ay afal § N dw af
A g o Afer AifseRaT et
|l Fa &) 1@ A9 @ @ §, 7 6
Raaq Ay 7 gar fs g § 9§ d%
AgT st 1 e A aief & fF Qv ?

SHRI P. C, SETHI1 I am not saylog
that because of this reason the banks would
not go there and open branches,

st WYeg Wr: asgw AgEg, ¥ g
¥ wg @ § e o wedifear ag fear §
wgd £ g 1 61 N gdegard ¥
sTarT 9%, 39 & fag s4r o9 g 6
atw sTgr T N g aF A
wgt sral w1 s Qo § owrd,
w2t § oAt §, uAAnT B, A%re &
¥ §, wmAne §, ag 137 47 wrfew
¥ § ©7 9% IMEY 9T qg  ®+7 wY A
R g aTad @ o angl # aty
w0 s agt ag o7 70 @t § a1 Agf ?
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SHRI P. C. SETHI : My Idea was only
to explain the position. [ was not going to
say that from this polat of view they should
pot go to the rural arcas, Qur ldea is to
expand banking activitles to the rural areas,
1 would urge hon, Member to consider the
fssue from this point of view also, A
branch of a bank goes to the rural area not
only for expansion of credit but also for
moblllsation of deposits, Therefore it will
have to be a two pronged drive; to advance
loans to the sections of soclety which need
loans and which are not getting credit at
present, secondly mobllisation of deposits on
a massive scale by bank expansion, The
advance to agrizulturists and farmers was
to the tune of 38.02 crores, afier natlonalisa-
tlon it stands at Rs, 103.6 crores. ([nterrup-
tions)

ot th wm:

yfagia faw g ?
fema fog @i )

7 3t feg §7?

ghraaafag g ? av

ot W et ag fraa femma
@ Ag W W@ ad @ sefa
o ¥ fordly ay a3 o W@
forg &, 380 foar 21

SHRI P, C. SETHI : 1 am giving the
figures of agricultural advances, I am
not talking of industrles at all,  ([aferrup-
tion)

MR, DEPUTY.SPEAKER :
Order,

Order,

SHRI P, C. SETHI: As far as the
pumbers of borrowal accounts are concerned,
in June, 1969, it wes 17,1880, Now the
number of borrowal accounts in January,
1970 stands at 4,21,007,

ot WY W ;. waT g fagie w
femc § 1 gt fge & fanm i age @
WE T sgiFOIAITIERY
fagrx ® aX ¥ w@eed | qoT fage
T TER AT ATRE)
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SHRI P. C. SETHI ; 1 am not talking
of Binar, ([nterruption)

MR. DEPUTY-SPEAKER :

Order,
order,

SHRI P, C, SETHI1
out the overall position.

I am pointing

MR, DEPUTY-SPEAKER : They want
the ligures for Bihar,

SHRI P, C. BETHI: I will glve the
flgures for Bihar also, As far as Bihar Is
concerned, as was pointed out by me fo the
previous reply, actually it Is oot only 62
but now the latest informatlon is that
there would be 86 branches which would
come up in Bihar. As far as the places
which the hon. Members has mentloned are
concerned—Saralya, Janjarpur and Tajpur—
1 had sald in the previous reply that ihe
matler of granting them a licence is under
examination of the Reserve Bank. | have
Informatlon that the Reserve Bank has
granted licence to the Central Bank for
opening branches in Saraiya, Janjarpur
and Tajpur. As far as Madhubanl is con-
cerned, there is nlready the State Bank of
India there, Besides this the Reserve Bank
has alse granled permit to ths Central Bank
to open @ branch there, Therefore, these
banks will be opened In due course of
time.

I would also like to point out that lead
banks have been appolnted for these districts,
I certainly appreciate the anxiety of hon,
Members with regard to Darbhanga and the
other two districts which he has mentioned.
We would like the lead banks 1o complete
the survey at the earliest, and as soon as the
survey work Is completed, we would ask the
lead bunks to aproach the Rescrve Bink for
granting a licence and this expansion prog-
ramme in the Bihar area will certainly be
taken vp. I would urge the hon, Members
that we also desire, as they desire, that the
banks should function with efficlency, and
there should be no kind of corruption there,
because, that would cut at the very grass-
roots of natlonalisation and these who
Indulge in it would take advantage of natiom-
alised banks and go against It. From thiy
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point of view also, we would like the
Reserve Bank to frame certain rules with
regard to the applicatlon froms, disposal
of applicaon forms, etc. I would urge
the hon. Member not to take that attitude

that If these things are not done, they
would gherao the banks.
SHRI BHOGENDRA JHA : What

else could be done 7 AT 1 AT ¥ aY
ag #q7 ® 7 N9 wow AT WA H
amid, qq4 aF Y qwAN ? AN g
st 4% § ora, agt IFEr wd 7 f4w,
faar ga & queansd eiwIT A - a7
ag a1 w2 7 #19 9%7 # 57 Nfwg
o6 B FTHY |

SHRI P, C. SETHI 1 We are taking It
up, ([Interruption) If this is the attiude...

SHRI S, KUNDU (Balasore) i Those
who are charging 10 per cent on Rs, 100 as
commission—they are talking with the agents
of the banks. A new class {s being created.
They have been self-employed, without the
Minlster giving them any appoiniment
order, ([nterruption)

ot MAex W GR W TwT G AL

w &, wir ow Afag gawr @
AT |

o Ho Wo HaAY : TN Tg g fe

feord &% ®) 9T oo X BH FW & fog

faar aroar 1 T 9 F qF N fowr-
73 @), fa@ a9 dw srew ArgH R
Afwg | ITFY FIT STHT gaAr & argA)

oft Wilex w : few w3 gA w9
wtnar ¢ ?

SHRIP. C, SETHI: If that be the
attltude, everybody wonld like to take the
law and order in his own hands rather than
walt for the proper machinary to put things
straight,

problem but will oo the contrary accentu-

That is not golng to solve the ~
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ate the problem. I certainly appreciate
the anxlety of the hon, Members, Durlng
the coures of the debate on the Banking
Bill, It was polnted out by the hon, Law
Minlster, and we have taken it up with the
banks and we are going to open a cell in
every bank,—

st fa v : &w 9 a% g o ?

st gwm ww B w ) § 9w
T |

st A\iex w1 aafy qangdy )

SHRI P, C. SETHI :—so that this cell
wlil be in chagre of such types of complaints
and they will enquire Into such types of
complaints, I would certainly urge hon.
members to be vigilant,

&t <fr aa : gAIU qAF 4T, 19
am AT T W@WE L wY wearf faR g ?
qfedla gfcaq aont fog 4 ?

SHRI P, C. SETHI |

are being looked into.
greater details,

All these polnts
I nced not go ioto

st <fa g : gog wgw w1 FAT a1,
anqA wgr fs ma afl & qigd

SHRI P. C. SBTHI: I will have
to look into thls case, because cer-
taioly it is not desirable that we should
disclose how much money is there In a parti-
cular account, but if information |llke
whether a particular application came 10 the
bank and whether it was granted or not, If
not why not, ect., il such type of informa-
tioo is asked for, | will verify why we should
pot be in a potition 1o give it. 1 would
certaip'y 100k Into the point ralsed by the
hon, member, Mr Rabi Ray, 1 am not
promising that, 1 will do It but 1 will look
Into it whether this can be done or not,

ot oy ow : &g wx ToN ? F0d
w7 ¥ |G ? wg aY agr Agerqd quw
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[ <fazra) AN HON. MEMBER : What about
tribal area ?
1w adt @3 ¥ el ot W @ SHRI P. C.SETHI1 Tribal area Is
(44 ’Tff @ RLLALE part of India and that is also covered,
18.17 hrs.
SHRI P C, SETHI : As far as the scheme
Is concerned, the Law Minister has announc- The Lok Sabha then adjourned 1ill
ed that we would try to bring the scheme as Ejeven of the Clock on Thursday,
carly as possible, May 14, 1970/Vaisakha 24, 1892 (Saka)
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